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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
b y  the Committee, do present on their behalf this Seventy-Third 
Report of the Public Accounts Committee (Sixth Lok Sabha) on 
paragraph 48 of the Report of the Comptroller and Auditor General 
of India for the year 1975-76, Union Government (Civil) relating 
to the Ministry of Education and Social Welfare on University 
Grants Commission. 

2 The Report of the Comptroller and Auditor General of India 
for the p a r  1975-76, Union Government (Civil) was laid on the 
Table of the House on 7 April 1977. The Public Accounts Committee 
(1977-78) examined the paragraph relating to University Grants 
Commission at their sittings held on 23 and 24 September 1977. The 
Public Accounts Committee (1977-78) considered and finalised this 
Report at their sitting held on 7 A ~ r i l  1978. The Minutes of the 
sittings of the Committee form Part  II* of the Report. 

3. A statement contain in^ conc1usions~'recnmmendations of the 
Cornmittce IS appended to the  Report (Appendix VII) For facllity 
of reference these have been printed in thick type in the body of 
the Report. 

4. The Committee place on record their appreciation of the assis- 
tana rendered to them in the examination of the subject by the 
Camptrollcr and Auditor General of India. 

5 The Committee tvoiild also l ike t o  express their thanks to the 
ofAcers of the Ministry of Education and Social Welfare and the 
Unfversitv Grants Cnmrnission for cooperation extended by them 
in giving informntion to the Committee 

NW nn.,rx ; 
April 14, 19% 

24, 1900 (S) 
C. 31. STEPHEN. 

Chairman.  
Public Acc0ttrit.s Commirtee. 



REPORT 

A. FUNCTION OF THE UNIVERSITY GRANTS COMMISSION 

Audlt Paragraph 

Introductory 

1.1. The University Grants Commission set up in 1953 under a 
resolution of the Government of India was reconstituted as a cor- 
porate body in Piavember 1956 in accordance with the provisions of 
the Universitv Grants Commiss~on Act, 1956. According to Section 
12 of the Act. " i t  shall be the general du ty  of the Commssion to take, 
in consultation with the  universities or other bodies concerned: all 
s i ch  steps ns i t  may think fit for prom:don and'co-ordination of 
university cducntjon and determination and ma?r?tenance of 
standards of traching. cs:imination and research in universities". 
Rct\~tben 1957-58 and  1975-76 the Government of India sanctioned a 
sum of Hs  421 ctnres as grants ?o the Commissi;~n \vk.c in turn. dis- 
bursed a s u m  of I.:.;. 413 crores as grants to universities nnd colleges; 
cxpcnditurc of  R s  356 crnres w-as incurred on Commission's staff 
and certain direct schernw csccuted by the Commissi:m leaving an 
unspent b:rlnncc? of Rs .  450 crores b!; thc end of 1975-76, 

1.3 hc of t hc  :n:iin f \ tnc t~ons  of the C o m n l ~ s s i ~ r .  is the deter- 
mination and n~nintc.ru~rlct. of stanclnrik of tc.nchln.7. csnmination 
and rewarch in univcwltrcs In thlr r e m d  Cornmission hns hten 
widd In its r3ropnmmcs by- - ( l )  the standards colrrmittce set up  
by the Commlssicn In 1961 (2 )  the rcp-rt of thc Edwntian Com- 



omission set up by the  Government of India in 1964, (3) the  resolu- 
-tion on National Policy on Education issued by the Government of 
India based on the  Education Commission's report in 1968. 

1.4. The  Committee on standards -submitted its report in May 
1965. The  Estimates Cclmmittee noted in' April 1966 that  action taken 
on the reports of expert committees had been simply to forward them 
to the  universities and St,ate Governments for their views and com- 
ments or for suitable action. They had felt that the Commission 
should pursue the recommendaticms of these expert clmmittees and 
keep a record regarding implementation and that  the powers given 
t o  the  Commission under sections 12. 13 and 14 of the Act might 
be invoked, where necessary. The Public Accounts C ~ m m i t k e  in 
i ts  114th Report (April 1970) ais,s took note of the reply of the  
Ministry of Educatio:~ that some of the recornmcnd:~tions of the  
standards committee were under various stages of implementation, 
h e  recommendations c.f the Education Commission wcrc considered 
by an implementation committee of the Commissiol~ in May 1967. 
The recommendations were also considered in n confcrcnce of vlce- 
chancellors convened in SeptcmScr 196'7. The  minutes of the meeting 
of the  implementation committee and the  recommcr:Jatians of the 
conference of vice-chancellors were placed before the Com- 
mission in October 1967 when the  Commission d e s i r ~ d  that the pro- 
ceedings of the vice-chancellors conference sho:~ld be brought up 
again in the nest  mceting of  the Conlmission. This h~1vevc.r. does 
not appear to have been done. The Commission stated (October. 
1976) tha: the rccnmmenciations of the Educat!crn Cr*:nmissicrn h d  
been taken into account in finn!isinq the Fourth F:\.t S c a r  Plan. 

1.5. The rescllution on Kational Policv on Education issued by the 
Government of Ind:a i n  1968 !a-as considere3 bv the Ctjmmission in 
1969. The Commission took note of t h r  fact th:~t a panel nn education 
set up by the  Plnnnir?? C.-ir?:!nrs.;ioz had  propnscd a '!lln '. f P.5 181.00 
crores as allocation for hicher education in the F :w th  Five Year 
Plan and  that  the matter mirht  again tic considcvrj whrn the 
resources plssiti-)n became known somctimc in April-May 1969. 

[Paragraph 48 of the Report of the Comptroller and Audit?r 
General of India for- the year 1975-76. Union Goverr'mcnt (Civil) 

pp. 215-217, 219-2201. 
* ( i )  Maintenance of standards of teaching: emmination and 

r e x n r r h  it] 11 r t r  ~,er::itre:; 
1.6. One of the important functions of the U n i ~ w s r t s  Gratits 

commission is to take, in cwnsultntion with the univt-rsiriiss nr  other 
. . . . 
*Note: The rcplics of the Ministry nf Eciuc.:ltion and Soclal W e l f ~ r c  cant- 

ained i t1  this Report have not bcen vettc3 by Audit. 



bodies concerned, all such steps, as i t  may think fit, for the promo- 
tion and co-ordination of university education and for the determina- 
tion and maintenance of standards of teaching, examination and 
research in universities. The functions of the Comii:ission have 
been defined in Section 12 of the University Grants Con~mission Art 
1956 as modified up-to-date, in the following words: 

"It shall he the general duty of the Commissi~n to take, in 
consultat~on with the  Universities or other bodies con- 
cerned, all such steps as it may think fit f n ~  the  prcmotion 
and co-ordination of University education and for the 
determination and maintenance of standards of teaching, 
examination and research in Universities. and for the pur- 
pose of performing its functions under this -4t.t: ?he Com- 
mitt.ee may- 

(a)  inquire into the financial needs of Univer;:ti?s; 
(b)  allocate and disburse out of the Fund of the Commission, 

grants to U~ivers i t ies  established or incc rpur r td  by or 
undc!~. a Central Act for the maintenance and development 
of such Univers~tics nr for any other gen.erzl or specified 
purpost: 

( c )  allocate nnri d i s l ~ ~ i ~ s c .  O L I ~  of the Fund of the Corrmission. 
such q r ~ n t s  to other  Cnltcrsltles as lt nlav deem nvessary  
or appropriate for tht' devt.lopmen: or both. of any specified 
acti\.:tle.: of such Cn!\-ersltics, or fL)r  an\- ~ : ~ p r  p w r a l  or 
specifird purnose. 

(cc) allvcatc and d!sbursc out of the Fund of the Commission, 
such Grants to ~nstltiitions dcemed to be Unit.ersities in 
pursuance of a d t ~ l a r a t i o n  made bv the Central Govern- 
ment undtb~ Se t~on 3 a s  it may deem necessary. for one or  
more cf tile f o l l ~ j ~ ~ n g  purposes. namely: 

( I )  for !nnintcn:tncse In special cases: 
( i i )  for dcvclopmcn! : 

( i i i )  for any other qimvriil  01 specifid purpose 

Pro\vidr>d t h ; ~ t  in making any grant to such ITn;..ers!c\ the 
Cornmission shell p i p e  due consideration to the dkve ;q  
ment a f  thc linlvc.rh!ty concerned, ~ t s  fina~ic:al n r d s  the 
stiindilrd ntte\incd t y  ~t ond the national p t r m s c s  w h ~ c h  
it may serve" * 0 * 

1.7. Thus. the imprnvcmcnt of standards of fiI;ici:tt~>*i i s  the 
statutorv rc-sponsibllity of the Universitv Grnnts c'\m~n;issi n A 
Committee on Standards of University Education was wpninted by 
the  University Grants Commission in Aumrst 1961 to tmdtvt~ke  a 



systematic and objective investigation of problems relatine to  t h e  
standards of higher education in the universities. The Coamit tee  
finalised its report in October 1964. 

1.8. A note indicating inter aliu the salient points contained in the 
report of the Committee on Standards of University E d u c ~ t i o n  and 
the steps taken to implement the same, furnished a t  the instance of 
the  Committee is reproduced as Appendix I. 

1.9. The Report of the Committee on Standards is stated to have 
been considered by the University Grants Con~mission at its meeting 
held on the 5 Ma!-, 1963. In regard to irnplementatlon of the recom- 
mendations of the Committee, the Estimates Committee had,  in their 
52nd Report (Third Lok Sabha)  (April 1966) observed as under: 

"The Co!nm~ttre 0.1 S:,in;iards ha- made a thorough and ex- 
haustive study of the prc~blt.~:i and has p \?en  a useful Re- 
port The Commlttee ilre col;i.lmCd that ~f the sugges- 
tions and recommendat io:~~ contri.ncd In Standards Com- 
mlttee Report are implt.mented ~t will go a long way to 
effect proper co-ordination .monq the universities and 
maintenance of their srand,ird., of teachlng They, how- 
ever, find t h a t  the action usuni1.i taker, b\ ttv University 
Grants Co:nn~~ssion or, th i  reports of the exptdrtb commit- 
tees has been simply to f o r u ~ ~ r d  : t  to the ur,ir.ersities and 
State Go~.ernments for their \.lcSbv_i nr,d colrr~ients or for 
su~ tab le  action The Commlttee realize t h a t  State Gov- 
ernments are  r e q u ~ r ~ d  t a k e  necrs\.tr\. ,~c-tior, for imi~le- 
mentlng the recommenda!ions of i ' : iTlOUF expert conlr?i.t- 
tees ir, State un1vers:tles: n e ~ w t h e l ~ s s  t htby feel that the 
Unlverslty Grants Comnllssion should pursur the recom- 
mcndatlons of these expert cov~n;i!tcrs with the State 
u n ~ v e r s ~ t l e s  and keep a rccord as to hov.* rnanv recom- 
mendations of each espcrt  cornmittrc have ken ~ m p l c -  
merited Tne powers c i \* in  t the Cnitvrsi ty (;r:irlts C'om- 
n;iswn u n d t r  Scr ;lor: 12 13 s n d  14 o f  th.1 Unlvcrslty 
Grants Commlssior. A c t  also bc 1nvokc.d when neces- 
sary to get these :trcjmmendations lmplernentc.d. 

The Crmmlttce cclnsltir.r that i t  u+ii! bc. :i usvful and interest- 
inq 5tudy to find nut how many recommendations of ex- 
pert comrnlttees appomtcd during each of the la.ct three 
yenrs ha\.e b w n  ~rnplvrnented by t h e  Stale G(vcrnmcnts/ 
Univcrs1tie.i It will t s t h  futile to a p p o l ~ t  e x r e r t  commit- 
tees i f  t h e ~ r  rccomm~ndat lons  a rc  not imt:lcmcntt.ti with- 
in a specific pe?.:ud and if the University Grnnts Cornrnis- 
sion does not pursue the matter  wlth ttrc Universities/ 
9 tates." 



1.10. The Public Accounts Committee (1969-70) in their 114th 
Report (Fourth Lok Sabha) also took note of the reply of the Minis- 
t ry  of Education that  some of the recommendations of the Standards 
Committee were under various stages of implementation. The 
Public Accounts Committee had in paragraph 2.9 of their report ibid 
stated: 

"The most important function devolving on the Univnsi ty  
Grants Commission under the U.G.C. Act, 1956 is "the 
determination and maintenance of standards of teaching, 
examination and research in unit-ersities. While the Corn- 
mittce recognisc that something has been done in the 
field thev feel that a lot still remains to be done. The 
~ o m m i t t e e  on Standards of University Education set up 
by the University Grants Commission had dra~b.n attention 
to the general opinion in the country that while the quality 
of the best students is as good as ever, the average pro- 
duct of an Indian university does not compare favourably 
with his counicrpart in some of t ! :e well-k11cn.n univer- 
sities in the world. They pointed out that course of study 
in many ~ n i \ ~ e r s i t i e s  are not related to v,-ell-defined educa- 
tional nbjectivcs and that r,o serious attempt. is n a d e  to 
evaluate syllaLuses in  the light of ~nociern dtvelc~p~nents.  
Referring to teaching facilities availahle they stated that 
conditions in which teaching and learning are carried on 
in the Indian universities and coilezcs are unsatisfactory." 



1.12. The Committee enquired whether the recommendations 
made a t  the Vice-Chancellor's Conference were spec;fically consider- 
ed. The Secretary, University Grants Commission replying during 
evidence stated: 

"It is correct-as given in the Audit Report, in 1967 it was  
said that it should be brought again. I regret that these 
old papers could not be checked up. But having been 
associated with the Commission my recolietrtion is that  
we had considered twice. A new National Policy was 
going to be evolved on the recommendations. Since the 
Education Con~mission submitted it,  thereaiier views were 
taken. Then a Parliamentary Committee was set up on 
the basis of u.hich the Xational Policy was adopted. That 
is why the gap has occurred in bet~vcen." 

He added: 

' W h a t e w r  I said \vas fri'm 1:1y nxmnry and I ~ 1 1 1  try to 
locate :he file n h i c h  is about ten years old T h ~ s  lvas 111 

1967 .A vlelv \{.as Ilkel? t1-1 have been take11 that t he  
educational imlicy was beinq 1vo:'kcd out 4 n the llncs of 
the recommendat~ons of the  Educat~on Co~~-mlss ion T ! I ~  
Ct-ialrrnan of  t he  C ? m n ~ s s ; o n  2nd the Cha~rrnan of t11e 
CGC n a s  one and the same :)ersor. In  reg,ird to many of  
the reco~nrnendat~ons,  the VGC had a l rcad .  ~nlt inted the 
action There was a fairly close cotn111i;nlratior1 betnecn 
these t ~ v o  orqanls,ltion.; Tills 1.4 14 hat I toa!,i rc.ncmber 
Or: the facts of the ca.se. I ;vili ;rv to ?;ace :::c file " 

"Th!s csnnot be rlocc :v~!hout :he approval of the Chairnwn " 

"There is no t m t  declsron by an.bod? as we kr:c~lv of. s iy tng  
that t h ~ s  rccomrncndation need not come belorc thc* UGC 
and so on I wiil t r .  to find nut what exnrtly happened 
from the records. Rrvardin;: the Standards Committee, 
vou have recommendations Nos D 17, W and 101, 102 to 
112 regarding improvcm~nt  in q u a l ~ t y  o f  fditcation. On 



specific suggestions action was taken for improving t h e  
quality of education. Various instructions were issued on  
examination reform, development plans and so on.". 

1.15. Asked whether a record of the implementation of these 
recommendations as envisaged in the Estimates Committee's &port 
was  being kept, the Education Secretary stated in reply during evi- 
dence: 

"We have no clear evidence to show that  this record is being 
maintained." 

He added: 

"Standards C ~ r n m i t t e e ' ~  recommendations were cii'culated t o  
all universities and their replies and comments were con- 
sidered. This was also commented uFnn in t h e  earlier 
Audit reports and also by the Public .Acccar,ts Committee. 
Thereafter, the St-ndards Comm.ttee h:d merged with 
the Education C ~ ~ m n ~ i s s i ~ n  L?te!* cn, that go; m ~ q c d  into 
the national policy The Standards Committee Report 
came; we considered t h a t  Ir. the rncant!me, the Educa- 
tion Comnlission took not<> ,,f the Standards Commit!ee's 
report xvho then rn>cie recornmendstlons on the17 report. 
Some cons:dcr?tion \Val; als,. done ox the Sa!ional Policy. 
This is the stey \vhic!: we tol)k.'' 

1.16. The Secretary, U.G.C., stated durinz evidence: 

"If vou ask for recommencia:!cm Xo. 1 or S o .  2 01 So. 3, this 
is what they sald, that 1s ~ v h a t  was done. this far w e  have 
cone etc Th t thine \vas not kept in that  way.  But w e  
have worked o u t  m?nv schemes and with regnrd to im- 
piementntian of the schemes we know \\-hat are the  
schcmrs which f it  in v:ith theqe recommenda:ic.ns." 

1.17. Thc Secretary, Univcrsitv Grants Cammission. fur ther  
added : 

"The Standards Committee made a fairly l-a'ge number of 
rccnmmcndnt~nns. We have to sty wh3t action we can 
take on them S:.hemes are  developed on the basis of 
thnt. Supptw i f  tve accept a recornmexi. tinn, i t  ic for 
the  105 universities to act on that. We would never know 
what each university has done about it We hn1.e in- 
dicnted whet +mesa1 action uDe h a m  taken. For ex,?mple 
we h a w  indicntrd thnt we h a w  s t a r t 4  the Centres of 
Advanced Study A c q t a n c c  of rt.cnmrnendntion is o n e  



thing. That depends upon how much w e  can implement 
and how we have been able to implement it. We only keep 
a watch on the schemes rather than on the  original re- 
commendations." 

1.18. Since a categorical statement that the recommendations con- 
tained in the poceedings of the Vice Chancellors' Conference were 
actually considered by the Commission was not forthcoming during 
evidence. the Committee enquired the reasons therefor in writing. 
In a note, the Ministry of Education have stated: 

"It is regretted that as the old relevant papers were not 
readily available the  information. . . . was given. On rc- 
chechng the papers. i t  is now observed that the proceed- 
ings ~f the T7ice Chanccllars' Conference held from 11th 
tc  13th September. 1967 and the minutes of the meeting of 
the Implementation Committee were twth placed before the 
Commission in Octohcr, 1967 and it \r.as also resolved 
that the proceedings of the Vice-Chancellors' C mference 
should be brought up again in the next meeting of the 
Commission. In this connection, it is stated th3t the re- 
commendations of the Vice-Chancellors' Conference were 
considered in the Commission at its meeting held on 
2nd November. 1967 and i t  was res?lved as under: 

'The Cnmmission was in gcner2l agreement with t h e  re- 
commendations of the Vicc-Chancellors' Conference 
held in  September. 1967 and desired that  effective steps 
be taken to  implement. as early as possible, important 
recommend:tions made by the Education Commission 
(1964-66) relating to es2mination refc~rm includinr: the 
"Credit System" of nrgnnisinc courses and c?cnr;;inations 
which provides a great flesihilit?. to suit varying needs of 
students; improvement of curricula and tcachiti,~ methods 
and p:o~~isi?n of teaching aids. Several of these could 
be im~lemented  \i.ithout incurring much additional 
expendi ture. 

The Commission we1comt.d the recommendations of the 
Vice-ChanceIlors' Conference regarding set t inc ui)  of 
"develoyjment panels" concerned with formuintion of 
programmes of educational reform and d(.vt4oj,rnf*nt in 
the light of the recommendations made by the Educn- 
tion Commission (on) determination of priorities within 
the  framework of available resources and needs of the 
universities 



The Commission concurred with the statement approved by 
the Vice-Chancellors' Conference with regard to medium 
of instructions and stressed that changeover in the me- 
dium should be part of a general programme of im- 
provement of standards and its manner and pace should 
be left to the university system. 

It  was also suggested that a Committee may be appointed 
by the University Grants Commission to consider what 
action the Commission should take to ensure that the 
change-over in the medium of instruction was imple- 
mented in accordance with the suggestions made by the 
Vice-Chancellors' Conference.' " 

1.19. An Implementation Committee was appointed by the Uni- 
versity Grants Commission to consider the recommendations of the 
Education Commission. This Committee met in May, 1967. The 
Ministry of Education have at the instance of the Committee fur- 
nished to the Committee a record note of the discussions held a t  
their sitting held on 4th May 1967 (Appendix 11). The main recom- 
mendations of the Committee arc contained in the following extracts 
from the record note: 

"After considerablc discussion, the Committee welcomed the 
rccommendatlons of the Education Commission and the 
priorities laid down in the Report. The Committee agreed 
with the emphasis placed on improvement of quality of 
education, develormerlt of science, technology and agri- 
culture and strengthening of postgraduate education and 
research. The Committee also ernp'hasised that there 
should be better teachers and more of them should be 
provided in the colleges and universities, ample textbooks, 
reading seats, staff quarters and amenities fur students 
like Day Centres. Health Centres, Scholarships and other 
financial aids etc. The Committee also endorsed the re- 
commendations o f  the Education commission with regard 
to student welfare and suggested that i t  may be emphasis- 
ed on the Government to provide funds which had been 
asked for bv the University Grants Commission for stu- 
dent ~ e l f a r k  programmes. 

The Committee further decided that a note indicating the 
programmes of crucial importance in the light of the re- 
commendations of the Education Commission which may 
be taken up for implementation may be prepared and plat- 
ed before the Committee again." 

498 -2. 



1.20. The Ministry have stated that "the report of the Committee 
was received by the Commission at its meeting held on 4th October, 
1967. This was 'noted' in view of the proceedings of the Vice-Chan- 
cellors' Conference held from September 11-13, 1967 which was alsa 
considered at the meeting held on October 4, 1967. . . . . . The Mnis- 
try of Education was informed of the views of the Cornmissiou on 
24th October, 1967." 

It  is further stated: 

"In view of the fact that the recommendations of the Imple- 
mentation Committee and the Vice-Chancellors' Confer- 
ence were considered in detail in the Commission as also 
the views intimated by the Commission in its letter 
dated 24th October. 1967 to the Ministry of Edu- 
cation and Social Welfare, it was not considered neces- 
sary to hold another meeting of the Implementation 
Committee." 

121. One of t 4  primary functions of the University Grants Com- 
mission is the determination and pnahtenance of standards of teach- 
ing. examination and research in universities. In pursuance of this 
function, a Committee on Standards of University   ducat ion was 
appointed by the University Grants Commission in August 1961. 
The Committee submitted its report in October 196L. The repart 
of the Committee was considered by the University Grants Com- 
mission in May 1965. The University Grants Commission mewlg 
forwarded the report to the universities and the State Covernmunts 
for suitabk action This rperfunctory action of the University 
Grants Commission in regard to the report of the Committee O n  
Standards came in for criticism by the Elt imate Committee in 
their 52nd Report (Th3rd Lok Sabha) (April 1966) who recommend- 
ed that "the University Grants Commission should purmra recom- 
mendations of these expert committees with tbe State Universities 
and keep a record as to haw many ~ c o r n m ~ l d s t i s r ~  of each expert 
committee have b a n  implemented" The Public Accounts Corn- 
m i t k  also, in their 114th Bcport (Fourth Lok Sabha) (1969-70) took 
n* of the reply of the Minishy of Education that some of the 
~aeommendations of the Standard Committee were undar various 
rtngas of Lmplemeatrtion. Seven years aft- the k t  quoted rcpoit 
of the PAC, the Secretary, University Gnnta Cqnmbion b.5 A- 
mittad before the Commitbe during evidence in September 1971 
t h t  w, wdch WPS being kept ORI the impbamcntath of individual 
nmrmmenddoms of t&e M a r d s  Commftt* and that the UnE 

v d t y  G-b Commbab a ~ d y  b p  8 w8kh @El tbc rStbst 
on the artpiad rscaanssadatbnsw. Tbe Cornmite c m w t  



1.22. The Report of the E d u c a t h  C-on, appokr,ted m lfW4 
was submitted in June 1966. The report inter alia contained magges- 
ti* and recommendations regarding determination and mainten- 
ance of standards of teaching, examination and research in aaiW 
sities. The University Grants Commidrioll appointed an i m p l w -  
tatiun Committee (Kothari Committee) to process the r ~ e ~ l ~ ~ m e d -  

tion of the Education Commission. This Committee met in May 
1967. Meanwhile, a Conference of Vice-Chancellors was convened 
in ,%~tember 1967. l't also considered tbe implementation of the 
recommendations of the Education Commission. The d e e i s i ~ s  taken 
at the M a y  1967 m e e w  of the Implementation Committee and tbe 
recommendations of the Conference of Vice-Chancellors were placed 
before tbe University Grants Commission in October and November 
L967. Thereafter neither the Implementation Committee met nor any 
systematic watch was kept on the implementation of the recom- 
mendations of the Education Commission. In regard to the fate of 
the various recommendations of the Education Commission, the Com- 
mission informed Audit in October 1976 that tbe recommendations of 
the Education Commission had been "taken into account in finalistrg 
the Fourth Five Year Plan.'' 

1.23. Tbe Committee take adverse notice of the slipshod maaner 
in which the suggcgtions and recommendaions made by the Educa- 
tion Commission at considerable labour and expense spread beer 
more than 2 gears, were handled by the University Grants Commis- 
sion. The minutes of the m-ting of the Implementation Cornmi- 
in May 1967 are a vivid testimony of the perfunctory and insubstan- 
tial approach of the Commission to the repott of the Education Com- 
mission. The Committee desire the Ministry of Education and the 
Unlvatsity Grants Commis..bn to devise mdhods of systematic pro- 
p r d n g  of the rccommendationa of various expert bodies appointed 
by tbe Government to go into vPrioUs aspects and problen?~ of high- 
eduertkn. No doubt it is a stupeadous task as the m&ng w d d  
have to be done university-wise, but this warL has to be undertdcen 
if the appdntmcnt of &e various expert ccgnmit- bas to be p* 
posckal and an impact has to be made on anivarsity adncttiso. 

(il) Retww uf thu functioning of the Univwaity Grants Commisjf~n. 

1.24. The Univewty Grants Commission was set up in the year 
1958 under a resolution of the Cavenunent of India and mnst i tu -  
ted u a Corporate W y  in N a w m b r ,  1956 in accordance with the 



provisions of the University Grants Commission Act, 1956. As 
pointed out by Audit between 1957-58 and 1975-76 the Government 
of India sanctioned a sum of Rs. 421 crores as grants and the Com- 
mission in turn disbursed a sum of Rs, 413 crores as grants to uni- 
versities and colleges. Explenditure of Rs. 3.50 crores was incurred 
on Commission's staff and certain direct schemes executed by the 
Commission leaving an un-spent balance of Rs. 450 crores by the 
end of 1975-76. 

1.25. Emphasizing the need for an appraisal of the work of the 
Commission by qualified experts not connected with the Commis- 
sion, the Public Accounts Committee (1969-70) had in paragraph 
2.12 of their 114th Report stated: 

"The University Grants Commission was set up, in 1956. A 
time has now come to take stock of the work done by the 
Commission so far and to chart out a course of action for 
the future on lines which would help the Commission to 
cope with its responsibilities better. The Committee note 
that since they raised the question of evaluating the work- 
ing of the Commission during oral evidence, Government 
are now examining the question of bringing out a com- 
prehensive report on the working of the Commission and 
the manner in which this task should be undertaken. In 
the opinion of t b  Committee, this d o s  not adequately 
meet the requirements. What is called for is an objective 
and comprehensive appraisal of the work of the Com- 
mission by qualified experts, not connected with the Com- 
mission. The Committee are not In this context convinr- 
ed by the argument advanced by the Ministry of Educa- 
tion and Youth Services that there is no provision in the 
University Grants Commission Act to undertake a review 
of the working of the Commission. In the Committee's 
view the absence of a provision in  the Act need not pre- 
clude Government from undertaking a review of this type. 
The Committee would like the appraisal to be conducted 
early and report laid on the Table of the House The 
Committee would like an early decision to be taken on 
this question." 

1.26. In their Action Taken Note dated the 30 December, 1970, the 
Ministry had stated as follows: 

"This question was discussed by the Minister of Education 
and Youth Slwvices with the Chairman, Univerrrtty 
Grants Commission. I t  was agreed that the University 



Grants Commission might set up a small group of 
Science, Atts and Social Science experts, of eminence 
to do a thorough study of the achievements of University 
Grants Commission since its inception and make an 
evaluation of the same." 

1.27. A Review Committee was accordingly set up by the Minis- 
try in August 1974, with the following terms of reference: 

"To review the functioning of the University Grants Com- 
mission, with particular reference to cmrdination and 
determination of standards of higher education, and make 
recommendations as to measures conducive to more 
effective discharge of its responsibilities." 

1.28. The Review Committee submitted its report on 12 Feb- 
ruary, 1977. 

1.29. Asked about the delay in the setting up of the Committee, 
the Secretary, Ministry of Education and Social Welfare replid 
in evidence: 

"Although the recommendation was made in 1970 Decem- 
ber, the University Grants Commission had to set up 
the Committee later in the light of the recommendations 
of the Public Accounts Committee in 1971-72 It was 
felt that i t  was better to set up a Review Committee 
even at that stage. On the basis of that recommendation, 
the Committee was set up. First. the delay was only 
about 2-1/2 years For that, I do not think Government 
has got any explanation. I took over recently." 

1.30. The Report of the Review Committee was laid on the 
Table of Lok Sabha and Rajya Sabha on 18-7-1977 and 20-7-1977 
respectively. 

To take a decision on the Review Committee Report an Em- 
powered Committee with the following composition was set up in 
July, 1977:- 

I .  Shri P. Sahnayagam, Secrrtary Ministry of Fducation & .Social 
WrKur. Nrw W h i .  -Chniman 

J. Shri S. N. Puwiiu, Joint .kcrrc.r)., Minutry d Education & 
.Sacid WeiCu1 --Mank 



5. Shri A d  Bordia, Joint Secretary, Ministry of Education & Soci.l 
Wetfare, New Delhi. -Member 

6. Dr. S. N. S a d ,  Chief (Education), Planning Cornmbion, 
New Dtlhi. -Member 

7. Shri V.V.R. Subba Rao, Deputy Secretary, Department of Ad- 
ministmtive Reform. -Munba  

8. Shri Triyogi Narain, Deputy Swetary, Ministry of Education 
& Social Wok fare New Dtlhi. Secretary 

1.31. The Committee learnt during evidence that the Empowered 
Committee had covered half of the Report of the &view Comrnit- 
tee. The Empowered Committee was expected to finalize their Re- 
port in two months time. 

1.32 In a written note furnished subsequently, the Ministry 
of Education and Social Welfare have informed the Committee that 
no time-limit has been laid down for the Empowered Committee to 
finalise action on the various recommendations. 

1.32A. In yet another note furnished on 104-1978, at the Com- 
mittee's instance, the Ministry of Education and Social Welfare, in- 
formed that "the Empowered Committee appointed by the Ministry 
has completed consideration of all the recommendations of the 
U.G.C. Review Committee and-its report is under submission to the 
Government for further action." 

1.33. The Review Committee (1977) has observed that the 
'problems have been taken up in an ad k x  manner, and there is 
little evidence of coordinated planning of university education'. 
Analysing the causes of non-implementation of recommendations of 
various committees. it has observed: 

"In the working of the Commission there still appeared to be: 
(a) lack of evaluation and assessment of pragrammes and 
their impact and (b) absence of mechanisms and methods 
(to some extent due to absence of powers) to see good 
recommendations of various expert committees translated 
into action in universities and colleges, (c) lack of an 
overall perspective planning, ana research in problems of 
higher education, and (d) absence of an adequate mecha- 
n h  for coordination with other concerned with 
overall nathal pl4nning or with other sectors of educa- 
tbn and remmh. . .  



From replies to our questionnaires by the Commission's office 
and in his personal capacity by the present Chairman and 
during interviews with some of the members of the 
Commission, i t  became clear that the UGC had been inhibi- 
ted by lack of powers, by considerations of intkingement 
of university autonomy, by duality or even multiplicity of 
agencies dealing with different sectors of higher education 
and research, and could not make a meaningful impact in 
regard to standards and coordination. I t  has been grati- 
fying to learn that the Commission has prescribed mini- 
mum qualifications for college and university teachers in 
revising whose scales of pay to a respectable standard, 
comparable to other higher services. the University 
Grants Commission has played a significant role." 

1.34. According to the repart of the Review Committee, the Uni- 
versity Grants Commission felt 'inhibited' in the effective performance 
of its functions relating to coordination and determination of stand- 
ards in higher education inter ulia by the statutory position which 
gave the States the full authority to establish and maintain universi- 
ties. I t  adds: 

"The result was that in actual practice ingredients essential to 
coordination and determination of standards instead of 
receiving attention at national level, have remained the 
concern of the States." 

However, as a result of the 42nd amendment to the Constitution 
effective from 3-1-1977 not only higher education, but the entire 
education has since been brought on the Concurrent List. 

1.35. Asked how far the constitutional provisions stood in the 
way of carrying out the objecti\yes of determination and coordination 
of standards. specified in the University Grants Act, the Education 
Secretary stated during evidence: 

"Education is a State subject and for evolving a scheme the 
initiative has to come from colleges and universities." 

He added: 

"70 to 80 per cent of the schemes that are evolved by the 
Univerrsity Grants Commission for the improvement of 
standards and development of college education in general 
have been availed of by the colleges and institutions. In 
the fleld of education, I am not quite sure if any legislative 



act or any order of the Government could so ensure t h a t  
education is actually imbibed by the academlc world or by 
the students and i t  is for them and the teachers to accept 
it." 

1.36. In this context, the Committee enquired how far the Univer- 
sity Grants Commission has been able to discharge it.. baslc function. 
The Chairman, University Grants Commission stated in reply, during 
evidence: 

"The main function of the Commission 1s determination and 
coordination of standards in hlqher cducat~on. Although 
it is called Grants Commission the grant is affiliated to this 
basic purpose of determinstlon and ~r~ordination of 
standards." . . 

He added: 

"As far as the colleges are concerned, we ha1.e had difficulty 
in determination and coordination of s t a n t ~ r d s  Since the 
colleges do form 85 per cent and since lt  is nccssary to 
develop the infrastructure of the colleges, we find it is 
here that the greatest weakness exists For instance. we 
have been allocating funds to the colleges. But these 
colleges can lift the funds only if a certain m~tching  share 
is made available to them by the State Governments. Thls 
can only be done if there is a well-coordinated and well- 
conceived policy of development on the part of the State 
Governments. I t  is this weakness which has got to be 
rectified and, I think, ~t is in this context that  perhaps the 
question of changing the Constitutional provision has 
arisen." 

1.37. The Review Committee (February 1977) had in their report 
also pointed out 'the absence of any major policy statement made 
by the University Grants Commission since its inception expunding  
its concept of higher education and indicating how it  planned to 
tackle the various problems connected with determination and 
maintenance of standards of teaching, examination and research'. 

1.38. Asked to indicate why l t  has not been possible for the Com- 
mission do so in the past, the Ministry of Education have in a 
written note stated that recently the Commission has given a consi- 
derable thought to this problem and have prepared a paper on 
Development of Higher Education in India-A Policy kame .  . . . . . . . 
''This would to some extent meet the suggestions of the Review 
Committee." (The paper was brought out on %Z-1978). 



1.39. The main objective of the Paper on "Development of Higher 
Education in India-A Policy Frame" prepared by the U n i v d t y  
Grants Commission, has been indicated as perspective planning in 
higher education in the country over the next 10-15 years. The 
paper, while outlining the need to redefine the standards of education, 
suggests that 'these would have to be substantially improved and 
continually raised to suit the changing needs of the country. To 
attain improvement attempts would have to be made, on the basis 
of highest priority'. I t  concludes with a note of optimism that 'if all 
the agencies involved uiz., the Centre, States, Public, teachers, 
students and administrators instead of trying to blame each other, 
work together for bringing about an educational transformation on 
a scale commensurate with the size and complexity of o w  problems, 
we should soon be able ta create a new education system and a new 
society'. 

1.40. Stressing the statutory responsibility of coordination and 
maintenance of standards in institutions of higher education cast on 
the University Grants Commission by the Act of Parliament, the 
paper sums up: 

"To discharge this responsibility adequately, the University 
Grants Commission has to assume several roles and func- 
tions. For instance, it has a major role of providing 
leadership and impetus for reform and development. 
Towards this purpose, the Commission must continuously 
review the emerging problems of education, the status of 
teaching and research in different disciplines and €he 
standards of teaching and research in the universities. I t  
should through its committees and panels and other means 
evolve a consensus within the academic community regard- 
ing desirable changes in higher education." 

1.41. Tbe Committee find that although the PAC had recom- 
mended aa far back as 1970 for the appointment of a committee to 
review the work done by the Commission so far and to chart out a 
course of action for the future and the Government intimated the 
acceptance of the recommendation in a note sent to tbe Committee 
in December 1978, it took the Government 34 years to set up the 
Review Committee (August 1974). It  took the &view Committee 
about ti ynrs  to submit its report (February 1917). It  took 
mother 5 momtbs for the &wenrmemt to lay the report before 
Parliament and to appoint an Empowered Committee to process the 
recommendations of the Review Committee (July 1977). The Com- 
mtttee ue tafermd &at m b d i m i t  b been laid down Cor the 
5pQweredCanJItseto0Mlise.~tioEemtbevrriarrr-- 
drtbnr td the Eerkblr C m m i W L  w t s  the -cs &en by 



Fthe !hcmtary, Ministry of Education and Social Welfare during evi- 
$den- in September 1971 that "in twe months' time the report (of 
.tha Empowered Committee) will be finalbed'', the Committee were 
informed on 10 April 1978 that the report of the Committee is stil l  
"under submission to Government" The Committee are distressed 
at the tardy of implementation of the recommendation of the 
Public Accounts Committee which was accepted by Government as 
far back as 1970. They would like Government to prescribe a time- 
'bound programme for implementation of such of the recomrnenda- 
tions made by the Review Committee as are accepted by Govern- 
ment. 

(iii) Ptoliferation of uniVersities/institutions 

Audit Paregrczph: 

1.42. During the same period, there was considerable expansion 
in higher education as indicated below:- 

Number of Number of Total mrol- 
univaaitia collega nimt in uni- 
and deemed v m i  ti@ 
univcnitica and collrga 

other than 
in t amr -  
d ~ a t r ,  prr- 
untventr y 
and p~ r- 
profmconal 
Coltma 
(in lakhs) 

[Paragraph 4 of the Rrport of the CamptroUa and Auditor General of India for the year 
1975-76 Union Government (Civil p. 118).] 

1.43. The number of universities grew &om 33 in 1958 to 89 in 
1970 and 115 in 19'76-77. The number of colleges tose from 1004 in 
1956 to 4!%9 in 197677. Expressbg concern at the proliferation of 
institutions, the Review Committee (1973) in paragraph 2.9 of its 
report commented: 

''In practtce, hawettea, unplannea muttfplicatlon of universities 
ond collegm p~evcated mddemh of a c o ~ t e d  
natbd palicy for promoth of him ducotron urd the 



UGC was more or less presented every year with a fait 
accompli in terms of newly established universities and 
colleges." 

1.44. The Committee of Members of Pmlinmenb on Higher Educa- 
tion (Sapru Committee) had recommended as far back as in 1964 
that the UGC Act should be amended to make i t  obligatory on the 
part of a State Government to consult the Commission before setting 
up a new University. The Committee desired to know whether this 
recommendation was examined by the Ministry. In  a note furnished 
in this regard, at the Committee's instance, the Ministry have stated: 

"The recommendation of the Sapru Committee was duly 
examined by this Ministry. As had been observed by the 
Sapru Committee itself, a statutory provision making it 
obligatory for the State Governments to consult the UGC 
before setting up a new University could not be made 
unless education was made a concurrent subject. In view 
of the constituti~nal position, it was not found possible to  
take any action on this recommendation. However, a 
provision was made by amending the UGC Act in 1972 to 
the effect that no grant shall be given by the Central 
Government, the Commission, or any other organisation 
receiving any funds from the Central Government to a 
University which is established after the commencement 
of the ~ m e n d m e n t  Act i.e. 17-6-1972, unless the matters 
as may be presoribed. declared such University to be fit for 
receiving such grant. I t  was thought that the above pro- 
vision would act as a deterrent against proliferation of 
sub-standard universities." 

1.45. Section 12A of the University Grants Commission Act, 1956 
(as modified in 1972) stipulates that:- 

"No grant shall be given by the Central Government, the 
Commission, or any other organisation receiving any 
funds from the Central Government, to a University 
Grants Commission (Amendment) Act, 1972 unless the 
Commission has, after satisfying itself as to such matters 
as may be prescribed, declared such university to be flt 
for receiving such grant." 

1.46. According to the Ministry oT Education, the new provision 
waa made in order to check unplanned proliferation of sub-standard 
universiticrs without adequate resoufits for their development - 



1.47. Following rules have been notified by the Central Govern- 
ment under Section 25 read with Section 12A of the UGC Act, in  
September 1974, June, 1975 and August, 1975:- 

1. University Grants Commission (Fitness of certain Univer- 
sities for Grant) Rules, 1974, notified ui& Ministry of 
Education and Social Welfare Notification No. F.9-2/74-U.2 
dated 9 September, 1974. 

2. University Grants Commission (Fitness of Institutions for  
Grant) ' ~ u l e s .  1975. notified vide Ministry of Education 
and Social Welfare Notification No. F.459174-U.2 (B) 
dated the 24th June. 1975. 

3. University Grants Commission (Fitness of Agricultural 
Universities for Grants) Rules, 1975, notified vide Ministry 
of Mucation & Social Welfare Notification no. F.16-28175- 
LU- dated 13th August. 1975. 

1.48. The following amendment rules were promulgated in June, 
1975 and November, 1976: 

1. University Grants Commission (Fitness of certain universi- 
ties for- rant) Amendment Rules, 1975, noflfied zride 
Ministry of Education & Social Welfare Notification 
No. F9-59'74U.2 (A) dated 24th June, 1975. 

2. University Grants Commission (Fitness of certain Univer- 
sities for Grant) Amendment Rules, 1976, notified vide 
Ministrv of Educat~on & Social Welfare Notification 
No. ~. l6-48/75 Leg. Unit dated 27th November, 1976. 

1.49. Thus, the 'fitness for grant' .rules are now applicable to all 
the universities (including Agricultural and Central Universities) 
and all the institutions (recognised by the Commission under clause 
(0 of Section 2 of the UGC Act). 

1.50. However. the Commission have stated in replv to another 
point that they have "not so far resorted to the extreme step of 
withholding grants to universities under Section 14 of the U.G.C. 
Act." Giving the reasons therefor, the Chairman of the Committee 
stated during evidence that "this is a power which should be used 
very sparingly and only in exceptional cases." 

1.51. That the amendment had little effect on checking prolifera- 
tion of universities, is highlighted by the M e w  Committee in its 
report (1977) thus: 

U . . . . . .As subsequent events showed, political realities 
mattered more UIan the pnnddoor added to the UGC Act 



and the number of universities established during the five 
years, 1972 to April 1976, was exactly the  same as dunng 
the five years 1967 to 1971--seventeen in each quinquen- 
nium." 

66 . . . . . .Despite this provision a large number of universities 
came into being in the years after 1972, some of them 
without the concurrence of the UGC. . . . . . 9 9  

4 6  . . . . . . I t  is difficult for us to understand why the Commission 
allowed grants, perhaps not too willingly, to the univer- 
sities which came into being without its prior concurrence, 
or to appreciate the compelling situation which prevented 
it from using its powers for causing inspection to be made 
into the working of some obviously sick universities. . . . " 

1.52. The Committee find that despite the introduction in 1972 of 
Section 12A of the UGC Act, 1956, making the grants out of Central 
funds to any university conditional on the deckaration by the UGC 
that such university is fit for receiving such grants and the notifica- 
tion of the University Grants Commission (Fitness of certain uni- 
versities for grants) Rules, 1974, there does not appear to be any 
substantial improvement in regard to the problem of proliferation 
of universities and colleges. The number of universitics/deemed 
universities and colleges has increased from 103 and 4158 in 1972-73 
to 115 and 4569 respectively in 1976-77. The Committee also find 
that, barring temporary ban on release of further grants. the Com- 
mission has not so far withheld the grants to any university. The 
Committee have also noted that the Commission has not used Sec- 
tion 12A of the Act as an effective instrument against proliferation 
of sub-standard universities and colleges. The Committee are un- 
able to understand why the UGC could not utilise the power avail- 
able to them under Section 12A of the Act to prevent mushroom 
growth of universities and colleges without regard to facilities for 
and standards of teaching. 

(iv) Rules and Regulattons under tlw UGC Act. 

1.53. During evidence. in the context of discussion on rules and 
regulations for recognition of college by the U.G.C. for the purpose 
of giving grants, a general question was raised regarding the issue 
of rules and regulations under the various section of the U.G.C. Act. 

1.54. The University Grants Commission Act was enacted in 
1936. Section 25 of the Act empowers the Central Government to 
make rules for carrying out the purposes of the Act. The U.G.C. 
is empowered to frame regulation on certain matters under sections 



26 and 27 of the Act. The position in regard to the notification of 
rules and regulations is as follows:- 

Date of 
Notification 

*5(2)(a), ib) a (c) , . . . . 1-11-1956 
(4 . . . 1-7-1958 
id - . . . . 21-1-1961 
(h) 6: (i) . . rg-g-1962 
(1) . . 28-10-1957 

25  nad with SCC. 5(4) . . . . . 28-9-1974 

&&iion~ u n a h  Saction 

 MI!(^) . . . . . . 1959 
(c) . . . . . .  . . . . . 1-k1g67 
(d)  read r t i t l ~  Section 2(f) . . h'oti6ed 
2 7 . x o t  y r t  

k u d .  
- -- --.- - - - ~- -- 

1.55. Government have indicated the reasons for not issulng so 
far the Rules and Regulations under Section 25 (2) (e) and ( f ) ,  
26(1) (b),  (c) and ( f )  and Section 27. These are summarised below: 

Sectim . z ~ , ~ ) I c , &  .I) provida for making rulm T h c  draft rules p r o p a d  in 
rmpowcrinp the Cnmmis- 1974 arc s t a d  to knr undrr  
sion to perform additional discussion lwtwrcn thr  
functions undcr Clawe ( i )  Ministry of Education and 
of Srttion 1 2  which rrquircs Social Welfarr rhc hii- 
a univcnity to furnish nistr) of Law and the 
such information as may Uni\wsity Grant* Cam- 
be t i d e d  relating to its rnision. 
financial position ac. 
t o p t h r r  with r u l a  and 
rmla t ions  wlatinr! to 
the standards of teaching and 
rxamination maintained in 
that univnritv. 

mad with Section g prrwidr, A Chmrni t tn  n p y i n t r d  has 
for trmporar) amiociation d sullgratcd t h r  ~ r w ~ l a t i o n a  
prmm with thr Cmnmis- may br framrri f i~r dr t r r -  
won for pnrticular purp.wn. mining the naturr of thr  

Cornmittm, thd r  d u n -  
tion, vied of appointmrnt 
of m m h n  of thc Con+ 
mittrc and ttirir ftlnctiann 
T h r  qumticm of framing 
thew rrpdatiunr is s t r lu i  
to hr undrr mnridrrati(;n 
of the Conlrnhion :n 
comultation with thr Go- 
vrrnmrnt of India. 

rquim defining Ibr y l i f i -  'Phr mgdatinru p m n u l p t d  
cations; that rhoul d i -  in rqw ridr Caxrttc 
narily fw rquirrd of m y  Notificaticm No. F. 87- 
prnon to tw a p p o i n t 4  to r7olfjfI (CUP? wcrr with- 
the teaching natT of chc dnwn by i r u r  nf 8 dr- 
university. culm lct tn  to all thr  uni- 

d t i m  on p8-61.  Tht 



uution waa taken up by 
&rnminion recently PI i ts  
meeting held on 26-9-77. 
It is p r o p 4  to invite 
the v i m  of the univenitica 
before including thau in 
the regulations. 

Section 26(1 )(f) & (9) ddining the minimum stan- According to UGC it may 
darcb of instruction for the not be practicable to frame 
grant of any d c p x  and regulations on account of 
regulating the maintenance cenain difficulties. 
of s t a n d a d  and coordina- 
tion of work of facilitia in 
univaaitia. 

Section 27 providea for regulations dele- No regulations have been 
gating certain powen to itr framed so far. 
Chairman. Vice-Chairman 
or any of ita officers. 

1.56. Asked whether the State Governments had been consulted 
while framing the Rules under Section 26(d), the Secretary, UGC 
stated during evidence: - 

"I do not think that the State Governments have been con- 
sulted." 

He added: 

"The rules which would have affected the different Universities 
or colleges, where the involvement of States is there, are 
stilk at thc discussion stage. They have not yet been 
notified. For example, you would see that, under Clause 
25, there is nothing in which the State Government is 
really involvd. 

But under Clause 26 where we have defining of qualifications 
of the teaching staff, etc.. the regulations have not yet been 
notified for the reasons that we are thinking as to what 
would happen to an institution if we laid down that they 
should have so manv class-rooms. equipment, and so on 
and so forth and t h i  State Government is not able to 
provide assistance. Therefore, rules under these have not 
been notified. Similarly, the decision on 10 plus 2 plus 3. 
In all these matters, when the regulations are finalised, 
I think, the Universities will be consulted." 

Supplementing the above statement, the Education Secretary 
8taM in evidence:- 

"Under Section 26, there are certain aspects which concern 
other Universities and State Governments. As far as the 
regulations of UGC regarding the minimum standard and' 



other things, the Suggestion of the hon. Member that 
State Governments could perhaps be with advantage 
consulted is a suggestion which the UGC can take into 
consideration before finalking those regulations." 

1.57. The Committee find that the University Grants Commission 
bas been functioning without rules and regulations on some of the 
very important aspects of its working. For instance, the Committee 
find that the draft rules under Section 25(2)(e)&(f) requiring the 
universities to furnish returns and information relating to (i) b- 
ancial position of the university; (ii) studies undertaken in the 
university; and (iii) all the rules and regulations relating to the 
standard of teaching and examination in that university in respect 
of the various branches of learning, proposed by the Commission 
as far back as in 1974, are still under discussion between the various 
Ministries and have not yet been n o t i h i .  The Committee are sur- 
prised that even though this power was available to the Central Gov- 
ernment right from 1956, the proposal to frame rules was mooted 
only in 1974 and that the rules are ye4 to take a concrete shape. The 
Committee would like Government to finalise and notify tl~csc rules 
without further delay. 

1.58. The Committee also note that although the Conimissio~r is 
being assisted from time to time by outside experts on specified 
matters and Section 26(l)(b) read with Section 9 authorises the 
Commission to make regulations regulating the manner in which 
and the purposes for which persons m y  be associated ~ i i t h  the 
Commission, no regulations have yet been framed and notifird in 
@is regard. It is stated that the question of framing these regula- 
tions is under consideration of the Commission in consultation with 
the Government of India. The Committee desire that thew regula- 
tions should be framed and notified without further delay. 

1.59. The Committee would also like th t  Central Government/ 
Cornmimion to examine the need and feasibility of issuing regwla- 
t b n s  under Section 28(l)(e)&(f) of the Act defining qualifications 
for appointment as university teachers and minimum standard of 
instructions for the grant of a degree. The Committcr have dealt 
wi th  tbe question of notification of regulations under Section 27 
of the Act separately. 

1.60. The Commjttcu, also fmd that some of the rules and rcprla- 
tions issad by the Central Government/UGC are more than 10 
years old. Tbey would like the Central Government/CommisJion 
to errmine these d e s  in the light of experience and m e n d  or n- 
vise th- if necesmry. 



B. SUMMARY OF RECEIPTS AND PAYMENTS 

Audit Pmagraph . - 
2.1. Under section 19(2) of the Comptroller and Auditor General's 

(Duties, Powers and Conditions of Service) Act, 1971, read with sec- 
tion 19 of the University Grants Commission Act 1956, the accounts 
of the Commission are audited by the Comptroller and Auditor 
General and the accounts so audited together with the Audit Re- 
port thereon are forwarded to the Central Government who cause 
the same to be laid before both Houses of Parliament. Significant 
points noticed in the course of audit are also included in Comptml- 
ler and Auditor General's Report on Union Government (Civil). 
Such mention was made in the reports for the year 1967, 1968, 1969, 
1970 and 1970-71. The succeeding paragraphs indicate some of the 
important points noticed in the course of audit of the accounts of 
the Commission conducted in 1976. 

2.2. The receipts and payments of the Commission have been 
ateadily increasing, as would be seen from the following table:- 

Year 
Mon Plan Total .Won Plan Total 
Plan Plrn 

--- --" ----- - -.-- - -- - - -  -_lll- 
--- 

(Source: Annual Accouno of the nrpectitr yean) 



2.3. With the expansion of higher education; the receipts and 
payments of the Commission have also been steadily increasing, as 
would be seen from the following table:- 

Receipts Payments 
Yeu 

Non Plan Total Non Plan Total 
Plan Plan 

(in l a b  of wpm)  

- -- 
(Sourn: .Annual Accounts of the nspcctive years). 

2.4. I t  is seen from the above table that the payments under 
'non-plan' increased from Rs. 11.82 crores in 1973-74 to Rs. 21.90 
crores in 1974-75, 29.85 crores in 1975-76 and to Rs. 32.70 crores in 
197677. 

2.5. The Committee, therefore, desired to know reasons for a 
sizable and disproportionate increase in payments under 'non-plan' 
since 1973. The Ministry of Education and Social Welfare stated 
in reply: 

"The Commission with the approval of the Government of 
India generally allows an increase of 5 per cent on the 
maintenance (block) grant to Central Universities Axed 
for the previous year to accommodate the normal increase 
in expenditure by way of increments, rise in cost of mate- 
rials while fixing the amount of maintenance grant for 
the succeeding year. The year 1973-74 being the lest year 
of the 4th five year plan, the expenditure on teaching and 
non-teaching pasts sanctioned as also other items of re- 
curring nature which were met out of the plan grants 
upto 31-3-1974 was merged in the non-plan expenditure 
from the Arst year of the 5th Plan i.e. from 1974-75 on- 
wards as committed expenditure. This is one of the main 
factors for the major increase in the maintenance grant 
of Central Universities from 1974-75 onwards. 



27 
Prior to 1973-74, separate grants under non-plan were paid to 

meet the additional cost of interim ~e l ie f s  and addi- 
tional dearness allowance sanctioned from time to time 
to the staff employed in the Central Universities. This ex- 
penditure which was not part of the maintenance grant 
during 1973-74 was merged into the maintenance (block) 
grant in the subsequent years. 

'The grants for maintenance to hospitals attached to the 
Medical Colleges of Aligarh Muslim University and Bana- 
ras Hindu University were paid from the plan funds upto 
the end of the 4th five year plan but w.e.f. 1974-75 these 
grants were merged into the maintenance (block) grant 
under non-plan. 

Upto 1973-74, the non-plan expenditure in respect of Jawahar- 
la1 Nehru University was only in respect of the erstwhile 
School of International Studies and Institute of Russian 
Studies which were made part of the Jawahmlal Nehru 
University. The recurring and non-recurring expenditure 
of the University was met from the plan funds during 
the 4th Plan. From the first year of the 5th Plan i.e. from 
1974-75, onwards, the recurring items have been included 
under non-plan items leading to further increase in the 
maintenance grant. 

Expenditure on account of implementation of revised scales 
of pay and grant of additional 5 slabs of dearness allow- 
ance to Central Universities and Ddhi  Colleges has also 
been paid from the non-plan account. 

There has been increase in the provisions for non-plan items 
in respect of the Delhi Colleges from 197475 onwards as 
from that  year onwards, the entire maintenance expendi- 
ture is being met from the non-plan funds. A sum of 
Rs. 181.41 lakhs was paid to meet such needs during 1973- 
74 from the plan funds. This requirement has now been 
included in the non-plan provisions from 1974-75. . . . 

Another major factor that has contributed to considerable in- . 
crease in the non-plan expenditure has arisen out of the 
decision taken by the Government to transfer the work 
relating to the payment of maintenance grant to some af 
the deemed universities to the UGC. During 1975-76, a 
sum of Rs. 176.77 lakha was paid from non-plan to Indian 
Institute of Science, Bangalore and Indian School of 
Mines, Central Institute of English and Foreign Languages, 



Tata Institute of Social Sciences and Jamia Millia rose 
to Rs. 366.90 lakhs during 1976-77. This explains the 
further increase in 1976-77 over 1975-76 under non-plan 
head" 

2.6. I t  is seen from the figures indicated in the Audit paragraph 
that there has been, over the years, a considerable distortion in the  
proportion between non-plan and p lm payments. Whereas in 1969- 
70, the mn-plan and plan payments were of the order of roughly 
Rs 9 crores and Rs. 15 crores reepectively, in 1975-76 these had 
rigen to Rs. 30 crores and Rs. 29 crores respectively. 'I'he Ministry 
of mucation and Social Welfare have, inter aliu explained the 
phenomenon of distortion, in a written, note thus: 

"In view of the distinct different purposes for which funds 
are provkied under Non-plan and Plan, it  would not, i t  
is submitted, be correct to compare the expenditure under 
these two aeparate heads. . . . " 

27. In the written note dated 16 December, 1977, furnished by 
the Abmtry it is further stated: 

"Rom the figures indicated in the Audit Report i t  would be 
observed that the yearly plan expenditure rose from 
Rs. 1494 lakha in 1969-70 to Rs. 3849 lakhs in 1976-77 and 
is expected to rise to IL. 4400 lakhs in 1977-78. It  may 
also be added that the Plan expenditure has to be adjust- 
ed within the allocation that be provided by the Govern- 
ment of India from time to time depending upon the 
resources position. Further it generally happens that 
the expenditure under plan is less in the 5mt two years 
of a plan period and piclrs up from the third year on- 
ward~ .  During the current plan starting from Rs. 2510 
lakhs during 197475 (first year of the plan), it is likely 
to go upto Rs. 4400 lakhs during 1977-78." 

2.8. Tbe Committee find that wbarcas in 1988-70, the non-plan 
and plan jmymenb of the CommMon were of the order of roughly 
b. 9 moms and Ib. 15 mores rapecthrely, tn 1975-76, tbam hrva 
risen to Bs. 36 c r o w  and Ba. 29 c m m  rcspecfhltly. There hu bees 
h s  over the gems 8 disproportionate Pacrease in noa-phn exptadir 
tmr vb-.-via the plan pryments. Tbe Commfttee recammead that 
tb Caarm&dan sbodd examine how b t  to reduce tk non-p1.a 
srpsadifaue to keq~ 4 t  to tbe minimum. 



C. NON-PLAN & PLAN ~ D X ' N R Z  

Am& Paragraph 

3'1. Separate funds are provided by Government for meeting the 
Non-plan and Plan expenditure of the Commission. A m~ of 
&he expenditure os per the accounts of the Commission relating to 
Non-Plan and Plan items for the three years 1973-74, 197475 and 
U75-76 ia given in the table below: 

Non plan: 

a .  Administration c h y a  . . . . . @ o g  9.6g 63-62 

a. ( i )  Block grant, to central unircnitia . . . 759.17 rtooaoo 1721.00 

6. Mbcel l~eolu  rrpenditure ' i n c u d  the Oom- 
miden) . . 13-11 16.g q-e 

8.2. lt b s#a f m n  the above table that out of the plan fun&, 
i of Ra 2S.42 l* wer rpant during 1975-76 under the head 



'Miscellaneous expenditure' (incurred by the Commission). The 
types of expenditure incurred under this head are indicated below: 

h. 

( i )  Summa Institute . . . . .  . . a,a6,117'6? 
(ii) Cultural and Bilateral Exchange Programme . . . 1 1,981560.56 

{iii) Oentre of A d v m d  Study hjecta . 219 70.35 

i v \  T.A. & D.A. to Non-Offidd manbar . 71381570' 08 

(v) Additional Staff for implementation of Fifih Plan schemes . 6,546. ta 
,\.i) Publication . . . . 62,630. sg 

(vii' C.lpita1 Expenditure on UCC Building . %457' 55 

,vi i i )  Natim:.! 1,ccturen . 831771.75 

. ix \:atus Repnrt . 10,7 10. 36 

It  is noted th3! 311 expenditure of Rs. 11.98 lakhs was incurred 
on 'cultural and bilateral exchange programmes.' 

3.3. Asked to elaborate on the expenditure under this head, the 
Secretary, ZTniversity Grants Commission informed the Committee 
during evidence: 

"These are the proqrammes which are negotiated betwean the 
two governments, the Central Government m d  the other 
government and they include pro\%ions of either reoearch 
between the departments or exchange of teachers. This 
is a part of the programmes." 

3.4. Elaborating further the Secretary, Univerfity Grants Com- 
mission stated in evidence: 

"I will furnish the details of this but I would only mention 
this. The word used is 'Delegation' but invariably it is 
the individual professors and teachers going in connection 
with their research work and exchange programme bet- 
ween India and other countries and this expenditure also 
covers the expenditure incurred by us for the foreign 
profeesors coming to India and visiting our Univeruities. 
So, it is in both ways. Under the programme the air fare 
ir provided by the sending country and the hospitality is 



provided by the receiving country. So, this expenditure 
includes the items covered under cultural agreements the 
Government of India has with different countries and 
the programme as far an it relates to the University system 
is handled by the University Grants Commission. This 
covers a large number of professors, lecturers and teachers 
going to other countries and more than an equal number 
coming to our country." 

He added: 

"In this connection, if a cultural programme is to be negotiat- 
ed in the formal delegation constituted by the Ministry 
of Education, the omcer of University Grants Commission, 
sometimes joins in the delegation." 

He further added: 

"We have not sent any formal delegations but certain officers 
of the Commission might have been selected under the 
Queen Elizabeth'; scholarship scheme which covers not 
only the UGC officers but  the officers of Government of 
India as well out o i  ~ v h o m  an officer of the Commission 
might be selected and he might be gomg for a course with 
a particular University mainly the Oxford University. In 
addition to this, it may be that some officers who may be 
working in connection with UNESCO Schemes might have 
gone to the Headquarters of the UNESCO." 

3.5. Asked to categorically state whether in the course of dis- 
charge of normal functions statutorily entrusted to the Commission 
their omcers have not to undertake foreign tours, the Secretary, 
University Grants Commission stated in reply in evidence: 

"I cannot say 'Yes' to that straightaway.. . . . ." 
3.6. In reply to another question whether any evaluation of these 

programmes has ever been done, the Education Secretary stated in 
evidence: 

"At this point of time, to hazard an answer would mean 
basically a personal opinion. It  is for the Commiusion to 
go into this question." 

3.7. A statement furnished by the Ministry at  the Committee's 
instance showing the details about visits abroad by the dTicers of 
the University G m t s  Commimion during 1973-74 to 1977-78 (upto 
Decembr 1977) indkateu the following position. 



Do. 

I. USSR 

a. UK, J d u ,  USA 4-6 1974 
to * l7 '95  

2s-6-1974 

r. U.S.S.R. 4 7-10-I975 
to t5 '  00 

&l*rg75 



ag+ff . . . . . 2. USSR 

3. USSR 

.%my. . . . . ~.YulFortvb,GDRC 
FRG 

1979-74 . . . . . a. U.K. 



---------- 
Add. Searbuy I .  Bulgaria 16.6-rg75 No upen- 
1975-76 to ditum 

29-6- I 975 firm UCC 
except that 
he was on 
deputation 
abroad and 
paid salary 
under thc 
rulcq. 

Secr tarv 
1977-74 

Dy. k t q  

Dv. h m r v  

2 .  France and U.K. 6-12-rg7G 
to 

19-12-1976 

,q. Syria 

ti- I o- r g:j No cxprr - 
to diturr 

2 5-6- 197 4 from 
rGC 
rxccpt that 
he \ v u  en 
drpuu i~on  
a h a d  and 
p a ~ d  r a l q  
t lndrr  thr 
rules. 

L*. K . 610-1977 Do. 

-- .- -- - --- - - - -  -" -- 

3.8. The Committee were informed during evidence that tbe ex- 
penditure under the cultural and bilateral exchange p r ~ r m m e s  
w.s intended to cover foreign tours of "individual professors and 
tercberu going tn connection with tbeir rasearch work and exchange 
proqnnme betwan India and other countries" rs also tbrt "incur- 
red by us for the foreign professors coming to India and visiting 
oru anivedtkr." It w u  fmtber stated drving evidence that "this 



expenditure includes the items covered under the cultural a g r e e  
menu the Government of India has with different countries and 
the propunmes as far as it r e l a b  to the university system is handl- 
ed by &e University Grants Commission." From the information 
furnish& to the Committee, they observe that Chairman and: 
Secretary as also m p u t y  Secretary and Administrative Officers of 
the University Grants Commission have been regularly undertaking 
tours under this programme. The Chairman of the University 
Grants Commission has, since 1973-74 and upto December 1977, 
undertaken as many as 13 tours, varying from 2 to 4 per year. During 
the same period, the Secretary, UGC has been on foreign tours on 
as many as 11 times. The Committee expresses its disapproval to 
the frequent tours undertaken by the University Grants Commis- 
sion k r e t a r i a t  officers at  Commission's expense. The Committee 
would like the Ministry of Education to lay down pidelines for the 
professors and teachers undertaking foreign tours under the cultural 
and bilateral exchange programmes ensuring that no single person 
is allowed to take undue advantage under the programme a t  the 
cost of other equally, if not more, qualified and competent persons- 
In so far as the non-academics are concerned the tours should be 
drasefcally curtailed. The Committee desire that the details of 
tours should be appended in the Annual Report of the Commission. 



D. P R O G ~ W I S B :  DISTRIBUTION OF ALLQCATION 

Audit parpgrclph: 

4.1. Zhe resolution on Nationd Policy on Education irrutd by 
the Government of India in 1968 was considered by the Commission 
in 1969. The Commission took note of the fact that a panel on 
education set up by the Planning Commission had proposed a sum 
of Rs. l81.00 crms  as allocation for higher education in the Fourth 
IPfve Year Plan and that the matter might again be conrldered when 
the resource position became known rometime in April-May 1969. 

4% The plan outlay of the Comlhiesion wau Ared in May 1070 at  
Ra 115.00 crores. 'I?&! included a sum of Ra. 6.60 crores spedAcllly 
for teacher education and adult education The Cammiaoion, while 
&d&g thfs allocation in July 1970, dared that the scheme-wise 
nIlocat3on &odd be worked out within the ceiling of Rs. 115 crores. 
In d m  so, the proddon fm teacher &&on and W t  eduoa- 
tian '(lpyl restricted to h. 3.00 cram. Later the plan outlay of the 
ChnmiWon waa increased to Eta. 120.15 c r o m  due to increase in 
pmVMab for technology wid for the JawahuLal &hru Udverrity. 
A final idet se allocation as between the variourr scheme, within 
the ceiling of Rs. 120.15 crares war not, however, rpeciacally rp 
proved by the Cornmidon. 

4.3. In March 1971 the C o m m ~ o n  conddered a suggestion of 
the Planning Commiurlon that it should restore the cut made in the 
allocation for teacher education and adult education. The CommiP- 
don observed that i t  recognised the importance of the development 
of teacher education and desired that a note on the progress ao far 
made and development programmes to be undertaken in the Fourth 
Plan period might be placed before it. Though the allocation for 
teacher education and adult education war eubquent ly  increased 
to Rs. 4-00 crores, the Commhion does not appear to have rpecifl- 
cally conridered this allocation 

[Paragraph 48 of the Report of the Comptroller & Auditor Gene- 
ral of India for the year 1975-76, Union Government (Civil), pp. 
zzcrzzl.] 

64. The Resolution on National Policy of Education WU hued 
the Goveanmant of Iadh ln 1968. It wau oandrSered by the Corn- 



mission, in 1969. The Audit para states that the Commission, tak- 
ing note of the fact that Panel on Education, set up by the Planning 
Commission, had proposed a sum of Rs. 181 crore~ for higher edu- 
cation in 'the Fourth Plan period, desired that reallocation of funds 
for  h ighe~  education in the Fourth Five Year Flan might be placed 
before the Commission again when the resources position became 
known some time in April-May, 1969. The plan outlay of the Com- 
mission was Axed in May, 1970 at Rs. 115.00 mores. This included 
a sum of Rs. 8 50 crores speciAcJly for t e a c h  education and adult 
e d u ~ ~ t i o n .  

48.  The Ministry was asked to state whether the final scheme- 
w k  allocation was considered and formally approved by the Com- 
mission and if so, when and with what results. According to the 
reply furnished by the Ministry, the following sequence of events 
took place: 

( i )  On 26th October 1968, the Ministry of Education informed 
the Commission that as per the report of the Steering 
Committee of the Central Planniw Group, as revised by 
the Planning Group on Education, the total outlay for 
UGC schemes will be Rs 181 mores. The details of the 
schemes were indicated in the report of the Steering 
Committee. 

(ii) Them 1s no indication that this fact was formally brought 
to the notice cf the Commission as a body. R is stated 
that on 16th November, 1968, with the approval of Chair- 
man, UGC, a communication was sent to ?he Ministry of 
Education indicating the Commissions broad agreement 
with the distribution of requirements indicated in the 
report of the Steering Committee, as revised by the Plan- 
ning Group on Education. 

(iii) On 6th March 1969, the Commission considered a note 
trom the Planning Commission on the likely allocation of 
the UCC for the Fourth Plan period. The Planning 
Commission had indicated the distribution of Rs. 115 
crores for the schemes of UGC. This included provisions 
for Rs. 8 mores and Rs. 50 lakhs for teacher education and 
adult education respectively. The Coromission felt that 
the allocation made for UGC was inadequate and 
dcdred that Govenmeat of India be agpaorched to in- 
mawe the allocation suitably. On 7th May 1988, thr 



Ministry of Education was accordingly requested that the 
provision for the UGC for the Fourth Plan may appro- 
priately be increased. 

(iv) On 3rd October 1969, the Commission further considered 
the likely allocation for the UGC (Rs. 115) crores for t M  
Fourth Plan period. This was noted. 

(v) On 1st July 1970, a note was placed by the Secretariat of 
the Commission on the requirements of the UG€ for the 
Fourth Plan period within an allocation of Rs. 139 crores. 
The Commission desired that a statement indicating the 
allocation for different purposes within the sum of Rs. 115 
c r o m  provided for the UGC for 1969-74 might be pre- 
pared and forwarded to  the Government of India along- 
with the note placed before the Commission. In pursu- 
ance of the decision of the Commission the distribution of 
allocation of Rs. 115 crores was prepared by the Sec.reta- 
riat of the Commission. 1: was approved by the Chair- 
man of the Commission and sent to the Ministry of 
Education on 20th July 1970. There is no indication that 
this revised distribution of allocation of Rs. 115 ctores 
prepared by the Secretariat of the Commission and np 
proved by its Chairman was formally placed before the 
Commission for approlVal before its transmission to the 
Ministry of Education. The revised scheme-wise distri- 
bution indicated an allocation of Rs. 2.50 crores for teacher 
education and Rs. 50 ! a h  for adult education. 

(vi) On 3rd March 1971, a note was placed by the Secrebriat 
of the Commission before the Commission regarding the 
provision of teacher education and adult education in the 
allocation of the UGC for the Fourth Plan period. This 
was done in pursuance of the suggestion of the Planning 
Commission to the Government of India that the UGC 
may be requested to restore the provisions of teacher edu- 
catiorl and adult education to Rs. 8 crores and Rs. 50 lakhs 
respectively and adjustment made within the overall 
allocation to provide tor these amounts. It was stated Ln 
the note @aced before the Commhmbm that "the require 
ments of the vaz3ous programmes wese aammd again in 
the light of allocation of Rs. 120.15 mrer  and the follow- 



ing provisions were made for teacher allocation and 
adult education: 

Teacher allocation Adult Allocation 
Rs. 2.50 crores Rs. 40 h k h s  

Jt was not found possible to provide more amount at this 
stage for these two projects in view of the requirements 
of other schemes included in the Fourth Plan of the UGC." 
A statement indicating the distribution of Rs. 120.15 crores 
for various programmes of the Commission was enclosed 
to the note placed before the Commission. The Commis- 
sion desired that a note on the progress so far made and 
development programmes to be undertaken in the Fourth 
Plan may be placed before it. 

(vii) On 5th July 1971, the synopsis of action taken by the 
Commission to develop teacher education programme in 
universities and colleges was placed before the Standing 
Advisory Committee on Teacher Education. This was 
noted by the Standing Advisory Committee. 

(viii) On 4th August 1971, the minutes of the meeting of the 
Standing Advisory Committee on Teacher Education held 
on 5th July 19'71 were placed before the Commission. As 
per the minutes of the meeting the Commission did not 

. .give any further directions In this regard. 
(ix) On 20th Julv 1971, the matter was again considered in a 

meeting in the Planning Commission to discuss the Fourth 
Plan/Annual Plan programme of the UGC. Paras G and 
7 of the minutes of the meecting are reproduced below: 

"Abut teacher education, it was again emphasised that the 
earlier dlocation of Rs 8 wres should be adhered to. 
The progress of the scheme had been dow in t h e  fiIst 
three years. The Secretaq, UGC, desired to have 
the details of Rs. 8 cmres allocated for teacher educa- 
tion by the Planning Cornmision and the Ministry of 
Education and Social Welfare. Lt was stated that these 
&tails were not available since the overall programmes 
recommended by the Steering Committee of the Plan- 
ning Commission amounted to a w r y  high figure which 
was subsequently reduced to only Rs. 8 cmm3 to be 
financed through the agency of the UGC. As such, 
the &tails as given in the report of the Steering Com- 
mittee, which was drculated earlier, could be utilised 
as h d  guidelines for formula- the programmes to 
be undertaken in the Fourth Plan. It was also noted 
that a SubCom@ttee of the UGC was ah-eady 1- 



into this pmblem. The Secretary, UGC, a m  t h e  
Group that the Commission wouM make available all. 
the necessary assistance to the teachers colleges/depart- 
ments in relation to their asseami needs. 

The Group we informed that some progmmms had been, 
chalked out in respect of the development of adult 
education departments in certain Universities, The 
UGC was requested to send a note about those pro- 
grammes giving the physical targets and Anancia1 d o -  
cations ma& to the universities during the Arst two, 
years of the Fourth Plan" 

( x )  On 6th September 1971, the Commission wrote to the 
Planning Commission that at the July 1971 nmeting held 
in the Planning Commission, the Adviser, Planning Com- 
mission had agreed to the  UGC making a provision of 
Rs. 3.50 crores within the ceiling of Rs. 120.15 crores and 
suggested that the minutes could be modifled accordingly. 
In the ahsence of any communication received from the 
Planning Commission to the contrary, it waa presumed 
by the UGC that the Planning Commicsion had agreed to 
the allocation of Rs. 3.50 crores for the purpose. There 
is no indication that the proposal to increaae the rlloca- 
tion for teacher and adult education from Ro. 2.90 croreo 
to Rs. 3.50 crores was placed before the Comdruion for 
approval. 

( x i )  On 5th A m  1972, the UGC considered a note informing 
that in view of "the time that is taken in prcxleecing" the 
proposals of universities regarding teacher education, the 
Commission's assistance wili be available to the univer- 
sities only for about l b  years of the Fourth Plan. The 
question posed for the considoration of the Commission 
was w h e t k  the Commission's assistance for teacher ah- 
cation should end with the Fourth Plan or continue for 8 
period of 5 years or up to the end of the Fifth Ph. Tbt 
Gornrnission agreed that its atmistance dmuld be provided 
for the period ending the Fitth Plan, i.e., 197879. 

(xii) At some stage, the pruvision for tePcher education and' 
edult education was W s e d  to Re. 4 mm "keeping in 
view the likely erpenditure to be incured." There is no 
indication that this in- m ths docation from Rs. 3.30 
~ t o B s 4 ~ l w w o r I r ! a d e o ~ t l z & a p p r o v d o f ~  
UQC. 



(xiii) At its meeting held in October 1972, the Anal, programme- 
wise, distribution of Rs. 120.15 mores was reported to the 
Commission. 

(xiv) In December 1972, the Comrnission wrote to the univer- 
sities that they should give high priority to the teacher 
education programme requesting them to send proposals 
along with financial implications for the consideration of 
the Commission. 

(XU) It is stated that "desipte various measures taken by the 
Commission towards the implementation of teacher edu- 
cation an expenditure of Rs. 118.87 lakhs was incurred 
during the period 1969-70 t9 1973-74 on this programme." 

4.6. It is thus clear that the allocation for different schemes with- 
in the ceiling of Rs. 115 crores provided for the UGC for the Fourth 
Plan period (1969-74) was drawn up by the Secretariat of the 
Cornmhion and after approval of the Chairman of the Commission 
forwarded to the Ministry of Education on 20th July 1970. The 
specific approval of the Commission for this scheme-wise distribu- 
tion of allocation was not formally obtained. This distribution of 
allocation was in many respects at variance with the dMnbution of 
Ra. 115 m r e s  indicated by the Planning Commission earlier 

4.7. I t  is also clear that the allocation for teacher education and 
adult education underwent changes quite a feu- times. In the cam 
munication sent to the Ministry of Education on 1st July 1970, the 
aLlocation was reduced from Rs. 8.50 mores (as suggested by the 
manning Commission) to Rs. 3 crores. In 3 note placed before the 
Universitt. Grants Comrnission at t h e ~ r  meeting on 3rd March. 1971, 
it was inbleated as Rs. 2.90 crores, At a rneetmg held in the Plan- 
ning Commission on 20th July 1W1, an allocat~on of Rs 3.50 crores 
was purported to have been suggested by the representative of the 
University Grants Conlmission and agreed to by the Adviser, Plan- 
ning Commission. The allocation was finally mcreased to Rs. 4 
<rmres. At none of thesc stages, specific approval of the Universitv 
Orants Commission wn!: obtained before effecting changes in the 
allaca tion. 

4.8. During evidence, tlw representative of the Univers~ty Grants 
Coamisaion was a d d  to indicate the reasons for not obtaining the 
!specific approval of the Commission for changes in the allocation 
a 8  ZS-4 



for teacher education and adult education during the Fourth Plan 
per id  He replied: 

"According to the records available with us, in March 1971- 
item No. 39-we placed before the Commission the scheme 
of distribution of Rs. 120.15 crores under different heads 
which included teacher education (Rs. 2.50 crores) and 
adult education (Rs. 0.40 l a b s ) .  Later on the Planning 
Commission had been suggesting that we should stick to  
an allocation of Rs. 8.0 crores for the teacher education 
within this amount of Rs. 120.00 crores which had not 
been possible for us because, as we would give latcr. cven 
what we have provided had not been spent for the pur- 
pose for which it was intended. Later on while placing 
before the Commission. the amount of Rs. 2.5 crorcs was - raised to Rs. 3.5 crores, but it was wr done in thc f ~ r m  
of resolution. For  other items also where thcre are 
changes, a resolution to this effect will have to bc passed. 
Later on in Swtember,  the item was placed before the 
Commission and when the 5th Plan was framed. they had 
increased the figure. But what the audit .said was that 
w e  raised this amount of Rs. 2.5 croms to Rs. 3.5 proms. 
The Commission did not pass a specific resolution, but the 
statement placed before the Commission included this and 
not only this was included but a change in thls parti- 
cular item was also rn,xie. In other items also. there 
were changes as compared to the one placed in M3mh 
1971. But the Commission has said that ~t will be still 
Rs. 3.50 crores and the  teacher education is not suffering 
on that p i n t  ." 

The Chairman. Unlversi!:; Grants Commission. added 

"Specific approval does not seem to have becn obtained from 
the Commission. The procedure that had becn :idopted 
was in drawing up the plnn proposal to idcntil3- the 
scheme. It arrivtd s t  a figure of Rs. 181.00 crores; this 
had been cut i l o ~ ~ n  lo Hs 115.00 crorw and in proportion 
to that. they h ~ d  tl1lwatc.d the amount to the vario~u, 
schemes. The procedure is that in mVery rnrrnthly 
statement. we shuwod the funds provided and t h t b  ded- 
don was taken, but no specific approval of this scheme 
allocation was there. But it was already available to the 
Members, no doubt This is thc correct psit ion." 



Corrobora;ting the statement of the Chairman, the Edwation 
Secretary s'tated in  evidence: 

"That conclusion of which you came, I don't think we can 
doubt. We have to agree to what you have said. W e  
have tried to explain thR basis as to how the repor: of 
the working group is placed on the table. But the speci- 
fic noting or the records that these were brought to the 
notice of the Commission for consideration and then given 
a specific approval, that aspect is lacking." 

4.9. Asked whether specific approval of the Commission ~ v 3 s  
obtained. the Secretary, Ministry of Education stated durins 
evidence : 

"The Con~mission consists of so many Members. About the 
reduction of the  total allocation that has not been done." 

4.10. Asked to indicate the exact point of time when the scheme- 
wise allocation was brought to the notice of the Members of the 
Commission. the  Secreta?. University Grants Commission. stated 
in reply in evidence: 

"The first was on 3rd March, 1971. . . . when Rs. 120.13 
crores allocations were brought to the notice of the 
Commission." 

He added: 

"As far as the point of Hs. 3.5 crores is concerned. it was not 
specifically considered by the Commission. W e  placed 
before the Conmission a note in October. 1972 indicating 
the development programme and progress during three 
years. This included allocation under different schemes." 

4.11. Conceding that the changes in the allocations were not 
s p ~ i f i c a l l ~  approved by the Commission the Secretary, University 
Grants ~ & r ~ m i s s i o n ,  stated: 

"This change of allocation would not have been done bv any 
individual. But the Commission specifically did not 'do it 
They took note of what was suggested in the paper." 

4.12. The Committee enquired whether the approval of the Con>- 
missinn was o b t a i n 4  for finally fixing the ~llocation a t  Rs 4 crores 
the Secretary, Universitv Grants Commission. stated 1r.1 rcply durinz 
evidmce: 

"I have N note here on the development of tcscher tducation. 
When it was suggested to us that a special importance 
should be given to this, we had some cnnfewnces of 



principals of colleges and also some seminars. Then, we 
started sending visiting committees to various universities 
to assess the requirements. At that time, it appeared that 
about Rs. 3.5 crores or Rs. 4 crores or so would be the 
liability which the Commission may be entoring into. At 
the time of the appraisal we  thought that this Gas the 
amount to be required. After getting, the reports of the 
visiting committees-there were about 35 universities 
involved-we looked into the requirements of each 
Department of the universities. Apart from 3 or 4 centres 
which we set up. one in Bangalore. one in Orissa. one in 
Bombay and one more, uTe had to assess the requirements 
of various universities. On the basls of the spending 
capacity of the universitiks. \ve put the figure at Rs. 3.5 
crores to Rs. 4 crores No\v. we find that the actual 
payment is of the order of Rs. 1.18 crores because the 
universities have not drawn the money. Most of it is a 
spill-over in the Fifth Plan. I find, the spill-over is now 
of the order of about Rs. 2 .5  crores. That is the spill- 
over which we are carrying forward in the Fifth Plan. 
Since there was a slight delay in accepting the proposals 
of the universities for teacher education, we did one thing 
more. Normally. we say. after the end of the Plan period, 
the committed expenditure on staff and other things will 
be treated as a committed expenditure by the State Gov- 
ernment. In view of the importance given to tracher 
education. the Commission decided that the assistance will 
be continued as a Plan espenditure till the end of the 
Fifth Plan." 

4.13. The foregoing facts and evidence brlng into sharp focus the 
role of the Chairman and the SPcretar~at of the Commission r i s -a-r i s  
the functions of the Unlvers~t-,, Grants Commission as a body 

4.14. Sectlon 27 of the  Unrverslty Grants Comrnissic~n Act. 1956. 
provides that the Comm~ssion may, with the pre\ious approval of 
the Central Government, makc regulat!ons delegating to i t s  Chs~r-  
man, Vice-Chairman or any of ~ t s  officers, its power of general super- 
intendence and direction over the business transacted by. or in the 
Commission, including the power with regard to the expenditure 
incurred in connection with the maintensncc of the ofnce and internal 
administration of the Cornmisston. The Commi ttce were informed 
in a written note that no formal regulations under Section 27 of the 
University Grants Commission Act, 1956, have been made and 
notided with the previous approvd of the Central Government. 



4.15. Asked how, in the circumstances the Chairman and the 
officers of the Commission had so far been exercising the powers 
vested in the Commission the Ministry have in a woitten note, 
furnished a copy of a resolution passed by the University Grants 
Commission a t  its meeting held on 14 November 1956. In regard to 
the powers exercisable by the Chairman, the resolution says as 
follows: 

"It was resolved that in order to enable the work of the Com- 
mission to be carried out smoothly and without delay, the 
Chairman be authorised to exercise the powers of general 
superintendence and direction of the affairs and the busi- 
ness of the Commission and may exercise all powers and 
do all acts and things which may be exercised or done by 
the Commission. This will include the specific powlers 
delegated to him by the previous resolutions of the Com- 
mission. All action taken by the Chairman in accordance 
with this delegation should be reported to the Commission 
for information." 

4.16. The resolution also prov~des for the Chairman delegating to  
the Secletary and other officers of the Commission of the powers and 
functions exwcisable by him or under the University Grants Com- 
miss~on Act as follows: 

"The Chalrman may. by general or special order, delegate to 
Secrctarv or such other officer of the Commission, he may 
considel necessary, subject to such conditions and limita- 
tions. i f  any, as may be specified in the order. such of the 
potvers and the functrons exerciseable by him or under 
the University Grants Commission Act as he may deem 
necessary for the efficient administration and the functions 
of  the Commission." 

4.17 At the same meeting the Commission delegated to the 
Secretary eertn~n potvcrs as per the following resolution: 

"R1e Cornmrssion agreed to delegate to the Secretarv powers 
s1mil;rr to thosc ordinarily exercised by a Head oE a Depart- 
ment and to the Assistant Secretary powers similar to 
thosc of the Head of an office in a Department of Govern- 
ment, subjcct t,, such limitations as the Chairman may 
place on the powers of the Secretary and the Chairman 
and Secretary nlny place on the powers of the Assistant 
Secretary." 



4.18. It  is further stated that apart from the powers derived by 
the above quoted resolution, "the Chairman by general or special 
order has firom time to time delegated to Secretary or such other 
officers of the Commission such of the powers and the functions 
exerciseable by him or under the University Grants Commission Act 
as deemed necessary for the efRcient administration and functions 
of the Commission." 

4.19. Powers have also been deleag.ated to various officers of the 
Commission in relation to functions of tfie Commission, e.g., release 
of grants, signing the utilisation certificates etc. 

4.20. It has been admitted during evidence and in writtell replies 
by the representatives of the Ministry of Education and of tbe 
University Grants Commission that the initial scheme-wise alloca- 
tion (within the ceiling of Rs. 115 crores provided to the Univmity 
Grants Commission for the Fourth Plan period) drawn up by the 
Secretariat of the Commission at the instance of the Commission 
was not formally approved by the Commission before being trans- 
mitted to the Ministq of Education on 1 July 1970. I t  is also a fact 
that subsequent changes in the allocation for teacher education and 
adult education for the Fourth Plan period were also not specifically 
approved by the Commission. The Committee consider that in such 
important matters as the allocation of funds for different schemes 
during the Plan period, specific approval of the Commission should 
have been taken not only at the initial stage but also every time 
it was proposed to effect a change in the allocation for individual 
schemes in the light of the progress of the scheme and its capacity 
for absorption of funds during the remaining part of the Plan period. 

4.21. The Committee note that although the University Grants 
Commission Act, 1956, has been in operation for more than 20 years, 
the Commission has not made and notifkd regulations under Ssc- 
tion 27 of the Act delegating its powers to the Chairman, Vfce- 
Chairman or any of its officers. They also note that in the absence 
of these regulations, the Chairman, the Secretary and other officers 
of the Commission are exercising the powers under delegation by 
a resolution of the Commission adopted way back in 1956. An in- 
teresting feature of this resolution of 1958 is that the Commission 
has, by means of tbis resolution, authorbed the Chairman to exer- 
cise "dl powers and do all acts and things which may bc exercised 
or done by the Commission." The resolution also provides that the 
Cbirman m a y  delegate to Sec~etary or other ofacenr of the Corn- 
m b h  "such of the powers and the functions exerciseable by him 
or under tbe University Gmnts Cornmidm Act ma & n r y  deem 



necessary." The Committee are i n f o r d  that the Chainnan bee 
from time to time, delegated to the Secretary and other officers of 
the Commission Powers and functions exercisable by him or under 
the University Grants Commission Act. The Committee feel that 
by means of resolution of 1956, the University Grants Commission 
have, by and large, abdicated their statutory powers, functions and 
responsibility in favour of Chairman and, under his delegation, the 
Secretary and other officers of the Commission. The Committee 
feel that this position is not only far from satisfactory but also 
against the express intentions of the University Grants Commhd0n 
Act. The Committee would like the Ministry of Education and the 
University Grants Commission to carefully frame and notify regula- 
tions under Section 27 of the Act ensuring proper exercise by the 
Commission themselves of the powers and functions assigned to them 
under the Act 



E. REVIEW OF PROGRESS OF PLAN SCHEMES 

(i)  Periodical Appraisal 
Audit Paragraph 

5.1. The progress of Fourth Five Year Plan schemes was reviewed 
by the Commission only once during the Fourth Plan period in 
October 1972. An appraisal of performance on the Fourth Five 
Year Plan was forwarded to the Government and the Planning Com- 
mission in October 1974 but this appraisal was not specifically con- 
sidered by the Commission. 

5.2. The Commission stated (January 1977) that the progress of 
plan schemes is reviewed every year at  the time of proposing and 
revising the annual budget requirements and that the budget esti- 
mates including annual outlays for plan schemes are invariably put 
up before the Commission every year. It was also stated that in 
view of uncertainties of the final allocations and in the ligbt of ad- 
vice received from expert committees. the Commission had ~-ensed 
the individual outlay of various such schemes from time to time. 

[Paragraph 48 of the Report of the Comptroller dnd Aud~tor  
Genmal of India for the year 1975-76. Union Government 

(Civil) p. 2211 

5.3. Asked to state whether the review of performance of the 
Fourth Five Year Plan conducted in October 1972 was specifically 
considered by the Commission; the Ministry have, in a written note, 
stated: 

'.It may be clarrfied at the outset that the mformation about 
the progress of implementation of various projects 
mcluded in the Fourth Plan (l96&74), compiled in 
September 1972 was in the format and proforma presc1:bed 
by the PIanning Commission. This was made available to 
the Planning Commission in September 20125, 1972 and 
covered the implementation of the plan projects during 
the three years: 1969-70 to 1971-72. If it could be termed 
as an appraisal of the performance of the Fourth Plan, 
then such information on a similar format was a h  com- 
piled for the first two years 1969-70 and 1970-71 and sent to  
the Planning Commission and the Ministry of Education 
in June  1971. Also, information covering the period 1989 



-73 was prepared and supplied to the Planning Commis- 
sion and the Ministry of IMucation in May 1973 with the  
approval of the  Chairman, University Grants Commission. 
This was made available to the members of the University 
Grants Commission, simultaneously. This information 
was further consolidated for the Fourth Plan (1969-74) 
and sent to the Planning Commission and Ministry of 
Education in October, 1974. Though this final document 
was not formally placed before the Commission, copies 
were made available to the members of the Commission 
while discussing the Fifth Plan (1974-79) programme. as 
the final document was prepared on the same basis as was 
done for the first two years, three years and four years of 
the Fourth Plan. The revised p r o f m a  was suggested by 
the Planning Commission in March, 1970. Prior to that 
the information on the progress of implementation of' plan 
project was compiled according t o  budget heads. The 
information for 1969-70 was sent to Planning Commission 

. in February 1971 as per budget heads." 
5.4. In another wiitten note furnished to the Committee, It was 

stated: 

''An evaluation of its programme was undertaken by the Com- 
mission when it was reconst~tuted under the Amended Act 
at  its meeting held in Februarv 1973 with a vie~v to identi- 
fying the procedure and the i i p a c t  of the various activities 
undertaken so far and to give necessary directions in 
which these could bc made rno1.e effective. This revieu- 
was undertaken particularly with regard to opportunities 
for higher education, enrolment a t  different levels. facili- 
ties for research and oppo~tunities for sociallv and econo- 
mically backward sections of the society.  he question of 
development of facilities for postgraduate education and 
development of collcges were also reviewed at this meet- 
ing." 

5.5. From the summary of discussions held on 7thi8th February, 
1973, it is secn that the meeting was convened to acquaint the 
reconstituted commission "with t-arious programmes and procedures 
so far followed in the evolution of the work of the University Gracts 
Commission and attempt at a crit-ical evaluation of what has been 
done." 

5.6. The Committee dcsired to know whether there was any 
system of periodical appraisal or review of the Fourth Five Year 
Plan schemes by the Members of the Commission to ~r i t i ca l l~ r  review 



the achievements with reference to the targets, if any, laid down so 
as to enable the Commission to take timely corrective measures. In  
a written note, the Ministry of Education and Social Welfare have 
replied: 

"There remained a wide gap between resources required by 
the Commission on the basis of its thinking and exercises 
made for meaningful educational targets, and what was 
actually made available by the Planning Commission. The 
concept of targets, therefore, did not seem realistic/useful 
. . . . . .The Commission did not lay down any physical 
targets to be achieved in the fourth plan peririod, within 
the resources made available, either university-wise or 
State-wise. It  may be mentioned that no targets can be 
laid down in advance for the number of books, items of 
equipment. The visiting committees recommend the 
number of additional staff positions and types of buildings. 
Number of seats in universities/colleges can be Axed 
approximately only." 

5.7. I t  rnav be mentioned In this context that in the meeting held 
on 20 July f971 in the Planning Commission to discuss further the 
Fourth Plan/Annual Plan programmes of the University Grants 
Commission, the Adviser. Planning Commission specifically asked for 
requisite data about the achievement/targets of the UGC schemes. 
An extract from the minutes of the said meeting is given below: 

The Chairman (Adviser. Planning Commission) also pointed 
out that the Planning Commission was engaged in the 
re-appraisal of the Fourth Plan which was to be completed 
within the next two months. For this purpose, it was 
necessary to have the requisite data about the achieve 
ment/targets of the UGC schemes. He said that the 
Planning Commission had no intention of requesting the 
UGC to seek any elah01 ate information from the University 
institutions. Information available with the UGC mav be 
made available tr, t h e  Planning Commission. 

The Chairman also pointed out that in r c w c t  of Hostels, staff 
quarters, student amenities etc. some physical achfeve- 
ments/targets linkcd with the financial progress might be 
given.. . .. . 
* v 



The Chairman suggested that the nates and data pertaining to 
physical achiwementsJtargets wherever available might be 
sent to the Planning Commission by the 15th August 1971 
so that the same could be made use of in the papers to  be 
prepared in the Planning Commission a b u t  the re- 
appraisal of the Fourth Plan and the advance action pro- 
grammes for the Fifth Plan." 

5.8. During evidence, attention of the representatives of the UGC 
was invited to the observation of the Audit that the progress'^--of 
Fourth Five Year Plan schemes was reviewed by the Commission 
only once in October 1972. Giving his reactions to the observation, 
the Secretary. Universitv Grants Gmmission, explained: 

"That was the first time when the Planning Commission pres- 
cribed certain forms in which information was to be 
supplied to the Planning Commission. The first set of 
information was supplied in 197273. It was placed before 
the Commission in October 1972. Next year i t  was not 
formally placed before the Commission because it only 
contained figures-how many hostels had been constructed, 
how many this thing was done and so on and so forth. 
Therefore, it was circulated to the members of the Com- 
m~ssion on 21st May 1973, by a letter. Earlier, the material 
up to 1972-73 was placed before the Working Group which 
was constituted by the Commission consisting of the 
Chairman and the other members of the Commission to 
see what had happened during the four years of the Fourth 
Plan. They took note of that before making suggestions 
for the Fifth Plan. At the end of the 4th Plan, the com- 
plete thing.. was brought to. the notice of Zhe Com- 
mission. They did not specifically consider it, but they 
took note of i t  along with the 5th Plan proposals." 

He added: 

"It was taken note of by the Working Group. which consisted 
of five Members of the Commission, Chairman and the 
Vice-Chairman. Then it was taken note of along with the 
report of the working group which was considered by 
the Commission." 

5.9. Clarifying the position further. the Secretary. Ministry of 
Education stated during evidence: 



"Specific consideration by the Commission, all its members 
sitting together and this finding a place in the  minutes is, 
no doubt, absent, but these things do come up for consi- 
deration by the members of the Commission in the course 
of their normal business every month, These items do 
come up for discussion, criticism etc. At the time of 
formulation of the budget, revised estimates r tc. ,  these 
things do come up." 

5.10. The Audit Paragraph further states that the University 
Grants Commission informed Audit in January 1977 that the progress 
of Plan schemes is reviewed e v e 9  year a t  the time of proposing and 
revising the annual budget requirements and that the budget 
estimates including annual outlays for plan schemes arc invariably 
put u p  before the Commission every year. It \vas also stated that 
in view of uncertainties of the final allocations and in the light nf 
advice received from expert committees, the Commission had revised 
the individual outlay of various such schemes from time to time. 

5.11. The Ministry of Education were requested to ~ndicatc 
whether there was any system of the review of the pcrformancc of 
the plan schemes by the University Grants Commission during the  
operation of the Five Yea] Plans They have. In reply, stated 3~ 
follou~s: 

"The Commission follows a system of scheme\\-jse revjcw r'f 
all important programmes with the help of standing 
committees.. . . . The Commission also nppolnts rcviea' 
committee/working groups to review the working r ) f  
individual schemes from time to time as for example F.? 
scheme for preparation of univcl-sit!. le\:cI hnoks an:! 
student welfare programmes. 

The Commission also undertook a Mid-Term Appraisal to 
consider the status of implementation of the Fifth P lan  
programmes approlped by i t  for the universities. - . . . . . . . . 

A s~milat  review was also undertaken regarding thc d ~ \ ~ c l o r -  
ment of colleges both by the Standing Committee on 
Development of Colleges and UTe Commission in qrtobcr 
1976 and in July/August 1977. Keeping in view the nee3 
for development o i  colleges in different parts of the 
country, the Commission has further reviewtd the eligrbi- 
litv conditions and laid down a body of principles to helm 
th;! Improvement of colleges located In backward areas 
and serving the needs of weaker sections of thc sorietv." 



5.12. Asked whether there was any system of periodical appraisal 
of the Five Year Plans collectively by the Members of the Comrnis- 
sion, the Secretary, UGC stated in evidence: 

"That is why, now apart from the annual appraisal, the  
Commission took a mid-term appraisal of the proposals 
sanctioned by it on 29 December 1976 and took certain 
decisions to modify the original thinking." 

The Chairman, UGC added: 

"I fully agree with you and that is what we are doing now. 
I cannot say what was the practice earlier, but since I have 
been connected with the Commission from the beginning 
of 1973, we have been following the practice of having a n  
annual review. This annual review is done with the ,help 
of sub-committees and the work of the sub-committees is 
placed before the Commission. We have had also a mid- 
term appraisal this year. 'Sometimes. we halye also meet- 
mgs without any agenda, when we discuss the entire pro- 
gramme of the Commission." 

5.13. In reply to a question whether the annual review is in the 
9.lature of annual budget formulations or is i t  in the nature of annual 
rtt-icw of plan schemes, the Chairman. UGC stated in evidence: 

"It is both. We take note of how the schemes have been 
functioning and what is the experience, whether i t  is 
necessary to mod~fy  them in any way etc." 

5.14. Asked to indicate how many sittings of t he  Commission 
were held for formulation of the budget and for considering the 
annual review of the Plan schemes. the Chairman, UGC stated. in 
reply. in ev~dence: 

"As I said. lnriny of these programmes are looked by the stand- 
ing committees. Their reports are available. 'Ihe Com- 
mission as a whole has generally adopted the practice of 
allocat~ng two days without an%* agenda for discussing the 
~rnplemuntation of the programmes and review cf what 
has been done. They met for two days. The normal 
functioning of the Commission is one day bu! for such 
reviews we are always allocating two days." 

5.15. In  a subsequent written note, the Ministry havf; described 
the mode of yearly appraisals of the progress of plan schemes thus: 

"It may also be added that the Commission now reviews 
every year the progress of various Plan schemes while 



adopting the annual budget for plan schemes. The annual 
outlay for plan schemes for a particular year is adopted 
on the basis of the progress as ascertained to the possible 
extent in the preceding years of the plan. A sub-com- 
mittee of the Commission examines them in detail before 
the Commission adopts the estimates. The amount of 
expenditure in the form of grants released ro the uni- 
versities and colleges depends upon the basis of progresc 
of implementation of various projects in the iorm of ex- 
penditure mcurred by the universities and colleges, and 
not on the basis of the provision made by plan/annual 
budget even though it is kept in view while releasing the 
grants. Also, the progress of expenditure on the major 
heads of the plan schemes is reported to the Commission, 
at its meeting ever;\. month under item No. 4. The Con-.- 
mission is thus kept informed of the implementation of 
the plan project." 

5.16. The Committee desired to know whether any specific re- 
commendations were made at those meetings to speed u p  program- 
mes lagging behind and what action was taken thereon dncl whether 
this system of review of plan schemes was considered satisfactory. 
In a written note. :he Ministry have, inter alia, stated: 

"It is evident from the foregoing note that estimates are ic- 
variably referred to a committee for their recommenda- 
tions. On receipt of the report of the committep/sub-corn- 
mittee, the recommendations are placed before the Con=- 
mission for their consideration and the progress made in 
the implementation of the schemes by the institutions on 
the basis of the expenditure incurred by them on various 
projects is kept in while framing the estimates for 
a particular financial year. With the review of the budget 
the plan projects are also ~eviewed." 

5.17. From the foregoing information and evidence, it is clear 
that during the Fourth Plan period, the UGC did not have a system 
of periodical appraisal of the progress of the Plan schemes in the 
sense of a critical review of achievements in regard to various plan 
schemes with reference to targets, whether firm or notional. The 
Commission's/Secretariat has been, on the request of tho Planning 
Commlapion, compiling and forwarding to the Planning Commission 
data and information on the progress of plan schemes from time to 
time on the format suggested by the Planning Commission. At no 



stage the Commission had an opportunity to formally consider and 
discuss these 'reviews'. The Committee also note the position taken 
by the Ministry of Education and Social Welfare that the concept 
of targets '(did not seem realistic/useful", that the Com~nission did 
not lay down any physical targets to be achieved in the Fourth Plan 
period and that "no targets can be laid down in advance for the 
number of hooks, items of equipment etc." The Committee regret 
that the UGC did not care to evolve a regular system of appraisals 
of the various schemes launched during the Fourth Plan period, so 
as to inform itself of the impediments in the way of the implementa- 
tion of the schemes for taking corrective measures. The Committee 
have, later in this report, pointed out the shortfalls in the achieve- 
ment of targets on the basis of which funds were made available to 
the Commission. At this stage the Committee would only like to 
point out that had the Commission kept a firmer grip on the imple- 
mentation of the various programmes undertaken during the Fourth 
Five Year Plan, the achievements would have been far inore im- 
pressive than what actually have been. 

5.18. The Committee are informed that during the Fifth Plan 
period the Commission have introduced the system of appraisals ef 
the Plan schemes and one such appraisal was done in December 
1976. They are also informed that each year the budget estimates 
are considered by a sub-committee of the Commission which con- 
siders them with reference to the progress of the scheme and recom- 
mends the budget estimates therefor. The estimates, as approved 
by the sub-committee, are thereafter considered and adopted by the 
UGC formally. The Committee trust that a sub-committee of tbe 
UGC which examines these estimates with reference to the process 
of the schemes, would apply its mind to the progms of the schemes 
and report to the Commission any laxity in physical perfornlanre 
for timely corrective action. 

(ii) QUALITY I M P R O V E M E N T  P R O G R A M M E S  

Audit Paragraph: 

5.19. It will be noted that the schemes of the Commission fall 
under four broad categories:- 

(1) General development programmes such as provision of 
additional academic and residential accommodation, ad- 
ditional teaching and technical staff, equipment, books and 
journal, workshop facilities and the like; 



(2) Quality improvement and other special programmes like 
Centres of Advanced Study, College Science Improvement 
Programme, College Humanities Improvement Program- 
me. R.estructuring of Courses. Examination Reforms, 
Faculty Improvement Programmes. Correspondence Cour- 
ses and other similar programmes; 

(3) Students Welfare Programmes including 'Student Aid 
Fund, scholarships. followships and hostels; and 

(4) Other schemes. 

5.20. The following table indicates the progress of the Fourth 
Five Year Plan schemes with reference to the allocations:- 

SI . Same of thc Schcme 
No. 

Alloca- 
tion 

approved 
by the 
Commis- 
sion in 
March, 
1971 

AUoca- Actual 
tion expcndi- 
shown in tun 
appraisals shown in 
(October appraisal 
1 9 7 2  and (Octobrr 
October 1974) 
1974) 

( i n  croru of rupm)  
Calrgor~ A 

I Expansion and Improve ment of Undagraduatc 
Education . . . . . . . I ;  a, 16.83 2 4 * 8 +  

2 Expansion and Ilnprovment of Postgraduate 
Education and Keswch and legal Education 39, jo 30.00 36.53 

4 'Tw tr!r~cal Education . . . . .  1 1 . 0 0  I I . O V  1 0 ' 4 1  

5 Xtedical Collrgn anti Attached Hospitals of 
. \ l~garn, Banaras and 1).lh1 Uuivrnitin . . 3.02 4'73 

j Ckntrcs of:\dvancerl Study . . 
4 S~~".c"i&itance to Selected C o U ~ g r r  

5 Faculty lrnprowment Programmn . . 
i, Teachcr Education . . . . .  
7 Adult Education . . . . . .  



--- -- ---- .- -- 

Category C 
I Student Amenities , 8.00 6.  oo 4' 75 
2 Scholaratii~~/Fcllowships . 5' m 5' 75 3-88 

1 Otl~rr scllrmm . . , ICJ.OO 8.00 4-21 -------- 
GKAXD TOTAL: . 120. 13 1 2 o  I 5 I 13.58 

. .~ .  .. -~. . .. -- ~ -. ..~ --.. ~ . - .. . . . . . - - ...-. -- 

5.21. An analysis of the figures in the table above shows that in 
the allocations approved by the Commission a sum of Rs. 25.10 crores 
was provided for quality improvement and other special programmes 
while for schemes for general development programmes a sum of 
Rs. 70.30 crores was provided. Against the above allocations the 
actual expenditure incurred was Rs. 13.02 crores (shortfall: 49.2 per 
cent) ,  and Rs. 82.86 crores (excess: 17.9 per cent) respectively. 
There Lvas also shortfall in respect of students welfare programm2s 
to the extent of 19.5 per cent. The proportionately lolver alloca- 
tion @\?en for the quality impro\*ement and other special program- 
mes and the lack of adequate implementation of these programmes 
are particularly significant considering the fact that in the total Plan 
outlag for the country as a whole including Central and State Gov- 
ernments for university education (Rs. 183.52 crores) a predominant 
share (Rs. 123.00 crores) was earmarked for the University Grants 
Commission. 

5.22. The Commission stated (Decembe~, 1976) that "in the con- 
text of inadequate resources the bulk of the unisersitles and colleges 
arc still not having minimum required physical infra-strtlcture faci- 
lities. Within the resources made available to the Commission, a 
major portion is, therefore made available to these institutions to 
build u p  physical facilities. The Commiss~on, at the same time. is 
also sponsoring quality improvement programmes in selected uni- 
\.ersities and colleges". It \vas stated that it had deiitleratelv re- 
frained from invoking provisions under different sections of the 
Act as they would not help to bring about the required changes 
and these provisions were bound to be ineffective in the context 
of overall inadequacy everywhere. It was also stated that the 
additional expenditure incurred on general development p ropamme 
was unavoidable because of the inevitable requirements and general 
development which included creation of additional facilities for  



classrooms, libmries laboratories, equipments, books, hostels and 
staff quarters. The rise in prices in construction and even in pro- 
curing b30ks and equipments was responsible for this. 

[paragraph 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76, Union Government (Civil), 
pp. 222-224) 1. 

5.23. I t  is seen from the categorised scheme-wise statement show- 
ing the progress of Fourth Five Year Plan Schemes that there were 
wide variations between the initial allocation and the actual ex- 
penditure. The Committee. therefore, desired to know whether the 
variations were considered by the Commission from time to time. 
The Ministry have, in reply stated in a written note: 

"It may be stated that the amount of expenditure in the form 
of grant released to the universities and colleges depends 
upon the basis of the progress of implementation of the 
various projects in the form of expenditure incurred by 
the universities/colleges and not on the basis of the pro- 
vision made by plan/annual budget even though this is 
kept in  view while releasing the grants." 

5.24. The Ministry was asked to state whether the Conlmission 
considered the quality improvement and other special programmes 
to be of lower priority as against general development programmes. 
They have in reply stated: 

"In the hackqround nf the resources made a.iallablc to the 
Commission for the implementation o; the !:roL";ammes 
of higher education In the Fourth Five Year Plan. the 
Commission did not accord a lower priority to !hc qualitv 
improvement and other speclal programmes The basic 
minimal requirements for the development of the various 
departments in the imiversities. colleges etc. roylld not be 
neglected. since man?. of the progranmes for  the rcgular 
development of the various departments in the un~versi-  
ties and colleges e:c also lead to the irnr>ro~'cment of 
quality and standards of education at the u n i v e r ~ i t ~  stage. 
Out of the total allocation of Rs. 120.15 crorcs made a v a ~ l -  
able to the Commission, a sum of Rs. 26 crc~res was made 
availabIe for quality programme. The Commission re- 
viewed the progress of these programmes f ~ n m  time to 
time, through various expertlstanding committees and 
took necessary measures for effective implementaticn of 
the various programmes. In fact, within an overall allo- 



cation of Rs. 120.15 crores available for the fourth plan 
period, the allocation for quality improvement program- 
mes etc. was increased from Rs. 26 crores to Rs. 30.85 
crores. However, the expenditure on these schemes could 
not keep pace with the allocations made, as first noticed 
in October, 1972, due to various factors. . . .The shortfall 
in expenditure under these programmes m y  also be due 
to the fact that though the sanctions for a far greater 
amount had been issued and TR bills for these sanctions 
had been received in majority of the cases, the actual pay- 
ment could not be made due to the fact that the funds 
were not made available by the Government for making 
these payments by March, 1974. These payments were 
actually made during 1974-75." 

5.25. The Chairman, UGC, analysing the reasons for zxcess ex- 
penditure on development schemes at the cost of quality improve- 
ment schemes taken up during the Fourth Plan period, stated in 
,evidence: 

"The reason is that the Commission carried out a careful re- 
view of all these special programmes and, therefore. some 
time \vas taken In reformulation some of these programmes. 
For instance. with regard to the programme of develop 
ing the Departments of Spccial Assistance into Centres of 
Advanced Studies. committees were sent to all those 
universities where the centres functioned and the Corn- 
~nission went into the matter and in some cases, the 
existing centres of advanced studies were discontinued 
and new sets of guidelines were worked out. In a!most 
every case the old programmes were reviewed and in 
some casps new guidelines were sent out and this is the 
reasons why there h3s been some delay in the expenditure 
on quality improveme'nt programmes but, I think in 
subsequent gears the situation has been different." 

5.26. Asked whether the Commission had concurrently evaluated 
the quality improvement m d  special programmes with a view to 
identifying the reasons for slow progress in this vital field. the Edu- 
cation Secretary stated in evidence: 

"1 think hon. Members will appreciate that to improve qua- 
lity is extremely difficult but to espand is quite easy. 
Therefore, you will b d  the alloca'ion is only Rs. 25 c r o w  
for quality improvement and Rs. 70 crores for general 



development. Although it is Rs. 70 crores for geneiral 
development, it is not at all indicative of the demands 
for additional seats, additional facilities particulanly phy- 
sical all over the country. But in spite of the heavy 
demand, the maximum that could be thought of was only 
Rs. 70 crores. So we find that on the one hand. Rs. 70 
crores itself is an amount which is less than what 
should have been allocated and we find that it is easily 
spent and probably exceeded but when it comes to quality 
improvement, it is a question of improving quality in 
every field whether i t  is advanced studies in humanities 
or sciences or restructuring the course or examination 
reforms and a lot of involvement of the teachers is IY- 
quired and they have to play a vital part in identi£ying 
the schemes and implementing them. Therefore, in spite 
of our expectation that it will take time, the volume of 
work involved was rather such that although there was 
an allocation of Rs. 25 crorvs, not even Rs. 13 crorcs 
could be utilised and 3s mentioned by the Chairman. we 
are now identifying the difficulties so that wi. can take 
remedial steps to see hour we can further improve In the 
direction of quality improvement. This is the real ex- 
planation we have to submit to you." 

5.27. Asked to specifically indicate whether demands for acquisi- 
tion of capital assets, i .e .  more buildings and infrastructural facili- 
ties were more pressing and the quality improvement programme 
was relegated to lower priorities, the Chairman. UGC replied in 
evidence: - 

"We have generally said that for any allocation to the colleges. 
the component for building should not be more than 
one-third and we have laid down the proportion for the 
other activities such as appointment of stafT, purchase of 
equipment and books and miscellaneous programmes. The 
idea is that if we have more allocation for books and 
equipment the staff can use them and we will be able to 
raise the quality rather than if we go in for buildin@ 
which, in our opinion, will not be a primary factor in 
raising standards." 

5.28. Conceding during evidence that the progress on quality im- 
provement programme was dow in the earlier plan, as reflected in 
the statement separately furnished, the Slecretary, UGC stated in 
evideme: 



". . . . .the progress on the quality programme is nut as slow 
as it was in the earlier Plan but,, naturally, in the case of 
general development the p r o s e s  is always quicker be- 
cause a large number of institutions sre  doing it.. . . . the 
quality programme happens to be in selected (colleges)." 

5.29. The Vice-chairman, UGC supplementing the above state- 
ment, stated during evidence:- 

". . . .the quality improvement programmes take a little time 
for the various committee to formulate, to be comrn~mi- 
cated, for the teachers to ~ssimilate and send proposals. 
What I am saying is there is delay between the initiation 
and the response from the universities and colleges." 

5.30. The broad category making for 'general development pro- 
grammes' has the following four broad components: 

(i) buildings; 
(ii) staff; 

(iii) equipment; 
(iv) books and journals. 

5.31. Asked to indicate approximate break-up under the first 
component, v i z . .  buildings, the Secretary, University Grants Ccrm- 
mission stated in reply, during evidence: 

"If you kindly see the annual report that we present to Par- 
liament, under different heads in that particular year and 
the previous year we do indicate staff so much. equip- 
ment grants paid so much, books and journals so much, 
buildings so much except in the case of projects for the 
centres of advanced studies and the departments of special 
assistance where for the booking of these components one 
has to work out separately, otherwise, under the develop- 
ment programmes sanctioned to the universities it should 
be possible for us to furnish h t  information." 

He added: 

"In the earlier Plans it was fairly high but now as I mention- 
ed yesterday, it is limited to 25 per cent. For the newly 
&blished universities it will be more. I would say 
roughly-it is a wry rough guess-I do not think that 
taking an overall picture, it should exceed 25 or 30 per 
cent (of the total grants). Roughly one-third. This is 
my guess a t  the moment." 



5.32. In reply to another question whether specific approval of t h e  
Commission by receipient institutions for individual schemes is 
necessary, the Secretary, UGC stated during evidence: 

"They have only to refer in the case of buildings, the plans and 
estimates for concurrence. For others they have not to 
approach the Commission. For purchase of books and 
equipment, they can go on purchasing them without con- 
sulting us. The equipment they can go on ordering and 
purchasing them without consulting us. For appointment 
of staff, they can go and advertise and recruit." 

5.33. The Review Committee has made an attempt to classify the 
allocation of development grants during the Fourth Five Year Plan 
(1969-70 to 1973-74) under broad categories, as summarised in the 
following table: 

Broad categories of Plan expenditure* during the Fourth 
Plan are given below: 

Pcrcen- 
Grar. t tagr of 

(in lakhs Plan 
of h.) cxpcndi- 

ture 

I. C a p d  expend-rurr on  build in^ and hardwares . . 5951 -1 ;  52.92 
4 

2. Staff ~ncluding re\,~sinn of salary scalrc . . . . 1252'99 11.14 
1 * ! 

3. %pp 'rt for research . 12jO'gi 11' 12 

4. Othcr promotiorzt: schema . . . 2790.68 24-02 

TOTAL . . I 1246.40 ~oo.oo 

5.34. I t  would be seen from the Table that nearly 53 per cent of 
the grant given by the Commission was spent on capital expendi- 
ture like builchngs and hardware, about 11 per cent was spent on 
salaries of teachers, about 11 per cent (rough calculation) on sup- 
port for  research, and nearly 35 per cent on &her promotional 
schemes like teacher training programmes, examination reforms, 
books and journaLs and student welfare schemes, correspondence 
courses, adult education, college science improvement programme, 
development of university centres for post-graduate studies and 
other miscellaneous activities. 

______-__I - 
*Approximate indication. 
Source: Review Report (Table VII) 



5.35. The Ministry have sought to explain to the Committee the 
sizeable shortfall in expenditure during the Fourth Plan period 
(1969-74) against plan allotations on Quality improvement and other 
special programmes" (49.2 per cent) differently at different points of 
time. They informed Audit in December, 1976 that since "the bulk 
of the universities and colleges are still not having mimimum re- 
quired physical infrastructure facilities . a major portion is. . . . . 
made availahlc to thew inctitutims to huild u p  phvsical facilities." 
During evidence given before the Committee in September, 1977, i t  
was. stated by the Chairman, UGC that the reason5 for "some delay 
in the expenditure on quality improvement programmes" was that 
"the Con~mission carried out a careful review of all these special 
programmes and therefore, some time was taken in reformulating 
sonic of thcce programniec". The cerrctary of the Cornmi ,.iion attri- 
buted the delay during evidence, to "delay between the initiation 
and response from the universities and colleges" In a subsequent 
written note received in January, 1978, the Ministry have, justifying 
the excess expenditure on general development programme at  the 
expense of quality improve and other special programmes, stated 
that ' the basic minimal requirements for the development of the 
various departments in the universities colleges etc. could not be 
neglected" and explained further that "the expenditure on these 
(quality improvement etc,) schemes could not keep pace with the 
allocations made due to various factors" I t  is also stated in the note 
that the fact of the shortfall in expenditure on quality improvement 
etc. programmes came to notice first in October, 1972. As regard ac- 
tion taken thereafter. the note says that "the Commission reviewed 
the progres5 of these programmes from time to time through various 
expert standing committees and took nccessary measures for effec- 
tive implementation of the various programmes " 

5.36. The Committee are unable to appreciate the plea advanced 
by the Ministry that excess expenditure on general development 
programme at the expense of quality improvement programme was 
due to the need to huild up physical infrastructure facilities in uni- 
vessities and colleges The Committee feel that the higher allocation 
for general development progranunes already reflected this need 
and in any case, if further emphasis was to be placed on the building 
up of infrastructural facilities in universities and colleges the alloca- 
tion therefor should have been revised upwards at the time of plan 
appraisal in 1972. 

5.37. The Committee are  also unable to appreciate the position 
taken by the Ministry that the expenditure in the form of grants 
released to universities and colleges '.depends upon the progress af 



imphenta t ion  of various projects and not on the provision made 
in the plan/annual budget", as this view would make the endre 
system of planning and budgeting, not only in respect of higher 
education but of all developmental programmes, nugatory. The 
implementation of the various projects and schemes has to be 
oriented to achieve the plan targets and budgetary provisions 
therefor. 

5.38. The real reason for the neglect of the quality improvement 
and other special programmes appears to the Committee to be the 
lack of systematic progressing of these programmes hg the UGC 
and delays in its appraisals and reformulation in the light of ex- 
perience. Another important reason for excess expenditure on 
general development programmes, th.e Committee feel, mas that the 
money given for buildings, staff, equipment, books and journals 
could be easily spent without much scrutiny at t h  Commission's 
level, whereas appropriation of grants for quality improvement and 
other programmes needed expertise and effort on the part of the 
Commission, the universities and the colleges to formulate and im- 
plement tbe schemes. Tbe admission by the Secretary, Ministry of 
Education that "to improve quality is extremely difficult but to 
expand is quite easy" is quite significant in this connection. The 
Committee also take note of the analysis made by the Review Com- 
mittee in their report that the percentage of grants made by the UGC 
during the Fourth Plan period for "capital expenditure on buildings 
and hardwares" against the total UGC grants was as high as 53 per 
cent. 

5.39. The Committee need hardly emphasise the importance of 
quality improvement and other special programmes as it is through 
these programmes that the UGC can accomplish its object of pro- 
moting and coordinating university education and disseminating 
and maintaining standards of teaching and examination nnd research 
m the universities. Tbe Committee, therefore, recommend that at 
least from now on the Commission should appreciate better their 
responsibility in this regard and so direct i ts  activities as to may 
make for accelerated effort by universities and colleges in the field 
of q d t y  improvemeat and otber special programmes. The Corn- 
mi- were glad to bear from the C h . h n ,  UGC that now the UGC 
has decided that in any allocation ta colleges the components for 
buildings shouid not be more than one third and that proportions 
have also been laid down for other activities. The Committee would 
like tbe Cammhrrbn to ensare that the aniversitks and colleger m 
given eisu-at guidelines In regard to eac6 of tbese schema md 



dorded  all assistance and expertise needed by them to formulate 
concrete programmes under the various schemes. After these pro- 
grammes are received by the Commission, expeditious action should 
be taken to process, scrutinise and sanction these programmes. A 
contemporaneous watch should be kept on the implementation of 
the programmes and there should be a system of high level periodi- 
cal appraisals to review the progress of these programmes. Timely 
action should be taken to remove difficulties in the implementation 
of the programme, if any, found during periodical appraisals. 



F. DEVELOPMENT GRANTS 

(a)  (i) Disproportionate shnre to Ce~ltrallDeemed Universities and 
Delhi Colleges. 

Audit paragraph. 

6.1. The development grants were dist~ibuted to various universi- 
ties and colleges bet~veen 1969-70 and 1975-76 to the extent indicated 
below for execution of various schemes of development apprmred by 
the Comnlission from time to time: 

Prr- I'cr- P C ~  - 

' h e  share of grants to other colleges de-reased from 24 4 per 
cent during the Fourth F11.e Year Plan period to 164 per cent in 
1974-75 and 12 4 per cent in 1975-76 

6.2. The lareer proportionate share of qrants to Centray and 
Deemed universities was attributed by the  Commission tl, the 
f~llorving: - 

( i )  grants to central universities not only included dei.elop- 
ment grants which were normally paid to other universities 
but also grants paid for the medical colleges and hospitals 
attached to two Central universities; 



(ii) grants for campus development were paid only to Central 
universities as grants fo r  State universities were provided 
by the State Governments; and 

(iii) assistance to the Central universities for all the schemes 
was on cent per cent basis, whereas in the case of the State 
universities, in certain cases e.g., construction of hostels 
and staff quarters, the same was provided on a matching 
basis. 

(ii) Expansion and Improvement of Undergraduate Education 

6.3. A sum of Rs. 16.83 crores was earmarked for the scheme in 
the  Fourth Five Year Plan and a sum of Rs. 26.00 crores has been 
earmarked in the Fifth Plan. During the F o u ~ t h  Plan the sum 
actually utilised was Rs. 24.84 crores. This amount included a basic 
grant of Rs. 5.39 crores sanctioned to various colleges for books and 
equipments and Rs. 8.15 crores sanctioned for the development of 
Delhi colleges. The balance of Rs. 11.30 crores was disbursed to other 
colleges under the scheme of Expansion and Improvement of Under- 
graduate Education. Under this programme assistance is provided 
in the following manner: 

Assistance is prol~ided to colleges on requests for specific 
purposes such as hostels, library and laboratory facilities, 
books, etc, subject to a prescribed pattern of assistance 
under which the Commission meets 50 to 100 per cent of 
expenditure depending on the item concerned and subject 
again to a ceiling of Rs. 3 lakhs for the period 1966-67 to 
1973-74. In special cases. however. an additional grant of 
Rs. 1 lakh was a\.ailable to a college on the usual sharing 
basis. Special book ,grant ranging from Rs. 4500 to Rs. 6500 
per annum was also given to all colleges. in addifion to 
grant ranging from Rs. 5000 to Rs. 10.000 to certain colleges 
for purchase of cquipments i n  accordance with the norms 
and ceilings. The assistance is given after scrutiny of the 
applications rcce i~ed  from individual colleges provided the 
colleges concerned have ~ i v e n  an undertakinc in regard 
to mecting the matching grants required t o r  various 
purposes. The :mistance was not provided on the basis 
of any assessed needs of the co l l e~es  or  on the-basis of 
norms related to students enrolment etc. 

p a r a g r a p h  48 of the Report of the  Comptroller and Auditor 
General of India for the year 1975-76. Union Govern- 

ment (Civil). 224-2267 



6.4. The grants given by the University Grants Commissio,n are 
mainly for two purposes, viz., 

(a) For development, and 

(b) For maintenance. 

Plan assistance in the form of grants for development are given to 
Central, Deemed and State universities and those for maintenasce 
(non-plan) given to Central universities. However, since the amend- 
ment of University Grants Act, in 1972, maintenance grants can be 
given to (i) State universities also for any specific activities'; and (ii) 
Deemed universities 'in suecia1 cases'. 

6.5. The following table indicates the extent of development p a n t s  
distributed to various universities and colleges between 1%9-70 and 
1975-76 for execution of various schemes of development approved 
by the University Grants Commission from time to time. 



Total Percentage Pcrccntagr Percentage Percmtage Percentage 
to total or grants to student to student to student 

qra~it\ rclrawd rnrolmrnt rnrolment enrolment 
dunnq in 1973-74 in 1974-75 m 1975-76 

"~ ----- . . - ~ . - -~ 

( A I I I ~ I ~ I ~ ~  in IaLhs I I ~  r ~ p - r s )  

k t r a l  univrrsiti- . . 2214 32 f 756. 25 3599 55 

Dccmd univrrsitim. ,475' 50 I 71; G!, 232. r 3 tl84. :32 

State Univmit ie .  . . 4 ~ 7  (31 2 15~17- 30 fG;q. 35 

Dclhi Colleges. ti15. 32 41 !If 3 7 '  16 8 9 4 . 3 9  

Othrr Collrp . . . 2 7 1 9 ' 4 9  4 1 2 . 0 1  351. fl6 31G6. 36 

- - - - - - 



6.6. According to the Audit paragraph, the larger proportionate 
share of grants to Central and Deemed universities was attributed by 
the Commission to the following: 

(i) grants to Central universities not only included develop- 
ment grants which were normally paid to other universities 
but also grants paid for the medical colleges and hospitals 
attached to two Central universities; 

(ii) grants for campus development were paid only to Central 
universities as grants for State universities were provided 
by the State Governments; and 

(iii) assistance to the Central universities for all the schemes 
was on cent per cent basis, whereas in the case of the State 
universities, in certain cases, e.g., construction of hostels 
and staff quarters, the same was provided on a matching 
basis. 

6.7. A statement showing the extent of grants, paid to Central 
and Deemed universities on account of the three factors enumerated 
in the preceding paragraph during 1969-70 to 1973-74, 1974-75 and 
1975-76 and also grants paid to State Universities furnished by the 
Ministry at the instance of the Committee is reproduced belo;: 





6.8. The distribution of grants as between Central and deemed 
universities and State universities, after elimination of the three 
factors 'mentioned in the preceding paragraph (i.e. allowing the 
margin of deduction therefor), does not show any variable trend, as 
may be seen from the following table: 

1969-70 1974-79 1975-76 total Perctm- 
to tage to 

1973-74 total 
grant3 

TOTAL . W137.03 1908.84 23rg.d 11064.95 100 
--- 

6.9. The special role assigned to Central Universities has been 
indicated in the following words, in a written note, by the Ministry 
of Education and Social Welfare: 

"Broadly speaking the Central universities are required to 
p r ~ v i d e  courses which need facilities ordinarily beyond 
the reach of the State universities or for which the 
demands would be too small if limited only to the require- 
ments of State. 

There is also a special role for Central universities. Just  as 
some areas are economical!y backward, so also are some 
areas educationally backward and one of the special func- 
tions of the Central univers.ties will be to contribute 
towards removal of imbalances from the academic life of 
our countrJ- and to take suitable action to help deserving 
students from educationally backward areas. In order to 
achieve this objective. it is the responsibility of the Central 
universities to provide for adequate facilities. 

The Central universities have als generally been able to 
encourage go rd  teach3ng at all levels. Concentration of 
post-graduate studies and research in these universities 
helps them to develop their areas to higher levels. 

They have been able to function as Centres of Advanced 
Studies in a number of disciplines. I t  has also been 
possib!e for many departments of these universities to 
acquire and use sophisticated and expensive equipment 
rationallv and economically for the benefit of researches 
for themselves and for the neighbouring institutions and 
research centres. 



Research programmes organised are also a t  higher levels, in 
many cases comparable to international standards. These 
institutions are in the best position to introduce inter- 
disciplinary and multi-disciplinary courses for restructur- 
ing courses. They should be in a position to provide 
leadership to restructure courses in terms of national 
objectives. In  view of the above, the comparison of re- 
sources given for plan programmes in. terms of student 
enrolment is neither realistic nor scientific. The require- 
ments for development have to be analysed in terms of 
the number of departments, number of courses, level of 
courses, level of researches and other relevant factors." 

6.10. The rationale behind giving cent p e ~  cent grants to Central 
Universities for their all-round development and maintenance, as 
indicated by the Ministry is summed up  in the following paragraphs: 

"The Commission gives centJper cent grants to Central Uni- 
versities for their developments in terms of their present 
academic standard, stage of development and their require- 
ments. The facilities provided vary with each university 
as some of them provide facilities for medical, engineer- 
ing and agricultu~ral education while some other universi- 
ties may only provide for some or part of such sectors of 
higher education. Further, some of these universities are 
residential to a great extent and other affiliating with 
arrangement of sharing of teaching and research at Post- 
graduate level as in Delhi. 

The Commission plays the same role as State Governments for 
State Universities in the case of Central universities. I t  
provides 100 per cent assistance for campus development 
of Central universities. i.e. for electricity supply, sewage 
disposal, approach roads etc. I t  is also required to provide 
assistance to newly set up Central universities for their 
establishment both for physical facilities and other items. 

Comparison of resources merely in terms of student enrolment 
might give a misleading picture as for example, Aligar'h 
Muslim University has 52 departments accounting for near, 
ly 10,000 students; Banaras Hindu University has 93 
departments accounting for over 12,000 students and 
is perhaps the only university in the world having 
almost all disciplines and courses at  different levels 
under one umbrella; Delhi University has 54 depart- 
ments accounting for nearly 20,000 students; and Jawahar- 
la1 Nehru University has 23 departments j schooIs\ C e n t r s  
accounting for more than 2000 students. The-North 
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Eastern Hill University has been set u p  especially to help 
the development of higher education in  hill areas; and 
Visva Bharati which has also 28 departments has certain 
special courses as envisaged by Robindra Nath Tagore. 
Viewed in this context the funds utilised by the Central 
Universities might not be considered disproportionately 
large. The needs of the departments of the Central Uni- 
versities have been assessed in identical manners as for 
State universities. Only in the case of new Central uni- 
versities of Hyderabad and North Eastern Hill Univer- 
sity and Jawaharlal Nehru University more funds had to be 
envisaged as were considered necessary for t h e i ~  establish- 
ment as distinct from the development of the established 
universities. 

In the case of Central Universities, the expenditure on establish- 
ment is also to be met by the Commission. For Jawaharlal 
Nehru University which functions more at research levels, 
a conscious effort is being made to encourage new ~ourses  
and areas related to national needs and to make them 
comparable to similar courses obtaining anywhere in the 
world." 

6.11. The following table indicating the allocation of development 
grants as between Delhi Colleges and other colleges during the 
Fourth Five Year Plan period and for the years 197475 and 1975-76. 
shows that although the Delhi colleges had student enrolment of 
between 2 and 3 per cent. an allocation of Rs. 305.92 lakhs (being 
9.78 per cent of the total grants to colleges during this period) was 
made to them, whereas the other colleges accounting for between 
82 and 83 per cent of the total enrolment got Rs. 3486.36 lakhs repre- 
senting 90.22 per cent: 

19%-70 1974-75 1975-76 Total Prrrrnt- 
to apr 



6.12. It was pointed out to the  Ministry that during the Fourth 
Plan perdod the share of grants to 'other colleges' was 24.4 pm cent 
o f  the total grants, whereas the colleges under this category covered 
as much as 82.8 per cent of the  total student strength. During 1974- 
75 and 1975-76, the share of grants was 16.4 and 12.4 per cent respec- 
tively while the student enrolment was 82.6 and 82.4 per cent 
respectively. They were asked to indicate the reasons for allocating 
a disproportionately low percentage of grants for high percentage of 
student strength covered by 'other colleges'. The Ministry have, in  
a written note furnished to the Committee, admitted the decline 
in the quantum of grants to 'other colleges' during the first two years 
af the 5th Plan. Explaining this decline the Minisky have stated: 

"The payments in 197475 has been mainly on on-going pro- 
grammes continued as spill over items carried from the 4th 
plan period. New schemes could not be taken up by the 
colleges as the Commission could invite p~oposals under 
the scheme for the development of undergraduate educa- 
tion in arts, science and commerce colleges only in 
December 1974. The colleges were requested initially 
to send an integrated proposal in two p r i o r i t i e s 1  priority 
Rs. 3 lakhs and I1 priority Rs. 2 lakhs. These proposals 
were to be sent through the affiliating university. It was 
only late in 1975 that some proposals could be received in 
the Commission and only a few proposals were accepted 
by the Commission In 1975-76. This accounted for the 
low expenditure in the first and second year of the current 
plan. Generally the expenditure on diffe~ent schemes is 
less in the first two years of the Plan and pick up in the 
last two years of the Plan. 

h ! s h  proposals for improvement of post-graduate studies 
could be invited only in Aril 1975 as the norms and 
conditions regarding introduction of post-graduate courses 
were reviewed by the Commission in the meanwhile. 

The main difficulty for colleges to lift assistance under these 
programms is the inability in raising matching share. The 
Commission has consciously included in the Fifth Plan 
period, programmes for faculty improvement and reme- 
dial teaching courses and workshops for which assistance 
is made available on 100 per cent basis, under the scheme 
for the development of under-graduate education in arts, 
science and commerce c9lleges. This was done with a 
view to linking the assistance programmes with improve- 
ment of quality a t  under-graduate level. 



Towards the end of 1973 the Government of India imposed a 
temporary ban on the construction of non-functional 
building to exercise economy in expenditure. This led to. 
a virtual stoppage of building activity for such projects 
which had not gone beyond plinth level. It was only in  
January 1976 that the Commission in the light of the fresh 
instructions received from the Government of India in- 
formed the universities and colleges for lifting the tem- 
porary ban imposed on the construction of non-functional 
buildings. The expnditure  during 1974-75 thus de- 
clined and the payments in 1975-76 were even less than 
the same in 1974-75 as  substantial payments on on- 
going programmes was made in 1974-75 and pay- 
ments on new programmes had not started in 1975-76. 
The payments on new schemes, however, has picked up in 
1976-77 and an  expenditure of Rs. 422.16 lakhs has been 
made to other colleges during this year. 

During the 4th plan period. there was no restriction m utilisa- 
tion of funds for building projects and it was also not 
necessary for colleges to pepa re  integrated p~oposals. The 
Commission changed its policy in the current ~ l a n  accord- 
ing to which the assistance for buildings of colleges has 
been restricted to 1/3rd of the total assistance under the 
development of under-graduate education in arts. science 
and commerce colleges and 25 per cent of the assistance 
in the case of post-graduate colleges. But from the ex- 
perience, it has been seen that the colleges generally seek 
assistance mainly f o ~  buildings. Even though the Com- 
mission has given priority to programmes of faculty im- 
provement, remedial courses. workshops on 100 per cent 
basis in the current plan and has also allowed major por- 
tion of the assistance to be used for purchase of books and 
journals and equipment (UGC meets 75 per cent of the 
approved cost on these items), the colleges have been 
less enthusiastic about such quality improvement pro- 
grammes and generally show a preference to seek assis- 
tance for construction projects. 

During the Fourth Plan period, the Commission's share for 
the academic building construction project was 2/3rd of 
the approved cost whereas in the current plan it has been 
reduced to 50 per cent of the approved cost for building 
projects. Another reason for low rate of progress is that 
Commission has also revised the eligibility conditions for 
seeking assistance, as the colleges were required to have 



minimum prescribed enrolment including PUC/Pre- 
DegreeIIntermediate classes in the 4th Plan, whereas the 
minimum enrolment prescribed for the current plan ex- 
cludes them." 

6.13. As regards the comparison of grants released to 'other col- 
leges' with their student enrolment, the Ministry have stated: 

"Comparison of grants released to colleges with the student 
strength in these colleges is neither realistic nor scientific. 
The problem, however, has to be looked at from a diffe- 
rent angle rather than on a mere statistical comparisons. 
The total referred enrolment relates to the total number 
of colleges in the country which are over 4500. Of 
these only 3267 affiliated colleges have been included 
under Section 2(f) of the UGC Act. This jncludes about 
850 professional colleges like engineering and technology, 
agriculture, medicine, veternary science. pharmacy etc. 
which are not eligible for developmental assistance from 
the UGC as also colleges established after 17th Jrlne 1972 
and not permanently affiliated to the universities have 
not been declared fit to receive assistance under section 
12A of the UGC Act. Of the remaining about 2200 col- 
leges under Section 2 (f) also do not ipso facto qualify for 
assistance from the Con~mission. The Commission has 
prescribed terms and conditions for availing its assistance 
under different programmes. i.e. minimum enrolment and 
faculty strength. Proposals received from such of the 
colleges which fulfil these conditions are considered by 
the Commission for assistance. Taking into account these 
factors the comparable student enrolment n.111 k c  consi- 
derably reduced. The Commission has  recent!^ liberalis- 
ed the eligibility conditions to make eligible for d e ~ d o p -  
mental assistance more colleges especially womrns col- 
leges and those located in backward areas. Also the  pat- 
tern of assistance for colleges in backward area5 has h e n  
made more liberal. . . . 

Out of the 1800 colleges which qualifv for developmental ns-  
sistance from the Commission on  the basis of eligibility 
conditions, about 1400 colleges have already approached 
the Commission fm assistance and the proposal? from such 
of the colleges which have furnished requisite information 
have been accepted." 



6.14. The measures taken to augment the quantum of assistance 
to the  institutions in the category of 'other colleges' have been spelt 
out in the Note as follows: 

"In order to have the colleges to formulate proposals accord- 
ing to the guidelines workshops of the principals are 
being held under the auspices of the different universities. 

In  the joint discussions arranged a t  the time of annual plan 
discussions undm the auspices of the Planning Cornmis- 
sion, the State Governments have also been requested to 
provide for matching share to enable the lifting of assis- 
tance available under the Commission's programme. The 
Commission has also decided recently that it would re- 
lease its share without insisting on the matching share 
being spent first by the colleges. 

With a view to helping the colleges to remove some of the 
existing inadequacies in providing essential books and 
equipment to support their academic programme the UGC 
is now releasing basic grants on 100 per cent basis to the 
colleges related to their student strength through the 
universities for the purchase of books and journals and 
equipment. A college with an enrolment between 150 to 
400 students has been released a grant of Rs. 10 000 for 
books and journals, Rs. 10,000 for scientific equipment and 
a college having more than 1500 students has been releas- 
ed Rs. 40,000 f s  books and journals and Rs. 40,000 for  
scientific equipment. This is based on the student strength. 
The Commission hopes that in the current year the assis- 
tance to colleges will substantially increase and the tempo 
of expenditure will pick up  and the position will improve 
substan tially in 1977-78 and 1978-79. 

I t  ~ 7 a s  left to the colleges to select the schemes that were ur- 
gently required and academically justified in accordance 
with the guidelines and norms prescribed by the Com- 
mission. The University has to recommend that there 
is justification and academic need for the development 
proposals and the college concerned has managerial ability 
and is functioning on sound lines. The needs of the col- 
leges which are known to the universities to which they 
are affiliated were considered as assessed needs and the  
eligibility conditions prescribed. In  the  context of this 
procedure the Commission feels that the assistance was. 



provided on the basis of needs assessed to the extent 
feasible and on the basis of the norms prescribed by the 
Commission taking into account the realities of the situ- 
ation. 

The Commission had also undertaken the question of suwey- 
ing the position of affiliated colleges in the States. Such 
surveys were taken up in States like Rajssthan, Orissa, 
Kerala, Mysore and the remaining States had also been 
requested to carry on similar surveys. The response was 
not encouraging. The follow-up to the survey reports in 
the States where they wme undertaken had also not been 
satisfactory in the absence of active eollaboration of the 
universities and the State Governments. The Sri Venka- 
teswara University has already undertaken such surveys 
with the help of district committee of experts. Recently 
the Commission has requested the affiliating universities 
to set up college development councils to take up such 
measures for the improvement of under-graduate educa- 
tion in colleges. 

In the 5th plan eIigible colleges providing under-graduate 
education in arts, science and commerce havirig an en- 
rolment up to 1000 students at the degree level can claim 
an assistance of Rs. 5 lakhs from the Commission and 
those with over 1000 and below 2000 students up to Rs. 8 
lakhs whereas colleges having an enrolment over 2000 
students are eligible for assistance up to Rs. 10 lakhs. 

The Commission has recently taken note of the problems of 
smaller colleges and colleges located in backward areas 
and requested the universities to recommend the case of 
one or two such colleges in a district which do not fulfil 
the prescribed eligibility conditions but which in their 
opinion deserve UGC assistance." 

6.15. Assistance is provided to colleges on requests for specific 
purposes subject to a prescribed pattern of assistance and ceilings. 
The Committee enquired whether this pattern of development as- 
sistance or ceiling also applied to Delhi Colleges. In reply, the 
Ministry of Education have stated in a written note: 

"Since the transfer of the work relating to the payment of 
grants to Delhi Colleges from the Ministry of Education 
to UGC, funds are provided for the establishment of the 
colleges as was done earlier by the Ministry of Educa- 



tion. Assistance is d s o  provided for development pur- 
poses, which on the average is rather small since adequate 
care is taken that all normal facilities required by a Col- 
lege, on the basis of n o r m  prescribed, are made available 
in the initial stages. It  may be added that, in view of the 
limitation of resources, the buildings of these colleges are 
constructed in Weren t  phases. 

There has been considerable expenditure on buildings etc. of 
the colleges as during 1966-74, 16 colleges were started in 
Delhi and most of these were located in school buildings. 
As soon as it is practicable to provide permanent build- 
ings for the colleges, it may be possible to work out a 
scheme to provide only development assistance which, as 
indicated above, may be of a lower level than in colleges 
affiliated to the State Universities in future plans. 

Since 1973-74, no new A*, Science and Commerce colleges 
was established in Delhi. It may also be pointed out in 
certain cases, e.g. transfer of teaching of under-graduate 
courses in science, from the University Departments to 
Colleges, assistance had to be provided on a different 
sharing basis, as the university could not share the bur- 
den of an increased enrolment and was anxious not only 
to shed under-graduate classes but to concentrate on 
post-graduate teaching where the enrolment was also 
increasing. 

Further since the Commission is providing maintenance grants 
to these colleges, their requirements for buildings. books 
and equipment had to be viewed in a different perspec- 
tive, and also keeping in view the federal structure of the 
U n i v d t y . "  

6.16. Replying to the question whether the release of grants to 
Delhi Colleges on a substantially higher scale as compared to other 
colleges was considered equitable in relation to student enrolment, 
the Ministry have stated: 

"The position in the case of Delhi colleges may not be tenable 
in view of the k t  that Rs. 5.83 crores were paid to the 
colleges as maintenance g~ants from plan funds. If this 
i s  taken away the grants given in 4th plan comes only 
to Rs. 2.27 crores. The position of developmental grants 



paid to Delhi colleges during 1969-70 to 1976-77 is as 
below: 

Year No. of collcga R i l p  paid (b. 
assic ted paid in lakhr) 

This shows that for the Fourth Five Year Plan the assistance 
per Delhi college has been Rs. 5 lakhs on an average. The 
colleges affiliated to the State universities could claim 
assistance from the Commission to the tune of Rs. 4 lakhs 
(Rs. 3 lakhs+Rs. 1 lakh on the merits of each case) per 
college in the 4th Plan. In the 5th Plan, the Commission 
has a scheme under its share of assistance to colleges affi- 
liated to State Universities is Rs. 5 lakhs to a college with 
an enrolment between 600 and 1000 students in degree 
classes; Rs. 8 lakhs for students strength between 1001 and 
2000 and Rs. 10 lakhs in the case of those colleges having 
students enrolment more than 2000 students. The 4th Plan 
assistance to Delhi colleges has thus not been larger than 
State colleges. In the case of the bulk of the colleges the 
assistance has been on non-comparable terms. In fact 35 
colleges were given only small grants for less than Rs. 3 
lakhs per college. Only in the case of a few colleges, the 
assistance has been more than Rs. 10 lakhs per college. 

The Delhi colleges also prepare their development proposals, 
and in the case of extended colleges having an effective 
enrolment of 1500 students, the assistance is given on 100 
per cent basis, for the increased strength beyond 1000 for 
which facilities were requisitioned. In the case of uni- 
versity maintained colleges and evening classes of the 
colleges the non-recurring grants are paid on 100 per cent 
basis. Fm these reasons a few colleges might receive 
more assistance but in general in respect of plan grants 



the Delhi colleges have not received any advantage over 
the colleges affiliated to State universities.' Assistance for 
the establishment of colleges or purchase of land for col- 
leges is given only on a matching share basis. 

Further apart from Rs. 5 lakhs scheme for which assistance 
is given to colleges affiliated to State universities, selected 
colleges also receive assistance upto Rs. 3 lakhs per col- 
lege under programmes of College Science Improvement 
Programme, College Humanities Improvement Programme 
and other improvement programmes. In the case of Delhi 
colleges such schemes are not in operation. 

The needs of the colleges located in Metropolitan cities have 
to be viewed differently from the needs of the colleges 
located in other cities. For this reason, for the current 
5th year plan, the Commission has also provided assis- 
tance for inter-institutional facilities for colleges located 
in Metropolitan cities of Calcutta, Bombay and Madras. 
This assistance is available in addition to the normal as- 
sistance that is available to colleges under the scheme of 
the development of under-graduate education in Arts, 
Science and Commerce. 

The Delhi Colleges and the University of Delhi collaborate in 
teaching programmes. While the Delhi university pro- 
vides teaching for the post-graduate education, the colleges 
which enrol the students arrange for tutorials, seminar 
etc. for preparing them towards self-study. The class- 
room lectures for post-graduate courses are arranged in 
the campuses. Programmes of innovation initiated by 
Delhi University are, therefore, automatically implement- 
ed by colleges in Delhi. 

A number of Delhi colleges sponsored by the Delhi Adminis- 
tration are located in school buildings and jn their res- 
pect the Commission has been extending assistance for 
putting up permanent buildings and in such cases such 
institutions have received mme assistance." 

6.17. The Cammittee find that out of the development grants 
totalling Its. 165.39 crores released by the UGC during the seven- 
year period from 1969-70 to 1975-76, the shme of Central Universi- 
t& and Dsamed Universities was 27.2 per cent against 46 per cent 
share of all the State Universities put together. It *ae explained 
that csrcdve erpaMiiftve on Csntnl U n i d t i e s  was on account 
of exclusive featares m h  as grants paid for (i) the mdical collqes 



and hoapitab attached to two Ceatral Universities, (ji) C o m p w c  
development and Student amenities, and (iii) Schemes having assis- 
b c e  on cent per cent basis in the case of CentraE Universities and 
shming basis in the case of State Universities. From the isformation 
furnished by Government, it is revealed that even if wer exclude 
the total grants paid to the Central Universities and Univer- 
sities the grants on account of the above three factors, out of grants 
totalling Rs. 110.65 crores made to the Central Universities, Deemed 
Universities and State Universities, the share of Central and Deemed 
Universities was 41 per cent against 59 per cent of the State Univer- 
sities, although the number of CentraljDeemed universities was only 
10 as against 104 ob State Universities. ~evelopment- grants made 
during the same period to Deihi Colleges have similarly been on the 
high side as compared to grants to 'other colleges'. Out of development 
grants totalling Rs. 37.92 crores to all the colleges, about 10 per cent 
Rs. 3.06 crores) went to Delhi Colleges alone. 

6.18. The Committee disapprove this enequitable distribution of 
grants considering the fact that the student coverage of State Uni- 
versities and 'other colleges' is much widex than that of Delhi Col- 
leges. The Committee have noted the reasons advanced by tbe 
Ministry for low intake of development grant by the State ~ n i v e r s i  
ties and 'other colleges' during 1974-75 and 1975-76 and also the 
measures taken by the U.G.C. in the Fifth Five Year Plan to aug- 
ment their intake. They would like UGC to play a positive role in 
creating conditions in which it should be ~ossible  for the State 
Universities and Colleges to take advantage of the facilities of 
development grant from the UCC in greater measure than hitherto. 

( b )  Dispu~ity in grants released to State Uniz'ersities. 
Audit paragrapli 

6.19. It was noticed that the grants released to the various s tate  
universities varied considerably. An analysis of grants paid in the 
Fourth Plan period to 71 such State univefsities that existed at the 
commencement of the Plan revealed the following position: 
- - -- - - .-- - -- 



The inter se disparity in release of grants was attributed by 
the Commission to (i) non-availability of matching grants from State 
Governments according to prescribed pattern of assistance and (ii) 
varying stages of development of the univer'sitiqs themselves. 

6.20. I t  was noticed that there was wide diversity in the grants 
released to merence  colleges may be seen from the table below: 

Number of the univmities to Year Grants released Percentage to 
which the collqcs were (in lacs of Rs.) total assistancc 

affiliated 

Another set of 21 

- -. .- -- 
Note: Grants released to the colleges afEliated * to agricultural 

universities being negligible, have been excluded fram the 
above table. . 

There were 4308 colleges out of which 2977 were recognised by 
the Commission as on 1st December 1974 as eligible for assistance. 
It was stated tha.t several colleges could not avail of the assistance 
on account of dscu l ty  fn regard to requirement of matching grant. 
In this connection, it was noticed that the Education Commission 
had recommended that the University Grants Commission in consul- 
tation with State Governments should examine the question of 
classification of colleges in terms of level and achievement and make 
use of it in the allocation of gfants to colleges under the Fourth Five 
Year Plan. The recommendation does not seem to have been speci- 
fically considered by the Commission. 

paragraph 48 of the Report of the Comptroller and Auditor 
General of lndia for the year 1975-76, Union 

Government (Civil), pp. 225--227). 



6.21. The Committee desired to know the reasons for the gx'ave 
inter se disparity that existed in the matter of distribution of funds 
between State Universities. The Chairman, UGC stated in  reply 
during evidence: 

"The policy of the UGC b that the funds should be made 
available to those colleges which are qualified and which 
will be able to use the funds in a proper manner. The 
question is how do we ensure this? We try to disseminate 
our programme as widely as possible. We are bringing 
out bulletins thrice in a year which are sent free of cost 
to every college principal and to the library of every 
college and university so that they know what are the 
precise schemes of the Commission. In  addition to this, 
we have been convening meetings of the Principals in 
specific areas where the universities are asked to call the 
College principals and the rep'resentatives of the Govern- 
ment so that they may not only know what the schemes 
of the Commission are but the difficulties which the 
Principals face are taken into account. Conferences of 
this kind have been held for a number of years. The 
major difficulty which we have encountered is that for 
most of our ~chemes, a certain matching share has to be 
provided either by the management or by the management 
and the State Government combined and every often the 
difficulty is that this matching share is not available to 
the colleges." 

6.22. Asked whether this principle does not lend to restrict grants 
only to those institutions which have the capacitv to raise matching 
funds, the Chairman, UGC replied: 

"To some extent it is correct but one would imagine that the 
developmental grant for higher education which has been 
allocated by the Planning Commission to the State Gov- 
ernment, would be used for development; apd not merely 
for expansion which tends to be the case." 

He further added: 

"The primary question which arises is: do we draw a line 
somewhere or do we say that any college which is quali- 
fied under 2 (f) irrespective of standards, irrespective of its 
infrastructure, must receive developmental monev from 
the UGC? I t  is the primary responsibility of the State 
Government to establish a college. Once a college is 



86 
established, then we can help to develop it but our deve- 
lopmental grant cannot and should not be meant for the 
establishment of a college. 

6.23. In the c o n w t  of difficulties faced by State Universities/ 
Colleges, for want of matching share, the Secretary, UGC, stated 
during evidence: 

". . . . . .Chairman observed that instead of asking the colleges 
to come to us, we should go to the colleges. We have 
already started it. We are having regional conferences 
of the principals with the Vice-Chancellors and also 
wherever passible with representatives of the State Gov- 
ernments. We are telling them what the schemes are and 
how we could not accept their proposals. Now we have 
gone to their doors and we are plersuading them to take 
as much as they can. But the only point is that they have 
to find their part of the share." 

6.24. Giving his views regarding the application of the principle 
of matching grants, the Chairman, UGC stated in evidence: 

"I do not think, it is feasible or desirable for the Commission 
to give hundred per cent grant because education being 
essentially a State subject, the responsibility of the State 
Government and of the Managing Committee ought to be 
maintained. We have been giving as much of the share 
as we can with the funds available to use. Thus. it  should 
be feasible for the management and the State Gor7ernment 
to provide 25 per cent maiching share if they consider 
that helping the colleges to provide for equipment and 
books is important enough." 

6.25. The Secretary, Ministry of Education stated during e~idence: 
"Out of a total sum of Rs. 94 lakhs disbursed from 1970 to 1974, 

there are only two or three cases where the funds could 
not be utilised. I do not know whether the Committee 
think that because of these two or three incidents, the 
scheme has not been a success. The scheme. on the 
whole. has been really welcomed." 

8.26. On the other hand, according to the information furnished 
by the Ministry to the Audit, several colleges could not avail of the 
assistance on account of difficulty in regard to requirements of 
matching grant. This problem was also highliphted by the Commis- 
sion in its reply to the questionnaire formulated by the Review 
Committee. wherein i t  had. inter alia, stated that even in the case of 

"'many universities i t  has not been pssible  to provide the basic 
needs." 

6.27. One of the Study Groups of the PAC during their visit to 
Rajasthan University learnt from the Registrar tha! though some of 
the posts (out of teaching posts of 15 Professors, 10 Readers, 20 



LecturersjResearch Associates and 9 others included in the plan 
allocation for 4th Plan for RajaAhan University) wen3 sanctioned 
in 1972, the allocation could not be fully utilised because the State 
Government could not give assurance for bearing committed liability 
in res-t of any post. Consequently, one post of Professor, 7 posts 
of Lecturers and 5 posts of Research Associates could not be filled in 
and the grants amounting to Rs 22.26 lakhs remained unpaid to the 
University. 

6.28. As early as in 1964, the %pru Committee had in their report 
observed that the system of matching grants had not worked satis- 
factorily and that bdth State Governments and Universitie found it 
difficult to provide matching funds. They had recommended that 
depending upon the merits of the case the conditions of grants should 
be liberalised. Asked to indicate, what has been the reaction of 
the  Government in regard to this recommendation, the Ministry of 
Education have, in a written note, stated: 

"After careful consideration of dhe recommendation in con- 
sultation with the University Grants Commission, i t  was 
decided that the system of matching grants could not be 
entirely dispensed with under the existing conditions, 
However, in the University Grants Commission (Amend- 
ment) - k t ,  1972, p r o ~ ~ i ~ i o n  was made empowering the 
Commission to give grants to the State Universities for 
the maintenance of any specified activities of such uni- 
versities. This pro~ision is intended to assisr the Univer- 
sities in exceptionally dcsenling cases towards mainten- 
ance of any specified activity." 

6.29. Asked how far the approach of the UGC has been 'need- 
based', the Secretary UGC stated in evidence: 

"I fully agfee with you that the question may not be looked 
from a narrow angle but from the 'need-based' point of 
view. We shall take further steps in that direction." 

6.30. -4s it appeared to the Committee that assistance to colleges 
under this scheme was not provided on the basis of any assessed 
needs of the colleges or on the bcsis of norms related to students 
enrolment etc., the Committee enquired as to the basis and criterion 
far assistance to a University/CoLlege and the ceiling for grants per 
University/College. In reply, the Ministry of Education and Stxid 
Welfare have, in a written note, stated: 



"The Commission decides ceiling allocation for universities 
based on their size, stage of development, number of 
courses and other relevant factors. In this respect, the 
State Universities have more or less been treated on an 
equal footing with Centrdl Universities except that in 
addition to the allocation made, the State Governments 
also provide matching share for the schemes approved. . . ." 

6.31.The Committee find that there has been considerable dis- 
parity in the quantum of grants released to State universities 
inter se. During evidence it transpired that the main reason for the 
inter se disparity in the release of grants to the universities is the 
application of the principle of matching grants whereby the release 
of grants from the UGC is conditional on a certain percentage of ex- 
penditure being met by the State Governments/managements. The 
Committee would like Government to give a fresh look to this prin- 
e ipb  so as to modify it in such a manner that it does not act as a 
stumbling block for such universities and colleges in States as are 
less advanced educationally and economically and are unable to take 
advantage of the facilities of development grants available from the 
UGC. 

( c )  Maintenance grants  to Delhi Colleges out of Plan  fund-. 
Audit paragraph.  

6.32. The Plan outlay is meant to be utilised for new programmes 
during a Plan period while the level of expenditure reached at the 
end of a particular Plan is treated as maintenance expenditure to 
be met from Non-Plan funds. It was noticed that a sum of Rs. 5.88 
crores was paid as maintenance grants to the newly established 
consti tuentJaffiliated colleges of Delhi University from the Plan 
funds. A test check revealed that a number of these colleges had, 
in fact, been in existence even in the earlier Plans. 

[Paragraph 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76, Union Govemnlent (Civil), 
pp. 227-228]. 

6.33. The Committee have dealt with maintenance expenditure 
incurred on Delhi Colleges in a subsequent para in this report. Here 
they would deal with such expenditure incurred out of plan funds. 



6.34. Year-wise details of the part of maintenance expenditure 
.which was met out of Plan funds has been indicated as under: 

.- - - -- - - - -- -. . - - - - -- 
5m. 47 

- - - - -- - - 
6.35. The total numbel of Delhi Colleges which received such 

assistance is indicated as 44. Out of these, 38 colleges were in 
existence before the commencement of the Fourth Plan. 

6.36. The Ministry have indicated that payment of maintenance 
grants partly out of Plan funds during the Fourth Plan period was 
due to the following reasons: 

1. Setting up of new colleges. 
2. Taking over of certain colleges by the Delhi University. 
3. Starting of Evening classes in some colleges. 
4. Certain colleges being brought under the Extended Colleges 

Scheme. 

6.37. An analysis of the statement (reproduced as Appendix n I )  
furnish4 by the Ministry, at the instance of the Committee, shows 
that out of a total of 44 colleges which received such grants as many 
as 22 colleges were not covered by any of the reasons indicated above. 

6.38. Another reason advanced by the Ministrv for meeting main- 
tenance expenditure out of Plan funds is stated to be the decision 
of the Commission to pay grant for the hostel mess staff of the Delhi 
Colleges from 1971-72. 

6.39. In a written note furnished a t  the instance of the Com- 
mittee, explaining the reasons for meeting maintenance expenditure 
out of Plan funds the Ministry have stated: 

"The maintenance grants to Delhi Colleges are paid on the 
basis of grant-in-aid rules prescribed for the purpose. 
During the Fourth Plan period, there has been an increase 

438 LS-7. 



in the enrolment and some new colleges were started. The 
maintenance grant for these would be a charge on the Plan 
funds. Further consequent upon additional enrolment in 
the existing colleges and starting of new courses, additional 
staff had to be appointed and there was further increase in 
other expenditure. Normally the grant for these ikms  
should also have been a charge on Plan funds. Since it 
was not administratively convenient to have separate 
accounts for these items, it was agreed with the concurrence 
of the Government of India that the expenditure on grant- 
in-aid to Delhi Colleges that could not be met out of the 
provision of non-Plan funds, may be met out of the Plan 
funds. This practice. however, has been in vogue during 
1969-74 only." 

6.40. Explaining the compulsions on account of which this unusual 
practice was resorted to. the Ministry of Education have, in a note, 
stated: 

"During the Fourth Plan period, there has been an increase 
in the enrolment in Delhi CoIleges and instead of starting 
new colleges some of them, therefore, were brought under 
the extended colleges scheme which resulted in the aF- 
pointment of additional staff and increase in other expen- 
diture. As i t  was not feasible to maintain separate accounts 
for the extended colleges scheme, it was decided by the 
Commission that the maintenance grants of all colleges be 
determined on the basis of grant-in-aid rules and the 
amount which could not be met out of non-Plan funds be 
met out of Plan funds. This was also envisaged wliile 
submitting the Commissions requirements of Plan funds." 

6.41. The Committee desired to know how it was not feasible to 
maintain separate accounts for the extended colleges scheme, the 
Ministry have, in a written note, stated: 

"Maintenance grant is paid to cover the establishment and 
other day-to-day maintenance expendfture, including 
items of expenditure for books, furniture and equipment1 
apparatuslchemicals for science laboratories etc. in accord- 
ance 4 t h  the p,rescribed norms. From the administratjve 
and accounting points of view, it did not seem feasible to 
maintain separate accounts for expenditure chargeable 
to plan funds for the extended college scheme introduced 
in some of the colleges with a vjew to solve the problem 



of increased admissions. I n  view of this, i t  was thought 
appropriate, not to maintain separate accounts for the 
extended colleges scheme." 

6.42. On the Committee enquiring whether specific approval of 
the Planning Commission was obtained for this arrangement, the  
Ministry of Education have stated: 

"Since the funds to the UGC are provided by the Ministry of 
Education, the concurrence to the above arrangement 
was obtained from the Government of India in that  
Ministry. The Commission does not approach the plan- 

n'ing Commission direct for funds. It rr,ay also be pointed 
out that the paper submitted to the Planning Commission 
through the Ministry of Education for annual Plan did 
include the amount required for paying maintenance grant 
to the Delhi Colleges." 

6.43. It is significant to note in this context that the Planning 
Commission (Education Division) had specifically brought to the 
notice of the UGC that normally Plan funds should not be utilised 
for maintenance expenditure. In the meeting held in the Planning 
Commission on 20 July, 1971 to discuss further the Fourth Plan An- 
nual Plan programmes of the UGC, a request was made to the UGC to 
make available to the Planning Commission a note on the subject 
giving the magnitude of the outlays involved and the number of 
colleges thus assisted, as a prelude to taking up the matter further 
with the Ministry of Education and Social Welfare and the Ministry 
of Finance. 

6.44. Durinq evidence the Secretary, University Grar,ts Commis- 
sion. defending the unusual practice stated: 

"There are grant-in-aid rules for paying grants to the Delhi 
Colleges. Money comes from the non-Plan expenditure. 
In addition to this during the Fourth Plan period five to 
six colleges were started in Delhi. Also in some cdle,aes 
evening classes were started. So, the expenditure on their 
grant-in-aid had to be met out of Plan funds because it was 
a new activity undertaken during the Plan. I t  was decided 
with the approval of the Government that any expendi- 
ture for payment of the maintenance grant other than pro- 
vided in the  non-Plan could be met from the Plan and this 
was reflected in the budget itself." 



6.45. The Committee consider that it was principally wrong on 
the part of the UGC to have appropriated Plan funds to meet part 
of the maintenance expenditure of Delhi Colleges during the Fourth 
Plan period and of the Ministry of Education and Social Welfare 
to have acquiesced in this. The Committee do not agree with the 
explanation offered by the Ministry that "from the administrative 
and accounting points of view it did not seem feasible to maintain 
separate accounts for expenditure chargeable to Plan funds for the 
extended colleges schemes." The Committee have no doubt that if 
definite instructions had been given to the Delhi Colleges to maintain 
separate accounts for extended colleges schemes and evening shifts 
introduced by them and the grants were made conditional thereto, 
i t  should have been possible for them to maintain the accounts 
accordingly. The Committee further note that out of a total 44 col- 
leges which were given grants for maintenance out of Plan funds 
as many as 22 colleges were not covered by any of the reasons ad- 
vanced by Government for adopting this practice. This shows that 
the Commission had indiscriminately given maintenance grants to 
almost all the m l h i  Colleges in existence during the Fourth Plan 
out of Plan funds and the arguments advanced are ton facile to be 
accepted. The Commission and the Ministry of Educntion and 
Social Welfare also did not take the Planning Commission into con- 
fidence before taking such a step. The Committee take adverse 
notice of this unusual practice adopted during the ~ o u r t h  Plan. The 
Committee hope that it would not be repeated in future. 

Afil iatwn of colleges to universities 

6.46. It is part of the function of the Universities to affiliate col- 
leges and confer degrees on their students. The requirements of 
affiliation varv greatly from university to university. On the basis 
7f rilc~rnmendations of the Coordination Committee considered by 
the University Grants Commission at its meeting held on 9th/lOth 
February. 1959, the Commission addressed the universities cn 4-5-1959 
for collecting copies of rules laid down by the Universities for affi- 
liation of colleges. The matter was considered at the Vice Chancel- 
lors Conference held in October, 1962 which recommended that the 
power o i  affiliating colleges should vest in the universities and there 
should ]lot be any interference or pressure from the State Govern- 
ment or any other agency. 

6.47. In September, 1962, the University Grants Commission ap- 
pointed a Committee on Colleges which recommended. 

"No college should be granted amiation by a University un- 
less the basic requirements relating to staft, library and 
laboratory equipment are provlded at the vmy outset." 



6.48. The University Grants Commission considered this anc 
other recommendations at its meeting held on 4th September, 1563 
and decided that the question of implementing these recommenda- 
tiot:s be taken up during the Fourth Plzn period. 

6.49. In April, 1964, the Committee on Colleges was reconstituted. 
The University Grants Commission considered its report and 
decided that it may be referred to the Education Commission for 
their consideration. 

6.50. The Education Commission (1964-66) made the following 
recommendations in paragraphs 13.52 t~ 60 in regard to affiliation 
of colleges: 

" (1) Affiliation of colleges should be granted by the Univer- 
sities after consultations with the S t a t  Governments have 
been made. 

(2) A Committee of Vice-Chancellors in the State should be 
set up to advise the Education Department regarding the 
grant-in-aid to affiliated colleges. 

(3) There should be a council of affiliated colleges in every 
affiliating university to advise the university on all 
matters relating to affiliation of colleges. 

(4) The existing machinery for the grant of affiliating to 
colleges and for their periodical inspection should be 
strengthened. 

(5) The University Grants Commission may examine the 
question of a small nucleus staff being sanctioned tn each 
affiliating university for the proper organisation of an 
inspection programme. 

(6) Affiliation should be regarded as a privilege which is ta 
be continually earned and deserved. 

(7) The most important r e fom which alone will make it 
possible to improve affiliated colleges is to relate enrol- 
ments to the facilities available." 

6.51. The Committee desired to know whether the University Grants 
Commission, have issued any guidelines to the universities in regard 
to f i l ia t ion of colleges over since 1959 and if not, whether the 
issue of any such guidelines to bring about uniformity in the matter 
has been examined by the University Grants Commission. 



6.52. The Secretaary, University Grants Commission stated in 
reply during evidence: 

"So fair the Commission has not laid down the rules for af8lia- 
tion of the colleges. These are prescribed under the 
statutes-Act establishing the universities. We can give 
the guidelines for the purpose of affiliation. A few years 
back a suggestion was made that a college before it is 
affiliated should have an enclownment of so much rupees. 
Lately, consequent upon it, a Vice-Chancellors* Com- 
mittee on Governance of University had been set up. This 
Committee has submitted reports: 

1. In regard to the governance of universities; and 

2. in regard to the teachers revision of scales of pay. 

The Committee is at work to indicate amongst other what 
should be the conditions for affiliation. The Committee 
is likely to give the same soon. 'Rus will be circulated 
to the Universities and the State Governments for their 
consideration. 

In addition to that, in the Report of the Committee on 
Colleges published in 1967, broad guidelines for affiIiations 
were indicated. These were circulated to the Universities. 

The basic question of finding funds comes up. 

We may lay down any conditions. As the hon. Member 
mentioned-there may be collegcs without a library or a 
laboratory. and still it has been affiliated. Funds are to 
be provided. " 

6.53. Subsequently, in a written note, the Ministry of Education 
and Social Welfare have stated: 

"The University Grants Commission had sometime back 
appointed a Committee to consider issues relevant to the 
governance of universities and colleges. This Committee 
has already submitted its repor'. on Governance of Uni- 
versities and Teachers. This Committee in its Report on 
'Colleges' is likely to deal with in a comprehensive man- 
ner the conditions of affiliation of colleges to the universi- 
ties which may serve as guidelines for the universities." 

*Appointed in April, 1969. 



6.54. The Committee learn that at  present the aililiation of colleges 
i s  entirely the responsibility of the respective universities and the 
rules therefor are prescribed in the various statutes under which 
the universities are established and the University Grants Commis- 
sion has not laid down any rules, not even guidelines. The Com- 
mittee on Governance of Universities was at  present studying this 
question. The Committee desire that the UGC should m& a study 
of the rules for affiliation of colleges prescribed in or under diffe- 
rent university statutes and try to evolv<e guidelines far affiliation 
which should be commended to the various State Governments and 
universities for observance while granting affiliation to colleges in 
future. 

(e) Recognition, eligibility and actual Assistance to colleges 

6.55. During 1975-76 the total number of colleges was 4508. 
Section 2 ( f )  of the University Grants Commission Act, 1956, provides 
for recognition of Institutions by the Commission for the purposes 
of the Act. The Commission had as on 1-12-1976 recognised only 
3267 colleges which works out to only 72 per cent of the total colleges 
in existence during 1975-76. Asked to state the reasons for 28 per 
cent of the colleges remaining unrecognised by the Commission, the 
Ministry have in a note furnished to the Committee stated that  "the 
remaining colleges either did not fulfil the conditions laid down by 
the Commission. . . . . or they had not approached for recognition." 
The Ministry have informed that "a detailed study has been taken 
by the Commission to determine reasons for such colleges not being 
included under Section 2(f) of the UGC Act." 

6.56. In another communication to the Committee, the Ministry 
of Education and Social Welfare have stated that all of the colleges 
'recognised' by the Commission "do not ips0 facto qualify for assist- 
ance from the Commission. The Commission has prescribed terms 
and conditions for availing its assistance under different program- 
mes, for exampie, minimum students enrolment and faculty strength. 
Proposals received from such all the colleges which fulfil these 
conditions are considered by the Commission." 

6.57. The Ministry have furnished to  the Committee a statement 
(Appendix TV) showing the information in respect of scheme of 
assistance under 'development of graduate education in Arts. Science 
and Commerce colleges for the year 1976-77. An analysis of the  



statement indicates the following position in regard to colleges 
during 1976-77: 

Statement showing the  assistance fm the development of under- 
graduate education in Arts, Science and Commerce colleges in 1976-77 

-- 
No. of No. of No. of No. of 
colleges colleges colleges colleges 

State undrr eligible which whose 
Section for* received propo- 
2( f )  of aSSistancc assistance sals 
the UGC for drve- dtrring u ere 
Act lopment 1976-77 recrivcd 

of Under- and 
graduatc could 
rducation not be 

in Arts, ~accrptrtf 
Srirncc, in 

Commrrce 1076-77 
collcgm 

--.- , - - - - -. - - 
Uttar Pradesh . . 325 2 34 100 ' 4  

Andhra . 891 120 25 6 

Kerala . . . . . . 129 73 20 I 

"amil Nadu . 207 107 2 5 2 ti 

Karnataka . . . . . 257 80 13 5 

Haryana . . 8 44 r) 2 

Jamrnu & Kashrnir . 28 18 9 I 

Puniab . . . . . I&, 72 '4  7 - -- - --- 
T o r ~  . 3253 1649 585 205 

*Satisfying the minimum mrolmcnt condition. Thr enrolmcnt for 1975-76 h.n brrn 
taken. 

@Not eligihlc f a  arsirtance under 5 lakhr schmc. Arirtancr for development purpatn 
provided scparatelv. 



6.58. It will be observed from the above Statement that during 
1976-77, even out of 3253 colleges recognised by the Commission, only 
1649 were eligible for Development Grant and this grant was 
actually released in the case of 585 colleges only. 

6.59. In another statement (Appendix V) the Ministry of Educa- 
tion and Social Welfare, have furnished a State-wise details of 
colleg,es which had applied for grants and those which actually 
received grants from the Commission. The information has been 
given in respect of the years 1974-75, 1975-76 and 1976-77 and relates 
to the following schemes: 

(i) Scheme for assistance for development of under-graduate 
education in Arts, Science and Commerce Colleges; 

(ii) Scheme for establishment of student aid fund. 

(iii) Scheme for establishment of book banks. 

6.60. A summary of the statement is given below: 

(i)  Summary of the statement showing the State-wise statistics of 
colleges assisted by U.G.C. under the Scheme for Development 
and Improvement of under-graduate education in Arts, Science 
and Commerce Colleges during 1974-75 to 197677. 

Applird M s t r d  Applicc\ Assistrd Applird Assisted 

Andhra . . , . . 38 L 52 2 5 

Aasanr . . 16 I 28 I 12 I I 

Rihar . . 4 P J  . . 61 5 I I 35 

Gujamt . 7 I 9 2 2 I 16 

K m a t a h  . . . . . ' 9  3 23 13 

M.P. . . . R . . 3P 8 76 52 



Meqhalaya Manipur 
& Mizoram . . 2 

Orissa . 39 . . 37 I 8 24 

(ii) Sumnmry of the statement showing the state-wise statistics of 
colleges assisted by  UGC under the scheme for Student 4 
Fund during 1974-75 to 1976-77. 

'974-75 '975-76 - "76-77 

Applied .Assisted Applied Assistrd Applird Assisted 
- - - -. - - ........... - -- 

Andhra . 95 70 roo 74 83 63 

Bihar 72 36 47 38 54 42 
Gujarat . . . 117 93 149 I 26 187 165 
H a v a n a  . 76 69 68 60 7 2 62 
Hirnachal Pradesh . 6 5 6 6 I I 9 
Jammu & Kashmir . 3 3 9 8 9 8 
Kerala . 85 65 75 62 94 7 1 
Karnataka :. . 183 9 7 150 119 148 I23 
Madhya Pradah . 152 115 1 7 8  144 200 171 

Meqhaya, hlanipur 
and M~zoram . 3 I 4 2 5 ,- 

Orissa . . . 56 3 1 56 40 46 42 

Punjab . 115 98 I I 91 110 90 

Rajasthan . . . 3 7 3 7 26 26 50 50 

Tamil Nadu . . 150 91 120 95 123 103 

Uttar Pradah . 205 177 150 127 161 123 



(iii) Summary of Statement showing the statistics of Colleges 
assisted by  U.G.C. under the Scheme for Establishment of Bmlc 
Bank in colleges during 1974-75 to 1976-77. 

1974-75 --- '975-76 1976-77 

Applied Assisted Applied Assisted Applied Assisted 

Andhra . 
Assam . 

Bihar . 
Gujarat . 
Haryana . 
H .  P. . 
, J &  K . 
Kclala . 
Karnataka 

h f .P .  . 
Maharashtra 

Meghalya Manipur 
& M~zorarn 

Punjab1 . 
Rajasthan'. 

Tatnil Nadu) . 

Uttar Pradesh . 
West Bcngal . 
DelhiJ . 

1 0  

59 

9' 

39 

r o j  

171 

122 

1 0  



6.61. An analysis of the above statement indicates the following 
position: 

Year DcveIopment grant Student Aid Fund lhok Rank - - --------- 
No. of No. of No. of No. of No. of No. of 
collrges collegcu colleges colleges collcges collcgrsto 
which to which which to which which which 
applied grants applied grants applird grants 

were were werr 
released released relrasrd 

6.62. The Committee note that during 1975-76, out of a total of 
4508 colleges, only 3267, i.e. 72 per cent were recognised by the Com- 
mission under Section 2(f) of the UGC Act, 1956. The UGC has 
u n d e r t b  a detailed study to determine the reasons for all the 
colleges not being included under Section 2(f) of the UGC Act. The 
Committee observe that this study should be expedited and correc- 
tive action taken. 

6.63. The Committee also note that out of 3267 colleges recognis- 
ed by the Commission as on 1-12-1976, only 1649 colleges i.e. one-half 
were not eligible for Development Grants. The Committee would 
like the UGC to make a study of this aspect and take such measures 
as may be necessary to make a larger number of colleges eligible 
for development assistance from the UGC. 

6.64. Out of 1250 applications for Development G r ~ n t s  received 
by the Commission during the three years from 1974-75 to 1976-77, 
grants were released during this period to a total of 543 colleges 
only. Of the 543 colleges to which grants were released, as many 
as 483 colleges were given grants during 197677 whereas during 
1974-75 and 1975-76 only 60 colleges were given such grants. The 
Committee have elsewhere in the report recommended the rationa- 
lisation of procedures of scrutinisation of applications for grants and 
laying down of time-limits for disposal of applications received from 
the "mstitutions. The Committee would also like the Commission to 
maintain an even flow of grants to the colleges and try to avoid 
bunching towards last years of the plan period. 

6.65. In the view of the Committee no rationale or balance appcars 
to have been observed in releasing grants to collogw as between 
diJIerent States or as between diderent universifieir, whereas in cer- 



tain States almost all the colleges e ~ i b l e  for Development Grants 
were extended the assistance during 1976-77, in other States even 
one-sixth of the colleges eligible, for such grants were not accommo- 
dated. Similarly, there are wide daerences in the number of col- 
leges to which grants were released during 1976-77 as between diffe- 
rent universities to which these were affiliated. This corroborates 
the observations made in the Audit para that there was wide da -  
parity in the grants released to the different colleges. The Com- 
mittee would like the UGC to lay down guidelines for themselves 
with a view to bring in a measures of balance in release of grants to 
colleges as between different States and between different universi- 
ties and try to minimise as far as possible, glaring disparities. 

(f) Work procedures in the Commission 

6.66. The Committw desired to know the procedure in the com- 
mission for examining the applications received from the colleges 
for assistance and the authority which takes final decision thereon. 
The Ministry of Education and Social Welfare stated in reply in a 
written note: 

"Proposals from the colleges received through the universities 
duly forwarded and recommended by the universities 
along with necessary certificates are examined in the 
Commission, on the basis of the terms and conditions as 
contained in the guidelines for each scheme. If the 
colleges satisfies the minimum eligibility conditions in 
terms of student enrolment and minimum permanent 
teaching strength in case of development and 
improvement of undergraduate education in 
arts, science and commerce colleges, and as also supplies 
the necessary information as required according to the 
norms and specifications prescribed, the outright approval 
of grants for the purchase of books and equipment. addi- 
tional staff, faculty improvement programme etc. In the 
case of building projects, in such cases where the eligi- 
bility conditions have been fulfilled and other information 
supplied, the approval in principle is conveyed for the 
building projects. Thereafter the college is requested to 
supply the  plans and detailed estimates for the acceptance 
of the Commission with the necessary certificates from the 
PWD concerned that the rates provided in the estimates 
are according to the prevailing local P.W.D. schedule of 
rates. If the construction is not to be undertaken depart- 
mentally the details of tender information tire forwarded 
to the Commission before the  grants are released to the 



college. If the information is not available then the 
college is reque~ted to submit the required informationf 
certificates. 

In the case of establishment of Book Banks, a coIlege is 
requirerl to satisfy the condition of minimum student 
enrolment and to furnish the certificate regarding the 
availability of the required matching share. 

For the programme of the establishment of Student-Aid-Fund, 
the college has to supply the information student enrol- 
ment during the preceding year and the collection made 
during the current year as also the utilisation certificates 
in respect of the grants paid during the preceding year. 
AS soon as, this information is available the apnroval of 
the grant is conveyed to the college and necessary instal- 
ment of the grant is released along with the approval. 

The procedure of processing the cases may be short, as well as, 
lengthy according to each scheme. In the case of book 
bank and Student Aid Fund, it is generally not a lengthy 
one. But in the case of development of under-graduate 
education in arts, science and commerce colleges.- approval 
of the Commission woulcf take a longer time because a 
single proposal may comprise a number of programmes for 
which assistance is required i .e .  assistance for the pur- 
chase of books and equipment, for the construction of 
workshop shed and equipment, for extension of teaching 
accommodation, library or laboratory buildings, hostels 
etc. The proposal relating to each item is scrutinised in 
the light of the information required by the Commission 
and supplied by the college on the prescribed proforma. 
For the building projects, particularly the proposals are 
scrutinised and the building plans and estimates are 
examined in the light of the norms laid dawn by the 
Commission. 

If the information is incomplete the Branch OfFicers concerned 
will write back to the college/university for necessary 
information/documents. After obtaining the necessary 
documents/information, the case is processed and the finaT 
approval to the proposal is accorded after obtaining the 
approval of the Vice-Chalrman/Chairman far the Commis- 
sion according to the distribution of work amongst them. 
However, in the case of small schemes such as Book 
Banks and the Student Aid Fund, after the schemes Raving 



been accepted by the Commission in principle, the final: 
approval for each college may be conveyed with the 
approval of the Branch ~ c e r / D i v i s i o n a l  heads 
concerned ." 

6.67.. Asked to indicate the steps that have been taken by the 
Commission to ensure that the interests of the students and academic 
standards in the colleges which do not qualify for assistake from 
the Commission, do not suffer, the Ministry of Education, in a 
written note, stated: 

"Colleges which do not qualify for assistance under the deve- 
lopment and improvement of under-graduate education in 
arts, science and commerce, as also colleges providing 
professional/special education are provided assistance for 
the establishment of Student-Aid-Funds and Book Banks. 
A college with a student enrolment of 100 is eligible for 
grant under Book Bank whereas a college with 100 
students (in two years degree course) and 150 students 
(in three years degree course) is eligible fm grants for 
the establishment of Student Aid Fund. Recently the 
Commission has decided to provide more grants for the 
purchase of Books and equipment to arts, science and 
commerce colleges with a minimum enrolment of 150 
students on 100 per cent basis.. . . . . . 

In addition the Commission provides lump sum grants to the 
universities for the establishment of Student-Aid-Fund for 
the students of the university departments and such 
colleges which are not eligible f o ~  asistance from the 
University Grants Commission or which have not been 
brought under Section 2(f)  of the University Grants 
Commission Act. 

The universities have been requested to recommend the cases 
of one or two colleges in each district where no college 
satisfies the qualifying conditions of enrolment and facultv 
strength. Such colleges are brought under the U.G.C. 
scheme of assistance for the development of under- 
graduate education in the colleges. 

These above steps have been taken to ensure that the interests 
of the students in colleges which do not qualify for assist- 
ance from the Commission do not suffer and academic 
standards are maintained, to fie extent possible." 



6.68. The Committee note that the applications for grants from 
universities and colleges are scrutinised and processed in the 
Secretariat of the Commission at a different stages. The Committee 
recommend that the procedure of scrutinisation of applications for 
grants should be rationalised and time-limits should be laid down 
for the processing of applications at each stage so as to streamline 
the work of the Commission. Suitable control mechanisms should 
be devised to ensure that the time-limits are actually adhered to in 
individual cases. Cases of delays in release of grants of one year or 
more from the date of receipt of application in the Commission 
should be brought to the notice of the Commissio~i with reasons 
therefor for their consideration. 

6.69. The Committee also recommend that the Co~r~missio~t should 
have a system of centralised registration college-wise, university- 
wise and State-wise, of all applications received for grants from 
universities/colleges. The applications should be passed on to the con- 
cerned divisions only after registration. It should be the responsi- 
bility of the registration authorities to keep a watch on the progress 
of applications and to bring to the notice of the appropriate autho- 
rities the delays in the disposal of cases beyond a determined period. 

Survey and classijication of colleges 
6.70. As already stated in paragraph 1.43, the number of calleges 

rose from 1004 in 1956 to 4569 in 1976-77. In regard to mushroom 
growth of colleges, the Standard Committee had, in their report, 
observed : 

"Another aspect of the problem of sub-standard colleges is 
linked up with the fact that a number of colleges in India 
do not have adequate enrolment to make them a viable 
economic or intellectual unit. A recent study made of 
this problem in the University Grants Commission has 
revealed that about 15 per cent of the colleges have an 
enrolment of less than 300. This situation is also related 
to the larger question of establishment of colieges in 
various parts of the country without taking into account 
the possibility of utilising the existing institutions to 
admit more students. Unless we use present facilities to 
the fullest extent, we can hardly justify the setting up of 
large numbers of new colleges." 

6.71. The Estimates Committee had also suggested regulated 
growth of the colleges, and observed in paragraph 121, of their 102nd 
Report (Third Lok Sabha) as under: 



"The Committee are unhappy to learn that a number of 
colleges have of late been set up which do not have ade- 
quate enrolment and which are ill-equipped and and cannot 
be considered viable economic or intellentual units. The 
Committee suggest that establishment of such sub-stan- 
dard colleges should be regulated and controlled in the 
interest of maintenance of academic standards." 

6.72. In t h e i ~  Action Taken Note furnished in June 1907, the 
Mjnistrv of Education had stated: 

"The University Grants Commission endorses the view 
expressed by the Estimates Committee that the establish- 
ment of sub-standard colleges should be regulated and 
controlled in the interest of maintenance of academic 
standards. The Commission believes the setting up  of 
sub-standard colleges is due to pressure of numbers which 
is on the increase and also on account of sufficient support 
not being given by the State Governments. The Com- 
mission proposes requpsting the State Governments lo 
make a survey of the situation (including norms laid down 
by the Universities for affiliation 6f  the colleges) in 
consultation w.ith the Universities and suggest ways and 
means for improvement. On the basis of the survey the 
Commission \%.ill decide the steps to be taken to regulate 
the situation." 

6.73. The Estimates Cnmrn~ttee had also expressed cr-ncern a t  the 
deterioration in the  standard of education in affiliated colleges. The 
Ministry of Education had then informed the Committee (June 1967) 
that the Unive~sity Grants Commision is already seized of this pro- 
blem. They had further stated: 

"Further steps will be considered by the University G ~ a n t s  
Commission in the light of the recommendations made by 
the Education Commission which have gone into the 
question.'' 

6.74. Although the Education Commission (1964-66) had made a 
specific recommendation that the University Grants Commission in 
consultation with the State Governments should examine the ques- 
tion of classificat~cn of colleges in terms of level and achievement 
and make use of it in the allocation of grants to colleges under the 
Fourth Five Year Plan, the recommendation does not seem to have 
438 L W ,  "" 1111 



been specifically considered by the University Grants Commission. 
The Committee desired to know whether any action had been initiat- 
ed 'on the basis of this recommendation. The Secretary, University 
Grants Commission stated in reply in evidence: 

"There is no specific decision of the Government. But 
indirectly they are being implemented in the sense that 
the quality Frogrammes are in selective colleges without 
saying you are excellent, you are in category 'A', you are 
in category 'B' and you are in catgory 'C'. Secondly the 
assistance which we have mentioned in certain schemes 
will go to good colleges. One of the recommendations of 
the Education Commission is about the autonomous 
colleges. Now. we are trying to see' that the universities 
could declare colleges autonomous and they would 
naturally not get so much financial assistance, but they 
might get more academic contributions. In these 4 
columns. we have not listed the colleges, but some of the 
schemes do lead to the conclusion that these are good 
colleges which require assistance." 

6.75. Asked to indicate the difficulty in categorising the colleges, 
the Chairman. University Grants Commission stated in evidence: 

"The difficultp is that the assessment of the work of 4000 and 
odd colleges can onlv be done in close co-ordination with 
the universities concerned. The universities have really 
not geared up for this. We have asked the universities 
to select two colleges per district to which we will give 
extra assistance. We call it the lead college scheme and 
we have also given some money to the universities and 
asked them to prepare a detailed project report regard- 
ing the standards of their coneges. So, we were trying 
to persuade the universities to help in this process of 
gradation rather than the Ccunmission sitting in Delhi 
trying to carry out such a gradation all over the country." 

6.76. In a written note, furnished subsequently at the Committee's 
instance, the Ministry have stated that the Vice-Chancellors' con- 
ference held in September 1967 had observed that 'it would be 
difficult to classify colleges in terms of their level and pdormance'  
and the Commission was 'in general agreement with the recom- 
mendations of the conference'. As regards the survey of the mi- 
tions of affiliated colleges in different States, it has been &ted: 



"The Commission had in the Fourth Plan period (1964-70) 
taken up the question of surveying the positions of affilia- 
ted colleges in different States. Such surveys were taken 
up in some States like mjasthan, Orissa, Kerala, Mysore 
and the remaining States had also been requested to 
carry on similar surveys. The response to this had not 
been encouraging. The follow-up of the survey reports 
in the States where they were undertaken has also not 
been satisfactory, in the absence of the active collaboration 
of the universities and State Governments. Recently, the 
Commission has requested affiliating universities to set 
up College Development Councils to take up such mea- 
sures for improving under-graduate education. Sri Ven- 
kateswara University has already undertaken such 
surveys with the help of district experts." 

The Ministry have further stated: 

"The question of classification of colleges in terms of level and 
achievements and make us of some classifications for 
allocation of grants to colleges under successive Five Year 
Plans is a big task to be taken up by the Commission alone. 
Status reports of each college have to be prepared with 
the universities concerned with the help of College Deve- 
lopment Council and then only colleges could be classified 
in terms of their level of achievements." 

6.77. Asked to indicate whether the Commission has any moni- 
toring machinery to ascertain the standard of improvement of 
colleges, the Secretary, University Grants stated in evidence: 

"We do take into account the perTormance or the record of the 
colleqe. Money is given to those colleges whose record 
is good. We have initiated a scheme of lead colleges 
where Rs. 3.00 lakhs extra will be given for the develop- 
ment of colleges. This again will necessarily go to the 
colleges whose record has been good. I would say that 
it is more in the nature of positive approach.. . . "  

6.78. The Committee observe that there has been lately quite a 
sizeable growth in the number of colleges. The number of collegs 
has increased from 1004 in 1956 to 3297 in 196970 and to 4569 in 
1976-77. Some of these colleges do not have adequate facilities. This 
is: hound to cause a deterioration in the standards of teaching. Ex- 
pressing concern over the problem, the Estimates Comnrittec had, 
in their 102nd Report (Third Lok Sabha), suggested that "establish- 



merit of such sub-standard coIIeges should be regulated ant1 co~l t roI~-  
cd in the interest of maintenance of academic standards." Endorsing 
this view of the Estimates Committee, the UGC had irlforllled the 
Estimates Committee in June 1967 that it "proposes recluesting the 
State Government to make a survey of th-1 situatio~l in c o ~ ~ ~ u l t a t i ~ n  
with the universities and suggest ways and means for improvement" 
and that "on the basis of the survey the Comn~ission ~vil l  decide the 
steps to be tak,rsn to regulate the situation." The Erlucatio~l Com- 
mission also, in their report (1966) made a specific rcroninltnrlatitrn 
that the UCC should, in consultation with the State Governments, 
examine the question of classification of colleges in terms of Itvol 
and achievement and make use of it in the allocation of grand\ Lo 
colleges under the Fourth Five Year Plan. The Committee find that 
despite the recommendations of the Estimates Coml~~i t tcc  and the 
Education Commission made more than 10 years back. aeithrr the 
proposed survey has been co~xpleted nor colleges cla,silicd in term\ 
of level and achievement. This Committee has ~ W I I  infortncd that 
the classification of colleges ' is a big task to he takcn up hj  the 
Commission alone" and that ' status reports of each collcge have to 
be p r e p a r d  urith the universities concerned with the help of Collew 
Development Council." The Committee recommend that thc Rlinis- 
try of Education and Social Welfare should initiate action in this 
regard forthwith and see that the colleges are classified without U H -  

due delay and that this classificatioll is used lor g~iti311~c i n  alloca- 
tion of grants 

(g) Grants to institutions in educationally bac.kward arcas 
6.79. According to Rule 2 of the UGC (Fitness of Certain Univer- 

sities for Grant) Rules. 1974, bef:~re a university ;s declared fit to 
receive grants from Central Government, the U.G.C. has to be 
satisfied that the establishment of universitv is justified on one or 
more of the specified grounds which include: 

(c) the University has or shall have programmes ior the up- 
liftment of backward areas or removal of r e~ iona l  imba- 
lances. 

* * * * * 9 

6.80. Asked whether the impact of this provision has been signi- 
ficant, the Chairman, Universit" G.rants Commission stated during 
evidence: 

"Regarding the diffculties of the colleges in the backward 
regions. the Commission has considered this matter and 
has already decided that i t  would give a more favourable 



sharing basis to  the colleges located in the backward 
regions. The difficulty was in defining the backward 
regions. To begin with, the Commission accepted the 
definition of backwardness given by the Planning Com- 
mission which itself had been worked out in consultation 
with the State Governments. Then we found that there 
were educationally backward States also. Therefore, we 
have given a separate definition of educationally back- 
w a ~ d  areas also. The Commission gives a larger share to 
the colleges in such areas." 

6.81. Supplementing the above statement, the Secreta~ry, Ministry 
of Education stated during evidence: 

" .  . . .as the Chairman, UGC has earlier pointed out, under the 
scheme as operated earlier we found that the academically 
backward States could not avail of the assistance in as 
great a measure as the advanced States. Therefore, we 
have made a further exerdse and relaxed the rules in 
r e g a d  to both economically and educationally backward 
areas and we are hoping that with the'additional facilities 
being gwen to them they will now be able to come for- 
ward. We will work this for a further year and if we  
find that a further relaxation is called for. we will certainly 
take remedial action in consultation with the State Gov- 
ernments and the Planning Commission." 

6.82. The Committee welcome the relaxation in rules relating to 
grants to universities and colleges in favour of the institutions in 
educationally backward areas with effect from Fifth Five Year Plan. 
They feel that if this relaxation had been introduced earlier, it would 
have by now made some noticeable impact on the development of 
educational facilities in the educationally backward areas. The Corn- 
miltee recommend that these relaxations in favour of institutions in 
educationally backward areas should be continued and its impact 
assessed quinquennially. 



G. VISITING COMMITTEES 

(a) Role of Visiting Comntittees 
Audit Paragraph: 

7.1. For sanction of assistance under this head, the univeri t ies 
were  required to submit their proposals for the relevant plan period 
within certain ceilings indicated by the Commission. On receipt 
of proposals from the universities, "visiting commitiees" were con- 
stituted, one for each university during Fourth Plan period and for 
a group of universities during the Fifth Plan period. The membms 
of the visiting committees were selected by the Secrctc?ry/Chairman 
of the Commission from a panel available with the Commission's 
office, generally a month in advance of the dates proposed for visit 
to a university. During the Fifth Plan. a representat~ve of the res- 
pective State Government was also associated with t i le  visitlng com- 
mittee. The visiting committees were also assisted by one to three 
officers of the Commission. Normallv a week before the visits, the 
ceilings prescribed and the list of pdints to be considered was fur- 
nished to the members of the committee. The officcm of the Com- 
mixion assigned for the committee were required to collect all 
relevant data relating to schemes already approved Ly the Commis- 
sion and also, any other point which the Commission might desire 
the  c~mmit tee  to discuss. The visiting committees ~VP; .E  required 
to meet a t  the assigned university campus, hold discussions with the 
vice-chancellors, teachers and students of the universities, examine 
the progress made in implementation of the prevlous plans and 
r e o r i s  of the committees constituted by the Cornmission from time 
to time (e.g. review committee, standards committee, examinatiorl 
rcforrns committee. etc.) and finalise t h e i ~  recommcrdations which 
Isere expected to be specific and translated in financial terms. I t  
ivas seen that the visiting committees for the Fourth Plan v~sitcd 
various universities for very short periods as detailed below: 

Surni~cr of  uni\vmitie, .h:umbrr or davs of visit 
: hc visiting comrnirtrcs 

10  . I day 

7.2. The recommendations of the Committee were then put up to 
the Commission, who considered and approved the same, sometimes 



with variations. Based on the Commission's decision, allocations 
were made for specified programmes. Before incurring any expendi- 
ture in the Plan period, the universities were, however, required to 
obtain specific approval of the Commission by submission of detailed 
plans and estimates for execution of each project. 

7.3. Based on such recommendation of the visiting committees, it 
is reported that a sum of Rs. 64.52 crores was allocated during the 
period 1966-67 to 19'73-74 to 70 universities and 8 deemed universities, 
The amount disbursed to these universities against the above alloca- 
tion amounted to Rs. 47.97 crores. Grants amounting to Rs. 0.43 
lakh were also released to one deemed university against which 
there was no allocation. An analysis sf the disbursement vis-a-?*is 
allocation made revealed the following position:- 

I'ni\~ersisitirs,'drclnd univrrsisitm whicll Numbrr Arnotlnt Amount 
rrcriwrl grants dltsatcd dis- 

bunrd 
(in crorrs 
of rupees) 

f i )  I.rss than 2:) prl. crnc of thr allocaticm . . 4 2.68 0 . 3 9  

-- . -. . - -  .- ~- - - - -. . .  - 

;Pat agrap11 48 of thr llrport of thr C:&.\G of India for thr ?car I 975-76. I .nion Govrrn. 
rnrrlt (Cit.il:, pp, 234-2,j3] 

'7.4. The University Grants Commi~sinn considered the basis of 
likely allocation for development. schemes during the  Fourth Plan 
at its meeting held on 2 March, 1966. In the paper prepared for 
submission before the Commission, it was inter alia indicated: 

"For the allocation of grants to the universities durinq the 
Fourth Plan period, action is being initiated for the ap- 
pointment of Visiting Committees Ix assess their pro- 
grammes as was done during the Third Plan. . . . . ". 

7.5. As pointed out in the Audit paragraph, on receigt of pro- 
posals from the universities, "Visiting Committees" were constitut- 
<ed, one for each university during the Fourth Plan period. During 
the Fifth Plan period. however, these were constituted for a group 



of universities. The members of the Visiting Committees were 
selected by the Secretary/Chairman of +he C o d o n  from a panel 
available with the Commission's office. During the Fifth Plan, a 
representative of the State Government was also associated with 
each of the Committees. The Visiting Committees were also assist- 
ed by one to three officers of the Commission. 

7.6. Asked about the composition of the Visiiting Committees, the 
Chairman. University Grants Commission, replied in evidence: 

"Many of the Visiting Committees did nat very often include 
any member of the Commission." 

The Secretary, University Grants Commission, however, stated 
jn evidence: 

"We have group panel Visiting Committees or oyher Commit- 
tees. Invariably, there would be members of the Com- 
mission also." 

The Chairman, University Grants Commission. then added: 

"On the Visiting Committees. we have tried that a member of 
the Commission should be there. In that case, he is the 
Chairman: presides over the sitting of the Visiting Com- 
mittee. 3ut it has not alwziys been found possible to have 
a Member of the Commission as member of the Visiting 
Committee. While we try to do so, it is not always 
possible. " 

7.7. Asked what is the number 13f the members of the Committee, 
the Chairman. University Grants Commission, replied in evidence: 

"The number is between 9-16 and that is normal." 

7.8. The guidelines indicating the procedure to be followed in 
connection with the visits of the Visiting Committees, furnished by 
the Mrnistry of Education and Social Welfare at the Committee's 
instance are at Appendix VI. 

7.9. I t  is' pertinent t o  note from the guidelines that the dates for 
the visit of \the Visiting Ccmmittees tc Universities are finalised by 
CDN Section of the UGC and intimated to the officer assigned to the 
Comrmttee, who in turn finalises the names of the experts for the 
Committee from the list in consultation with the Divisional Heads 
concerned and Secretary. 



7.10. Olut of 104 universities and institutions deemed to be uni- 
versities (as on 31st March, 1974), the number of institutions cover- 
ed under lJGC Act as eligible for development astistance was 85 
during the Fourth Five Year Plan. Of these, 76 were visited by the 
Visiting Committees for a very short period as detailed below: 

No. of davs of visit by the 
Visiting Cornrnittres 

10 . . . I day 

52 . 2 days 

- .  q days 

7.11. The names of the universities not visited during the Fourth 
Plan period (along with year of the establishment in paranthis) are 
given below: 

1. K. S. Darbhanga Sanskrit Vishwavidyalaya (1961) 
2. Mithila University (1972) 
3. A. P. Singh University Rewa (1968) 
4. Bhopal University (1970) 
5. Jammu University (I-) 
6. Jswaharlal Nehru University (1969) 
7.  North Eastern Hill University (1973) 
8. Kumaon University (1973) 
9.  Garhwal University (1973) 

10. Central Institute of English and Foreign Languages. 
(deemed to be university in 1973). 

7.12. The names of universities not visited during the Fifth Plan 
period so f a r  arc also given below: 

1. Nagarjunn University 
2. Kakatiya University 
3. Maharishi Dayanand University 
4. Avadh University 
5. Bundelkhand University 



6. Rohilkhend University 
7. Garhwal University 
8. Mithila University 
9. Gurukul Kangi Vishwavidyalaya 

10. Centrill Institute of English and Foreign Languages (Re- 
quirements were assessed by the Ministry of Education). 

7.13. Asked whether the time gven to the Committees to evalu- 
ate the needs of the institutions and to formulate plan allocations 
was considered sulllcient, the Secretary, University Grants Cornnlis- 
sion stated in evidence: 

"I do not know what to say." 

The Chairman. University Grants Commission. then stated: 

"I particularly agree that one day would not be suificient. 
N o d l y  for a university which has had a number of 
post-graduate deparkments, one day, in my opinion. wouid 
be inadequate. In the Fifth Plan. I think, no university 
had less than 2-3 days. So. I would particularly agree 
that one day is not adequte.  but 2-3 days would be ade- 
quate, because thc Cor-mittee divides Itself ~n!o groups 
which go to individual departments." 

7.14. In a written note furnished subsequently at the Commit- 
tee's instance, the Ministry of Education and Social Welfare have 
stated: 

"In most of the cases, the assessment of the plan devcwpment 
proposals of a university was done by the Visiting Corn- 
m i t k  in two to three days. In view of the fact that the 
universities had made a number of exercises to formulate 
their proposals within the indicated allocation and the 
detailed background information made available by 
the office tc, the members of the Vlslting Commlttce 
In advance. the t ~ m e  of two to three days to evaluate 
and dixuss the proposals was corwdered suficlent cs- 
pecially heeping in view that after general discl~ssinns the 
Visiting Committee usually breaks into 2/3/4 groups to 
dlscuss the development programmes with various de- 
partments, frsculty members, siudents etc.. etc. It will 
not be possible for any committee to spend more than 
three days in a university for the reason that it will be 
difficult for experts to spare time a t  a stretch for this 



type of voluntary work. It may be added that the experts 
do this jab voluntary and the same Committee visits 
generally two to four universities in a State. 

, 
The Commissjon has decided that a mare detailed assessment 

of the needs of the universities will be attempted in the 
6th Plan period for which the subject panels of the Com- 
m i d o n  and other committees are already engaged m 
preparing status reports regarding the level of teaching 
and research attained by individual departments, of uni- 
versi'ties. These status reports will be consolidated 
subject-wise and made available to the expert committees 
which will be visiting the universities for assessing needs 
within the allocations that are likely to be made svail- 
able for each university. All the data and documents re- 
lating t3 the university along with status reports about the 
level of functioning of the various departments will be 
compiled university-wise so that visiting comnLittees in 
about two to three days' time should be in a position to 
make a realistic assessmen'. of the needs and recommend 
programmes needmg attection on a priority basis within 
the reqources available." 

7.15. The Committee desired to know how much time was taken 
by the Commission to examirw the reports of the Visiting Cornmit- 
tees. The Secretaq, University Grants Commission, replied in 
evidence: 

"The Commission has considered each report. There have 
been cases where they have not agreed to the recominen- 
dations of the Visiting Committees; they suqgcsted \-aria- 
tions." 

Clarifying thc point further, he added: 

"Not all reports. The reports are circulated to the Members 
well in advance. They are not merely placed on the 
Table. I! is a question how they =act. Sometimes. it 
has taken quicker; sometimes i t  has :aken a long time." 

He further added: 

"It could take half an hour; it could t&e three hours. I can- 
not say how much time they have taken." 



7.16. A random analysis of the information furnished bv t h e  
Ministry of Education and Social Welfare about the date(sb of con- 
siderat.ion of the  reports by the Commis~ion during the Fourth Plan 
period, shows that 37 reports were placed before the Commission 
on one day. i .e. ,  on July 5. 1967 and apparently ha l i sed  by it .  On 
March 6, 1968 r e p o r t  on 4 universities were considered. 

7.17. The analysis of the statement furnished by the Ministry of 
Education and Social Welfare reveals that there is considerable time 
lag between the dates of the visit by the Visiting Committees and the 
consideration of the relevant reports of the Vkiting Committees by 
the Commission. In the  following cases. this time lag has been to 
the extent of nearly 5 years: 
-- - - - --- - 

Unnrnrtv Date of V I \ - I  Dare of  < ~ ~ r ~ \ i t l r r ~ t i o n  of the Report 
- - ---- 

Punjab Jan + l o ,  r n67 . j t ~ l v  5, rq;z 

7.18. The time taken by the Commission in considering the re- 
ports of the Visiting Committee and thereafter in the universities for- 
warding proposals and schemes in accordance therewith has been 
explained by the Ministry thus: 

''As soon as the reports of the Visiting Commi'ttees are finalis- 
ed, these are placed before the Commission in the nex? 
meeting for then  consideration. The dates of receipt of 
detailed proposals from each university against various 
approved projects may not be feasible to be indicated as 
a large number of proposals are submitted separately by 
the university. In fact the detailed proposals are sub- 
mitted by the university, not in one dot, but from time to 
time depending on the nature of the proposal, availsbility 
of the rn?k.hing share required. etc., etc. In the case of 
building proposals a considerable time is taken to formu- 
late the plans, estimates etc., by the university, and to get 
the concurrence of the State Government concerned. 
Proposals for anproved st;ff position are made to the 
Comrniss~on after the Statc Governmen! gives an under- 
t ahng  to fill the I ts on permanent basis and that these 
posts will be ma].-' lined by the State Government after 

the UGC assistan-, ceases for the same." 



7.19. The Committee find that during the Fourth Five Year Plan 
period as many as 10 Universities/Deemed to be Universities were 
not visited by the Visiting Committees. Similarly, during the Fifth 
R a n  period, the Universities/Deemed to be Universities not visited 
by these Committees so far  number 10. This shows that  the Corn- 
mission did not have the bendit of expert appraisals of th  Visiting 
Committees in respect of certain universities before deciding on 
grants to these Universities for various schemes. The Committee 
would like the Commission to place the system of Visiting Commit- 
tees on a mme regular basis and so organist! their work that the 
Commission has the benefit of the Reports in respect of each of the 
Universities f q  their guidance in the matter of release of grants 
to the University concerned. 

7.20. The Committee also f i ~ ~ d  that during the Fourth Plan period 
the Visiting Committees visited 10 Universities for 0111~ one day 
each. This obviously is a vmy short time for the Visiting Committee 
to assess the financial needs of the university spread over fields 
covering a large number of Departments. The Committee would 
like to emphasise that the visits of the Visiting Committees should 
be meaningful and thei - Reports should throw up assessments made 
by experts after a thorwgh examination and scrutiny of the pro- 
posals submitted by the Universities. The number of days of visit 
.qhould be adequate for the purpose. 

7 21 The Committee are informed that it will not be possible for 
-any Committee to spend more than 3 days in a University for the 
rewon that i t  will be difficuit for -sperts to spare time a t  a stretch 
for this type of 'voluntary' work. The Committee recommend that 
in view of the important role of the Visiting Committees and the 
weight rttached to their recomniendations in finalising the quantum 
c,f grants to the Universities, the experts on the Visiting Committees 
n v  1 n,,+ he required to do their work on voluntary basis. It is 
worth examination whether the evnerts appointed on the Visiting 
Committees nips be allowed some ~cmuneration in the form of fees 
or honorarium for their services on the Visiting Committees on the 
analogy of the expert5 appointed by the Union public Service Com- 
mission on the interview boards for various appointments. This 
would make for the ~ u p e r t s  discharging their functions as members 
of Visiting Committees more seriously. 

7.22. The Committee also feel that the panel of names for appoint- 
ment on the Visiting Committeec should bc I v ~ w n  up in accordance 
with well-laid out criteria which should be brought to the notice of 
a l l  thrc Universities. The panel should also be made a public docu- 



mcat so that the .cPdemjc circles are awwe of the namea included' 
la it or of the changeg made in it from time to time. I t  should also 
have a determined life cycle. The Commission should adopt a 
method of a a t i o n  in the matter of associating experts with tbe 
Visiting Committees. It  should not be left entirely to the OfRcers- 
of the Commission attached to the Visiting Committee to finalise the 
names of experts on the Visiting Committees, in consultation with 
the Divisional Heads and/or the Secretary of the Commission. 

7.23. The Committee are informed that as soon as the Reports of 
the Visiting Committee are f i na l id ,  these are placed before the 
Commission in the next meeting for their consideration. The Com- 
mittee, however, note from the information furnished to them by 
the Ministry that in many cases the time lag between the date of I he 
visit of the Visiting Committee and the date of consideration by the 
Commission of the relevant Report of the Visiting Committee, was 

much as nearly 5 years. This indicates that either the report of 
the Visiting Committee could not be finalised earlier or it took the 
Contmission a long time to consider the report of the Visiting Com- 
mittee. In either case, the delay is indefensible. The C d t t e e  
would like the Commission to lay down time limit for presentation 
of the repart of the Visiting Committee and after it is presented, 
for its consideration by the Commission. 

7.24. The information furnished to the Committee also reveals 
fhat the consideration of the Reports of the Visiting Committees by 
the Commission has been, at  least on some occasions in the past, 
rather purfunctory. To illustrate, at its meeting held on the 5th July, 
1967, the Commission considered as many as 35 Reports of the Visit- 
ing Committees. The Committee have been told during evidence 
that the consideration of the Reports of Visiting Committee is now 
a regular feature in the Commission and it takes place during the 
k t  one or two days of the meeting of the Canmission well known 
programme is fixed for the consideration of the Commission. The 
Committee trust that the Commission is now according due consi- 
deration to the Reports of the Visiting Committees. 
(b) I?nplementation of reports of  Visiting Committ~g!s--spt.clific 

c a e s  pointed out by Audit. 

A ~ d i t  Paragraph: 

7.25. PA scrutiny of some of the recommendations of a few visiting 
cor.mittt-e reports and their implementation during the Plsn period 
disclo& the following: 

(i) Modifications.-Several universities submitted proposals 
for execution of schemes not considered or not included 



in the visiting committees' recommendations in place ~f 
schemes recommended by the visiting committees and ap- 
proved by the Commission. 8 3  long as such programmes 
wem within the overall financial ceiling prescribed by the 
Commission for the university concerned, the modifica- 
tions proposed by the universities were approved by the 
Commission's Ofike/Chairman. In this connection the 
Commssion stated that the visiting committees had to 
suggest plrogramnles within a prdecided outlay and very 
of~en  some of the schemes which the university would 
have liked to be included were left out as other equally 
urgent schemes were accommodated within the outlay 
available. When the university made a decision about 
the relative urgency of programmes, the Commission had 
been accepting such new programmes within t k  overall 
allocation available to universities as primarilv the uni- 
versities were the best judges of the urgent programmes 
to be implemented in a particular plan period. 

(ii) Establishment of the Instiiute of Basic Medicd Sciozces 
in a University.--In a certain university, the Cornmission 
a m  in June, 1960, on the basis of recommendations of 
visiting committee, to the establishment of an Institute of 
Basic Medical Sciences. The cost of the building with 
equipments, etc.. was expected to about Rs. 25.7 lakhs 
of which Commission's share (2/3rd) worked out to 
Rs. 17.13 lakhs. In addition, 50 per cent of the expendi- 
ture on salaries of teaching and other staff was to be 
borne by the Commission. Later in 1961 it was noticed 
that the S t a t  concerned had established in 19.55 a similar 
institute (Institute of Mkdical Sciences) and the univer- 
sity already had post-graduate departments in bio- 
chernistl..r and physioloa. The Commission accordingly 
felt that there should be coordination between the vari- 
ous wings and the universitv was advised that pending 
consideration of the scheme by an expert comnittee no 
commitments other than those already made (which 
were of a minor n a b )  should be made under the 
scheme. The expert committee recommended in 1962 
the integration Mween clinical and non-clinical subjects 
for execution of the scheme. However, without making 
any modification in the scheme, the Commission released 
grank of Rsl 9.85 lakhs at the rate of 2/&d of the total 
Cost  up to March, 1971. The Commission also agreed 



(February. 1972) t o  give further grants amounting to 
Rs. 11.50 lakhs for additions to b'uildings with, cent p r  
cent assistance as against prescribed ceiling of 2/3rd. The 
gran,ts released upto Au.gust 1976; were Rs. 9.00 lakhs. 
The Fifth Plan visiting committee again observed in its 
report (September, 1975) that there was absenw of a 
working arrangement between the Post-9raduaLe Institute 
of Basic Medical Sciences and the neanby hospital/insti- 
tu te  of thc State Government which had clinical facilit- 
ies. The work of the departments of pathology, micro- 
biology and pharmacology especially was hampered due to 
their lack of access to hospital facilities. It had stated 
"It is no use sinking in the Universi!~ Grants Commis- 
sion's money merely for the perpetuation of mediocrity". 
It had recommended that the institute should be handed 
over to State Government or a new hospital should be 
started which, it thought, was a very espensive proposi- 
tion. if the scheme was to be made succesful. The Com- 
rnision stated that the observations of the Fifth Plan 
visiting committee were trought to the notice cf the uni- 
versity with a request thzt a decision in (his r e ~ a r d  may 
be expedited in consultation with the S 'a te  Government 
and furnished before 31st December, 1976. I t  had also 
intimated t.he university that all grants to  i t  would be 
withheld if no settlement was brought about regarding 
the availability of clinical services from the Government 
hospitals in the nearby buildlng of :he institute so that 
collaboration of clinical and non-clinical activities could 
be brought about. 

(iii) Construction of Z~brar?~ h l l d t n u  by a Uniixrszt?j.-Th 
September, 1970 the Cocmiss~on agreed to the  construc- 
tion of a library building for a particular university a t  an 
estimated cost of Rs. 5.00 lakhs. the Comrniss~on's share 
being Rs. 3.33 lakhs. The universily subsequently (Feb- 
ruary, 1972) proposed to construct a bigger l i b r a y  build- 
ing comprising nine floor5 at an e5timated cost of Rs. 50.00 
lakhs, the total built up area bemq 1.22 lakhs square feet. 

Considsr in~ the huge expenditure. the university decided in  k'eb- 
ruary, 1072 to under'ake the construction of the building in two 
phases, the first phase to be taken up during the  Fmr'th Plan at an  
estimated cost of Rs. 25 lakhs and to be completed b y  
1973. In May, 1973, the Commission agreed 20 provide Hs. 16.12 



lakhs as its share in the first phase of construction. This provision 
included Rs. 3.33 lakhs as spil love~ of the provision for the library 
building made in the Third Plan and Rs. 9.79 lakhs from savings 
anticipated by the university by dropping the construction of social 
,sciences block, mathematics block, printing press, women's hostel, 
non-resident students centre, etc. already approved, as also antici- 
pated savings of Rs. 3.00 lakhs by non-appointment of certain staff. 
The balance amount was to be arranged hy the university from 'he 
State Government and other source?. 

Till September 1976 the university had spent Rs. 61.00 1akhs on 
the first phase of construction. During this period in addition to 
Rs. 16.05 lakhs paid by the Commission, the Ministry had paid 
Rs. 3.00 lakhs 6s ad hoc grants for the purpose. The universit:~ had 
also borrowed Rs. 22 00 lakhs from a bank. the rate of intzeqt being 
11.5 per cent. The first phase of construction bas not, however, 
h e n  completeci so far (Sep'lember 1976). 

The visiting committee of the Commission while assexir.2 the 
Fifth Plan requirements of the university o h s e ~ e d  r?.i~~:enher, 
1674) thaf the  building o17er which Rs.  60 lakhs have alrcaa-lv tccn 
spent. out of which Rs. Y.1 .OO lakhs is money borrowed at n heavy 
rat(: of interest will according to university estimates need another 
Rs. 50 to 60 1;khs for its completion and in view of the rapidly rising 
cost of material, it may cost much more by thtl t ime  i! is x t u ~ l l y  
completed. When completed the building will he completely out of 
tune ~r . i th  the other buildings on the universitv campus or other 
university campuses in India. I ;  will also not be of great functional 
in?portance. The building had been designed with a \ric\,r~ to ac- 
conlmodnting 20 lakhs of books, which no university, however old, 
possesses in India or is likely to possess in the near future. While 
realising tbat lcaving the constnlciic)~i of the building at thir stage 
would ~nvulve a complete waste of Rs. 60.00 iakhs sn far in:-vsted in  
it it uns  difficult for the Commission's visiting committee io under- 
stand or suggest how the additimmal cost involved could be met with, 
v;ithout allowing the basic ncaden~ic nc.eds of the uni\.crsiity tc, re- 
main unsatisfied. The Committcc, how ever^ furthcr observccl that. 
thc State authorities themselves wcrc aurare of the incun::r~~ity of 
buildlng up the library block on such a gradiose plan 2'. n tirile when 
the State as well as country wen, passing through econcmiic crisis. 
, , J he c o ~ ~ ~ r n i t t e e  wns not convinocc! that (1) constructio!i of this 
nalure wculd be in conformity with the present design of the build- 
ing and wculd not completely mar its beauty, or (2) that the build- 
438 LS--9. 



ing would be well suited for the location iof the teaching depart- 
ments. The building when completed would need central heating 
system which would cost another Rs. 11.00 lakhs for first floor and 
mezzanine floor only. 

With reference to t:,? alnve cbservations of the visiting commit- 
tee, i t  was decided by the Commission in July 1975 that the possibility 
of utilising a part of the l ib raq  building for accom~modnting the 
social sciences departmmt for which a provision of Rs. 12.00 lakhs 
was recornmended by the visiting committee separa'tely could be 
examined and if necessary, the amount utilised towards construction 
of the library building. The case is still under examination (Nov- 
ember, 1976). The Co;>lmission stated (December, 1976) that a 
committee to look into the academic work of the university has 
been constituted and the Commission would take further steps 
in this respect on the b3sis of adviccs that would be tendered by this 
Commit tee. 

[Paragraph 18 of the Report (of the C&AG for the year 
1975-76, Union Government (Civil), pp. 236-2391. 

(i) Modificotions 

7.26. As pojnted out in the Audit pa ra<pph ,  several ~~ni~rersit ies 
sent propos!~  for execution of scl~ernes no: considerc4 or not in- 
cluded in the recommendations of thc- visiting commit ec: and con- 
sidered by the Commission So lone as such proq-ar71-ric~, were 
within the overall fi~ancial ceilinr preccribcrl by t h ~  Coinwi.;sion 
for the universitv concerned, the modifications proposld mere ap- 
proved bv the Commis40n1s offic~/Cliairm=?n The Comrnisslon in- 
formed Audit in this connection: 

bb . . . .the visiting committees hhd to suggest progranlnm with- 
in a pre-decided outlay and very often some of the 
schemes which the university would have liked to be in- 
clu6ed were left out as other equally urgent schemes were 
accommodated within the outlay available. When the 
university made a decisio~a abou't the relative urgency of 
programmes, the Commission h3d been accepting such 
r~ew programmes within the overall allocafion available 
to universities as primarily the universities were the best 
judges of urgent prograrnnles to be implemented in parti- 
cular Plan period." 



7.27. According to Audit, in the case of one Deemed University, 
although there was no allocation, grants amounting to Rs. 0.43 lakh 
were releaasa. At the instance of the Committee, the Ministry have 
furnished to the Committee a statement which indicates that  schemes 
and projects outside the recommer~dations of the Visiting Commit- 
tees have been sanctioned by the Commission. 

7.28. Asked to clarify the position, the Secreta.ry, University 
Grants Commission stated in evidence: 

"I cannot recall; I have to check up. If your question is whe- 
ther something which is neither in  the original plan nor 
recommended bv the Committee was taken up by the 
Commission, I cannot recall, I cannot say off-hand whether 
such a situation had arisen in the last 20 years or so." 

7.29. The moot point that arises in this connection is whether the 
Univerdty Grants Commission should not have appointed a Stand- 
ing Committee of experts to scrutinise the proposals of universities 
in cases wherein these differed from those recommended by the 
Visiting Committees, before such proposals were accepted by the  
Commission's office/Chairman. There was also a need to provide 
safeguards to ensure that the proposals rejected by the visiting com- 
mittees did not subsequently find a place among the approved 
schemes. 

7.30. In a written note furnishe,~ by the Minis t r*~ of Education 
and Social Welfare, at the instance of the Committee, it is stated: 

"Thr Commission not'mally does not accept any major varia- 
tions in the clc~elopment propos:llc. reP'eived from the 
universities ~lrhich are different from those that were 
recommended ?>> the Visiting Committees appointed by 
it to assess tlrc development needs of the universities on 
plan basis. It may be mentioned that there was severe 
limitation of funds placed at the disposal of the Commis- 
sion and the amount indicated to the universities was not 
such as the  Commission would have desired i t  to be in 
relation to their pressing needs. Within this limitation, 
the visiting committees normally suggest programmes 
within a pre-decided outlay and very often some of the  
schemes which the university would have liked to be in- 
cluded are left out as other equally urgent schemes are 
accommodated within the outlay available. When a uni- 
versity makes a decision about the relative urgency of 
the programme and approaches the Commission for modi- 



Acations on academic considerations, giving detailed justi- 
fications, the Commission after due consideration accepts 
such modifications within the overall allocakion available 
to the university, as the universities p,rimarily are the 
best judges of the relative urgency of the programmes to 
be implemented in a particular plan period depending on 
urgency of emerging needs. In view of this, i t  was not 
considered desirable to ampint  standing committees of 
experts to consider such modified or fresh development 
proposals received from the universities. In any case 
when a proposal for modification is received from the 
university it is examined keeping in view the recommen- 
dations ma& by the visiting committees earlier and the 
later justification provided by the university concerned 
and wherever considered desirable acceptance of the Com- 
mission is accorded to such proposal within the plan 
allocation." 

7.31. Indicating the position that exists now, the note further 
states : 

"In the current plan period all proposals in resp'ect of changes, 
modifications and deviations on the recommendation made 
by the visiting committees are brought to the notice of 
the Commission and, based on its decisions, changes, 
wherever accepted. are indicated to the university. No 
significant modifications have been made by the Commis- 
sion's ofRce or the Chairman a t  their level in the current 
plan period. In one case the Commission appointed an 
expert committee to examine the proposal of the Madras 
University and instituting an M.A. course in Defence 
Studies and in Criminology. The Commission accepted 
the recommendation of the committee. Regarding the 
M.A. course in Criminology, the Commission decided to 
make available assistance to the Madras University after 
the course structure was reorganised in consultation with 
the user agencies." 

7.32 The Committee have been informed that a number of pro- 
jects/schern% were taken up altogether outside the recommenda- 
tions of the Fifth Plan Visiting Committees. According to the 
Ministry, so long as programmes were within the overall financial 
ceiling prescribed by the Commission, the modifications sought by 
the Universities were approved by the Commission. The Committee 
consider that the retommendations of the Visiting Committees, which 
were made after proper assessment of financial needs of the insti- 



tutions, would 1- their significance if modifications in financial 
allocations were a l h e d  subsequently. No dbubt the univmities 
primarily are the best judges of the relative urgency in the imple- 
mentation of the prograam86 bat the relative urgency and a p  
proaches can very well b put farward b e h e  the V i ing  Commit- 
tees. Priorities and quantum of assistance to institutions recom- 
mended by the Visiting Committees should normally be adhered 
to and altered only in rare and exceptional cases on considerations 
of newly emerging needs. Even in that case, the modifications 
sought should be considered by another Visiting/Expert Committee 
befare the Commission takes the final decision in the matter. 

( i i )  Establishment of the Institute of B a s k  Medical Sciences in 
Calcutta University. 

7.33. As pointed out in the Audit psaragraph, in a certain univer- 
sity, the Commission agr'eed in June 1960. on the basis of recommen- 
dations of a Visiting Committee, to the establishment of an Institute 
of Basic Medical Sciences. The cost of the building with equipment5 
etc., was expezted to be about Rs. 25.7 lakhs of which Commission's 
share (213rd) worked out to Rs. 17.13 lakhs. In addition, 50 per cent 
of the expenditure on salaries of teaching and other staff was to be 
borne by the Commission. Later in 1961 it was noticed that the 
State concerned had established in 1955 a similar institute (Institute 
of Medical Sciences) and the university already had postgraduate 
depaftments in bio-chemistry and physiology. The Commission ac- 
cordingly felt that there should be coordination between the various 
wings and the university was advised that pending consideration of 
the scheme by an expert committee no commitments other than 
those already made (which were of a minor nature) should be made 
under the scheme. The expert committee recommended in 1962 the 
integration between clinical and non-clinical subjects for execution 
of the scheme. 

7.34. However, no modifications were made in the scheme and it 
is not known why those were not insisted upon before releasing 
further grants of about Rs. 9.85 lakhs a t  the rate of 213 of the 
total cost upto March, 1971. The Commission also agreed in Feb- 
ruary 1972 to give further grants amounting to Rs. 11.50 lakhs for 
additions to buildmgs as cent per cent assistance, against the p m -  
cribed ceilings of 2/3rd. 

7.35. Asked to explain the position, the Secretary. University 
Grants Commission, stated in evidence: 

''It is certainly an omission which I will accept. I t  was some- 
thing which was lost sight of." 



7.36. According to Audit paragraph, the Mfth Plan Visiting Com- 
mittee again observed in its report (September 1975): 

"The Institute of Basic Medical Sciences, Calcutta University, 
has in its neighbourhood a well-run and well-staffed hos- 
pital viz., Institute of Medical Education and Research 
which has its own departments of Basic Medlcal Sciences 
and is administered by the Health Dep'artment of the State 
Government. However, unfortunately, there is no working 
arrangement between these two Institutes and the mem- 
bers of the staff of the Institute of Basic Medical Sciences 
have no access to any hospital facilities, without which the 
departments in the Institute cannot work efficiently. The 
Committee recommends that immediate steps be taken to 
merge the two Institutes and this matter should be taken 
up  a t  the highest level on top priority basis. If this is not 
possible, the university may consider the possibility of 
handing over the Institute of Basic Medical Sciences to 
the State Government. The only alternative to this 
recommendation would be the establishment of a 
separate hospital f3r the Instiute of Basic Medical Scienc- 
es of the same standard as the Institute of Medical Educa- 
tion and Research and since this is a very exptensive pro- 
position the Committee does not recommend it." 

7.37. The Committee desired to know when the obsemations of the 
Visiting Committee were brought to the notice of the university and 
what were the steps taken to see that the clinical services in the 
State Hospitals were a\~ailable to the institute, in a written note, the 
Ministry of Education and Social Welfare have replied: 

"In this connection, it may be pointed out that the Fifth Plan 
Committee of the U.G.S. visited Calcutta University from 
18th to 20th September, 1975. The report of the commit- 
tee was considered by the Commission at its meeting held 
on 29th April 1976 and approval of various schemes was 
conveyed to Calcutta University on 17th June, 1976. 

Tt may also be stated that the Fifth Plan Visiting Committee 
had not recommended stopp'ing payment of grants approv- 
ed during the Fourth Plan period. Whatever payments 
were made during the current plan period were against 
the Fourth Plan approved allocation for continuing schem- 
es to  be completed. For instance, construction of addition- 
al stores for the Post-graduate Institute of Basic Medical 
Sciences was approved during the Fourth Plan period in 
February 1972 at a cost of Rs. 11.50 labhs. The First ins- 
talment of Rs. 50,000/- w a  rebased in September, 1072 



and upto February, 1476 the total payment made wW 
Rs. 9.00 lakhs. Thus, i t  may be seen that the last pay- 
ment made in February, 1976 was well before the consi- 
deration of the Visiting Committee's report (June, 1976) 
by U.G.C. 

Taking into account the observations made by the Fifth Plan 
Visiting Committee about the Institute of Basic Medical 
Sciences, the Commission took the following decision: 

'The University and the State GoveI'nment may take imrne- 
diate steps to either merge tKe Institute of Basic Medi- 
cal Sciences with the Post-graduate Institute of Medical 
Education and Research or provide adequate hospital 
facilities to the Institute of Basic Medical Sciences. The 
question of providing assistance to the existing depart- 
ments in the Institute of Basic Medical Sciences as re- 
commended by the Visiting Committee may be consi- 
dered only after a decision is taken on this.' 

The above decision of the Commission was communicated to 
the Calcutta University in June, 1976. The Calcutta Uni- 
versity in September, 1977 informed the Commission that 
the University is at present in active discussion with the 
State Government regarding collaboration between the 
Institute of Post-graduate Medical Education Research and 
the Institute of Basic Medical Sciences. Several meetings 
were held w i ; l l  the previous State Government and a 
plan of action was decided upon. The matter is being 
pursued with the State Government and it is expwted 
that the final decision taken would be available in the near 
future. The Commission on its part has again requested 
the Calcutta University on the 19th October, 1977 that the 

. question may be settled by the University expeditiously." 

7.38. The Committee note that in 1961, the University Grants 
Commission noticed that the State had established in 1955 on Insti- 
tute of Medical Sciences and the Calcutta University already had 
postkgraduate departments in b i ~ h e m i s t r y  and physiology and 
accordingly the university was advised that pending consideration 
of the scheme by an expert committee, no commitments other than 
those a&dy made (which were of a minor nature) should be made 
towards establishment of another Institute of Basic Medical Sciences 
agreed to earlier in June 1,980 on the recommendations of a Visiting 
Committee. The expert committee recommended in 1962 the inte- 
grdon between clinical and non-clinical subjects for execution of 
the scheme. . . 



I t  is disconcerting to note that the madifications suggested by 
the expert committee were not insisted upon before releas- 
ing the grants for the new Institute. Not only that, 
construction d additional stores for the Post-graduate 
Institute of Basic Medical Sciences was approved in Feb- 
ruary 1972 a t  a1 cast of Rs. 11.50 lakhs. Upto February' 1976, She 
total payments made amounted to Rs. 9.00 lakhs. In this connec- 
tion, it is pertinent to note that the Fifth Plan Visiting Committee 
had visited Calcutta University in September 1975 and according to 
irrfarmation made available to the Committee, the Commission had 
eonsidered the report on Calcutta University on 29 April 1976, and 
not in June 1976, as contended. In any case, the report was available 
soon after the visit in September 1975 and the payment of grant of 
I&. 9 Lakhs upto February 1976 was against the principles of finan- 
cial prudence. The Committee recommend that the circumstances 
in which release of Rs. 9.00 lakhs was made despite the recommen- 
dations of the expert/visiting committees and of the Commission 
itself should be investigated and its outcome reported to the Com- 
mittee. The proposed probe should also cover the issue as to why 
releases in excess of the share of 2/3rd assistance were made by the 
Commission in disregard of the prescribed norms. 

7.39. The Committee find that the question of the merger of the 
Institute of Basic Medical Sciences with Post-graduate Institute of 
Medical Education and Research or provision of adequate hospital 
facilities to the Institute of Basic Medical Sciences is still under 
consideration. The Committee would like the question to be finally 
decided so that the University Grant, Commission do not have to 
aid and maintain a truncated institution, which the Institute of 
Basic Medical Sciences at present i ~ ,  without clinical facilities. 

(iii) Construction of library buildzng by a Unizlersity. 

7.40. The construction of a Library building for Kashmir Unlver- 
sity was agr'eed to by the University Grants Commission in Septem- 
ber, 19'70 at  an estimated cost of Rs. 5.00 lakhs, the share of the 
Commission being Rs. 3.33 lakhs, The project could not be taken 
up during the Third Plan period. The University subsequently (Feb- 
ruary, 1972) proposed to construct a b i g g e ~  building at an estimated 
cost of Rs. 50 lskhs. Considering the huge expendture,  the Univer- 
sity decided on making a r e f e l ~ n c e  to the Commission to undertake 
the  construction in two yhases. In Mdy, 1973, the Commission agreed 
to provide Rs. 16.12 lakhs as its share in the first phase of construc- 
tion. This provision included Rs. 3.33 lakhs as spil lsver of the pro- 
vision of Rs. 3.33 lakhs in the Third Plan and Rs. 12.79 lakhs from 



saving anticipated by the University through dropping the following 
schemed: 

h. in lakhs 

(a) Construction of Social Scirnc.c and Mathematics Block . 6 . 0 0  

( 1 ) )  Srtting up of Printing Press . 1.22 

(c)  Cor~~t ruc t ion  nf Women's Hostel . . I ' 87 

( d )  Construction of non-reaidrnt ~ t u d c n t s  centre . . o '  70  

(c) Anticipated savings by non-appointment of certain staff . 3 ' oii 

The balance amount was to be arranged by the University from 
the State Government and other sources. 

7.41. The Committee desiled to know whether the composite 
plinth area and other phases of the building were taken into account 
at the time the U.G.C. agreed to provide its share Rs. 16.12 lakhs. 
The Secretary. UGC, replied in evidence: 

"In the first place, in the Third Plan, if I remember correctly, 
no area had been mentioned. Rs. 5 lakhs was just the 
amount. When they came with this in Fourth Plan, it 
was for 5 lakhs, there Lvas no area and the Visiting Com- 
mittee r m m m e n d e d  Rs. 5 lakhs." 

He added: 

" I do not have the note recorded then. The Con~mission in 
Third Plan allowed construction of the Library Building 
for the University of Kashmir a t  an estimated cost of Rs. 
5 lakhs. The Commission will share, 2/3rd of the 
expenditure i.e. Rs. 3.3 lakhs." 

7.42. In a written note furnished subsequently a t  the instance of 
the Committee, the Ministry of Education and Social Welfare stated: 

''The Commission approved the construction of library build- 
ing at Kashmir University in the third plan period on 
the recommendation of the Visiting Committee which 
suggested that to start with, the Library whth a shcking 
space of one lakh volumes and two reading rooms for 150 
students each may be provided. The total built up area 
as per UGC norms for such a librarv building with the 



facilities recommended by the Visiting Committee could 
be approxin~atel~ 24,000 sq. at. Taking into account the 
cost of construction as prevalent in 1963 the estimated cost 
for the building inaluding furniture, equipment ancl othw 
services would have been about Rs. 7 lakhs. In IV Plan 
the cost of constmction even for the area indicated above 
had gone up and the university had indicated in 1968 that 
the total cost would be Hs. 11 lakhs. The university how- 
ever, could not take up the project immediately. In 1971, 
it proposed the construction of Library Building at an 
expenditure of Rs. 50 l a b s  in two phases-Rs. 25 lakhs in 
1st phase. The cost in the meantime had again gone up. 
The Commission agreed to this proposal and indicated in 
1971 that the University Grants Commission assistance for 
this project could be limited to Rs. 16.12 lakhs. The Com- 
mission did not agree to raise its share of assistance be- 
yond Rs. 16.12 lakhs and expenditure incurred by the Uni- 
versity over and above this amount has been met by the 
University from grants from Statelcentral Government 
and other sources." 

7.43. In this connection, it is noted that this figure of Rs. 16.12 
l a k b  comprised of, apart from the spill over of Rs. 3.33 lalths in the 
Third Plan, savings anticipated by dropping construction oE Social 
Sciences Block, Mathematics Block, Printing Press, Womens Hostel, 
aon-resident students' centre, as also anticipated saving of Rs. 3.001 
lakhs by non-appointment of certain stan. 

7.44. Replying to a question regarding the desirability of allow- 
ing diversion of funds, the Chsirman, University Grants Commis- 
sion stated in evidence: 

"I do nat justify how and why this money was diverted. All 
that I would say is that the proposal of the University 
for having a library building worth Rs. 25 lakhs and the 
Commission providing Rs. 16 lakhs for the purpose does 
not appear to me to be a wrong decision as far as the 
reasonable requirements of a University are concerned. 
The Kashmir University was in the process of shifting to 
the new campus and it was apparently felt that since they 
were shifting to the new campus they must have a library 
building which would be adequate for their reasonable 
expansion between the next ten or fifteen years. As soon 
as it was brought to the notice of the Commission that if 
they want to have a grandiose building where not o d y  
Ubrary would be accommodated but some space will be 



provided for auditorium, c l x s  room, etc. ,the Commission 
felt that this was not the responsibility of the Commis- 
sion. Our share would be Hs. 16 lakhs. 

I would submit that the decision of the Commission to sub- 
sequently raise its share from Rs. 3 lakhs to Rs. 16 lakhs 
was reasonable. But of course that could have been done 
by giving an extra grant, not necessarily by diverting 
funds. It may be that diversion was carried out because 
University was not in a position to spend money on these 
particular items. Broadly spealung, &version from these 
essential items does not appear to me to be a good thing." 

7.45. As pointed out in the Audit paragraph, a Review Committee 
had been constituted as indicated in December 1976 by the Cornmis- 
sion to look into the academic work of the university. The Com- 
mittee enquired whether this Committee had submitted its report. In 
a written note, the Ministry of Education and Social Weliare replied: 

"The review committee appointed by the Commission to look 
into the academic work of the Kashmir University has n d  
yet submitted its report." 

7.46. The Fifth Plan Visiting Committee observed (November, 
1974) that the building over which Rs. 60 lakhs had already been 
spent would be completely out of tune with the other buildings on 
the university campus or other university campuses in India and i t  
would not be of great functional importance. The building had 
been designed with a view to accommodating 20 lakhs books, which 
no university, however, old possesses in India or is likely to possess 
in  the near future. 

7.47. The report of the Visiting Committee was considered by the 
Commission in July, 1975 when it resolved as under: 

"It was noted that a provision of Rs. 12 lakhs (UGC share-&. 6 
lakhs) had been made in the recommendations for cons- 
truction of a Social Sciences block. The Commission felt 
that  before this is done, the possibility of utilising part of 
the library building for accommodating the social sciences 
departments may be examined, and if necessary, the 
amount suggested could be utilised in the library for the 
purpose." 

7.48. The Committee was further informed that the matter was 
discussed in December, 1975 by the Vice Chairman, University 
Grants Commission with the Chicf Minister of Jamrnu & Kashrnir 



and the Vice-Chancellor, Kashmir University. The Commission was 
informed of the discussion at its meeting held on 7 January, 1976, 
as per the following record note: 

"Arising out of the minutes, the Vice-chairman said that he 
had ducussed with the Vice-Chancellor, Kashmir Uni- 
versity, the possibility of utilising the new library building 
for locating some social sciences departments. During the 
discussions, it was brought out that the architect who had 
designed the library building had visualised that the 
building would not be fully utilised for the library for 
quite some time and that a portion of the building could 
be used for class rooms, seminars, etc. In view of this, 
it may not be necessary for the University to construct a 
separate social science block a t  this stage; the university 
would send its revised proposal for utilisation of the 
allocation made for the construction of social science block 
for completing the library building." 

7.49. The University Grants Commission informed the univer- 
sity on 18 July, 1977 as follows: 

"The University Grants Commission has accepted the proposal 
of the University for housing 8 social sciences departments 
on the ground floor and tower floor of the library building 
and the estimates of Rs, 7.84 lakhs intimated by the uni- 
versity for the purpose on 5050 basis. The University 
Grants Commission assistance will not exceed the approved 
amount of Rs. 6 lakhs including the cost of providing a 
lift for the departments in the two tower floor if needed 
for which UGC assistance will also be available on 50:50 
basis. The Commission regrets its inability to agree with 
the proposal of the University for assistance for central 
heating of the space for social sciences departments in the 
tower floor." 

7.50. The University reportedly informed the Ministry (October 
1977) that  it proposes to house departments of Political Sciences, 
Economics, Commerce, History, Kashmire and Library Science and 
Institute of Correspondence Courses, in the library building. I t  
has also proposed an expenditure of Rs. 1.50. lakhs on the first floor 
by way of putting wooden paneling on RCC walls fixed on wooden 
joints to make i t  warmer in winter season. This is under examina- 
t ion of the Commission. 



7.51. The expenditure incurred and the grants paid so far are  
indicated below: 

Year Expmditurc Paymrnt madr 
reported by by UGC 
the University 

7.52. The Committee enquired whether the University Grants 
Commission were aware of any comparable case where they were 
required to finance a similarly ambitious scheme of a university. 
In a written note furnished by the Ministry of Education 8: Social 
Welfare. it has been stated: 

"The Commission is not aware of comparable cases where i t  
was required to finance such an ambitious scheme of a 
university. However. Guru Nanak Dev University is 
taking up construction of library building at a total cost 
of about Rs. 70 lakhs, the Commission's share of which 
~vould  not exceed Rs. 6 lakhs in I h t  present plan period." 

7.53. The Committee find that the construction of a library build- 
ing by Kashmir University originally estimated to cost a sum of 
Rs. 5 lakhs has remained incomplete although a sum of Rs. 58.40 
lakhs has aheady been spent over this grandiose building upto 
S~~ptember .  1976. 

7.54 The Visiting Committee of the Conimision while assessing the 
Fifth Plan requirements of the University observed in Novemher, 
1974 that the huilding over which Rs. 58 40 lakhs had already been 
spent would, according to university estimates. need another 50 to 
60 lakhs for its completion and when completed the building would be 
completely out of tune with the other buildings on the university 
campus or other university campuses in the country. The Visiting 
Comn~ittee had also indicated that the huilding was designed with 
a view to accommodating 20 lakhs books. which no university, how- 
ever old, possesses in the country or is likely to possess in the near 



future and that the building would also not be of great functional 
importance. I t  also stated that the building when completed would 
need centrally heating system which could cost another Rs. 11 lakhs 
for the first floor and mezzanine floor only. On the above observation 
the University Grants Commission decided in July 1975 that the 
possibility of utilising a part of the library building for accommodat- 
ing social sciences departments for which a provision of Rs. 12 lakhs 
was recommended by the Visiting Committee separately. could be 
examined and if necessary the amount utilised towards the construc- 
tion sf the library building. The Kashmir University agreed to this 
proposal. 

7.55 The Committee regret that at the time of agreeing in May 1973 
to  make available Rs. 1G 12 lakhs as its share in the construction of 
the library building of the Kashmir University, estimated to cost 
Rs. SO lakhs, the UGC (lid not make a detailed examination of the 
need for the library building on such a grandiose scale. They also 
regret that despite the ohervations of the Fifth Plan Visiting Com- 
mittee, grants totallinq n ~ a r l y  Rs. 4 Iakhs were released during the 
5th Plan period to Kashmir University for the library building. 
Though the UGC ha5 peqged its share at Rs 16.12 lakFs. the fact 
remains that if the I'GC had initiallv not accr!liescerl in the revised 
programme. the KaqFmir University mould. perhaps, not have 
launched this amhitinris programme. Thr Committee are also 
averse to the privriplr of diversion of funds from one approved 
scheme to anothcr. howwever important. Now that the building 
is nearing completion. the Committee would like thp IJGC to ensure 
that it is fully and properly utilised. 

The Committw hope that  thr 1'C.r woul 1 hcrcatter hc more 
cautious in extendir-r :, istanre on c-*ch a large s alp for building 
up infrastruct~~ral  facili';es in universities a - ~ d .  bnforc agreeing to 
making available p a n t s  ensure thpt the facilities ~roposed to be 
built up are realistic and by and larye in line with similar facilities 
in other universities. 



H. GRANTS FOR CONSTRUCTION OF BUILDINGS 

k u  d i t  paragraph 
8.1. A large part of assistance provided by the Commission to 

universities and colleges is towards the construction of educational 
buildings, staff quarters, hostels and cam!)us facilities. The Commis- 
sion does not, h3wever, have any technically qualified personnel to 
assist i t  in the p lann in  of buildings or in the scrutiny of plans and 
estimates, completion documents, etc.. submitted by grantee insti- 
tutions. Grants wwe approved on the basis of estimates and plans 
prepared b\r qualified architects. The Commission allows 4 per cent 
of building costs towards preparation of plans and estimates and for 
su~ervision of construction. A scrutiny of some of the building 
grants provided by the Commission disclosed that: 

- in some cases there were considerable revision of costs 
initially estimated, within two or three years. 

- there were ion: delavs in completion of buildings. 
- completion repnrts were awaited even in respect of many 

completed works. 
- periodic reports on progresy in construction were not 

insisted upon ex:c~pt a t  the time of request for the next 
instalment of grant. 

- there nws no in~pertlon or c,ther arrangements to see if 
the buildinq const! ~ i r t  ~d conf~rmcd to approved plans. 

R 2. In this conne~tiou, ~t was oSscrvcd that in December 1972 the 
Cnmmission cmsidrrcd n vote ov the ptocdure  followecl in reqard 
to proposal for constructinn nf buildings under the scheme of assis 
tancc to colletres It cclme 'n i t5  notice that even thvlgh the Commis- 
sion aIlowed 4 ppr cent of the hl~ilding cost for preparation of plans 
an4 estimates and  for nlrcn7ision the required competent sunervi- 
sion was not available to a number of construction works undertaken 
in different parts of the cwntrv  It was stated that one possible rea- 
son was the growing tendency to engage architects from outstations. 
For instance, many colleges in different states engaged architects from 
one particular statmn. Some of these firms were found to be super- 
vising 90 to 100 projects at 1 time scattered m--: 5 to 6 different States 
evcn thnugh such firms did not appear to hrv-  the necessarv number 
of technically competent :lnd qualified staff tn undertake a required 
periodical and reqular visits to a!l the cons'ruction sites. The Corn- 
rr,ision decided to constitute R committee to examine the procedure 
for sanction of gi.nnts to the colleges for construction of buildings. 



It had also been obse~ved that in some cases even substandard build- 
ing materials were used. However, based on the recommendations 
of the above committee a revised procedure was adopted for colleges 
from February 1974. Under this prccedure, a building committee, 
toqzistina cf representatives of the management, local public works 
department. an engineer member of the locality and principal of 
the college, is enT'-usted with the responsibility of sulservising the 
construction work. In this connection, it was noticed that the Chair- 
man of the Commission had also ordered (January 1974) that an 
enquir- be made from the officers concerned as to how two firms of 
architects in a particular station "managed to corner" over 200 
building projects (costing Rs. 3.22 crrlres under execution in scven 
or eight states) whose supervis'on was not considered to be "satis- 
factory by any standards" 

8.3. The Commission stz:ed (December 1976) that enquiries made 
from available officers c f  the college division of the Commission 
revealed that the selection of arch4tects/engineers was entirelv the 
responsibiilty of the ,grantee institutions concerned and that as soon 
as it came to the notice of the Comrnissim that a few firms at a 
particular station were 'n charge of a number af constmction works 
at long distances, the mattel. was taken up with the institutions and 
universities concerned regarding the day to day supervision of ~ u c h  
works. The Comm'ssion had also taken up with the Vice-Chancellors 
of i~niversities concerned regardin? the suitability of engaging such 
outstation architects. The grants payable in respect of such projects 
were released onli. when the Commission was satisfied froill the 
re~!ies received from the unii~ersities t h 2 t  the  s~tperx~ision was satis- 
f3ctory. 

[Paragraph 48 of the Report of the Ccimptroller and Auditor 
General of India for the vear 1975-76, Union 

Government (Civil). pp. 243-2451 

8 4  An analysis made bv the Review Committee (1977) of the 
grants given by the Commission during the Fourth Pl2n (1969-70 to 
1973-74) had revealed that "nearly 53 per cent c ~ f  the grant qiven 
bv the Commission was spent on cap:tsl expenditure like buildings 
and  hardware" 

8 5 As pointed out In the Audit paragraph the Commission does 
not have anv technicallv qualified personnel tc assist it in the 
pla?njng of bu~ldinys or in the scrutinv r f plans and estimafes, com- 
pletion documents, etc . submitted by grantee institutions. Grants 
were approved on the b a s i s  of estimates and plans prepared by 
qualified architects The Commissi~? allows 4 prr 2 n t  of building 
cost< towards prenvation of plans and estimates and for supervision 
of construction. 



8.6. A scrutiny by Audit of some of the building grants provided 
by the Commi~si~on disclosed that: 

- in some cases there were considerable revision of costs 
initially estimated, within two or three years. 

- there were long delays in completion of buildings. 

- completion repLrts were awaited even in respect of many 
completed works. 

- periodic reports on progress in construction were not 
insisted upon except at  the time of request for the next 
insta!ment of grant. 

- there was no inspecticn or other arrangements to see if 
the buildings constructed conformed to approved plans. 

8.7. The Committee enquired whether specific approval of the 
Commission was reyuired to be obtained f r j r  execution of the pro- 
jects. The Secretary. U.G.C. replied in evidence: 

"They have onlv to refer in the case of buildings. the plans 
and estimates for concurrence. . . . . . "  

8.8. Asked whether the U.G C. machinery was geared to have 
techn'cal supervision over the execution of various building projects. 
the Secretary. U.G.C. replied in evidence: 

"We do  not do technical scrutiny." 

He added: 

"Technically we do not makc any cont.rilution. The only 
thing is the cost of cr,nstruction. What is the basis on 
which the c o s ~  of construc'ion should be worked out? Cost 
of construction in different parts of the country for the 
same type of bui!ding I S  at a great variation. That is why 
i t  is said that you Set detailed estimates certified by the 
PWD. We take into account that cost. Later on the 
tenders are invited. Some tenders may be hieher as they 
are normally higher. On the basis of all this we estimate 
the cost." 

He further added 

"We d7 not keep supervision." 

8.9. The Committee desircd to know the reasons for considerable 
revision of costs. in respect of the hui'ding projects during the Fourth 
Five Yt?ar Plan. In a writtcn note, the Min'stry of Education and 
Social Welfare stated: 



"On the basis of the information received firom the various 
Divisions/Sections dealing with the projects concerning 
building construction the following is stated: 

The U.G.C. provides financial assistance to universities/ 
colleges for the construction of various building projects 
as part of the development schemes on plan basis. The 
universities have to take up the construction of the build- 
ing projects in accordance with the norms and conditions 
of grants laid down in ~espec t  of building projects. A 
copy each of the norms and the conditions of grants laid 
down by the Con~mission is enclosed.* It would be 
observed that the proced;;re laid down for starting n 
building project and its completion involves various for- 
malities which takes considerable time. As there were 
inflationary tendencies in the country during the Fourth 
Plan period prices of the bui ld~ng material ( i .e .  cement, 
steel, and bricks etc.) the labour costs and other related 
items went up considerably. As a result of that the 
universities/colleges were forced to revise the cost of the 
building proiect. Generollv the upward revislon of cost 
is not taken into account in determining the U CI C. share 
in the case of building projects undertaken hv colleges 
affiliated to State Universities." 

8.10. The main reasons for long delays in the c o n ~ ~ ~ l e t i n n  nf thr! 
projects according to the Ministrv of Education and Social Welfare 
were: 

1. Scarcitv and rise in the cost of building matelial, i .e. .  
cement, steel etc. 

2. Delay/non-availnhiiltv of matching share from the State 
Governments/College Management. 

3. In the case of the construction work being executcd hy 
PWD/Construct!on Board etc. ttie colleges have no control 
over the progress of work. 

4. Disputes with the contractors regarding executing the 
construction work which sometime takes vcrv long time 
and even involves litigation etc. 

5. Natural calamities such as floods etc. 

8.11. The reasons for non-receipt of completion certincates in 
respect of buildings, as given by  the Ministry, were (i) delay in 
getting the completion certificates signed bv the Construction Board/ 
- - .  
*Not introduced. 



PWD Engineer (wherever the construction work is done by them) 
and (ii) delay in issuing utilisation certificates by the appropriate 
audit authorities. 

8.12. The Committee desired to know the orizin of the practice 
of charging 4 per cent of the building costs for supervision etc. The 
Ministry of Education and Social Welfare informed the Committee 
in a written note: 

"The Commission provides assistance to universi?iea colleges 
for the cons!ruction of building projects as par: of the 
development schemes on plan basis. The conditions of 
grant in respect of buildings projects, inter aha. includes: 

'A charge not exceeding 4 per cent of the estimates may be 
allowed where the Architect besides supplying the 
drawings 2nd estimates also supervises the work. In 
case the Architect supplies only the drawings and 
estimates and supervision is done by the University 
Engineerinp Staff, a fee of 3-3/5 per cent would be 
reasonable. In case where the serl4ces of the Architect 
are not enqaged and the draw'ngs and estimates are 
prepared by the University Engineerinq Staff, the Com- 
mission contribution would be provided only for the 
super\rision. i . e . .  ar, amount not exceeding 1-2/5 per 
cent of the cost. The architects are pald by the 
university/college u.hn appoint them. It may. however, 
be menticlned that the Architect's fee payable out of 
UGC ,grant for 3 building ptoject is restricted to the 
UCC's appro\.ed share and not on the total estimates of 
the buildincr projects prepared by the university/ 
colleges or the completion cost'." 

The Secretary. UGC inftrmed the Committee during evidence: 

"In May 1970 there was a letter which was issued and it said: 
'colleges affiliated to t he  Univer.sity seekinq assistance 
from the UGC for buildinc projects h a ~ c  to send plans 
estimates by n qualified architectlengineer and also 
periodical reports on !he progress of work and expenditure 
signed by a qualified arch'itect/engineer for teleasinp 
 ants approved bv the Commission' " 

8.13. The Audit parqqaph points out that the required competent 
suporvision was not available to a number of construction works 
undertaken in different palts of the &untrv. One possible reason 
was the growing tendencv to cngarrp architects f rom outstat.ions. 
Manv colleges in different-states engaped two architects from Delhi. 



These firms were  f w n d  to be supervising 90 to 100 projects a t  a t ime 
scattered over 5 to 6 different States even though such firms did not 
appear to have necessary number of technically competent and quali- 
fied strlf to undertake the required periodical and regular visits to 
all  the construction sites. 

8.14. The  Audit paragraph fui ther points out that  in some cases 
even substandard building materials wvere used. Asked whether 
proper enquiries were held to thrash out the facts in 'he  cases 
which came to the notice of the Commission, the  Secretary, UGC 
replied in  evidence: 

"It is possible fc~r us to conduct these enquilies only through 
the Universities and not directly. This is because we 
have no s u l t ~ b l e  machinery for that purpose." 

8.15. The Committee desired to  know the exact point of t ~ m e  
when i t  came to the notice of the Commission that the supervision 
by the  two firms of architects was not considerecl to be satisfactory 
T h e  Secretary. UGC replied In evidence. 

"The note whlch \vss placed b e f o ~ e  the Commission in Decem- 
ber 1972, mares  a reference tcl thls. But 1 r e a l l  cannot 
lay my hands on the file, because there mav be a ,large 
number of files; sav 700 or 800 of then1 If it Is recorded 
somewhere. I will check i t  up and inform you when i t  Ivas 
actua!ly done." 

8.16. Asked to specific:,lly ~ndica te  Lvhcther e v m  after getting th r  
information that the supervlslon b\. ;he two firms ( ~ f  architects Lvas 
not sat~sfactor!.. any more orders \verf secured b! the firm. thc 
Secretary. UGC stated in el- idencc - 

"We said that n: f a r  as possible. local architect... or nearby 
architects shou?d be appointed. unless tho Vice-Chancellor 
has reason to feel that  it should not be so. About these 
two firms. i f  they havc got some u v r k  in Delhi, we  would 
not have questionc.d it. because thev arc  local a r c h i t t ~ t s . "  

H e  added:  
"As I said. we h n ~ t  left the clucstlon of appo~n tmen t  of archl- 

tects to the c'n!leqes Under the i3w. we c: uld not ban on 
arch~tec t  U7r havp takr.9 care to s w  that the\, take the 
local nrchltect or a nnar-bv arctlrtert" 

6' we  ha^^ q.*ld 'Tnkrs local Architect' Unless the Insti- 
tu te  of Archltpcts r l r h i i r ~  or ~~~~~~k-list5 somehodv. how car; 
UGC officiallv d t h ~  anv nrchltcct?" 



8.17. The Committee desired to kncw how many universities were 
involved in these 90 to 100 projects supervised by some of the firms 
of architects. In a written note, the MTnistry of Education and - Social Welfare replied: 

"Twenty Universities during the Fourth Five Year Plan period 
and seven during the Fifth Five Year Plan period were 
involved in these projects." 

8.18. During evidence specific mention was made regarding the 
release of grants to Nehru Memorial College, Hansi for the construc- 
tion of class-rooms and lecture theatres. I t  was pointed out that on 
account of :he defective construction work in this College under the 
supervision of an architect. wh., had been engaged bv several colleges 
at t.he !,arne t:me for supervision of  I~uildings under construction. 
which c , , n ~ c  to the notice of the Commission. tkie Commission with- 
held further grants to this college ant3 the bui'ding work had since 
rcmainr d hn!f finished. 

8.19. In order t o  vwify the facts of the case. the Committee 
called for from the Commission ;he file rclYing to Nehru hlemorial 
Col!ege, Hansi. The file [No. F. 6-18/71 (1I)ID-2b] re~reals the follow- 
ing facts: 

(i) The approved cost of construction of class-rooms and 
Lecture theatres in the college was Rs. 1.64 lakhs, out of 
which the share of the UGC worked out to Rs. 1.09 lakhs. 
The expenditure already incurred on the work was 
Rs. 92.4'30 agaitlst whlch :he C'GC's sh:ire \vas Es. 61,600. 
An amount of Rs. 30.000 was already paid to the College. 

( l i )  While consldeling the progress report of work for re- 
lease of further funds to the extent of Rs. 37.350, the 
following Office Note kvas recorded on 6 November 1972: 

'It appears that Shri A r m  Kumar Aggarwal who is an 
employee of the Engineer/Architect of the project, is 
the Ehgineer-in-charge (Site Overseer) who supervises 
the work at site in Hansi. The same person (Shri A. K. 
Aggarwal) is performing the same duties at the con- 
struction site for the construction of Residential flats 
for teachers of All India J a t  Heroes' Memorial &I- 
l e e ,  Rohtak r i d e  progress report sent by the Principal, 
A.I.J.N. Memorial College. Rohtnk in File No. F.l-44 (1) / 
71- (CII) at pages 66-67/cor. 



Taking into consideration the facts stated above, i t  appears 
that the said Engineer-in-charge is not performing his 
duties at one of the two places (v ir .  I-Iansi and Rohtak) 
and one of the two colleges is. perhaps, sending wrong 
information/documents to the UGC for obtaining grants 
in-aid. The signatures of Shri Arun Kumar Aggarwal, 
Engineer-in-Charge of both the projects also differ. The 
signatures on the progress r e p x t  for Nehru Memorial 
College, Hansi are different from those on the progress 
report for A.I.J.H. Memorial CoIlege, Rohtak. 

In view of this position, it is suggested that no further 
grants may be released to these two colleges and the 

matter may be enquired inb ' .  

(iii) On 13 December. 1972 the Divisional Oficer concerned 
(Mrs. Vina Mazumdar) recorded the following Note: 

As pointed out in the note on pre-page the two coIIcges at 
Rohtak and Hansi had given slightly different names 
for the local supervisxs who were both reported as 
employees of M.M. Gupta and Associates (Arun K. 
Aggarwal for Rohtak and A. K. Agar~ .a l  for H a n s l ) .  
The progress reports submitted by these two colleges 
also carry different signatures of the Engineer-in-Charge. 
The College a t  !3oh6.ak h a s  also reported that the Engi- 
neer has also repxted that the Engineer Incharge is 
living in the college campus. 

This appears to be a deliberate attempt to mislead the 
Commission and under these circumstances I do not 
think we should release further grants to either of these 
colleges until the University's advice in the matter is 
available. The request to the Punjab University for 
investigation already decided above may perhaps be 
best made in the  form of a confidential d.0. to the Vice- 
Chancellor by the Secretary. A draft letter is placed 
below for Secretary's approval and signature." 

(iv) A confidential D.O. letter to Vice-Chancellor, Punjab 
University was sent on 27 December 1972. The reply was 
received from the Vice-Chancellor on 23 May 1973. Ac- 
cording to the Vice-Chancellor, he deputed the Univer- 

sity's senior architect to inspect both the projects. He 



also referred the matter to the Executive Engineer of 
the University. An extract from the letter giving the 
main recommendations of both is given below: 

"(1) The work was got done by Delhi based Architect and 
the day-to-day supervision was done by Shri A. K. 
Aggarwal who has signed as Arun K. Aggarwal. On 
enquiry, it has been found that both these signatures 
are of the same person. 

(2) The Senior Architect has reported that the work at 
Hansi is not very satisfactory whereas the work at 
Rohtak is satisfactory although in the latter case the 
stipulation made by th'e UGC has been altered slightly. 

( 3 )  Both the Senior Architect and X.E.N. have reoommend- 
ed that before the UGC allots any fund to the college, 
the estimates and plans of the work should be certified 
by the local PWD Engineer and the rates should be 
according to PWD Schedule. 

(I?) The following note was recorded on 8 June. 1973 by the 
Addittsnal Secretary : 

"The release of grants to the Nehru Memorial College, Hansi 
and the All India Jat Heroes Memorial College, Rohtak, 
had been held up pending investigation by the Punjab 
University with regard to the construction work in 
progess in these two colleges with the assistance of 
UGC grants. We have since received a letter from the 
Vice-Chancellor. Punjab University to indicate that the 
work at the Rohtak College is satisfactory. although 
the stipulation made by the UGC has been altered 
slightly. The Senior Architect of Punjab University 
has reported that the work at the Hansi College is not 
\*cry satisfactory. On the basis of this report payment 
of further instalment of grant to the All India Jat 
H e ~ e s  Memorial College, Rohtak could now be re- 
vived. (Although the decision to withhold further 



payments to the Rohtak College was taken in Ilecember, 
1972 vide notes on page 20/ante and action was taken 
to request the Vice-Chancellor, Punjab University, to 
have the matter investigated, it would appear that th,e 
College was not kept informed of this decision. The 
letter to the  Chairman. . . . . . is probably due to this 
reason. 

The Chairman may lundly see the above note and action to 
release the instalment of the grant due to the Rohtak 
College would be taken on return of thc file." 

(rri) The Chairman of the Commission recorded the following 
remarks on 9 June. 1973: 

"Please do so and put up a draft reply to the principal.'' 

(ii) On 5 December. 1973. Chxirman of 'he Cornmiss~o~~ agreed 
with the suggestion made by the Offioe that the Oommis- 
sion might impose a ban on payment of further grants to 
the College (Hansi) and also ask for clarification and in- 
formation on certain points to enable the Commission to 
take further necessary actran in the matter. 

8.20. This file thereafter got misplaced in the Secretariat of the 
Commission and could be traced after considerable effort oniy when 
 he issue was raised during the proceedings of the Public Accounts 
Committee in September. 1977 and the Committee specifically de- 
sired that the file should be 

8.21 I n  this connection, the Committee mate that a reference was 
also made by Shri Bipinpel Das, M.P. during discussion in Rajya 
Sabha on 10 August, 1972, on the Annual Reports of the U.G.C. for 
1969-70 and 1970-71. The following extract from the speech is 
pertinent: 

' 1 have come across certain cases. The Education Minister 
may be surprised. I do not knsw. When I was the 
Principal of a College. at that time I came across such 
a man who said, 'You want UGC grant? Givc me 
a contract for 5 lakhs, 3 lakhs or 2 lakhs. Give me a 
contract. I will get you the grant'. I was stunned. The 
man just came into my office, saying this. I told him: Sir: 
I do not need your help, if  T da not get grant by the 
straight door, I won't take it from the backdoor or in 8 

roundabout manner. I was surprised to find that several 



neighbouring colleges took the help of this architect- 
the so-called 'architect'-and got grants very easily, 
while a dleveloped college like mine had to suffer a lot. 
Now, this is a strange thing." 

8.22. According to an article in the I n b a n  Expregs of 5 Decem- 
ber, 1973: 

"In 1971-72, for instance, the UGC sanctioned about 600 build- 
ing projects for colleges. What is extremely interesting 
is that some 205 of these were to be under the supervision 
of just two Delhi firms of architects who were doing 
buildings in Punjab, Haryana, Bihar, Rajasthan, Madhya 
Pradesh, Delhi and UP-as well as in,some other States. 
All of them simultaneously. The amount of their work 
runs to Rs. 4 crores. To put it gently, supervising so 
many projects so far away from base would call for her- 
culean effort. a very large qualified staff and a hghly 
sophisticated organisation. The UGC, wedded to the 
'autonomy' of universities and colleges has not concerned 
itself about checking such details or about inspection the 
nature of the supervision or of the construction. Inci- 
dentally. the same Delhi firms also have university build- 
ings in hand, in additim to the 205 college projects-and 
university schemes are usually more grandiose." 

8.23. The !hen Chairman of the Commission in a note recorded on 
7 I>ecember. 1973, desired that the points raised in the article be 
examined and pu t  u p  to him. The Secretary of the Con~mission, 
n sting on 25 December, 1973, stated: 

" . . . . i t  was the office itself which had pointed out that 
amongst ?they thlngs two firms of architects had obtained 
contracts from the different colleges in the country for 
planning and supervision of construction work of build- 
ings accepted under three lakh scheme. . . . . .The matter 
had been placed before a Committee. A set of papers 
placed before the Committee alongwith a copy of the 
confidential note prepared from which some of the infor- 
mation has been included in the article is dated below. 
The recommendations of the Committee have already 
been considered by the Commission and wiU n ~ w  be 
considered by the Vice-Chancellors ,4dvisory Committee 
at i3:s next inccting on 30 J~inuiwy, 1974." 



On 26 becember 1973. the Chairman desired to know: 

"Her this been stopped completely, or are we still allowing 
this to continue because the recommendations of the 
Cummittee were considered by the Commission and are 
now going to be considered by the Vioe-Chancellors 
Commit tee?" 

8.24. In pursuance of this query of the Chairman, a note was pre- 
pared for the information of the Chairman of the Commission by 
the then Deputy Secretary (C) on 19th December, 1973. A study of 
this note reveals that the fact l ~ f  the Delhi based Architects having 
taken up csnstruction and supervision in a number of colleges and 
universities at the same time all over India came to the notice of 
the Commission for the first time in 1969 in a case relating to 
construction of library building at C.U. Shah Science College 
Ahmedabad. -4ccording to the note. "It was discovered that the 
college had gone ahead with the project in anticipation of UGC's 
approval on an assurmcr. given by the Delhi Architect. . . . t o  the 
effect tha: the proposal would be accepted by the Commission." 
The note further stated that "based on this a circular was issued 
by the office to the universities which, among tother things, men- 
tions, that the Commission does not maintain a list of approved 
archi t c c t s / e n p e e r s  and that selection of competent architect/ 
engineer for preparation of plans and estimates and for super- 
vision is entirely the responsibility of the institution concerned." 
It is. however, noted from the file that this circular was issued in 
May 1970. 

8.35. The note indicated the following position in regard to pro- 
jects with the ttvo firms of Delhi Architects: 



I t  may thus be seen that there are 209 projects in the colleges 
division of which 32 hove yet to be dispased of finally, 
In the context of financial stringency, these proposals 
have no chance of being approved. We may regret all 
these cases. Under column 4, there are 32 cases which 
have been rejected after scrutiny or have lapsed due to 
non-implementation. Thus, 64 out of 209 (30 per cent) of 
the projects rrf the above firms, have no validity a t  pre- 
sent. Out of remaining 145 projects, 38 projects have 
been completed, 107 projects are running, 69 of M. M. 
Gupta and 38 of Suresh Goei. This is the factual position 
as far as  the College Division is concerned." 

8.26. On 4 January 1974, the then Chairman of the Commission 
recorded the fol1,wing note: 

"The note at flag 'Y' gives full information about construction 
projects handled by these two architects as far as the 
College Division is concerned. 

I would like to have the same kind of information in respect 
of other Divisions which are handling construction 
project. 

An inquiry may be made from officers who were in charge of 
the College Dil~ision as to how these twr, firms managed 
to corner so many construction projects. 

1 lind that 107 projects under the supervision af these two 
firms. are still under execution. Have we inquired from 
the L'ice-Chancellors or Principals concerned with these 
llj7 projects how effec , i \ .e l  the firm concerned is super- 
vising the construction work 2nd as to what is the local 
arrangemeli? made by 'he firm for day-to-day supervision? 
I f  no such inqui l .  has been made so far, please make s ~ c h  
an inquiry inlmed~ately.'' 

8.27. Subsequently. on 4 July 1974. the Chairman sent a further 
note reminding the Sec,rt>tary almut the informat~on asked for bs 
him in his note recorded in January 1974. The note read as Pol lo~s:  

"Early in January 1971. 1 saw a note gyving full i!?formation 
about construction projects handled bv two Architects-- 
Shri M.  M Gupta, Delhi and Shri  Suresh Goel, Delhi-- 
ma far as the College Division is concerned. I then record- 



(' ed a note asking for the same kind of Inlormation in res- 
'A' ( pect o i  other Divisions which were handling constructim 

C projects. This note has not yet come to me. 

dB,J I also wanted a n  enquiry to be made from ofFicrr.s who were in 
charge of the College Division as to how these two firms 
managed to corner so many construction projects. Has 
such a n  enquiry been made? If so, please let me know 
about it. 

I had observed then that 107 prolects u n d e r - t h ~  supcr\v~slon of 
these two firms jvere st111 under execution I tvanted to 

[ know whether \\ e had enquired from the Vlce-Chancellors 
I or Prmcipals concerned about thcse 107 pr >.lects and how 

c. . I effeclivel~. the firm concerned ivas super\.lslng the con- 
s:wction \vork and a5 lo \\'flat local arranwcment has been ' made by the firm for day to day w p e r v n u n "  The results 

( oi this enquiry from Vice-Chanccllors and P r lnupq  '1 1 s I lave 
also not been put up to me. Occas~onallv. I have passed 
orders suggesting that the Slcc-Cha.ic.eli~i- ma! consider 
havine a local Architect rather  than one of thcse Delhi 
architects. Bevond this. it appears that nothlnq has been 
done to ~rnplernent the  order.< passed b\  me as early ns 
January 1974 

Will the Secretar!. please look into this personally and let me 
ha1.e an early report." 

8.28. On 14 August 1974. 1.e. after a lapse of more than sevea 
months, the Secretary of the Comnlission ~ u b m ~ t t e c i  the following 
note to the Chairman: 

'. 'A' A separate note is put up  indicating thc construction pro- 
gramme undertaken by Suresh Goel, Architect in Delhi. 
This firm has also a few projects of uni\.ersitiw in U.P. 
and the  same along with more of other  divisiolis will bt? 
put up by 17th August 1974. The delay has been due to 
heavy rush of lvork In end of last financiitl \ ,car and sub- 
sequent reorganisa tion of work. 

'B' We had requested the oficers to furnish thr infor~nation- 
the main officers d e a l ~ n g  with these p r o ~ c ~ t . ;  Were L)r. R. 
C. Gupta (who has stnce reflred), Dr. (Mrs.) Majumdar, 
Dr. Hazela. Shri  Y. D Sharma and Shri Balkrishna. I dis- 
cussed with the last three oficers this yuestlon, who in- 
formed me that  the proposals relating to construc.tion of 



building projects were processed as per guideline circulat- 
ed to universities and colleges. Attention is invited to.  .. 
the guidelines. I may in support of these officers submit 
that  we had not taken notice of the name of the firm of 
the Architect which prepared the plans and examined 
them as they came through the university concerned. It 
is only when i t  was observed that a few firms lrorn Delhi 
were also doing several works a t  long distance that we 
took up this matter, particularlv in relat~orl to the day to 
day supervision. I mav assure the Chairman that to the 
best of my knowledge. I have no reasons to believe any 
malajide in(+ention on the part of these officers. 

'C' I understand from Shri I. C. Menon who was then the 
Divisional Head of the College Division that letters were 
addressed, as desired bv the Cha,rman, for 107 projects. 
In some cases replies had also been received. The work 
of these projects have been distributed to different divi- 
sions. I am asking all Divisions to put up all m i x .  cases 
to the Chairman, whether a reply has bcc~:  rccei\.ed or 
not." 

8.29. There are no further notings on the tile. Thrs  ,nforrration 
asked for by the Chairman of the Conlmission in "respect of other 
Di\.isions which \yere handling construction projects" i n  his note 
dateci January 4. 1974 and promised to be put L I ~ )  by the Secretary 
of the Cornmissinn (in 111s note dated Xl~qust 14. 1974) by 1; August 
19'74 does not appear to have been put u p  to the  Chairman. 

8.30. Thc Committee desired to knmv ~vhether  the Cn::1missior, 
itrstituted any  inquirv into thc circumstances under n.hich the two 
firms could secure orders in respect of over 100 hiri1d;r.k: project.; 
costine Rs. X 3 1  crores and under execution in se\.en clr ciqht States. 
and  also whether any further order:; were , i \ .en  t o  these firms after 
the fact of ~~nsatisfnrtory stlpcrvision came to t h e  notice of the Com- 
mission. The Ministr!. of Education and Sochl Welfnrc I1nl.e. in a 
twitten note. stated as follows: 

".4ccordinq to t h t  p r o c e d ~ ~ r c  folloued dunnq tthr Fourth Five 
Year Plan pcricd i t  was for the Collrqes a r d  the ITnlversl- 
ties concerned to rnk:;lgc any qualified En:lnrcr/Arch,tect 
for preparation of plan5 .ind csti~nntcs and fc r  supervision. 
No lists of appro\.cd Architcct';/En~itict-rs nrr. ma in ta in4  
t y  the Commission and the selection of a q\inI!fied Archi- 
tcct/Engincer 1s entirely the respous~billt? of the ~nstl tu-  



tion concerned and no communication from any Architect/ 
Engineer engaged by the  Colleges is entertained by the  
Commission. During March 1970, the Commission noticed 
that  a few outstation Architects were approaching colleges 
and universities offering their services to prepare plans 
and estimates for construction projects. In order to avoid 
any erroneous impression, the above position was clarified 
through a press note and by intimating the same to all 
universities and through the Universities, t h ~  collegeq. 

The  Commission while processing construction projects receiv- 
ed from the Unjversities and Colleges had not according- 
ly  taken any notice of the names of A r c h ~ t w t s  who pre- 
pared the plans an  estimates and such proct~ssinq was done 
as and when such proposals were receiwd duly recoln- 
mended by the concerned Universities Tt wa.;, ho\vever. 
notwed during the course of the year 1972 that t w o  firms 
of Architects were supervising work in a number of States. 

The  matter  was. therefore, considwed in all de ' :~ i l j  by the 
Commission at its meeting held in D e c e m b r  1972. Thcre- 
after an Expert Committee \vas appointed b!. the Com- 
mission to examine various aspects of thi: matter and 
devise a satisfactory procedure for sanctiol:in!: building 
projects. The recommendations of this Con.irnittee Irere 
considered by the Commission a t  its mretirjl: held on 12th 
November 1973. 

'The procedure ior sanc.t!onine h i l d i n q  proiersts was there- 
after revised and streamlined t o  ensure t!liit supervision 
was adequate and cffectivc in respect of the building pro- 
jects sanctioned by the Comnlission. Ac::ordinq to the 
revised procedure folioivcd during the 5th Fit*(? Ycar Plan 
period. colleges ha\.e been advised to enr:agc'. as far  as 
possible. qualified local Architects and ir, case they are 
not available to engage such Architcb:.ts from the nearest 
town. In the cnsr* of existing building ptmjct4s referred 
to ~ a r l i e r .  the matter \vas taken 11:) with thc Uniwrsitie:: 
concerned tn ensirre t h a t  supervision arrangements were 
adequate and rffec-tive in such cases." 

831. During e t ~ i d e n w .  the Commtttee desired to know the views 
of thc Chairman. UGC on the subject. He stated: 

"This matter  has 1wcn tlralt wrth nlrnctst rntiri1:y ty thc prc- 
vious Chairman, Dr. George Jncc~h. I was not personally 



connected with this matter ;  but I would share the con- 
cern of Members and say that this matter  should be gone 
into thoroughly. so that  the matter is investigated fully, 
to the satisfaction of all concerned. That  IS all that I can 
say." 

The  Education Secretary supplemented: 

" .  . . . t he  Comptroller and Auditor General has supplied a 
wealth of information. The fundamental thing is. on the 
one hand, we have the necessity of the col1rge.i coming to 
the UGC for specific approval of the project with esti- 
mates and all that.  On the other hand, if  two firms have 
grabbed 200 works, no matter how much more informa- 
tion we may get. there wlll be some suspicicn attached 
to these two. No body can disptl this suspicion..  . . . ." 

8.32. Asked whet11c-r any probe had been made. the Education 
Secretary stated: 

"It can certainly hc made.  . . "  

IIe further added: 

"J do not dlspute at  all t h a t  i f  an enqulrv is rn;ldc some more 
answers would he coming The  C h a ~ r m a n  of tht? UGC also 
shares the concern that an enqulrv should be made " 

8.33. Notwitl~standing thc reasons indicated H I N I  explanations 
offered for long delays in the completion of UGC-finatwed building 
schcnic~ of col leges /u~~i~~rrs i t ies  leading to ro5t escalation i n v o l v i ~ ~ g  
furthcr burdens on the Commission. the Cbmmittce would like ITGC 
to dcvise a regular system of kceping a watch over the progress of 
such whern.cs until the production of an acceptable completion ctr t i-  
l i c ~ t ~ '  in respect of the brrildinp project. 

The Committee also desire it to be examined whether it is feasi- 
ble to entrust all UGC-finatlct-d building prujectb of colleges/univer- 
hities to the Statc P W l h  to whom grant nwrlt-y ma\  hv paid by the 
U C i  directly. 

8.34. The Comn~ittee notc that two Delhi-based firnrs of architects 
h a w  managed to rorncr over 200 building projects costirrg Hs. 3.12 
crores in universities attd collcgcs spread ovcr 7 or 8 S h t r s .  Thc 
Cotnmittec suspcct that such cor~wring of projwt\ costing over 
rupees three crorrs by the firms would not h a w  bet11 possible with- 



oat the connivance of the oflicers of the C o m n ~ i s s i o ~  concerned with 
the distribution of building grants According to a nofc prepared 
by the Secretariat of the Con~niission in pursuance of a query from 
the Chairman of the Co~nn~iss io~ l  on 7 December 1973, the fact that 
the\e firms were approaching the universities and cdlege.; with tho 
offer that the construction work was awarded to them they would 
be able to secure from the Commission building grants for the 
rrniversiti~s/colleges. came to the notice of the Comruissioli as early 
as November 1969. The Secretariat of thc Conlniiision however, 
could think of nothing else except issui'lrg a prebs note and a cir- 
cular to the universities (and that too 6 months aftrr.  in May 1970). 
No instructiom appear to have b w n  issued to the ~ i i r i 0 1 1 ~  divisions/ 
sections of the Secretariat dealing with building granth to take 
special care to see that this situation wa5 not allo\~~ccl lo contin~re 
Even \vhen a recurrence subsequently CRIW to  tiw n o t t ~ e  of the 
('onimlssion in 1972 and thereafter, the Commisslo~l \ u s  lulled into 
inactivity hy Secretaria: offirers 1)) the citation of the aforesaid 
circular of 3 la j  1970 a\ a proof of action taken In the matter and 
no positiv: steps were taken to r e m e d ~  the 4tuatiot1 and to pre\enl 
its recurrence in future 

8.35. The Commi!tec also note that dcspitc the dchirc of t l w  then 
Chairmw of the Commission expressed in hi+ I ~ ~ , t r  of I January 
19'74 that "an enquiry may be made fro111 officer5 w1lo \vcrc incharge 
of the College Division as to how t h s e  two firms m:iriagrtl Lo corner 
so many constructions projects" and a reltiinder 1,). him 011 .I July 
1974 to the Seeretar?. of the Commission to "look into this pcrsonal- 
ly" ancl submit to him an c v l Y  report, the SccrcLarg oi the Com- 
mis~ion "discussed" this que5tion with only 3 avaiI:rhle ofircrs ( o ~ t  
of j ofliccrs concerned) and recorded in the Notc r u t  up by him to 
Chairnian more than 7 months after his query that tlrey "informed 
me that the proposal4 relating to the constructiot! of the huildieg 
projects were processed :rs per guidelines circulatrd to univrwilies 
and colltyys." He further rwordetl: "I may iu strpport of these 
oficers ptihniit that we had not taken notice of the uatne of the firms 
of the architect which prepared the plans and rxatnilied them a. 
they mine through the university cmicerned." I1-. assured the 
Chairman that "to the he\t of n1\ knowledge I ha\(* no ~ C ~ S O I I  L O  
believe a n y  mm:qlafidc intention on the part of these officers." The 
C'omm~ttee. ho\vever. wnsidcr this view of the Scrretary of the 
Comlntssion as a belatedly poor st'.*>mpt to d e f c d  the oflicers c ~ n -  
cerned with thc distribution u i  huiiding grants i l l  t l ~ r  pcriotl before 
1 7  I n  order to dispel thc 5trong impression of co l lu~ io l~  on thc 
part of the officers of the Con~mission with the ( \ i t )  rrrchiterts lead- 
iag to the situation d ~ w r i h e d  ahovc, the Commitccc would like the 
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Ministry of Education and Social Welfare to set up an independent 
enquiry committee to investigate into the matter and il, as a result 
4 this enquiry, any of the officers of the Commission, irrespective 
of whether they are in the Commission at the n ~ o n ~ e n t  or outside, 
arc found to be guilty of gross irregularities and collusion with the 
architects, suitable action should be taken against them. 



I. MAINTENANCE GRANTS TO CENTRAL AND DEEMED 
UNIVERSITIES AND DELHI COLLEGES 

Audit Paragraph 
9.1. The Commission has been entrusted with the disbursement 

of maintenance grants to the central univers~ties. certain deemed 
universities and colleges in Delhi. The number of such institutions 
and the grants paid to them between 1969-70 and 1975-76 are given 
below: - - -- --- 

9.2. On the basis of students enrolment, the per capita main- 
tenance grant for the year 1973-74 for the central universities w a s  

Ra. 

U ~ ~ i v m i w  F. . I P 7 2  

The Commission stated that  the per capita grant was compara- 
tively jess in the case of university D as the bulk of the develop- 
ment and recurring expenditure was met from the Plan Funds. 

[Paragraph 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76, Union Government (Civil) 
(pp. 245-246) 1. 



9.3. As indicated ea~l ier ,  the grants given by the Commission are 
meant to subserve the objectives of "promotion and coordination" 
of university education and "determination and maintenance of 
standards of teaching, examination and research". According to 
the Review Committee (1977), when judged in this context, the  
function of giving maintenance grants to central universities-i.e. 
grants meant for nornlal running of these universities may not ap- 
pear ta be on all fours with raison d' etre of the setting up of the  
Commission. 

9.4. The Review Committee traced the origin of thc provision re- 
lating to giving of maintenance grants to the Cej~t ra l  universities 
and Delhi colleges as a legacy of the UGC Committee (1940). This 
wits considered to be in accordance with the spirit underlying estab- 
lishment of the UGC Committee in the UK which was regarded as 
a good working model. 

9.5. The number of such institutions and the srsnts paid to them 
in 1976-77 are given below: 

-- - d 

9.6. The student erirolment during 1974-75 and 1975-70' and i t s  
category-wise percentage is as under: 

- - 



A. Central Universities 

9.7. The Government of India was paying the mnintenance grant 
directly to the Central Universities before the University Grants 
@ommission Act was passed. The Act empowers the Commission to 
pay maintenance grants to Central Universities. 

9.8. Under the provision of the Statutes of the respective Uni- 
versities. the annual budget estimates are scrutinised by the Finance 
Committee of the University. This Committee amonist others has 
en it 'the officers of the Ministry of Education and the Ministry of 
Finance as nominees of the Visitor of the ITniversitv. In some cases, 
an officer of the University Grants Commissior! is also nominated 
by the Visitor as a member of the Finance Committee. 

9.9. A note indicating the basis of working out tlie maintenance 
:grants to Universities. furnished bv the M~nistr?. ,  at the instance 
..of the Committee, is reproduced below: 

"The basis for working out the main tena~cc  grants paid to 
Central Universities has been reviewed gcnerallv every 
5 years with the help of Re\-iew Comniittrc-; to  ensure 
that the amount fised will reflect c~orrwtly the normal 
expenditure of Univ~i-sities. The reqt~lrenients of main- 
tenance of each Central University arc a:;scsscd in terms 
of approved income and expenditure. 

T h e  present b a s s  for ~vorkmg out the ma~ntcnance grant to 
Central Universities for a par t~cular  year IS thus to al lo~v 
with the approval of the Govcinment a general incrc;ise 
of 5 per cent over the immediately prtwdlng year's main- 
tenance grant In order to cover normal increase In r x -  
pend~ture  by way of mcrement and other recurring ltcrns. 
At the begnnmg of the plan period, t h ( .  ex))cnditure on 
plan posts and other recurring schemes for which expcndi- 
ture during the previous plan period xa: mct from plan 
funds, is generally merged into the malntenancc f:r.int 
payable in the succeeding plan period." 

9.10. Asked to indicate whether financial con~nlitrncnts on new 
p s t s  created in a plan period were also included in the expenditure 



to be met out of maintenance grants, the Ministry have, in a w r i t t e a  
note, stated: 

"The new posts created in a particular plan period are  not 
charged to the maintenance grant payable during that  
plan period but their expenditure is met from the plan 
funds. However, after  the expiry of the plan period, the  
expenditure on that account becomes a committed ex- 
penditure and is generally merged into the maintenance 
(block) grant payable in the succeeding plan period. 
However, it can happen, that a Unlversity may create 
some posts to meet the normal needs of the University 
from the funds available in the Revenue Budget but no such 
posts whose maximum of the scale is h ~ g h e r  than Rs. 1000 
can be created without the p i o r  concurrence of the Com- 
mission. Such posts are generally very few in numbers." 

9.11. On the basis of students enrolment the per cap i ta  main- 
tenance grant for the year 1973-74 as worked nu: by Audit for the 
ccn tral universities was as under:- 

9.12. Asked to indicate the reasons for wide disparity in the, 
per capi ta  maintenance grant as between the different Central Uni- 
versities during the ycar 1973-74, the Ministry of Education stated 
ir a written note: 

"For the per capi ta  expenditure per student to be compared 
with different universities, it is neceswrv to work out t@ 
figures with a common base. The facilities provided for  
the Central Universities vary with each university. As 
some of them provide facilities for mcdical, engineering 
and agricultural education whereah some others only pro- 
vide for some or part of such sectms oi higher education. 
Besides, these universities are  mainly residential except 
one afRliating university with arrangement for sharing of 
teaching facilities a t  the postgraduate level." 
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T h e  Ministry further stated: 

"In view of the varying nature of facilities provided by the 
Central Universities comparison of per student expendi- 
ture among the different Central Universities would not 
be meanin,hl." 

9.13. The Committee desired to know whether any con~parative 
study had been undertaken by the Commission in respect of expendi- 
iture on maintenance, as incurred by Slate universities vis-u-zts 
different Central Universities. In a written note. the Ministry have 
replied: 

"The Comn~ission has not made any comparnt~\.e study of the 
maintenance expend~ture  incurred bv State Universities 
~ a - a - ~ ~ s  Central Universities. However. while sending 
their develoament plans to the Commission for considma- 
tion. Universities were asked to indicate the maintenance 
expenditure paid to them by the State Go\.ernments." 

Maintenance g r a n l s  to Delhi Colleges 

9.14. Prior to the setting up of the University Grants Commis- 
sion. the maintenance grant to prii7ate colleges .~fril!ateil to Delhi 
University was paid by the Ministry of Education. With the cstab- 
lishment of the University Grants Commission, this \r.ork ivas tpans- 
ferrea lo the Commission. The following was recorctctl in the pro- 
ceedings of the Commission's meeting held on 3 April 1951:- 

"The Chairman reported that the Minister for Education had 
directed that all work relating to grant-in-aid to the con- 
stituent colleges of Delhi dealt with by the University 
Grants Commission and that the University of Delhi being 
a University of the federal type, the teachers in the  
constituent colleges he treated on the same basis as 
teachers of the University for all purposes. This is record- 
ed." 

The Committee desired to know whether the Cnmmission ever 
considerea wny the colleges affiliated to Delhi University alone 
shodd he provided with maintenance gzant-in-aid by the Commis- 
sion. The Ministry of Education have stated in reply, in a written 
note: 

"Prior to the setting up of the University Grants Commission, 
the  maintenance grant to private college3 affiliated to 



Delhi University was paid by the Ministry of Education, 
as was for the Delhi University. The Commission at its 
meeting held on October 8, 1973 and November 12, 1973 
considered the question regarding the Commission's policy 
towards the Delhi Colleges and referred this to a Com- 
mittee under the Chairmanship of the then Chairman, 
Dr. George Jacob. The Commission considered the report 
of this Committee on January 16, 1974 and resolved as 
follows: 

'The Commission agreed that the University Grants Com- 
mission may continue to pay maintenance grants to 
Central Universities and the Colleges of Delhi Univer- 
sity from funds s$ecificall!: allocated Pw this purpose by 
the Ministry of Education.' 

This is being followed and the maintenance grants are being 
paid out of the non-plan funds specifically provided for 
t h ~ s .  I t  also seems desirable that ir, view of the special 
relationship of Delhi Colleges with the University that 
the maintenance grants fw both is paid from the same 
source." 

9.15. The following grants were released to constituent and affi- 
iiatcd colleges of Delhi during the years 1973-74 to 1975-76: 

12 I![k*r'\ 111 1L i i .h~~  

9.16. The student enrolment and the percentage to total enrol- 
ment for the years 1974-75 and 1975-76 shows that 57,735 and 58.861 
students were enrolled in Delhi colleges and their percentage worked 
out to 2.4 in both these years. 

9.17. Explaining the reasons for an upward trend on maintenance 
grants as reflected in the Annual Accounts of the Commission in the 
year 1975-76, when compared to the grants re le~sed in 1973-74, the 
Ministry have, In a written note, starea: 

"During 1973-74, in addition to Rs. 285.10 lakhs paid as main- 
tenance grant to these colleges out of non-plan funds, an 
additional grant of Rs. 181.41 lakhs was paid for the same 
purpose from the plan pmvision. Thus the total main- 

, . 
tenance grant paid to Delhi Colleges was Rs. 466.51 lakhs 



During 1974-75, the increase to Rs. 617.17 lakhs v a s  mainly. 
due to the following reasons: 

(a) Appointment of additional teachers consequent upon 
the increase in enrolment or starting of new courses. 

(b) Additional expenditure involved consequent upon t h e  
revision of scales of pay of the non-teaching staff and 
its consequent effect on the allowances effective from 
1st January, 1973. 

(c) Expenditure on additional instalments of dearness al- 
lowance both for teaching and non-teaching staff. 

(d) Evening classes were startgd in 4 colleges during 1973- 
74. The expenditure during 1973-74 was fcrr a period of 
8 months. The expenditure during 1974-75 was not 
only for the full year but also for the second year of 
the course. 

During 1975-76. the increase to Rs. 824.27 lakhs was due to  
the following reasons: 

(a) Appointment of additional teachers consequent upon 
the increase in enrolment. 

(b) Additional expenditure involved consequent upon the 
revision of scales of pay of the teaching staff and its 
consequent effect on the other allowances effective &om 
1st January, 1973. 

(c) Expenditure on four additional instalments of dearness 
allowance sanctioned to teaching and non-teaching staff. 

(d) Increase in expenditure for the third year of the even- 
ing classes started in 1973-74." 

9.18. The maintenance grant to the constituen?/amliated colleges 
of Delhi University are paid in accordance wil!~ the grant-in-aid 
rules prescribed for the purpose. These grants are  paid after deter- 
mining the approved deficit for payment of maintenance grant on 
95 per cent basis. In actual practice, however, it is on 100 per cent 
basis. 

9.19. The Committee desired to know whether the colleges affi- 
liated to State and other universities or those located in the Union 
Tpdtories other than Delhi get maintenance pant-in-aid from the 
8bte Governments, Union Territories/other Government agencies 
an tbe tame pattern as 11 given by the Commission in the c u  d 



colleges affiliated to Delhi University. The Ministry of Education 
have, in a written note, stated: 

"The Colleges affiliated to State Universities receive mdn-  
tenance grants according to the yrovision contained in the 
grants-in-aid Code of the respective State Governments. 
The extent of assistance provided by the State Govern- 
ments varies from State to State. For instance, in some 
States, maintenance assistance is provided on the basis of 
the entire net deficit; in some other case;. such assistance 
is provided as a percentage of the net deficit, or of the 
gross expenditure. The Union Tenitor?. Administrations 
have also formulated their own grants-in-aid Codes for 
providing maintenance assistance to afilial'ed Colleges. 
These Codes are generally based on the pattern of those 
obtaining in the neighbouring States." 

9.20. Asked to indicate whether there is anv check to ascertain 
whether the colleges affiliated to State Universities get maintenance 
grants-in-aid and if so. the extent thereof. the Secretary. University 
Granls Commission stated in evidence: 

"We do not have this specific information. Each State Gov- 
ernment has its own grant-in-aid code and the assistance 
to the colleges 1s provided under the grant-in-aid code. 
Whether each college got the grant accord in^ to the grant- 
in-aid code or not, that mformation we do not have." 

9 .21. Supplementing the above statement. the Chairman, UGC 
stated in evidence: 

"I share the concern of the hon'ble Membtr regarding the  
s i tuat~on in which a large number of co!leges sometimes 
find themselves. There are two difficulties which we face. 
In the first instance, there does not seen] to be any clear 
criterion on the basis of which many of these colleges 
have been set up. We find sometime.; in the same citv 
where colleges already exist and which could easily ac- 
commodate new students, new colleges are allowed to be 
set up and this obviously does mean a lot of public ex- 
penditure. That is one point. The second point is there 
is a separate grant-in-aid code in different States. We 
have set up a college review committee because we are 
concerned as to the manner in which these various col- 
leg@ are being administered and we do h o p  that after 



the work of this committee is over, i t  would be possible 
for us to make some recommendation to the Government 
and take some remedial measures and also to discuss this 
matter further with the State Governments so that these 
colleges could be helped. 

We can only suggest some measures to the State Governments 
because the steps will have to be taken by the State 
Governments. We have impressed llpon the  State Gov- 
ernments that they should make leqislatiou that no new 
college should be set up without the express prior ap- 
proval of the State Government bocause whcn in some 
State a college is allowed to be set u p  and it becomes 
eligible for grant after the first batch of graduates pass 
the examination which means the baby is brought into 
existence and then the question arises nfho should ~ o ~ i d e  
sustenance. . . . . . i f  the States could le,qislatc that  no col- 
lege could be set up without their esprcss approval then 
that tiould be better." 

9.22. The Commit te~ find that the LTGC's maintenance expendi- 
t u r e  on the 5 Central unisersiiies has during t h ~  last 7 years (1970- 
71 to 1976-77) increased almost thrcs-fold-from Its. 7.12 crorcs in 
197)70-'il to Rs. 19.50 crores in 1976-77. It seerns that the U n i s e r d y  
Grants Commission is allowing unbridled expansion in the acti\ities 
d these universities which cast a direct burden on the Central EX- 
c h e q m r  towards their maintenance, The Committee would like 
UGC to exercise greater prude~lce in agreeing to schtmes far further 
expansion and development of these universities so that maintenance 
expenditure on these universities is kept within ressonahle limits. 

9.23. The Committee a r e  informed that UGC has not mode any 
somparative study of the maintenance expenditure incurred by State 
universities vis-a-vis Central universities. The Committee would 
suggest that the Commission should compile figures of total grants 
received in each State university from the State Covcrnnre~~ts  as well 
as from the Commission on an yearly basis and publish it in their 
Annual Report. This would enable the University Grants Commis- 
sion to rssess the financial resources of each oniscrsity and may also 
bclp them in policy formulations. 

9.24. The Committee also observe that there is a wide disparity in 
(h per capita maintenance grants on the basis of student enrolment 
as between the 5 Central universities inter se. The Commitbe find 
U b t e m t i n g  to n e b  that whereas in one university the per capiu 



maintenance grant on the basis of student enrolment for the year 
1973-74 was as much as Rs. 5,443, in another university with severd 
disciplines in Humanities and Sciences as well as professional courses 
like medical and engineering, i t  was only Rs. 1072. The explanation 
of the Government for this wide variation in thc maintenance ex- 
penditure per student, viz. the comparison of per studont expenditure 
among different Central universities would not he meaningful "in 
view of the varying nature of facilities provided", does not appear t o  
be very convincing. The Committee would like the University 
Grants Commission to go into the question of maintenance grants 
to the various Central universities with a view to evolvc a basis 
which. as far as possible, dilutes the glaring disparities. 

9.25. From the information furnished to the Committee, they have 
not been able to glean out any reasonable explanatio:~ for special 
Ireatnmnt being accorded to Delhi colleges in the Ceniral Exchequer 
meeting their maintenance expenditure, except that thi.: pracf~cc 
was prevalent even prior to the setting up of the Commission when 
the Ministry of JMucation was mcseting the maintenance expenditure 
of private colleges affiliated to the Delhi Univ~rsity.  With effect 
from 1954, however, this work was transferred to the  Commission. 
The justification given for this special arrangement that "in view 
of the special relationship of Delhi colleges with thc Universi!y" i t  
is desirable that "the maintenance grant for both is paid iron1 the 
same source" does not appear to be convincing. In this contest, the 
Committee have noted that the maintenance e u p i d i t u r ~  during 
1976-77 of 55 Delhi colleges totalling about Rs. 9 crorc;, working out 
to he about Rs. 17 lakhs per college on an avcragc. Considering 
the fact that thew colleges cater for only 2.4 per cent of the total 
stodenl enrolment, it is on the high side. The Co~nnlittee also find 
l l ~ u t  the maintenance grants to the Delhi Collegci havc increased 
from Rs. 6.17 crores in 1974-75 to Rs. 9.10 crams in 1976-77. 7?he 
Committee would like the UCC to exercise greater control over the 
escalation in maintenance expenditure of these colleges. 

9.26. The Committee are informed that at present University 
Grants Commission does not compile information in regard to main- 
tenance grant-in-aid received by the colleges afiliitted to the State 
Universities, The Committee feel that there is need for introducing 
a measure of uniformity in the matter of maintenance grant-in-aid 
from the State Governments to the colleges affiliated to the State 
Universities. To this end, the  Committee would like the University 
Grnnts Commission to collect the grant-in-aid rules of different 
State Governments/Union Territories, marshal out their differing 
features and, in consultation with the State Governments, endeavour 



to evolve a measure of uniformity in that regard. Unless the Uni- 
versity Grants Commision takes an initiative in this matter, thero- 
would remain marked disparities in the financial viability of colleges 
&ecting relatively their standards of teaching alld research. 



J. FINANCIAL CONTROL 

( i )  Budget 

Audit Paragraph 

10.1. (i) Under Section 17 of the University Grants Commissiw 
Act, 1956 the Commission is to prepare annually a budget for its 
direct expenditure and for grants etc. to be given by it to universities 
etc. The budget is to be in a prescribed form and is to be submitted 
to the Government. Section 12 of the Act empowers the Commission 
to inquire into the financial needs of the universities and a!locate and  
distribute, out of the funds of the Commission, grants far  maintenance 
and development of the universities and for any other general or 
special purpose. The requirement of finances for anv year is consi- 
dered by the Commission sometimes in the peceding October- 
November and proposals are sent to Government of India for consi- 
deration and allocation of funds. 

10.2. The Gnvernment o f  India intimate the funds likely to be 
provided in their buclqet by February-April. It was seen that  the 
revision of t he  budget w a s  not considered in the light of the actual 
budget provision unti! October-November as irrdicated below:- 



It was stated by the Commission that the al!ocation for 1976-77 
communicated by the Government (2nd March, 1976) was reported 
to the  Commission on 22nd March, 1976. 

10.3. (ii) I t  was noticed that there were large variations between 
revised estimates approved by the Commission (in October/Novem- 
ber each year) and the final expenaiture as indicated below: 





10.4. Though a monthly statement of expenditure against the 
budget provision is placed before the Commission for information, 
there was no system or procedure for analysing the causes of varia- 
tions and obtaining the approval of the Commission for such varia- 
tions. 

[Paragraph 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76, Union Government 

(Civil). pp. 246-2491 

10.5. From the table compiled by Audit. it is seen that the revised 
estimates for the year 1970-71 to 1975-76 based on Government's 
allocation were considered by the Commission 7 to 9 months after 
the receipt of intimation of the funds likely to be provided in the 
budget. The Committee. therefore. desired to know the reasons 
therefor. The Ministry of Education in a written note replied that 
in respect of the budgets for 1976-77 and 1977-78, the likelv allocations 
were intimated to the C o r n m i s ~ l o ~  on 2-3-1976 a n d  19-211977 respec- 
tively and the budgets as revised in the light of the allxations were 
placed before the Commission in March. 1976 and June, 1977 respec- 
tively. No explanaticn has, however. been offered for delays pointed 
ou: by Audit during the Fourth Plan period 

10.6. As pointe2 out in the Audit paragraph there were large 
variations hetlveen rev:sed estimates approved by the Commission 
and the actual expendituie durinq each of the years from 1969-70 to  
1973-74. The Audit paragraph further pointed c+ut that though a 
monthly statement of expenditure against the budget pr:)vision is 
placed before the Commission for information, there was no system 
or procedure for malysing the causes of variations and obtaining 
the approval of the Commission for such variations. 

10.7. Asked whether the final allocation made by Government 
should not rece~ve specific approval r,f the Government. the Educa- 
tion Secretary stated in reply in evidence: 

"So far as reduced al!ocation by Government to UGC is 
concernrd. . . . there is no specific approval by the UGC 
for rev:sed allocati<ln to various activities of the UGC and 
this I S  the distinction which we have to keep in mind." 

10.8. The Audit Report also pointed out large variations between 
the revised estimates and actual expenditure during each year of the  
IV Plan period. In replv to the question whether the Commission 
proposed to evolve suitable procedures for analysing the causes of 



variations and take steps to ensure that the  expenditure incurred 
under various heads in 'Plan' as well as 'non-plan' allocatTons, con- 
forms as far as possible to the allocation, the Ministry of Mucation 
have, in written note, stated:- 

"The U.G.C. provides financial assistance to over 100 univer- 
sities and about 3000 colleges on plan basis for their deve- 
lopment purposes. However, in accordance with the  
conditions of grants laid down by the Commission the 
grants for each project/scheme are released on the basis 
of the progress report received from the university/college 
indicating the total expenditure incurred on each project1 
scheme and the expenditure likely to be incurred in the 
next few months. Keeping this in view the Commission 
makes provisions of funds in October-November every 
year for the budget estimates of succeeding year for 
various schemes/projects implementedlto be implemented 
by the universities and colleges with assistance 'from €he 
Commission. It had, however, been observed €hat certain 
universities/colleges could nr;t take up the implementation 
cif the building projects due to various reasons beyond 
control of the university/coIlege i.e. (i) non-availability 
of matching ,grant frc.m the State Governmentslinstifu- 
tions. (ii) non-availability of the building material and 
(iii) disputes with the contractors etc. Similarly. the 
universities/colleges place orders for the purcKaZe-of books 
and journals and scientific equipment out of the funds 
provided by the Commission and at times the delivery of 
the books and the equipment is not effected by the dealers 
to the universities an.3 colleges during the saiil financial 
year. Accordingly. the amount due for payment on this 
account is patd to t'Re firms in the nes t  financial year. Also, 
the actual expenditure is dependent upon SUCK factors as 
nature of activities and examination of actual tequire- 
ments of institutions bv visitinp expert Committees. 
prc.mptness with which the institutions prefer t h e k  
schemes/proposals for final a ~ p r o v a l  etc. I t  may, how- 
ever. be mentioned that the Commission while preparing 
the revised estimates takes these fwtors into consideration 
and revise the estimates k e e ~ i n g  in view amount actually 
released for various orojects/schemes to universities and 
colleges during the first six months of the financiar year 
and the likely amount to be released in the next six 
months. 

498 L!3-12. 



In view of the reasons indicated above and the number of 
institutions with which the U.G.C. has to deal with, there 
is 'bound to be certain variations in the grants released 
to universities and colleges for various projects/schemes 
and the amount provided in the budget estimates. The 
Commission takes all possible precautions and steps to 
see that the budget is framed on the basis of the likely 
requirements of the universities/colleg,es for various 
projects/schemes, as also periodic review of expenditure 
to ensure that the actual expenditure conforms to the 
budgetlrevised estimates. 

The non-plan allccations pertain mainly to the maintenance 
grants to Central Universities (including medical colleges 
of Aligarh Muslim University and Banaras Hindu Univer- 
sity), colleges of Delhi University and the institutions 
deemed to be universities viz., Jamia Millia Islamia, New 
Delhi. I n b n  Institute of Science, Bangalore and CIEFL, 
Hyderabad. There is likelyhood of actual expenditure 
exceeding the budget estimates. some c.f the reasons for 
this are: 

(a) Rise in cost and payment of additional dearness allow- 
ances, interim relief to employees: 

(b) Increase in the r a t  of maintenance of hospital beds in 
medical coIIeges; 

(c) Appointment of additional teaching staff consequent 
upon the increase in enrolment on sbrting new courses 
in Delhi colleges; 

Cd) Transfer of teaching of honours rourscs i n  Rotany and 
Zoology to Delhi colleges resulted in increase in labora- 
tory expenditure." 

10.9. The Review Committee have in the Report (1977) observed: 

"Though by and large the percentage of release In different 
quarters has been evcnl" spread out, tfiere is a noticeable 
tendency of larger re!cases of 8evlopment grants in the 
last quarter and in the month of March. For example, 
between 1971-72 and 1974-75 the releases in the last quarter 
were on an average of the order of over 35 per cent and 
i n  the month of March about 17 per cent of the annual 
releases." 



10.10. The Committee desired to know the procedure followed 
generally in releasing grants to the institutions. The Secretary, 
U.G.C., during evidence, replied: 

"We (give) 1 j 12th in the beginning of a financial year and 
then in quarterly instalments." 

10.11. The Committee learnt from Audit that during the  financial 
year 1976-77 the total disbursement under Plan funds upto 20-2-77 
was Rs. 52 crores and as on 31-3-77 the disbursements jumped up  to 
Rs. 71 crores, which shows a hurried disbursement of Rs. 19 crores 
during March 1977 alone. Asked whether the releases coula have 
been more evenly planned throughout the year, the Secretary, UGC 
replied in evidence: 

"Last year, to which you are referring. it is like this. A t  the  
Vice-Chancellors' Conference of the Southern Universities 
held a t  Coimbatore, it was represenkd by the Vice- 
Chancellors that there was a difficulty of their ordering 
for books, equipment5 and appointment of staff if adequate 
funds or resources were not available in advance. I t  
sometimes so happened tnat the officer may say that  he 
is not bound by the letter of credit until the whole of the 
amount comes from the Commission. 

Because a large number of Un~versities approach in the month 
of January-February as they have been spending during 
the year, there IS a large amount of expenditure incurred 
in the month of March Concern was also expressed by 
the UGC-Revie~v Committee-and we are looking into 
it. We have to see that they have adequate funds in 
advance. We would be hnvine; it and there should be no 
difficultv in meet in^ the expenditure" 

He further added: 

"I am sorry, it was in relation to ?he grants approved for the  
Fifth Plan for books, iournn'~,  equlptnent and appoint- 
ment of staff and not givcn outright for any other purpose. 
This was for enabIinfr thrrn to incur espcnditure for the 
schemes alrcadv accepted bv the Commission on the 
recommendations of the V~sit ing Committee " 

10.12. Asked whether thr pt.ocedwc adopted by u w n l .  the Secre- 
tary, UGC, repIied: 



'This year they must give us the account. This was an 
advance amount. They will not get further grants unless 
they utilise that amount." 

Supplementing the statement, the Chairman. U.G.C. stated: 

"The Commission has, on various occasions, expressed its 
concern at the tendency of the expenditure being incur- 
red in the last three months of a >real. For this purpose 
we have been consiilting the Vice-Chancellors of various 
Universities so that they themselves are able to gear up 
their machincry In such a wa\  that the disbursement of 
funds proceeds on an even rate rather than in t h k  uneven 
manner. It had been happcninp In the past. This matter 
was rxamined at some Irneth w ~ t h  the Vice-Chancellors 
of the Southern Reeion 111 January. 1977 The ideel was 
that we would be ha\vinc various reqional conferences. 
This question \\as examined In all ser~ousness and - a 
number of sugqestlctns were made h\r the Vice-Chancellors 
so that thev n.ould he able to help i n  the procedure. 
Whatever they recommended has been conveyed to the 
Vice-Chancellols of all r e ~ i o n s  Therefore. we are hopinc 
that the disbursement would n:lt he as unelVen thouqh I 
would not say that ~t m:,v not be as el7en as \vould be 
considered desirnhlc " 

I ( !  13 A \tatrrntni ~ n d l c a t ~ n q  the amr~unt actually ic~lrascd durrr.11: 
the month of March 1977 ( 1  e from 1-3-77 to 31-3-77) under plan 
schemes furnished suhwquc.ntlv at  the Instancc of the Comm~ttetl 
1s appended below 



10.14. The Committee note that the funds likely to be provided 
in the Union Budget are intimated to  the U.G.C. by February/ 
April each year. I t  is seen that during the Fourth Plan the revised 
budg ot estimates based on likely allocations intimated by Govern- 
men\ to the Commission were considered by the Commission 7 to 9 
months after the receipt of such intimation from Government. 
Tho1 gh the position has improved during 1976 and 1977, the C m -  
mittc e would like the Commission to evolve a self-regulatory 
meck anism whereby the revised budget estimates based on alloca- 
tion intimated by Government to the Commission are placed before 
the Commission for approval not later than one month from the 
date of receipt of intimation from Government. 

10 15. The Committee were informed during evidence that tbere 
is no system of obtaining specific approval of the Cominission for 
revised allocation to  the various activities of the U.G.C. The Com- 
mittee feel that Commission should not absolve itself of its responsi- 
bility for laying down inter se priorities as between different schemes 
and allocating funds for each scheme during the year in the light of 
the final allocations made by Government. They desire that changes 
in allocations to various schemes during the year should be made 
after specific approval of the Commission. . . 

10.16. The Committee find that there have been appreciable 
variations between the revised budget estimates and the actuals 
during each year of the Fourth Five Tear Plan. While the Committee 
consider that the conditional nature of grants by the Commission 
lends itself to possibilities of variations between tlie budget estimates 
and the actual expenditure, the Committee feel that with the ex- 
perience built up by the Conlmission during the last 24 years of its 
working, it should be possible for them to forecast their expenditure 
a little more realistically, In the case of the maintenance grants, 
the element of uncertainty being much less, it should be possible for 
the Con~nussion to bring in a more precise estimation of expenditare. 
The variation to the extent of 12.6 per cent bet\veen the revised 
estimates and actuals during 1973-71 in respect of grants to afliliated 
colleges of Delhi University is hardly justifiable. . . . .  

h3.17 From the figures of releases made during the year 197677 
under Plan schemes, it is seen that against the total releases during 
I1  months of the year amounting to about Rs. 52 crores, the releases 
during the month of March, 1977 totalled Rs. 18.23 crores. Financial 
prudence calls for even spread out  of releases throughout the pear 
to avoid last minute rush. It is particularly important a t  the Z'GC 
do not have adequate supervisory inspecting agency and they accept 



the utilisatian certificates from the recepient i n s t i t u t i ~  value as e m  
clnsive proof of proper utihation of grmta. The COmmittse feel re- 
assured that the U W  are seized of the problegl and they hope that in 
future the releases of development grants would be mere evenly 
spread out. 

(ii) Form of Accounts 

Audit Parapaph 

10.18. Section 19 of the University Grants Commission Act pro- 
vides that the Commission shall compile a statement of accounts in 
such form as may be determined by the Government of India in 
consultation with the Comptroller and Auditor General. The form 
of statement of accounts now in vogue was prescribed in consulta- 
tion with the Comptroller and Auditor Generalpid adopted from 
l963-64. The form of statement of accounts then approved does not 
provide for programme-wise break up of plan expenditure. There 
are also no subsidiary registers maintained,by the Commission for 
compiling the expenditure under Pian programmes and reconding 
the same with the figures compiled in the accounts. Consequently, 
varied figures of expenditure on Plan programmes incurred between 
1%9-70 and 1973-74 were reported in different documents (Rs. 109.88 
crores as per Annual Reports, Rs. 110.64 crores as per Annual 
Accounts and Rs. 113.58 crores as pel the Fourth Five Year Plan 
Appraisal submitted by the Commiss'on t ., the Government). 

[Para 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76, Union 

Government (Civil). p. 2491 

10.19. Accordmg to Audit paraglaph, varied figures of expendi- 
ture on Plan programmes incurred between 1969-70 and 1973-74 were 
reported m different documents and these could not be reconciled 
in the absence of a programme-wlse break up of expenditure. 

10.20. The Committee desired to know the reasons for not com- 
piling the  scheme/programme-wise accounts. The Secretary, UGC 
replied during evidence: - 

"From the Flfth Plan, we are maintaining scheme-wise 
accounts alscr-So. these accounts are being maintained 
in t h e  forms notlfied under the Ac: and approved by the 
C & AG. I t h ~ n k  ~t may be necessary to review them. 
But. we have been maintaining accounts scheme-wise. We 
have now got the latest 1976-77 account which we are 
presenting to you. So. we are rnalntaining amunbl 
scheme-wise also." 



10.21 The Committee desire that the University Grants Com- 
mission should, in consultation with ~ompttoll& & Auditor w d ,  
revise the form of statement of accounts to provide for schemei 
programme-wise break up of plan expenditure. 

(iii) Watch over utiliaation of grants paid by the Commission 

Audit Paragraph 

10.22. During the period 1958-59 to 1974-75, the Commission dis- 
bursed a sum of Rs. 34,380.13 lakhs as grants to various universities 
and colleges. According to the procedure adopted by the Com- 
mission till 1971-72 to watch utilisation, each grantee institution was 
required to submit periodic progress report and a statement of 
expenditure. On the expiry of the prescribed period. a statement 
of accounts was to be rendered by the grantee institutions fo l lwed  
up by a copy of audited statement of accounts. Based on these 
returns the various branches in the Commissions office which sanc- 
tioned the grants were to complete their records and issue certificates 
of utilisation to the accounts branch of the Commission. There were 
however, heavy arrears in the issue of utilisation certificates. The 
Estimates Committee stated (April 1966) that they were "inclined 
to take a serious view of t he  casual treatment given by the Com- 
mission to the issuance of the certificates." They also regretted that 
Ministry of Education and Social Welfare had not, under powers 
vested in them. issued direction even though large amounts had 
been given by the Commission for which the utilisation certificates 
had not been issued. The Committee, therefore. suggested that  the 
whole matter should be considered at a high level and suitable 
measures taken. The Public Accounts Committee in its 114th 
Report (April 1970) reitelated, inter aria, the suggestims made in 
its earlier report (41st ReporGl96S-66) that in order to enforce 
financial discipline in case of persistent default without valid reason. 
the question of withholding further grants should be seriously 
considered. While taking note of the difficulties in furnishing the 
utilisation certificates. the Public Accounts Committee desired that 
this question should be considered in consultation with Audit in all 
its aspects and a suitable arrangement worked out for streamlining 
the procedure for issue of utilisation certificates. 

10.23. Pursuant to this. it was decided by the Cammission in 
consultation with Audit in October, 1970, that cer t i f icak of utilisa- 
tion would be issued on the basis of progress reports and accounts 
of utilisation without waiting for audited accounts, and also that 
the Commission would conduct a supplementarv check on the certi- 
hates after the audited accounts were mi&. The institutions 



were also asked to furnish with effect from 1967-68 statements of 
unutilised grants as on 31st March each year, so as to enable the 
Commission to examine the position of unutilised grants and to take 
steps, whe& necessary, to withhold further grants. Besida, an 
officer was appoined with effect from 11 th September, 1970 for 
visiting various universities which were in heavy arrears for taking 
remedial measures. 

10.24. The position of outstanding utiTsation certificatese as on 
30th September 1976 compared to the position in April 1970, when 
the matter was discussed by the Public Accounts Committee is 
indicated in the following table: - 
- 



10.25. I t  would be seen that despite the simplification of proce- 
dure  the number of cases of outstanding utilisation certificates has 
not gone down. Further 12,427 items valued a t  Rs. 55.38 crores in 
respect of grants sanctioned during 1973-74 and 1974-75 also became 
outstanding by 30th September, 1976. It may be noted that out of 
23,888 items (Rs. 57.00 crores) reported outstanding to the  Public 
Accounts Committee in April 1970, 8989 items (Rs. 13.24 crores) 
were oustanding (September 1976). 

10.26. Accord~ng to information obtained by the Commission 
from the univesities, the unspent balances with the universities as 
on 1st April. 1975 was Rs. 6.74 crores. No break-up of these balances 
indicating the years from which these were outstanding was avail- 
able wlth the Comm~sslon. No ~ n f o r v a t i o ~  about the unspent 
balances lying with the colleges was crt -.a for hy the Commission 
(Decem her 1976) 

10.27. Some of the items pertaining to the perlod 1958-59 to 1962- 
63 for which utilisation certificates have nc~t heen issued so far  
(October 1976) are as under: 

10.28. The Public Accounts C<pmn~ittee (1969-70) in its 114th 
Report (Fourth Lok Snbha) ~vhi le  taking note of the difficulties in 
furnishing the utilisntion certificates. desired that this question 
should be examined in consultntion with Audit In all its aspects with 



8 view to streamline the procedure for issue of uti1isatio.n certificates. 
In paragraph 2.34 of its 114th Report, the Committee stated: 

"The Committee note that there are certain difficulties in 
taking the audited accounts as the basis for certification 
of expenditure incurred by the . universities against 
various grants. The Committee suggest that this question . 
should be examined in consultation with Audit in all its 
aspects and a suitable arrangement worked out. I t  should 
also be examined as to what extent the procedural 
requirements have stood in the way of issuing utilisation 
certificates so that they could be streambed or even done 
away with. if they serve no essential purpose." 

According to audit pa,ragraph, despite the arrangements intro- 
duced in consultation with audit in October 1970, for streamlining 
the procedure for issue of uti!isation certificates, the number of 
cases of outstanding utilisatim certificates has not gone down. 

10.29. The details of ~utstanding utilisation certificates as on 1st 
April 1977 have been f~iven by the Ministry as follows: 

Statement showing UtiIisatlon Certificates pending on 1st April, 
1977 - 

Amounr i n  lakhs ol Kupm 

Posir~c~n iu rm Pia~licm a\ on 
28-3- I 971 1-4-77 

.. - 
So. of Anirninl So. cd .4nm.n1 
I t rm Item\ 

- . . - -- . . - - 



-- - .- - - - -- - - - -. .- - -- A - - - - -. -- 

10.30. It is seen from the Statement furnished to the Committee 
that by the end of 1974-75. the number of items in respect of which 
fitilkation certificates were outstanding was a b ~ u t  50,000, involving 
an amount of over Rs. 100 crores It  1s also noted that whereas in 
April, 1970 the P.A.C. was informed that the utilisation certificates 
were outstanding in respect of grants paid upto 1966-67 for as many 
as 23,888 items involving an amount of about Rs. 57 crores, by the 
year 1974-75 as man?; as 8568 items involving an amount of Rs. 12.33 
crores still remained outstanding In respect of grants paid upto 
1966-67. 

10.31. Conceding that there has not been perceptible improve- 
ment in the liquidation of old items, the Secretary, Ministry of 
Education stated in evidence: 

''It is taking more time for us to clear the old items as com- 
pared tb the recent items. So. the UGC will spend little 
more time looking into the old cases and finalise them 
quickly hereafter-." 

He added: 

"We have disposed of all the cases upto 1957-58. So, these 
cases are that of the later period. 'I may also add that 
the last two years vir.. 1973-74 and 1974-75 alone account 
for approximately 41 crores of rupees." 

10.32. Explaining the reasons for persistence of arreals in the 
issue of utillsation certificates despite the simplification of p r m  



dures and appointment of a special ofllcer in 1970, the Secretary, 
U.G.C. stated: 

"I can apologise for this. We are doing our best. We have 
cleared some as mentioned. The situation would not 
look so bad now as it was before; till the end of 1974-75 
the utilisation certificates pending amount to Rs. 9416 
lakhs of which now only Rs. 1,587 lakhs are pending 
relating to the Central Universities maintenance grants. 
Now, we are following a simplified formula which, as you 
will kindly see, is agreed to by the C&AG. We are 
following that for the development grants-not for the 
non-plan grants. If we could get audited accounts avail- 
able of all the central Universities quicker, then this would 
possibly be easier to straightway clear about Rs. 15 crores 
and the balance may he Rs. 78.28 mores. 

With the limited manpower that we have, sincq we have been 
involved more in our day-to-day work in sanctioning 
schemes and the proposals, we could not give as much 
attention to this as it should have been. I must confess 
that. In  fact, the Commission has expressed on more 
than one occasion that we should try to clear the arrears. 
Now, we have cleared fairly good numbers of the utilisa- 
tion certificates. Since we are going to discuss this with 
the Chairman. we are going to suggest to him to appoint 
a special team for i t  and try to complete this w t h i n  a 
year or so." . . 

He added: 

UAs I confessed earlier, as far as colleges are concerned, there 
1s not much of difficulty about the issue of utilisation 
certificates. In their case they have to get the certificate 
from the C.A. In the case of others, we have to send the 
officers for the purpose. As I mentioned earlier. due to 
other w o ~ k ,  we are paying less a t tent~on to this. We pay 
attention to see that p a n t s  are not delayed. More atten- 
tion has been given to this than that." 

10.33. In a written note fur.n~shed subsequently a t  the instance 
of tie Committee. the Ministry of Education and Social Welfare 
have indicated that the following steps have been taken to settle the 
outstanding items from 1958-59 onwards: 

"(i) Accounts Officer has visited 15 universities to conect the 
actual expenditure against grants paid upto 1961-62/ 
1W8-69 from the initial accounts of the universities and 



the utilisation certificates issued by the Registrars on the 
basis of this are helping in clearing many old items. 

(ii) The Vice-Chancellors of the defaulting universities eon- 
cerned have been addressed to arrange to send utiZisation 
certificates duly signed by the Registrar under his seal i n  
respect of items {or the years 1958-59 to 1961-62. There has 
been a good response and many of the old items up  to 
the years 1961-62 are expected to be cleared in tKis phase. 

(iii) Having good response f~rom the Vice-Chancellors of the 
universities, the list of items f o r  the years 1962-63 to 19%- 
66 have also been sent to the Vice-Chancellors of the 
defaulting universities to arrange to send the ut ihat ion 
certificates dulv signed by the Registrar. A large number 
of items are i s 0  expected to be cleared by this method. 

(iv) The Registrars/Principals are required to send progress 
reports of the each scheme/project in respect of which 
grants are paid by the UGC in the prescribed fonn. A 
provision has been made that these forms should include 
the utilisation certificates of the expenditure already 
incurred and this is helping in issuing pro~isional utilisa- 
tion certificates now. 

(v) In respect of grants p a ~ d  for plan schemes. the universities 
are being addressed ivith the list of grants paid during 
the previous financial year to send the details of opening 
balance. grant received during the year. total grant avail- 
able, expenditul-e against the grant and the closing 
balance The Registrars arc required to send list of 
statements duly signed by them. Provisional utilisa tion 
certificates are bwnq i5sLted cn recelpt of such statements 
also. 

( \ ' I )  Thv dudltors of thv u n ~ v e l s ~ t i e s  a t e  also belng suppl~ed 
w t h  the 11st of grants and are being requested to send 
the  iti ill sat ion certificates In respect of the espenditure 
incurred against each grant after audit of the accounts of 
the university 1Vherm.cr necessary, reiminders are being 
issued to rnsultl audited utilisat~on certificates from the 
auditors 

The above steps are espt%cted to reduce the outstanding 
items considerably In a year." 

10.34. According to Audit paragraph, some of the items pertain- 
ing to thc period 1958-59 to 1962-63 for which utilisation certificates 



hod not b-n issued till October, 1976, were as under:- 

Grants paid to Amount in Lakh 
of Rupcea 

Indian Imtitutr of Scirnce . . . . . . . 48.28 

Punjab Uniwmity . . . . . . 36.46 

Drlhi University . . . 26.56 

10.35. Asked tr, indicate the purposes for which these grants were 
given and why these amounts have remained unrecovered if they 
have not been satisfactorily utilised, the Ministry of Education and 
Social Welfare have in n wrilten note replied:- 

"The purpose for which grants were released in respect of 
which utilisation certificates ale outstanding fcr the 
period 1958-59 to 1962-63 are given below: - 

3. Improvement of salary scales cf college teachers. 

2. Salarly of additional staff for various science departments. 

3 Improvement of salary scales of college teachers 

4. Purchase of science equipment (Science Department). 

5. Purchase of books and journals. 

In order to clear these outstanding items for which 
utilisation certificates are awaited, D.O. correspondence 
has been initiated with the Vice-Chancellors af the defatrlt 
inp universities concerned requesting them to send the 
utiiisatjon certificates duly signed by the Registrars under 
their seals. The question nf recovery of balance will arise 
only after receiving full  details of the expenditure againrt 
each grant. At this stage, i t  cannot be stated that the 



grants have not been spent for the purpose for which they 
were given as details of expenditure are still awaited 'from 
the universities. After receipt of the utilisation certi- 
ficates, steps will be taken to recover the balance of grants 
from the universities." 

10.36. Asked to indicate the unspent balance from out of grants 
made to ( i )  universities, and (ii) colleges, as on 1st A p i l ,  1976, the 
Ministry of Education and Social Welfare in a written note replied: 

"Based on the information collected from the universities, i t  is 
seen, that as on 1st April. 1976. there was an unspent 
balance plus of Rs. 11.44 crores and a minus balance of 
Rs. 5.67 crores leaving a net unspent balance of Rs. 5.77 
crores. Similar information is not being collected from 
colleges. However. any refund required to be made by 
the colleges can if necessary be adjusted against future 
grants payable t-, them " 

10.37. The Audit has pointed out that  no break-up or unspent 
balances with universities indicating the years from which these 
were outstanding was a\.a!lable w ~ t l i  the Commission. In a written 
note, the Ministry of Edtlcation and Social Welfare have esplained: 

"The universities are req~~es ted  t c ~  furnish the statement of 
~ m p e n t  balance out of the grants paid during the last 
financial !,ear and the pre\.ious years. As the plan 
schemes arc. continuous. the balance of any grant in any 
financial yenr is carried forward to the next financial 
year. The closing ba!ancc against each grant, therefore. 
expresses the balancc out of  grant last paid and for this 
purpose the universities are now being requested to send 
the details c . f  the closing balance. The statement of 
unspent balances received from the universities are show- 
ing the opening balance. grant recei\.ed during the finan- 
cial, total y r n n t  arnilable. expenditure during the financial 
year and the closing balance. This information together 
with the I ?rant-wise) inform~tion is considered sufficient 
for regulatinrl futurcl grants and to recover the unspent 
balance hy  adjustment cr  by cash wherever necessary." 

10.38. The Mlnlst~ of  Educat'on and Social Welfare were asked 
as to why this tvpe of information was not being called for from 
the col!eges as also to indicate the number of cases In which such 
adjustments had been made against future grants payable to the 
colleget. Thqr have in a written note stated: 



"As the number of colleges assisted by the Commission ir 
very large. it is not possible to initiate centralised corres- 
pondence with each college to collect the details of 
unspent balance against each grant with each college every 
year. However. progress of the scheme indicating the 
expenditure and the utilisation certificates are called for 
periodically from the colleges before the furt,her grant 
is released. Audited utilisation certificates are also being 
called for in respect of the p a n t s  paid to the colle$es. 
Every effort is made to 'recover in cash or by adjustment 
the unspent balance in case of colleges. It mav not be 
possible to indicate the total number cf adjustments made 
in this regard from inception to date. 

During the year 1977-78 (from 1-4-1977 to 15-10-1977) adjust- 
ments have been made for an amount of Rs. 55.64,180.74." 

10.39. As ohlously  the U.G.C. had no effective system to check 
up the ploper utilisation of grants bv the recipient institutions, the 
Committee desired to k n o ~ ~  how ~he'comrnission ensured that utili- 
sation of funds correlated to the esecut'on of schemes. The Secre- 
tary. U.G.C. stated in reply in evidence:- 

"For the latter part of the ijuestion 1 would say that the 
certificates of the auditors on the audit accounts are the 
onl\- machinery \ ~ h i c h  ive arc using. Secondly. some- 
times when the visiting cornmi!tees po t:, assess the 
requirements of the nest plan. t h e  know what has been 
given in the previous plan and i n  a short period they are 
there they come to know that those things are phvsicallv 
there." 

10.40. In a written note furnished subsequently. the Ministry of 
Education and Sc~cia! Welfare. have stated: - 

"The Comm~ssion call5 for pcriod~cal progress leports of each 
scheme/project ~ncluding expenditure incurred thereon. 
dulv signed bv the Regrstrar of the Universitv or principal 
of the college The prrlgtess Teport form has necessary 
provision for util~sation certificates of t h ~  expenditure 
incurred In the case of Building projects. the progress 
reports of rxpenditure are also aequired to he signed bv 
the Engineer-in-Charge/Archi tect of the constructfon 
work Furthcr audlted utilisation certificates are called 
for to ensure that t h t  expenditure has Men incurred for 
the purpose for which i t  was meant" 



10.41. In  the above context, the Committee enquired whether 
.some suitable machinery should not be evolved for the purpose of 
.checking and verifications of proper utilisation of fund for the 
intended purpose. The Chairman, U.G.C. stated in reply in 
evidence: 

"I agree with you fully. In fact as the Secretary has said, i t  
is a matter which has heen discussed in the  Commission on 
a number of occasions and the Commission has taken 
initiative in this matter. These old accounts a t  any rate 
could be disposed of.  We are thinking of taking action 
alcng the following lines. The format of the Utilisation 
Certificates has now been simplified. Therefore, we 
expect that the disposal will be expeditious. Secondly, 
now that the staff Inspection Unit of the UGC has com- 
pleted its work, we hope that WJe shall be able to  constitute 
a study group which will go into this matter and liquidate 
them. As the Secretarv saA. we wiIl try to clear all the 
cases within a year's time. I fully agree with you that if 
these utilisation certificates are delayed for such a long 
time, then thev become history and they do ncjt really 
help us in the work for which we are supposed to be dis- 
bursing the grant." 

1042. In the same rontest ,  the Chairman. UG.C.  further stated 
in evidence: 

"Unless the co l l ce  provides ut,lisation Certificates for the 
previous period. n(-.rmall!- approval for  the new prqiect 
is no! given." . . 

10 43 C o n l n ~ e v t ~ n ~  on t ! l ~  ahsrnre of :in cffec:ive svstem of check 
up  being fnlla\ved hv the Cnmmission in recard to utilisation of 
grants hy  thC  recipient institutions. the R e ~ ~ i e w  Committee inter 
aha In parayaph 4 19 nf  thcir Report (1977) obscl\.ed 

" Tt (Cornmissinn) cynt~r,~llv accepts util~sation certificates 
frmn the  inst~tutions as sufficient evidence of proper 
utilisntion 1nst;lnces \vere brought to our natice during 
intcrv~cws that t h t ~ p  alp cases where utilisntion is not all 
that pcrfcct as utilisation crrtificatps mav indicate. It 
nppcnr desirable that the Commission should sent out 
small tcnms for physical verlficnt;on on a snmp!e basis of 
the utilisation of mants Of roursc insiqtance should be 
on major grants rathcr than nn nl!nor ~ t c m s  In res@ 
of grnnts for spwinl proircts thcrt  t s  31s 1 n:& for 3 mid- 
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term appraisal of the progress in utilisation. For example,. 
as one academician told us, in a particular university large 
sums were paid as grants for a project. The output of 
the project was only five volumes whereas 1arg.e amounts. 
were consumed by way of salaries to staff.. ." 

10.44. Asked to state whether it was a fact that the utilisation 
certificates had not been furnished in some cases as the p a n t s  for a. 
specific pupose had been diverted by the recipient institution to 
some other purp:)se the Ministry of Education and Social Welfare 
have stated in a written note that 'no ,specific case has been brought 
to the notice of the Commission'. 

10.45. The Annual Report of the University Grants Commission 
for the year 1975-76 in their introductory Chapter dealing with 
development of col!eges indicated: 

'1 . . . . . .However, there has not been any marked improvement 
in the general situation facing the colleges. In view of 
the revision of salaries of the teaching staff, in a number 
of cases Board of Management of private colleges are find- 
ing it difficult to run the cdleges, particularly non-viable 
col!eges. On occasions, complaints have been received 
by the Commission regarding malpractices in the payment 
of salaries to teachers. Since the Commission does not 
have any authority to interfere in the internal affairs of 
the colleges, such complaints have invariably been refer- 
red to the universities concerned for such action as they 
may like to take. 

10.46. Concern over such malpractices was expressed in the Lok 
Sabha on the 20 July, 1977 when the House considered the above 
r epx t  of the U.G.C. laid on Table of the House on 4 April, 1977. 
Serious concern had been expressed in a section r l f  the Press also. 

10.47. From an article in the Indian Express (5 December, 1973) 
under the caption 'Pickings from Education' by Chanchal Sarkar, it 
is seen that there have been complaints that 'mobile' libraries used 
to lend books to colleges shortly before thev were subjected to the 
visit of a team of the UGC. 

10.48. The Committee desired to know whether any complaints 
had been received by the Commission regarding the malpractices in 
the payments of sa!aries to teachers by colleges/universities and if 



so, whether any action had been taken by the  UGC to eIiminate tlie 
possibility of such malpractices. 

The Ministry of Education and Social Welfare, in a written note, 
replied: - 1 

"No complaints have been received by the Commission 
regarding malpractices in the payment of salary to 
teachers by universities. However, in case of colleges, 
there have been vague suggestions that  there are some 
malpractices in the payment of salary to teachers by 
private colleges. However, no specific cases with ade- 
quate evidence have been reported to the  Commission. 

10.49. Section 14 of the UGC Act empowers the Commission to 
withhold grants from a University which does not comply with the 
recommendations made by the Commission under Sections 12 and 13 
or  contravenes the provisions pf any rules made under clauses (f) 
or  (g) of sub-sect'on (2) of Section 25 or any of the regulations 
made under clause (c) or (f) or (g) ~f Section 26 of the Act ibid. 

10.50. The Committee desired to know whether the lever of with- 
holding grants had ever been thought of in case of failure of persua- 
sion for implementation t f recommendations. advice or utilisation 
of funds. The Chairman, UGC giving his reactions during evidence 
stated: - 

"As far as the other questlon is concerned, whether ~t was 
necessary wlthin the armouty of the UGC to discontinue 
or to withhold funds if a unlvers~ty does not carry out a 
policy, I would l ~ k e  to say-I am quite sure you will agree-- 

I that  t h ~ s  is a power which should be used only very 
sparmgly and onlv in exceptional cases because if this 
was to be used freely. then its value, in mv opinion would 
be lost The UGC has used i t  very sparingly because i t  
feels that i f  we were to discontinue or withhold the 
aevelopment grant, firstly, if  it is a university, it would 
continue to function but i t  would continue at a low 
level and, secondly, i t  would affect the students more than 
anybody else." 

10.51. In another context. the Chairman. University Grants Com- 
mission d a t e d  during evidence: 

"This is perhaps the chief lacuna in the system of higher 
II-. I 1. education. The only power which the UGC has it 



withhold the grant. The UGC has no power to compel any 
university or college to follow the advice or the guidelines 
which we might give. We can try and do use our 
influence. In some cases o w  persuasion does work but in 
a very significant number of cases it does not work. Now 
some mechanism whereby the States can follow up this in 
a more meaningful manner is perhaps called for. There 
are Directorates of College education in various States. But 
my impressmn is that there is not much of coordination 
between them nor do they have any machinery to find 
out what is happening in the colleges which are affiriated 
to the University itself. We are trying to persuade the 
universities to set up  college development councils so that 
they not merelv have the right t o  supervise the colleges 
bu t  also have the responsibility of gii-ing help and advice 
in their development." 

10.52. The Committee desired to know whether the Commission 
had ever withheld the grant of a university under Section 14 of the 
UGC Acf. In a written note, the Ministry of Education and Social 
Welfare replied: - 

7 

"The Commission has not so far resorted to the extreme step 
of withholding pants  to universities under Section 14 of 
the UGC Act However. tn a few cases. the Commission 
has imposed a temporary ban nn re!ease of further grants 
to universities and colleges. 1f thth. have not settled the 
accounts or some irregularities have been pointed out 
regarding utilisation of grants." 

10.53. The Committee repet  that despite the simplification of 
procedures in regard to certificate of utilisation introduced in consul- 
tation with audit in October 1970 and the appointment of an officer 
with effect from 11 September 1970 for undertaking visits to univer- 
sities which are in heavy arrears with a view to taking remedial 
measures, the problem of outstanding utilisation certificates continues 
unabated. They note that as on 1 April. 1977, utilisation certificates 
for grants paid upto 1974-75 were outstanding in respect of nearly 
50,000 items, involving over R... 100 crores. Thev also no!* that dw~it* 
adverw notice of the P.A.C. in their 114th Report (Fourth I d  



Sabha), out of the outstandings reported to the P.A.C. (1969-70), as 
many as 8568 items involving Rs. 12.33 crows still remain outstanding 
even Jter a lapse of 7 years. I t  is clear that this matter has not 
been given the attention that it deserved. The Committw. are not 
satisfied with the explanation that 'the Commission had limited man- 
power which was involved more in day-to-day work of sanctioning 
of schemes and proposals. They would like the Commission to draw 
up a crash programme for liquidating the outstanding utilisation 
certificates. . 

10.54. The Committee also find that the utilisation certificates had 
not been issued till October 1976 in respect of grants paid during the 
periud 1958-59 to 1962-63 to certain universities. The purposes for 
which the grants were released to these universities are stated to be 
post-graduate scholarships, salary of additional staff, improvement 
of salary scales, purchase of science equipment, books and journals 
etc. The items for which grants were paid could have been easily 
accounted for. Yet, the Committee are informed that "D.O. corres- 
pondence had been initiated with the Vice-Chancellors of the default- 
ing universities concerned requesting them to send the utilisation 
certificaties." Since the universities involved are well-established 
universities with adequate secretarial manpower, the Committeee are 
inclined to think that the Commission had been lax in pursuing the 
matter with the universities at a high level which they have now 
done. The Committee hope that the Conlmission will spare no effort 
in getting the utilisation certificates from the universities without 
any further delay. 

10.55. The Committee regard it as a serious matter that as on 1 
April 1976. there was an unspent plus balance of Rs. 11.44 crores in 
rt-spect of certain universities. Even if the minus balance in respect 
of these universities as on 1 April 1976 is deducted, it would leave 
with the universities a net unspent balance of Rs. 5 77 crores. I t  is 
surprising that the commission have no break up of these balances 
indicating the years from which these were outstanding. They are 
unable to appreciate the continuation of p a n t s  to these universities 
without having unspent plus balances f d l y  accounted for and adjust- 
ed or refunded within a reasonable period. The Committee would 
like the U.G.C. to devise an in-built system whereby they could call 
for the refund of the in-spent balances if adjustments thereof aminst 
future grants are not possible within a reasonable period. 

10.56. The Committee are informed that the UGC is not requir- 
ing the colleges to furnish to them the information regarding the 
unspent balances lying with them in respect of grants made by the 



Commission as is being done by the universities. The Com- 
mittee doubt the efficacy of the procedure whemby "eny refund 
required to be made by the colleges can, if necessary, be adjusted 
against future grants payable to them." They would like the Corn- 
mission to introduce a system whereunder colleges assisted by the 
Commission do fmward to the Commission details of unspent balances 
against each grant at the end of the financial year. The procedure in 
regard to the refund of unspent balances by the universities should 
also be made applicable to the colleges. 

10.57. The Committee have been informed during evidence that 
certificates of the Auditors 'is the only machinery which the Com- 
mission has for ensuring that the grant made for a particular scheme 
has been utilised for that purpose. This, the Committee feel, is not 
adequate. The Committee suggest that the Commission should not 
rely upon the c ~ t i f k t e  from the Auditor alone and should have, in 
addition, some other independent system also for ensuring that the 
funds released by the Commission are actually utilised far the agreed 
Purpose. 

10.58. The Commission have themselves been pointing out in their 
Annual Report that they have occasionally received complaints 
regarding mal-practices in the payment of salaries to teachers. The 
Committee are of the view that in its capacity as donor of develop- 
ment grants to the colleges. the Commission can always take active 
interest on complaints received by it of mal-practices in the payment 
of salaries to teachers by the colleges which are receiving assistance 
from the Commission. . . 

10.59. w e  Committee learn that the U.G.C. has not so far resorted 
to the provision of withholding grants to institutions u n d ~ r  Section 
14 of the U.G.C. Act, even though the Commission have been finding 
it difficult to get information and documents such as utilisation 
certificates from universities and colleges. The Committee fed that 
for dealing with recalcitrant universities and colleges, U.G.C. should 
be within their right to use the powor available to them under Section 
14 of the Act. 

(iv) Maintenance of block accounts of assets 

Audit paragraph 

10.60. Each grantee institution, other than the central univers~tiw 
and coUeges of Ddhi University, is required to maintain a block 
account of assets created out of Anancial assistance from the Cam- 
rnhion. Annually each institution has to furnish a certificate to 



t h e  Commission in a prescribed form to the effect that proper 
accounts of the assets had been maintained, the assets had not been 
encumbered or disposed of and that they had been utilised for the 
object for which assistance was given. No watch over receipt of ' 
such certificates was kept in the Commission; most of the institutions 

,did not, in fact furnish the certificates. There were no records to 
show that the assets were being utilised for the purpose for which 
the same were acquired and that the Commission had satisfied Itself 
in this regard. The Commission stated (December 1976) that the 
Universities had been asked to furnish the pending certificates 
before the end of March 1976. The institutions had further oeen 
informed that non-submission of such certificates would result into 
stoppage of grant, etc. Names of institutions f r ~ m  which such 
certificates were still awaited and whether anv action was taken 
against them by the Commission are not known .(~ecernber 1976). 

[Paragraph 48 of the Report of the Comptroller & Auditor 
General of India for the year 1975-76 Union 

Government (Civil), pp. 2 5 W S  j 

10.61. The Audit paragraph states that each institution, other than 
Central Univerpities and Delhi Colleges, are required to maintain a 
block account of assets created out of financial assistance from the 
Commission and to furnish annually a certifkate to the Commission in 
respect of these assets. The Commission has not been keeping a 
watch over the receipt of such certificates. The universities were 
asked to furnish the pending certificates before the end of March, 
1976 failing which grants to them were to be stopped. 

10.62. The Committee desired to know whether the Commission 
had since received the pending certificates regarding proper mainten- 
ance of accounts in respect of the assets acquired by ,@antee institu- 
tions Prom out of the UGC grants and whether any steps had been 
taken to ensure that such certificatrs were invariablv furnished in 
time by them in futu1.e. In a written note, the Ministry of Education 
and Social Welfare have replied: - 

'The Commission has been gradually receiving the pending 
certificates from the grantee institutions and in other 
eases are pursuing the matter with the universities/eol- 
leges. Since the requisite certificate is to be signed by 
university/mllege authorities and the auditors, the uni- 
versities/colleges take a considerable time in sending the 
certificates in klew of the time taken in getting the records 
audited of the grants paid by the Cotnmisseion to the m i -  



versities/colleges. The accounts of the college are not 
flnalised without receiving the Assets certificaie jn respect 
of building projects. The Commission also receives certi- 
ficates duly signed to the effect that 'the terms and condi- 
tions attached to the grants are acceptable to the universi:- 
ies is obtained before releasing any grant to the aniversit 
ies/colleges. The condition in res;pecl of maintaining a. 
register of assets is covered under the above certificate. 

In November 1975, the universiks were requested to forward 
assets certificates in the prescribed form for each year 
separately by the end of March every year. The univer- 
sities were further requested to send these certifica*es 
regularly to avoid any incon\?enience in the matter of re- 
leasing grants. Steps have thus k e n  taken to ensure that 
these certificates are received regularly by various section 
dealing with them by imisting on them." 

10.63. The Committee note that the U.G.C. requested the Univer- 
sities in November 1975 to forward certificates of assets by the end 
of March every year indicating that the inventories of parmanent 
and semi-permanent assets created/acquired wholly or mainly out 
of the grants given by the U.G.C. were being maintained and kept 
upto date. As the Commission have not been able to furnish to Audit 
t h e  names of institutions from which such certificates were still 
awaited the Committee are led to believe that no proper watch over 
receipt of such certificates is kept in the Commission. The Corn- 
mittee urge that a centralised register should he maintained for the 
purpose in the Commission and the proforma of the certificate should 
also include whether the a ~ s e t s  are being utiliwd for the object'for 
which these were acquired. 

( \ r j  Surplus Funds  
Audit Paragrarjh 

10.64. Section 16(2)  of the Unlversltv Grants Commission Act 
1956 enjoins that all money belonging to the  fund of the Commission 
should either be deposited in bmk or invested in such manner as may  
te decided by the Commission with the approval of the Ccn'ral 
Government. In November, 1972 Audit had pointed out that 
though on many occasions the balance with the Comn~ission had 
exceeded Rs. 50.00 lakhs, the same was not invested even in short- 
krm deposits which could have earned some interest. Cases in 



Year Retween Rs. 50 1akh.s Between Rs. 201 RJ.  gr,o lakhs 
and Rs. 200 lakhq. I a k h  and Rs. 500 

lakhq 
- - - 

1&-% . 3 m o n t h  
1969-70 . 3 montt~q 
197'3-71 . 2 months 
197 1-72 . 5 months 
1972.73 . 3 mnntkr 
1973-74 . 3 motnl~c 
1374-75 . 3 months 
1975-763 . I month 

. __  
TOTA~. 23 mnnthq 

.--- 

7 motnhs 
4 month? 
2 months 
3 montil 
3 mon th  
G months 
6 nionthq 
4 monthq 

. . 
4 month* 
7 monthq 
3 months 
4 months; 

I month 
3 months 
; month  

10.G5. The Commission s a t e d  that various practical difficulties are 
encountered in estimating the cash r e g u i m e n f s  in respect of 3000 
collegtu; and 90 universities spread over the whole country and that- 
the cash balances mrnmcnted upon by Audit were not a con'.inuous 
balance existing from a single receipt of grants hut were the cumu- 
lative result of subsequent receipt of grsnls  from the  Go1,ernmen; as 
well ns expenditure. Since the mair, objective of the Commission 
was to rrlcc?se grants as and wher, required to the universities and 
colJege wi'h least delay to enable them to func;ion efficiently and 
since the Commission was not a profit-making 0rganisa:ion required 
to invest funds and earn interest. i t  was hoped that the practical 
dificul!.ies would be taken into account and the suggestion to invest 
suqdus cash balance from time to time in short-term deposits would 
not be pres.sed. 

10.66. A statement showing the position of funds of the Commis- 
sion, furnished by the l l i n i s t ~  of Education and Social \Velfare at- 
t he  Committee's instnncc. is  reprcduccd below:- 



I Receipts from other Sour- 
ces in durirq ncowria 

ofadvanc~  etc. . 316.00 rGg71 79-31 65 .41  9 1 . 2 3  

10.67. Reasons for heavy closing ha'lances as comrnunicsted by the 
Ministry are as under: - 

"The Commission has to deal with the considerable number of 
schemes relating to more than 100 universities and around 
3000 colleges spread over throughout the country. The 
actual ex_oenditure was dependent on ~ ~ n r i o u ~  factors 
namely: 

(i) examination of actual requiremen's of institrltionj by 
Visiting Committees etc. 

(ii) promptness with which the schemes are preferred by the 
institutions. 

(iii) availability of mat.ching grants from the State Gov- 
ernments, 

(iv) mcdification of Government rules relating to the increase 
in the rates of pay and allowances, etc. 

(v) ban on construction acti~lties. 

(vi) non-availability of building material hampering the pro- 
gress of construction of building and delays in the avail- 
ability of equipment, etc., due to market conditin- ?.". 

1C.68. In a written note furnished subsequently the Ministry of 
Education and Social Welfare have stateda - 

"The matter regarding investment of surplus funds in short- 
term deposits was placed before the Commission at its 
meeting held on 17th October, 1977. The Commission has 
approved the proposal of investment of surplus funds sub- 
ject to the approval cf the Government of India. 

matter has been referred to the Ministry of Education for 
their concurrence as prescribed under the UGC Act." 



10.69. The Committee observe that the Commission have been 
keeping with them lmge funds on which they could have earned 
some interest. They note that at their meeting held in October 1977, 
the Commission have approved the proposal of investment of sur- 
plus funds and the matter is awaiting sanction of Government. The 
Committee would like the Ministry of Education and Social Welfare 
to take an early decision in the matter so that large h n d s  a t  the 
disposal of the Commission start earning some interest. 



G. SELECTED PROGRAMMES 

(a) Correspondence Courses 

Audit paragraph 

11.1. The resolution on the National Policy on Education issued by 
the Government of India in 1968 envisaged the development of cor- 
respondence courses on a large scsle at the university stage.. The 
Estimates Committee had also noted in their report (196546) tha,t 
correspondence courses had great advantages in a big but poor coun- 
try like India and that by these means opportunities for education 
and training could be made available very widely at comparatively 
low cost. A sum of Rs. 1 crore was allocated for this p u q m s ~  in the 
Fourth Five Year Plan. The Commission decided in July 1967 to 
provide support to the introduction of these courses upto a limit of 
Rs. 5 lakhs for a period of 4 years or the actual deficit whichever was 
less. The annual report of the Commission for the year 1972-73 ako 
took note of the fact that the scheme of correspondence courses had 
developed certain difficulties in the course of its implementation in 
the past decade and that the Education Commission had suggested 
that one-third of the university level enrolment should bc c o ~ w e d  by 
correspondence courses and that this had not happened. It ivci: fur- 
ther noted in the same report that sometimes courses had bwn s t a r t  
ed without adequate previous preparation and there were sonw aca- 
demic and operational difficulties v~hich had caused anxiety. It 
was stated :hat these problems ivere being examined by expert com- 
mittees and that it should be possible t~ raise the standard of this 
method of instruction as  well as cover more and more ~ tudents  and  
disciplines during the nex: Plm.  

11.2. During 1974-75, 12 universjties were offering corrcspon~ nce 
courses at various levels and the number of students enrolled was 
64,846. The total expenditure incurred by the Commission on the 
correspondence courses during the Fourth Plan perrod was 
only Rs. 12 lakhs against the allocation of Rs. I crore. Against 
the Fifth Plan allocation of Rs. 1 crore, expnditure  of Rs. 15.60 lakhs 
had been incurred on this scheme in the first 2 years of the Plan. 
The Commission stated that guidelines had been laid down for the 
intmduction of comqmndence courses at undergraduate and post- 
graduate levels from 1974-75 onwards so that standsuds comparable 



to full-time instructional programmes would be maintained by the 
schools and institutes of correspondence courses under the auspices 
of various universities in the country. The Commission had also de- 
cided that grants would be provided for core daff, preparation of 
reading material, contact programmes, visiting lecturers, books and 
journals and postal l i b r a ~ y  services. It was stated that the shortfall 
in the  Fourth Plan was due to the fact that the fees realised for cor- 
respondence courses was considerable and the income £rom fees ,  etc. 
was adequate to meet the major part of the expenditure. Also, only 
11 universities could start a llmited number of correspondence cours- 
es in the Fourth Plan as against 20 universities originally envisaged. 

[Paragraph 48 of the Report of the Comptroller and Auditor 
General of India for the year 1975-76. Union 

Government (Civil) . pp. 228-2291 

11.3. Correspondence courses form a part of an effective pro- 
gramme of adult (now non-formal) education in the Indian context. 
The Education Commission (1964-663 recommended widespread 
organisation of correspondence courses or homestudy courses in order 
to bring education to those who are unable w e n  to attend part-time 
courses. 

11.4. In paragraph 121 of their 102nd Report (Thxd Lok Sabha) , 
the Estimates Committee (1 965-66) had recommended expanqion of 
home-study courses through correspondence. They s';rted: 

"The Committee are informed that the scheme of Correspond- 
ence Courses has so far been introduced only in the Uni- 
versitv oT Delhi. The working of this scheme in that 
university has been dealt with by the  Conlmittee in their 
82nd Report (3rd L.S.) It is proposed to i n t r d u c e  cor- 
respondence courses in Arts and Science (first degree stage 
in the first instance) in three or f o ~ ~ r  ath?r selected uni- 
vcrsi'ies Iwatcd in different regions of thn countrv durjng 
the Fourth Plan period. 

The Committee note that it has not heen ~nss ih le  for the Gov- 
ernment to provide accommodaticrn in collcees for all * h e  
students seeking admission. The Commi+wc are of the 
opinion that orgnnised courses through corrrspondencc can 
have great ndvantaqe in n hi? b ~ t  m r  munt17- Ilkt. Indi :~ .  
Bv this means opportunities for t.ducatlon and training can 
be made available very widelv at a compnrclt ivcl\- Iov: cost. 
This will 31so relieve, to  some estent, the. pwssnre of 



number on universities and colleges. The Committee 
undmtand 'that more than a million persons receive ins- 
tructions through correspondence courses at  the junior 
technical and higher educational level in the USSR. In 
the USA at least a million and a half undertake home- 
study courses through correspondence. The Committee 
consider that the scheme of correspondence courses may 
be expanded so as to include also science courses and tec!l- 
nical courses at various levels. The schemes can be used 
very effectively for the teaching of languages and for the 
improvement of education in Mathematics. The Cornrnit- 
tee would also like to reiterate the recommendation made 
in their 82nd Report (3rd L.S.) on the Ministrv of Educa- 
tion-University of Delhi that in selecting universities for 
opening these courses, preference should be given to such 
universities as allow large number of private studcnts to 
appear in examination simplv on payment of the usual exa- 
mination fees. They would also suggest that the experi- 
ence gained as a result of the working of the correspond- 
ence courses in the Delhi Universitv should be taken into 
consideration and put to effecbve u& so that the difficulties 
e n c o u n t e d  by the Directorate of Correspondence Courses 
of the Delhi University are not faced by other unitwsities 
where the courses are proposed to be introduced." 

11.5. The Resolution on the National Policy of Education issued 
by the Government of India in 1968 envisaged the developmen! of 
correspondence courses on a large scale at the university stage. It 
embodied the following principles: 

"Part-time education and correspondence courses should be 
developed on a large scale at !he universitv stage Cuch 
facilities should also be developed for secondarv scnool 
students, for krtchcrs and for agricultural. industri:d and 
other workers. Education through part-time and con-es- 
pondence courses should be given the =me s'atus as full- 
time education. Such facilities will smoothen transition 
from school to work, promote the cause of educat~on and 
provide opportunities !o the large number of people who 
have the desire to educate themselves further but cannot 
do so on a full-time basis." 

11.6. The University Grants Commission initiat.ed the following 
aCtion in pursuance of the resolution: 



"The Commission has taken further steps by providing for 
more and more facilities for non-formal education in the  
form cf correspondence courses, partArne courses etc. 
The Commission's preseni policy is to restrain expansi.m 
of full-ti:ne education a t  the undergraduate level while a t  
the same time increasing facilities for non-formal educa- 
tion through private study, correspondence and part-time 
courses. This restraint will not, however, be made a p  
plicable in the case of under-privileged section-, of socizty 
for whom special remedial courses to enable them to come 
up to the required level of attainment will also be organis- 
ed with help from the Commission." 

11.7. The Annual Report of the University Granis Commission for 
the  year 1972-73 indicated: 

"The scheme of correspondence courses has developed certain 
difficulties during the course of its implementatinn in the  
past decade. The Educstion Commission (1964-66) sug- 
gested that one-third of the university level enrolment 
should be covered by correspondence courses; this has not 
happened. Some:imes these ccurses have been started 
without adequate previous preparation and there are some 
academic and operational difficulties which have caused 
us anxiety. These problems are being examined by ex- 
pert committees and i~ should be possible to raise the  
standard of this method of instruction as well as cover 
more and more students and disciplines durinq the next 
plan." 

11.8. Thopgh the programme was accorded priority in :he Na- 
tional Policy Resclution of 1968. it had not picked up as planned. 
Explaining the reasons thcref:,r. the Secletar?;, UGC stated in evi- 
dence: 

"We had an idea tha! aboub 15-16 universities would s t w  this 
course, b ~ ~ t  only four un~vt?rsities had stsrted tills course. 
Delhi Vniversitv nras t h t ~  first university which started 
this course 4 view w a s  taken that to start v.ith not 
more than onp university in a particular State start 
correspondence course unlcss it comes to a specific enrol- 
ment, say 10,000 students or so or another u n ~ \ w s i t \  in 
same State wishes to start a different course. So, we put 
this limitation. . (and) suggested to all the universities 



to send their proposals. . . .What has happened is that jn 
certain States, the private students' appearance has been 
agreed t o . .  . . But some of !he S ta tes . .  . .would not start 
it." 

11.9. I t  is seen frotn the Audit para that as against 20 univcrsi t is  
envisaged for coverage under the Correspondence Course scheme 
during the Fourth Plan period, the scheme could be introduced dur- 
ing that period in onJv 11 universities. Further, as against the 
Fourth Plan allocation of Rs. 1 crorc for this scheme. the actual ex- 
penditure during the Fourth Plan period was only Rs. 12 lakhs. The 
reason for the original tarqet of introduction of the scheme in 20 uni- 
versities during the Fourth Plan period not being achie~~erl  has bee? 
-indicated by the Ministry, in a written note, as under: 

"Proposals of the universitie~ for the introduction of corres- 
pondence courses are examined on the merit of ~ a c h  case. 
The Univenitv concerned should have well established 
universitv depart.ments noted for their standard., The 
Commission has aLw avoided duplication of facilities 
within a region. zone or  State. In considering the proqtugs 
of the scheme of correspondence courses, i t  ma\ -  be point- 
ed out that the number of u n i v e r s i t i ~  offennq corr~spond- 
ence courses or  enrolment? are not so important because 
universities offer correspondence courses at an ,111 Ineia 
level and there is no problen? if a student with 'hi1 requisite 
qualifications seeks admission to correspondence coul-.;es 
anywhere in the country " 

1l.iO. Asked to s t a b  the difficu!lics in the implemc.ntatinn nf the 
programme during the Fourth Plan the  Minist- have stated that 
there was no difficulty in so far as the number of ilnivcrsitic.~ and 
enrolments were concerned. According to them, difllcultit., related 
to the services ooffcred by who01 system institute of c r r rmpndcnce  
courses. IR sor1:e c:ism. ~ ~ r ; ~ , c r s i t i e s  had not been able to organise 
properly the perscnal contact p m p m m r s  study centres and the 
evaluation of resnonse sheets. 

11.11 Accardinp to A m l ~ t  pnn.  Audit was informcad 'ha! the 
shortfall in expenditure during t h e  Fourth Plan prioc.1 w n s ,  i v : o t  o ? ~ a ,  
d u e  to the fact '.hat thc fees rcaliscd for Com*spndr.nrc C o u r v s  
was 'considerable' and income from fees ctc. was adcquatc to m t v t  
the major p r t  of the expenditure. During evidence kwfo~e thrl Com- 
mittee .hownver. thc Swrctnrv of the Cnmmiss~on denicd this fact nnd 
said that the fees were  "not high" though he admitted that :hey 



'"could cover" the expenditure of the universities on these schemes. 
: i t  may be mentioned that the  Commission had decided in July, 1367 

provide support to the introduction of these courses upto a limit 
of Rs. 5 lakhs for a period of four years or the actual deficit which- 
ever  was less. Since the fees could cover a major part of the ex- 
penditure, the demand from universities for replenishment to  tha  

, extent of the deficit were less resulting in less expenditure by the 
Commission on this account. 

11.12. The Committee desired to have information about the fees 
,charged during the Fourth and Fifth Plan periods. An analysis of 
the statement furnished in respect of 8 universi'ties, shows the fol- 

: lowing position: 

11.13. The allocation for the scheme of correspondence course dur- 
ing the Fifth Plan is again Rs. 1 crore. In number of universities 
covered. student enrolment and expenditure on the scheme during 

. the  first three wars of the Plan is indicated as follows: 



11.14. It was indicated in the Annual Report of the Commission 
.#or 1672-73 that the pmblems encountered in the implementation of 
the scheme were "being examined by an Expert Committee that it 
should be possible to raise the standard of this method of instruc- 
tion as well as to cover more and more students and disciplines 
during the next plan." The Committee enquired as to when was this 
comrnit!ee expected to submit its report. The Secretary, University 
Gran'ts Commission stated in evidence: 

"There is a standing committee which looks into it. Kecently, 
there was a conference of the Directors of correspondence 
course. They are also looking into the aspect of nlonitor- 
ing lessons in one particular subject." 

He added: 

"Whenever they go into things, they submit reports. ' 

11.15. The Committee desired to know the number of univer- 
sities which had requested for grants under the scheme during the 
Fourth Plan and out of those the cases which were rejected with 
reassns therefor. In a written note, the Ministry of Education an& 
Social Welfam have stated that in all 13 universities had applied 
for grants under the scheme out of which only two proposals were 
not accepted for reasons Bven as under: 

1. Kanpur University: 

The Visiting Commit tee recommended that the proposal may be 
considered only after the University has set up teaching depart- 
ment. 

2. Kunikshetra University: 

The Unilversity did not have experience of running cxrespond- 
ence courses at  the undergraduate level and it wanted to introduce 
conespondence courses at the p l 4  .graduate level. M v r c w w  r h e  
Commission felt that at  the post-graduate level, correspondence 
courses should be limited to universities with strong postgraduate 
departments and after they have run undergraduate correspondence 
courses for about three years. 

11.16. The Committee desired to know if corrective measures 
were taken in time towards securing meaningful implementation of 



the scheme. In a written note, the Ministry of Education and Social 
Welfare replied: 

"Tk Oomrnission sent out committees to the Andhra Uni- 
versity, Mysore University, Rajasthan University, Meerut 
University, Himachal Pradesh University and the Univer- 
sity of Delhi for evaluating their ongoing programmes and 
or for considering fresh proposals. The Commission has 
also decided that instead of paying grants on a net deficit 
basis, grants towards the introduction of correspondence 
courses may be paid for quality improvement pro- 
grammes, viz. preparation of instructional material, core 
staff, evaluation of response sheets, purchase of books and 
journals, the establishment of study centres and the con- 
duct of personal contact programmes." 

11.17. Asked to indicate the follow-up action taken pursuant to 
the reports of the Visiting Committees, the Ministry of Education 
and Social Welfare, in a written note, replied: 

"Grants are released to the universities only after the C3m- 
mission is satisfied that the recommendations of the Com- 
mittee are implemented by the universities." 

11.18. The Committee desired to know whether any assessment 
had been made of the utility of this medium of instruction in terms 
of raising the standards of university education. The Secretary, 
University Grants Commission stated ir; evidence: 

"This assessment is judged sometimes by the students also. 
We made an analysis of this situation. The students of 
the correspondence courses of the Punjab and Delhi 
Universities have done better if examination as one of 
the end-products is one elf the gauge under \\.hic!i ?-ou can 
judge. Sxondly, it is more amenable to ass.?:;:;men: be- 
cause the lessons are wc.rit.cn whereas lecture,; ar. qi\.t.n 
in a class-room. which nnbodv has to check. Thc lessons 
written by the tc%chc;-s can be examined by nn!.ow. In 
fact, in many of the cnllcgcs. the students are t:sin;r thcse 
lesons." 

11.19. In  a written note furnished subsequently at the Com- 
mittee's instance, the Ministry have stated: 

"A comparison of the examination results of correspondence 
course students and regular students in certain years 
s k w s  that generally speaking the results of correspon- 
dence course students are quite satisfactory from the 
comparative point of view." 



11.20. The first correspondence course was started in Delhi Uni- 
versity in 1962. Yet according to the Audit paragraph, the guide- 
lines had been laid down for the introduction d the course a t  
undergraduate and post-graduate level from 197475 onwards. 

11.21. Clarifying during evidence, the Secretary, University 
Grants Commission stated: 

"It was started in 1962 only in Delhi University. This is one 
of the offhoot of the recommendations of thee Education 
Commission and the National Policy Resdution. The 
guidelines which we are referring to are the subsequent 
guidelines. The Punjabi University started this course 
in 1%8-69, Rajasthan University in 1968-69 and the 
Meerut University also started it. There were different 
guidelines. After the e7:prience of four-iiv,? :.enr.i. 
difPerent and new guidelines have been prcsrihed. 
Previous!y. they used to  be a college now i t  1s a 
part of the department. These are the latest guidelines, 
not the ones issued earlier." 

11.22. Asked whether the programme was introduced without 
active planning and preparatim. the Secretary, U W  stated in 
evidence: 

"It was started in 1962 with the help of a Committee. The 
guidelines were laid dcwn after the Education commis- 
sion's report had been looked into by a Cornmitee. In  
1972 the guidelines have been issued for post-graduate and 
under-graduate classes. As we go ahead. we would review 
the scheme again." 

11.23. In reply to a question why these were not provided in the 
original scheme, the Ministry of Education and Social Welfare have, 
in a written note. stated: 

"The guidelines were formulated on the basis of the recom- 
mendations of a conference of Directors of Correspond- 
ence Courses in the light of actual experience." 

11.24. Asked to indicate whether any need had been felt to re- 
view the existing guidelines. the Ministry of Education and Social 
Welfare in reply stated in a written note: 

"The Standing Committee on Part-time and Own-time 
Educatim at its meeting held on 12 Novcmbcr 1977 re- 
vi.iwcd the guidelines and made a number of suggestions 



regarding innovative programmes, regional coordination, 
preparation of instructional material and academic res- 
ponsibility. The existing arrangements are to be review- 
ed in the light of information, reports of Committees and 
student's reactilons." 

11.25. Asked whether the service conditions of the teachers 
engaged on correspondence courses are comparable to the level of 
teaching st&' engaged in formal education and the reasons for the 
scheme not gaining the momentum, the Secxtary, UGC replied in 
evidence: 

"As far as the pay scales are concerned, there is no differ- 
ence, whether they are regular teachers lor correspond- 
ence course teachers. The:r are all Universr'y teachers, 
whether they teach in the evening classes or morning 
classes or correspondence course. Under the new guide- 
lines they have to be part of the University Department; 
there cannot be any distinction. Maybe. what has come 
to your notice is this: some universities, instead of calling 
them lecturers, call them as Assistant Directors or some- 
thing like that; and also in the revised scales of pap 
which have been recently agreed, there are some anomalies 
coming up. But basically the scales of pay are the same. 

Regarding employment. I do not think the correspondence 
courses have any special disadvantage. Even as at  pre- 
sent when a person with a Degree goes for employment, 
the prospective employer finds out from which college he 
has taken the Degree, whether he is a product of St. 
Xavier, Stephen's College, and so on. So. this is a handi- 
cap which is suffered not only by the students of corres- 
pondence course but also by the others. 

h v w a y .  this system is now picking up. You would see 
that it 6mk the UGC several years before i t  could success 
fully persuade the Delhi University to start the corres- 
pondence course. Now it is picking up." 

11.26. Asked whether the courses are open to residents in foreign 
countries, the Secretary, University Grants Commission stated in 
evidence: 

"Delhi University is doing it." 



H e  added: 

"The other universities also can do. . . . . . Delhi started in the 
beginning. They have arranged centres in two or three 
Embassies. If the Indian Ambassador in a country gives 
an assurance about keeping the necessary secrecy regard- 
ing question papers, etc., they open a centre." 

11.27. Since the lessons are said to be quite popular among 
regular students of the formal system who am taking added advan- 
tage of these correspondence course lessons, the Committee desired 
to know whether the University Grants Clsrnrnission had initiated 
any action to get the lessons published. In reply, the Chairman, 
University Grants Commission stated in evidence: 

"The idea certainly was that, at  some stage or other, these 
lessons would be evaluated and after that, they would be 
published. Till they have been evaluated, it would not 
be desirable on the part of the UGC to asssciate itself 
with the publication of these lessons. But I would agree 
with yctu that. a t  some stage or other, they should be 
published and made available to the other student.; es 
well.'' 

Asked whether there is any move to assist authors bo promote 
compilation of correspondence course lessons in the form of standard 
books. the Chairman, University Grants Commission stated: 

"Yes, we shall certainly try to move in that direction." 

11.28. The Committee are distressed to note that the scheme of 
Correspondence Courses conceived to overcome the extent educa- 
tional and social problems facing the country, could not hc imple- 
meuted during the Fourth Plan period with the energy and zeal that 
i l  deserved. AS against the target of introducing the schenw in 20 
universities, only 11 universities could start the scheme and the 
UGC's expenditure by way of grants to the universities for the 
scheme was a bare Rs. 12 lakhs against the already paltry allocation 
of Rs. 1 crow. Even during the first three years of the Fifth Plan 
the progress of the scheme in terms of involvement of universities 
and student coverage as also the expenditure incurred so far by the 
Commission is none too impressive. The Committee would like the 
University Grants Commission to persuade the universities which 
have not so far come forward with the proposals to take steps to 
introduce the scheme as soon as possible. The Committee trust 



tha t  the efforts of the UGC in this d i m t i o n  would bear fruit  and 
the  number of universities offering these courses, student coverage 
and expenditure on the scheme would rise conforming to determined 
targets. 

11.29. The Committee note that at present there are wide varia- 
tions in the fees charged by different universities for Correspondence 
Courses a t  various levels. The Committee would like th,a UGC to  
compile full information in this regard from all the universities and 
persuade the universities to bring in a measure of uniformity in  
the  matter of fees charged for the Correspondence Courses a t  various 
levels. 

11.30. The Committee further note that the UGC had deputed 
expert committees to visit ce r tah  universities for evaluating their 
'on-going' program- and for considering fresh proposals. Only 
6 universities were visited by these committees between the period 
August, 1973 and October. 1976. The Committee would like the 
Commission to constitute similar expert committees for visiting all 
other universities which have introduced Correspondence Courses 
so far. In fact before accepting a proposal of a university for in- 
troducing the Correspondence Courses, the schemes received from 
the  universities should be got vetted b y  an expert committee. 

11.31. The Committee learn that prior to 1972. different univer- 
sities were having different guidelines in regard to Correspondence 
Courses and it was only in 1972 that guidelines were issued by the 
Commission for post-graduate and under-graduate courses. The 
curmnt guidelines are stated to have been formulated on the basis 
of the rtcon~mendation of a conference of Directors of Correspon- 
dence Courses in the light of actual esperience. These 
w e r s  again reviewed by the Standing Committee on Part-Time and 
Own-Time Education at its meeting held on 12 November, 1977 which 
bad madc a number of suggestions. I t  is thus clear that the Com- 
mission had, earlier to 1972, not paid adequate attention to formu- 
late well thought-out guidelines for tho introduction of Correspon- 
dence Courses. The Committee feel that it should have been done 
before introducing the scheme as far back as 1962. Tbe Committee 
hope that the Commission would consider the modification suggest- 
ad by the Standing Comniittee on Part-time and O w n - t h e  Educa- 
tion expeditiously. 

11.32. The Comnilttee ~acommetld that the question of cornpilillg 
Correspondence Course lessons in the form of standard books and 
pablialring them fur the use of students may be considered hy the 
Commission. 



( b )  Centres of Advanced study 

Audit Paragraph: 

11.33. In 1963-64 the Commission approved the establishment of 
26 Centres of Advanced Study in science, humanities and social 
sciences. These centres are designed to serve the urgent need in 
the field of higher education to strengthen the quality cf teaching 
and research particularly a t  the post-graduate level by channelling 
the existing Tesources effectively on a highly selective basis. The 
basic purpose of the scheme of the Centres of Advanced Study is to 
encourage the "pursuit of excellence" and team work in studies and 
research and to accelerate the realisation of international standards. 
in specific fields. In 1967-68 another 4 centres were established. 
The Education Commission in its report (1966) reconmended that  
i t  was necessary to strengthen and expand the programmn of estab- 
lishment of Centres of Advanced Study and that one way of doing 
this would be to establish a cluster of adl-ance studies in some of 
the universities as had been done in a particular uni\rersit;v. Fifty 
centres. including some in modern Indian languages. were recorn- 
mended to be established over the next 5 to 10 years and one of 
them was to concentrate on developing an inter-disciplinary approach 
to education. Other areas not covered at that time. such as agri- 
culture. engineering, medicine and modern Indian 1anguage.i u m e  
also to be covered. An allocation of Rs. 16 crores ivas cnvisagcd 
by the penal on education but the final allocation p r ~ \ ~ i d c d  in the  
Fourth Plan ivas Rs. 8 crores. The actual utilisation was. howe\.er. 
Rs. 4.01 crores. 

11.34. The ~vork  of 25 centres which completed 10 years as ad- 
vanced cent.;es was reviewed by an assessment committec appointed 
by the Commission in 1973-74. On the basis of the report of the 
assessment committee and on the advice of the standing committee 
for this programme. the Commission decided (Juiy,  1974) that re- 
cognition of 7 centres on which Rs. 2.09 crores had been snenf in 
the form of fellowships, scholarships, teacher fellowships, hooks and 
equjpments and additional staff, mav be withdrawn from 1st April. 
i974. The number of effective centres of Advances Stlidv during 
1974-75 uyas 23. The Commission had decided that ass is tanc~ ulsder 
this programme in future should be made available onlv for a period 
of 5 years and the State Government/universjty should take over 
the  recurring liability after the end of the period as committed ex- 
pendi ture. 

pa ragraph  48 of the Report of the Comptroller k Auditor 
General of India for the year 1975-76, Union Government (Civil) 
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11.35. The Centres of Advanced Study are designed to serve the 
urgent need in3he field of higher education to strengthen the quality 
of teaching and research particularly a t  the post-graduate level by 
channelling the existing resources effectively on a highly selective 
basis. The basic purpose of the scheme of the C e n t ~ e s  of Advanced 
Study is to encourage the 'pursuit of excellence' and teanl-work in 
studies and research and to accelerate the realisation of ~nterna-  
tional standards in specific fields. 

11.36. The Education Commission, while expressing strong rup- 
port of the concept and scheme of the Centres of Advanced Study, 
recommended strengthening and expansion of this institutior.. In  
paragraph 11.31 of their Report (1966), they recommended: 

"Partly as a preparation and partly as a consequence of the 
establishment of these major universities, it is necessary 
to strengthen and expand the UGC programme of the 
establishment of centres of advanced study. One way of 
doing this will be to establish 'clusters' of advanced centres 
in some of the universities as has been done, for instance, 
in Delhi Unive~sity.  They will add strength to. and 
enrich, one another and be specially helpful i n  promoting 
interdisciplinary research. In other cases, a cluster of 
centres may not be possible and we may have to begin 
with a single centre. While these centres will be mainly 
concerned with postgraduate teaching and research, every 
care should be taken to see that they do not become iso- 
lated from the rest of the university and do not develop 
a kind of academic snobbishness towards other depart- 
ments or undergraduate teaching. In fact, they are 
essentially me:lnt t:, help in raising the standard of the 
dcpnrtments and the university as a whole. UTe would 
recommend the establishlnent of about fifty such centres. 
includin~; some in modern Indian languages over the next 
five to ten years. At least one of them should concent- 
rate on developing an interdisciplinary approach to educa- 
tion. The other areas which are nut cover'ed in the scheme 
at  present are agricdture. engineering. medicine and 
modern Indian languages. We recommend that the scheme 
should t , ~  extended to these also." 

)< have been 11.37. Steps taken to implement the recommendatior.- 
indicated by the mini st^ of Education and Social Welfare as under: 

"The scheme of Centres of Advanced Study/Departn~ents of 
Spwial Assistnnce/Departmental support for research is 



one of the major quality improvement prograri~mes of the 
UGC to improve the quality of postgraduate teaching and 
research." 

11.38. The note furnished a t  the Committee's instance on the cri- 
teria for granting recognition to an institution as a Centre of Ad- 
vanced Study is reproduced below: 

"These University Departments were recognised as Centres 
of Advanced Study by the Commission on the advice of 
its Standing Advisory Committee for Centres of Advanced 
Study. The procedure for selection included comparative 
evaluation of achievements, facilities, potentials, merits 
of plan of work of the departments concerned by the res- 
pective subject panels. The Commission also received 
suggestions in this connection from reputed Scientists 
Scholars and members of the Standing Advisory Commit- 
tee. Under this programme no applicat~ons are invited 
from the universities as ~t is recognition for a department 
to be invited to participate in this progcammr\ 

The assessment of the subject panels in respect oi university 
departments considered, was placed before tllr Standing 
Committee on Centres of Advanced Study. The rccom- 
mendations of the Standing Committee were considered 
by the Commission. After approval of the Commission 
specific proposals were invited from the selected depart- 
ments. Ekpert Committees were thereafter appointed t~ 
examine such proposals and final decision including al10- 
cation of funds was made on the basis of the reports of 
such committees." 

11.39. In 1963-64, the Commission approved the establishment of 
26 Centres of Advanced Studv in Science. Humanities and Cjocial 
Sciences. In 1967-68. another 4 centres were establisl.~ed. 

11.40. For the Fourth Five Year Plan, an allocation of Rs. 16 
crores was envisaged by the panel on education, but thc final alloca- 
tion provided was Rs. 8 crores. The actual utilisation was, however, 
Rs. 4.01 mores. 

11.41. The Committee enquired about the reasons for stagnation 
between 1966 and 1972 in this field. The Chairman, U.G.C. stated 
in reply in evidence: 

"I would personally feel that between 1966 and 1970, it might 
have been possible for the  Commission to recognise more 



centres of advanced study, because the idea of departments 
of special assistance came up  only in 1972. Ferhaps, there 
was a lacuna in the programme. Why precisely this hap- 
pened is not clear from the records. I t  is clear that  a 
large number of departments were considered, but when 
the  discussion took place, the Commission was able to 
select only two. Why, the Commission was able to select 
only two and did not find itself in a position to select 
others is not clear." 

11.42. Elaborating further, the Chairman, UGC stated. 

"The UGC reviewed the scheme subsequently. Some of these 
Departments which had been recognised were really out- 
standing departments. I t  was not easy to find in the uni- 
versities departments which were equally good. But there 
were departments which had a good potential, and that is 
why the Commission slightly modified the scheme and 
added to i t  the concept of 'Department of Special Assist- 
ance' and also what may be called 'Departmental Support'. 
The idea was that, in course of time, once these depart- 
ments were brought up and then recognised as Centres of 
A,dvanced Study, then thev 1vould be able to maintain 
standards of equivalent level. Otherwise, if you have two 
or three departments which are recognised as Centres of 
Advanced Study but whose programmes are nc?: of an  
equal standard, it creates difficulties. So, while we accept 
the basic philosophy, we have slightly modified it, and 
the difficulty which was esplained by the Education Secre- 
tary was that  i t  was easy to select initially 2:3 to 2G de- 
partments but later on difficulties kvere encountered. So. 
the scheme was accepted. The entire recomnlendation of 
the Estimates Committee and of the Kothari Commission 
was accepted, but in the light of experience it n-as found 
that it had to be slightly modified: and now it is being ex- 
panded, in that light, very considerably. I would say that 
the basic concern of the Commission has been to imple- 
ment the scheme, but implement it in such a way that 
excellence is maintained all the time." 

He added: 

"I would like to submit that out of 26 centres reiectcd initially, 
19 were found to be excellent in their working. I would 
say that even percentage-wise that does s h o ~  that the 



initial selection was not wrong. The reason why the new 
centres were not added, is that the initial programme took 
some time to get off the ground. In fact, many of these 
centres started working after 3 or 4 years after they had 
been selected. In 1968, four centres were added; and after 
ten years had been completed, a review was made. At 
the time, new procedures were adopted for selecting de- 
partments for special assistance so that the programme 
was being expedited." 

11.43. As pointed out in the Audit paragraph, the work of 25 Cen- 
tres which completed 10 years as Advanced Centres was reviewed 
by an assessment committee appointed by the Commission in 1973-74. 
On the basis of the report of the assessment committee and on the 
advice of the standing committee for this programme, the Commis- 
sion decided in July, 1974 that recogn~tion of 7 centres on which 
Rs. 2.69 crores had been spent in the form of fellowships, scholar- 
ships, teacher fellowships, books, and equipments nvd additional 
staff. may be withdra\vn from 1 April. 1974. 

11.44. The Committee desired to know the precise reasons for 
derecognition of the 7 Centres of Advanced Study. In a written 
note, the Ministry of Education and Social Welfare replied: 

'The  following 7 centres of Advsnced study were derecognised 
with effect from 1 4 1 9 4 :  

These Centres of Advanced Study were dmecognised by the 
Commission on the recommendations of the Standing 
Advisory Committee on the basis of the evaluation reports 
made by the Assessment Committees which pointed out 
that these departments had not adequatelv contributed to 
the objectives of the scheme. This derecognition is con- 
sistent with the basic philosophy of the entire scheme that 
Centres of Advanced Study should continuously deserve 
the title. - .  



'The Centres of Advanced Study were aware of this general 
policy of the Commission. The Centres were also infmm- 
ed in January 1969 vide letter No. F. 5-1/68 (Sc-11) that 
the assistance to be provided is initially for a period of ten 
years from the date of recognition as C.A.S. Further 
assistance would be subject to satisfactory progress and 
assessment of work of the departments. The Centres wme 
further informed in December 1973 that Fellowships/ 
Scholarships for awards for 1974 onwards may be made by 
the centres on the basis of the decision of the Commission 
on the report of the assessment committees which were 
to visit the Centres during that financial year. 

No staff was rendered surplus as a result of derecognition. 
The facilities already created at the  C.A.S. would be avail- 
able to them and also the recurring assistance provided 
earlier would be maintained by the concerned State Gov- 
ernment. This would enable these departments to con- 
tinue their teaching and research activities as usual, even 
though no further assistance would be provided to them 
under the scheme. So the question of staff becoming sur- 
plus does not arise." 

11.45. The Ministry was asked whether considering that there 
a r e  more than 111 universities with several departments for various 
disciplines, the number of effective centres (23) was no: too small 
to have an impact on higher education. The Ministry have in reply 
stated: 

"Out of 105 universities and 10 institutes deemed to be uni- 
versities now functioning 19 universities and one institute 
decmrd to be Universltv are agricultural universities. 
One is Ayurveda University and one is Technological Uni- 
versity. Some Universities have been recentlv establish- 
ed and have no teaching departments. Somr are purely 
affiliating universities with no Post-Graduate Depart- 
ments. 

The number of Universities/Instit~ltions to be considered would 
thus he about 65 only. 

The Commission in August, 1968 accepted the recommenda- 
tions of Standing Advisory Committee on Centres of Ad- 
vanced Study/Department of Special Assistance that while 
it might not be possible and to a certain extent desirable 
to recognise a large number of departments as Centres of 
Advanced Study, it would be worthwhile to provide 



special assistance to selected departments by identifying 
departments which have potentialities to build active 
schools in any particular branch as evidenced by their 
contributions to teaching and research in recent years. 
Thus 26 departments in Sciences, Humanities & Social 
Sciences were included in 1972, under the programme of 
'Special Assistance to selected departments' which is a 
supplementary programme to the existing programme of 
Centres of Advanced Studv. More and more departments 
are being added to this programme as Departments of 
Special Assistance. The total number of Centres of Ad- 
vanced Studv and Departments of Special Assistance is 
large enough to have impact on teachirc and research 
activities in the universities. 

As a result of this new programme, no new C.A.S. has been 
added. Subsequentlv i t  was decided bv the Commission 
that no department could be added as C.A.S. directly but 
it will be assisted as D.S.A. for initial pcr~od of 5 years 
and after evaluation some of them could be rlevated as 
C.A.S." 

11.46. The Commission had decided that assistar~cc under this 
programme in future should be made available 01111. for n period of 
5 years and the State Government/universitv should take over the  
recurring liability after the end of the period as committed expendi- 
ture. The Committee desire to know whether the above dccision 
was likely to lead to d~fficulties for the Centres in maintaining their 
standards and facilities and in making further advance. In  a writ- 
ten note. the Ministrv of Education and Social Welfare replied: 

"The Standing Advisory Committee on Centres of Advanced 
Study/Departments of Special Assistance for scivnce sub- 
jects a t  its meeting held on 8 March, 1977 recommended 
that generally, no department would straightawav be 
recognised to participate as a Centre of Advanwd Study. 
All departments would initiallv participate under the 
Special Assistance Programme for a period of 5 vcnrs and 
their work would be evaluated before the assistance is 
continued either under the Special Assistance Programme 
or they are brought under the Centres of Advanced Study 
Programme. This decision was accepted by the Commis- 
don. Instead of retarding the programme this procedure 
would ensure that only the best departments could be 



selected as  Centres of Advanced Studies based on their 
performance as Departments of Special Assistance. 

This is as per general policy of the Commission to provide 
assistance for a period of five years (Plan period) after 
which the recurring liability is to be taken over by the 
State Government which is applicable to all the Schemes 
implemented by the Commission. This is not likely to lead 
to any difficulty for the Centres/D.S.A. Keeping in view 
the period where the State Government can take over 
such recurring liability, UGC has agreed but in case of 
D.S.A. recognised in April 1972, the UGC assistance would 
continue up to March 1979 and in case of those recognised 
during Fifth Plan up to 1983-84." 

11.47. The Committee desired to have a statement showing the 
cases where the subject panels had recommended t!lat a particular 
department of a college/university may be recognised as a Centre 
for Advanced StudyIDepartment of Special Assistance and the re- 
commendation was rejected by the Standing Advisory Committee, 
together with grounds for rejection. In a written note, the Ministry 
of Education and Social Welfare replied: 

"Out of 33 departments recommended by the various science 
panels only 14 were recommended by the Standing Com- 
mittee for support under the Programme of Special Assis- 
tance. The other departments were recommended for the 
departmental research support." 

The minutes of the Standing Committee at which t h e  above deci- 
sion was taken read as follows: 

"The Standing Committee considered the reccrr~mendat,ons 
made by the different subject panels with regard to de- 
partments to be invited to participate in the Programme 
of Special Assistance (D.S.A.) and Departments uvhich 
may be provided support for major research programme 
(D.S . A .  ) . The Committee also took into acco~~ut  ' he  rela- 
tive strength of the different d e p a r t n ~ e ~ ~ t s ,  the major trust 
areas of teaching and research in the departments concern- 
ed and their value. regional distribution and the obsmva- 
tions made by the Fifth Plan Visiting Committet?~ as well 
as the normal assistance available to thcse departments 
under the Fifth Plan Developnent Progrsrnme. On the 
basis of the discussions the Standing Committee recom- 



mended that the following departments may be invited to 
participate in the Programme of Special Assistance to 
Selected Departments." 

11.48. The Advisory Committee for the Centres of Advanced 
StudiesjDepartments of Special Assistance in Huma~i t i es  and Social 
Sciences is stated to have not favoured sending any Visiting Com- 
mittees to the following university departments which were recom- 
mended by the various panels in the Humanities and Social Sciences 
to ascertain their suitability for participation in the programme: 

11.49. The Standing Committee, also. keeping in view of the re- 
,commendations of the Panels recommended that departments sup- 
port for major research programme to be undertaken may be given 
t o  19 Departments. I t  was stated in the relevant Minutes of the 
Standing Committee: 

"Additional Departments for departmental support could be 
considered on the basis of recommendations to be made by 
the panel keeping in view that the total n~trnber of depart- 
ments in this category would not be more than 5 in any 
subject and would not be bevond 30-35 in all Science sub- 
jects during the current Plan period." 

11.50. The Committee desired to have information about cases 
wherein the Standing Advisory Committee had recommended necog- 
nition to a particular department as a Centre of Advanced Study 
or Department of Special Assistance; but its recommendations were 
rejected by the Commission. In that case the ground thewfor, duly 
supported bv relevant extracts from the minutes of the sitting of the 



UGC were to be furnished. In  a written note, the Ministry of Edu- 
cation and Social Welfare replied: 

"The Standing Advisory Committee recommends departments 
to be considered for inclusion in the programme of Special 
Assistance to selected departments. These recommenda- 
tions are accepted by the Commission and expert commit  
tees are constituted to visit these departments. In follow- 
ing cases, these expert committees on the basis of their 
visit and examination report etc. did not recommend the 
departments under the Special Assistance Programme: 

(i) Andhra University . . Zoology Department (1971-72) 

(ii) Rajasthan University . . Physics Department (1977-78) 

This was given Departments research support as recommend- 
ed by the Committee. 

The reports of these expert committees were accepted by the 
Commission." 

11.51. The Conmittee find that the Education Cummission in 
their report (1%6), considering the value of the Centres of Advanced 
Study, found it necessary "to strengthen and expand thc UGC pro- 
gramme of the establishment of Centres of Advanced Study". It 
recommended fifty such Centres over the next five to ten years. I t  
a 1 ~  recon~mended that the scheme should be extended to areas 
which were till then not covered in the scheme. nan~cly,  Agriculture, 
Engineering, Medicine and Modern Indian Languages. The schema 
as implemented by the YGC, however. actually got reduced to "re- 
cognition" of university depsrtnwnts on the basis of a "comparative 
evnluation of achievements, facilities, potential, merits of plan of 
work of the departments". In the process of initial selection of uni- 
versitv departments for evaluation, the universities tl~emselves had 
no hand as no applications were invited. The evaluation done by 
the respective Subject Panels was placed before a Standing Com- 
mittee whose rccomnlendations were considered by the Commission. 
After approval of the Commission, specific proposals were invited 
from the selected departments. Expert committees were themafter 
appointed to examine such proposals and final decision including 
allocation of funds, was made on the basis of the reports of such 
committees. In  the wake of these involved procedures and the 
several tiers of assessments providing ample scope for subjective 
consitleratlons, it is hardly surprising that no new Centre of Advane- 
ed Study could be 'recognised' after lw and the number of such 
438 LS-15 



Centres remained pegged a t  30 and with the withdrawal of recogni- 
tion in 7 cases with effect from April, 1974, it came down to 23. -. 

11.52. The Committee also find that although in August 1968 the 
Comniission had accepted the recommendation of the Standing 
Advisory Committee to replace the scheme of Centres of Advanced 
Study by a scheme of special assistance to selected departments 
having "potentialities to build active schools in a particular branch", 
no action was taken in pursuance of this decision until 1972 when 
concrete action to recognise 26 Departments as Departments of 
Special Assistance was taken. This in action to rerognise any new 
Department as Centre of Advanced Study aad delayed action in re- 
cognising departments of special assistance resulted in the utilisation 
of only Rs. 4 crores out of an allocation of Rs. 8 crores for the Fourth 
Plan period. In  1977, the scheme under went a further modifica- 
tion in that not all the departments recommended by th? Panels for 
recognition as Departments of Special Assistance were recognised as 
~ u c h :  some of the departments were rwommended for "research 
support only". Thus under the original scheme of Centres of Ad- 
vanced Study, apart from the Centres of Advanced Studv, two more 
categories of departments have heen included, n-rmely, Departments 
of Special Assistance and departments eligible for re'iearch support. 

11.S. The Committee have not been furnished the precise 
reasons why the Standing Advisory Committee for Centrc; of Ad- 
\,anced Study recommended in 1968 that "while it mifht not he pos- 
sible and to a certain extent desirable. to recopnisc a largy number 
of departments as Centres of Advanced Study. i t  wonld be worth- 
while to provide special assistance to se lec td  departments hv identi- 
fying departments which have potentialities to build active s r h o o l ~  
in a n r  particular branch as evidenced hv their conirihntions to 
teaching and research in recent years." The consideratiot~c; on which 
the Commission accepted this recommendation of the Standing Ad- 
visarv Committee in August 1968 have also not been furnished to the 
Committee Similarly, it is not known why the Standing Committm 
recommended (and the Commission approved) that ont of 33 depart- 
ments recommended hv the various Science Panels. onlv 1 4  he re- 
coenised for support under th.r programme of Special Assistance and 
19 might he considered for departmental research ol~pport 

1154. The Committee are thus unahle to appreciate the distinc- 
tion made as between the different departments for the purposes 
of grant under the  scheme, particularly when the Cnmmission h w  
bee* unable to utilist the funds earmarked far the programme. as 
baa h a p p e d  during the Fourth Plan. The Committee recommend 



that the Commission should give a fresh look to the existing scheme 
in operation to see whether the creation of three distinct categories 
of departments eligible for various lcvels of grants from the UGC 
is conducive to the purposes of the scheme for Centres of A d v a n d  
Study as originally envisaged, and commended by the Education 
Commission. 

11.55. The Committee have been told during evidence that the 
origirral allocation of Rs. 16 crores in the Fourth Plan for the scheme 
of Centres of Advanced Study was arrived at on the hasis of a grant 
of Its. 2(1--25 lakhs per Centre for the number of Centres assumed 
'rouglrly'. No explanation was offercd for arriving at the final allo- 
cation of Rs. 8 crores for th'e scheme. As  regards the shortfall in 
utilisation of funds to the extent of 50 per cent it was stated during 
evitlence that it was "mainly due to the fact that no new Centres 
came up in the Fourth Plan". The Committee h a w  elsewhere in 
the report already commented upon the ad hoc manner in which 
allocations for new schemes have been made during the Fourth Plan 
pvriod. The Committee would like to point out this as another 
instance of had planning-financial as wall ss physical-hy the Com- 
mission. 

( c )  College Science Inrl1roz.ement Programme 

Audit Paragraph: 

11.56. The  College Science Jmprov~.ment  Programme was initiated 
by the Con~mission in 1970-71 t c  accelerate the development of 
science capabilities of ;)rcdorninantly undergraduate colleges. In  
order to improve the tange c , f  undergraduate eduaction in the scienc- 
es and expand opportunit~es for undergraduates to pursue useful 
scientific careers, the  project aimed at  beneficial effects on teachers 
and students. subject mlrttt,r and methods of instruct i~,n.  syllabi. CUI-- 

ricula and individual courses, facilities. equipments ~vorkshop.  library 
and teaching materials. The Proqramme was taken up  at  two 
lelfels: - 

( I )  In selected coller~cs to includr the entire s;.!cnce factllty: 
and  

(ii) Uni\.rrsity 1,c~:idc~rship Proju ' t  in an!. o w  sciencc subject 
in all the collrge.; nfiliated to a uni\xmily. 

I1  . l r ' i .  During 1970-71 to 1974-75 the Commission rrlenscd grants  
of Rs. 207.68 lakhs to 111 ~ ~ o l l c g e s  nfiliated to 1'2 uni\.trsit.es under 
item ( i j  above. 

11.58. Seventynlnc colleges which star!ed their act ivi t~es uptn 
1971-72 relating to item ( i )  above Were to complete their first phase 



of the programme by March 1975 and were to be visited by regional 
committees for proper appraisal of the work done. The regional 
committees, however, had visited only 14 of these colleges in the 
west and north regions between July and November 1974. The 
Comnlission had not constituted any committee to visit the remain- 
ing 65 colleges. It, however, approved follow-up proposals relating 
to 28 out of the 65 colleges a t  a cost of Rs. 51.25 lakhs and grants 
released on this account amounted to Rs. 9.68 lakhs upto September 
1976. 

11.59. According to reports received by the Commission, 45 col- 
leges could not complete the first phase of programme till Septem- 
ber 1976; extension for completing the first phase of programme 
was given from time to time to these colleges. 

7 

11.60. In respect of six colleges to whom grants of Rs. 13.45 lakhs 
were released in the first phase, the Commission decided not to pro- 
vide anv further grant for the second phase on the ground that their 
implementation of the programme was not satisfactory. 

11.61. In regard to the University Leadership Project referred 
to at item (ii) above. till March, 1975, 25 departments relating to 14 
universities were selected for participation in the programme. For 
the Fifth Five Year Plan the Commission had decided that every 
university which had more than 20 affiliated colleges providing 
undergraduate studies be invited to take up a University Leader- 
ship Project in each of the major subjects where it had strong viable 
departments. Nevertheless. till March 1976, no new department was 
brouqht under the purview of the project. During 1970-71 to 1974- 
75 the Commission released grants of Rs. 93.50 lakhs fm implemen- 
tation of t l ~ e  Leadership Project. 

11.62. A test check in Audit of the grants for the University 
Leadership Project disclosed that the Commission was releasing on 
account grtmts without taking into consideration progress of expendi- 
ture and/or large scale unutilised funds. 

A few mch cases are indicated below:- 

Date Arnouut in 
lakhq d 
Rurxvl - - - - - . - - ----- - - - 

I 2 9 4 5 - . - - . - - . - - - - -- -- . - --- -- - 
A Mathematics . July 1970 o. to Against the grant o f h . ~ .  p lrkhr 

n l e w d  upto March rgtr 

-v r,. 

A u w t  1970 0' 40 - - 



Novrnt t~r  1970 1' 20 Expenditure incurred waa Ib. 
0.67 lakh. 

November 1971 2. M) Further, grants amounting to 
Rs. 2.80 lakh, were paid dining 

March 1972 0.80 1971-72withoutobtainingtbe 
progres of expenditure; the 
university already had 
unspent ba!ancc of Rs. 1.03 
lakhs as on 31st March, 1971. 

B Mathematia . January 1971 o. 80 The flow of expenditure was Rs. 
0 .12  lakh and RI. 1.15 lakh 

January 1972 0.80 during rg70-71 and 1971-72 
re~pectively. Thc progrecr of 

March 1972 0.40 expenditure as such did not 
warrant rcleaac of grant am- 
ounting to Rs. o - p  lakln in 
March, 1972. 

C Physia June 1974 2.50  The p~ of expendituurc waa 
not received till September, 

February 1976 1. 50 1976. Ncvcrthelm the 
second instalmmt of the p a n t  
of Rs. 1-50 lakh was m l c a d  
in February, 1976. 

June 1974 1.00 The Univasity spent Rs. 1.19 
la& upto July 1975 when the 

November 1974 o. 50 unspent balance amounted to 
Rn. o. 81 laldu. Grants am- 

,Julie 1975 . o. 50 ounting to Rs. I ,W lakh 
and Rs. o. 50 lakh were re- 

Octohcr ICJ~:' ,  I . ro  mlcavd in October 1975 and 
J d y  1976 mpectively without 

July 1976 . o. 50 obtaining any furtha progras 
of expcnc'iture. 

E Botany . Scpternher 1.  50 After incurrinq expenrliturc of 
1977 RY. 0.61 lakh the U n i d t y  

April 1976 0. 50 hdd w t balance of Rs. 
1.42 x on I t  u,r 

July 1976 3.00 1975. Theunivmity i n m d  
furtha expenditure of Rs. 
1.25 lakh leaving unspent 
balance of Rs. 0.67 lakh u on 
Ma+, 196 .  The Corn- 
muslon, bowwa, r e l e ~ s  d an- 
other imtalment of grant 
amounting to R3. 3 . m  hkh 
in July 1976 without obtaining 
thr pru- of expendim after 
March rg@. 

11.63. A review of the performance of some of the universities 
under the hademhip Project as per progress reports, materials 
given to expert committee, etc. revealed the following position: 



11.64. In  one university, the committee appointed by the Com- 
mission noted in 1974 that most of the colleges were starved for lack 
oi basic equipments and library facilities. Still the university spent 
only a sum of Rs. 2.76 lakhs fer the purpose agamst an allocation of 
Rs. 6 iakhs. In another university, out of an alloratjon of Rs. 3 
lakhs for books and equipment, only Rs. 0.47 lakh were spent and 
no affiliated college was rende:ed any assistanx under the scheme. 

[Paragraps 48 of the Report of the Comptroller m i l  Auditor 
General of India f:jr the year 1975-76. Union Government 

(civil), pp. 231-2331 

11.63. The College Science Improvement Programme was iniktted 
by the Commission in 1970-71 to accelerate the developlnent of 
science capabilities of p r e d ~ n l i n a n t l ~  undergraduate colleges. Th:. 
programme was taken up  at two levels:- 

(i) In selected colleges to include the entire science faculty; 
and 

(ii) University Leadership Frcject In any one S c i ~ n c e  subject 
in all the collcges affiliated to a univtlr~ity. 

( i )  Programme for Selected Colleges 

11.66. I; is pointed out in the Audi Paragraph that 71) colleges 
which started their activities up to 1971-72 relating to item ( i )  
above were :n cc,mplete their fir~t phcse o f  ;hc  programme b). Aiarch 
1975 and were to be visited by rr,gir~nsl committees for psopcr ap- 
praisal of the work done. The rcs~:'onal committees, howc!\.t.r, had 
\-isited only 14 of these colleges in .he  west and north rer:ions bet- . 

ween July and November. 1974. The Commission had not constitut- 
,,XI any committee to visit the remaining 65 colleges. I t ,  ho\vever, 
approved follow-up proposals rel;'jng LO 28 ou t  of the 6 5  colleges 
at a cost of Rs. 51.25 lakhs and gran's released on this  account 
amounted to Rs. 9.68 lakhs upto S~ptenlber .  197(i. 

11.67. The Committee desired tcr know the  reason why no corn- 
mi~tees had been constituted to visit the renmning 65 colleges. The 
Ci~i l rman,  UGC, informed the Committee during evidence: 

"The difEcultics are two. Firstly, in all committees, we have 
to send an offier of the Commission. The C,omnaission had 
serious shortage of staff. We have not been able to sup- 
plement partly because the stalf Inspection Unit has been 
a t  work. Second difficulty is that Committees consist of 
experts on the subject whb are generally drawn from uni- 



versities. Sometimes academics are not free and the work 
of committees gets delayed. As far as College Improve- 
ment Programmes were concerned, it was decided that we 
would assess the work of these colleges after they have 
worked the scheme for three years on the basis of the 
reports received. These rep: rts from colleges, soon after 
their rece~pt,  were carefully checked by experts and, it was 
on that basis. that the programme was continued. I t  was 
also decided that ingpeciion would be a continuous pro- 
cess, not somethmg which would take place only at the 
end of the scheme." 

The Vice-chairman, UGC, stated: 

"I would like to mention that these committees have been 
constitulcd. Rut, somehow, due to &fficulties- - - n ~ a y  be. 
the members of the visiiing team have not come to an 
agreement about the date or mav be. there rnav be some 
other reason for it-I do not know why the visits cild nor 
take place. A: that time, for the Southern Region, I was 
one of the Members ~f the Comrnit,tee and I was in cor- 
respondence with the Chairman to fix a date for tne pula- 
pose. So. the committee have been constituted. Thai 
is true. I say this because I was one nf  the members of 
the Committee at that time." 

11.68. In thls ccntext. the Secretary, UGC stated in evidence: 

"We did not constitute the Commit!ees for  all ihc regions " 

I-ie added: 

"The point is this. This is a quality scheme which has to be 
rev iewd and is quite different from the normal inspec- 
tion of a college which a University does. We ha\.e set 
1 lakh per year subject to a maximum of Rs. 3 lnkhs for 
each college. The review would have two aspects. One 
is if the college is not doing well. then we have to guide 
them. Another is whether it should be allowed to go 
to the second phase or not after three years. .-Is you 
had mentioned, some of the colleges which had co:nl;let- 
ed three years and which had not fully utilised, they 
had been allcwed to continue. The review is actually to be 
made before going to the second phase to help the col- 
leges to develop during the course of implementation. I 
have already expressed regret that we have not consti- 



tuted committees for all the regions. Ilt does not mean 
that the colleges which have noO been allowed to go to 
the second phase did not utilise the money in a proper 
way. They were doing it. In any case, we could no't 
have withdrawn Rs. 3 lakhs from them and this review 
could only help them to improve. That is the only lacuna 
which has been left out. Learning from this, the stand- 
ing Committee has now suggested that there should be 
State-level Committees." 

11.69. According to Audit Parzgraph, on the badis of reports 
received by ,the Commission, 45 colleges could not complete the 
first phase of programme till September 1976; extension for com- 
pleting the k t  phase of programnle was given from time to time 
to these colleges. 

11.70. Asked what were the difficulties generally pointed out by 
45 colleges in compleiing the first phase of the programme involv- 
ing the entire science faculty, the Ministry of Education and Social 
Welfare have, in a written note, replied: 

"The College Science Improvement Programme was initially 
approved for a period of 3 years but some of the colleges 
were unable to complete the fimt phase within this period 
and some of the &fficdties experienced by the colleges 
are given below: - 

(i) In case of Government Colleges there was a delay in 
getiing appropriate financial sanc5ion from the State 
Government for utilising the funds placed at the dis- 
posal of the college. 

(ii) Some of the colleges experienced difficulty in getting 
the equipment in time after placing the orders. 

(iii) Since this programme was a new programme in initial 
stages the colleges took time to chalk out the pro- 
gramnes and implement it as per guidelines given by 
the Commission." 

(ii) University Leadership Project 

11.71. In regard to the University Leadership Project till March 
1975, 25 departmenta relating to 14 universities were selected for 
participation in the programme. For the R f t h  Five Year Plan 
the Commission had decided that every univemity which had more 
than 20 affiliated colleges providing under graduate studies be in- 



vited lo take up a University Leadership Project in sach of the 
major subjects whe* it had Brtrong vlable departments. Never- 
theless, till March 1976, no new department wds brought under rhe 
pruview of the project. During 19$!)-71 to 1974-75 the Commission 
released grants of Rs. 93.50 lakhs for implementation of the Leader- 
ship Project. In 1975-76 i t  rose to Rs. 45.10 lakhs and in 1976-77 to 
Rs. 6G.13 lakhs. 

11.72 The test check by Audit of the grants for the University 
Leadership Project disclosed that the Commission was releasing 
"on account" grants without taking into consideration progress of 
expenditure and/or large scale unutllised funds. 

11.73. -4 &view of the performance of some of the universities 
under the Leadership Project as per progress reports, matcrlal given 

expert commitlee etc. revealed the following position: 

Year 

h. Ks. 



11.74. Asked to indicate whether m v  watch was beinq kept over 
the progress of expend~ture and or lerge-scale unu tilisel funds, ' he  
Secretary. UGC stated in evidmce: 

"We do get the progress repcr!. Sometimes in the progress 
report, the actual expenditure shown is slightly less. The 
head of the department is keen to send the progress re- 
port as soon as possible and it would gve :he information 
relating to the progress of the work done It happens 
that by the time th? bills zre passed there is a ciifference 
in the figure and the actual expenditure Incurred can 
nc\.er be more than what has heen actually mentioned in 
the report. Sometimes a considerable sum has been in- 
curred for which there is 110 proper deblt. T h ~ s  1; a conti- 
nuing ptctess and slnce this grant is for three years, 
e w r y  amoun! is taken care of. We make sure that there 
would not be any misappropriation of these funds." 

11.75. The Audit para points cut  that  in Punjah University the 
Committee appointed by the Commission noted in 1974 that most of 
the colleges were starved for lack of basic equipment anci library 
facilities. Still the University spent only a sum of Rs. 2.76 lakhs 
for the purpose against an allocation of Rs. 6 lakhs. A~skcd about 
the manner in which the university spent Rs. 2.76 lakhs if basic 
needs like equipments, library facilities, were not provided, the 



Ministry or Education and Social M7elfare inter alia in a written 
note stated: 

"Against the provision of Rs 6 lakhs to Punjab University 
under College Sciene Improvement Programme- -Univer- 
sity Leadership Programme in Chemistry for the improve- 
ment o,f labora&ory and library facilities in the under- 
graduate science colleges afFiliated to Punjab University, 
the sum of Rs. 2.76, lckhs were utilised in the following 
manner: 

The remarks of the committee that  colleges were served for 
lack of basic equipment and chemicals rela:? to gene- 
ral facilities which should be available with the college 
and not relate to the equipment etc. which was to be 
supplied under COSIP. The colleges could s w k  UGC 
a.ssis?ance for building up their equipment facilities 
under general assistance nropamme. The qrant under 
COSIP is mainly for such equipment as ma!: he requir- 
ed for introduction of new experiments/demonstrator 
aids etc. developed b ~ .  the ULP." 

11.76. 'The latest position regal ding the imp1emen:ation of ?he 
scheme is as follows: 

( i )  Number of uni\.ersity departments implementing the 5rst 
phase-- 35. . . 

iii) Number of university departments implementing the f d -  
low-up programme-1 1. 

t i )  Colleges implemen~ing the first phase--149. 

(ii) Colleges implementing the follow-up programme-35. 

11.77. The Committee desired to know whether any appraisal of 
the efktiveness of the programme was carried out and. I£ so, ~ v i t h  
what result. In a written note. the Ministry of Education and 
Social Welfare have iltter nlia stated: 

"The appraisal of the effectiveness of the College Science Im- 
provement Programme has been made from time 'o time 
by way d the following methods: 



1. Standing Committee on College Science Improvement Programme. 

The Standing Committee which comist of the COSIP/ULP 
Coordinators and also some college Principals, meets 
from 'time to time and appraises the progress made in 
the various aspects of imjplementation of the project. 
The Standing Commi!tee has had seven meetings so fa. 
The dates of the meetings are given below: 

Date of tlir Constitution of 1st 
Starding Conimittcr 

Uatr of the rnrcting of 1st 
Standing Chn~mittcr 

13-3-1976 . . 4-lo-1976 First n ~ r r t i t ~ g  
8/g-g- I 977 Second hlectlng -- - . - - -- - 

2. Regional College Science Improvement Programme Committees 

Regional COSIP Committees were appointed to visit COSIP 
Colleges in the northern, southern and western regions to 
evaluate the work done and suggest follow-up activities/ 
prog.rammes. The Northern regional committee visited 5 
colleges and the Western regional committee 6 colleges. 

3. Regional Conference on COSIP 

4 Regional conferences were organised in 1977 to (i) Exchange 
of experience in implementation of the COSIP/ULP and 
selected colleges programmes in the region and ,evaluate 
the progress made in improvement of under-graduate 
science education (ii) assess progress made by COSLP 
colleges towards ~ u t o n 0 . m ~  (iii) help future participant 

colleges to prepare appropriate proposals and (iv) plan 
for future COSIP effectively. The places and dates of 
conferences are given in Annexure-16*. This was followed 
by a meeting of the Standing Committee to make a com- 
prehensive review of the conference and its recommenda- 
tions were accepted by the Commission in November, 
1977." 

I _ _ C _ _ _ _ _ _ _ . I C _ _ _ _ . _ _ _ - _ "  

*Not reproduced. 



11.78. The Committee note that the College Science Improvemmt 
Programme initiated by tho UGC in 1970-71, was taken up at two 
levels: (1) in selected colleges to imprbve the entire science faculty; 
and (2) university leadership projects in any one science subject in 
all the colleges affiliated to a university. The Committee find that in 
respect of the scheme at (1) above, the progress has been un-impres- 
she.  The scheme was to be implemented in phases and the first phase 
was to end after three years of the launching of the scheme. 
There were, however, as many as 45 colleges which could not 
complete the first phase of the programme till September, 1976 
and extensions were being granted to them from time ta time. The 
Committee recommend that the difficulties of the colleges in com- 
pleting the first phase of the programme should be considered by the 
Commission and ways and means shauld be found to get over them. 

11.79. The Committee also find that 79 colleges which started their 
activities upto 1971-72 were to complete their first phase af the pro- 
gramme by March, 1975 and were to be visited by Regional Commit- 
tees for proper appraisal of the work done. The Regional Committees 
had, however, vicited only 14 of these colleges in the West and North 
Regions between July and September, 1974. The Conlmission had 
not constituted any Committee to visit the remaining 65 colleges. It 
was revealed during evidence that the Commission was not able to 
set up Committees for proper appraisal of the work done by these 65 
colleges because of "serious shortage of staff" and that it was decided 
to assess the work of these colleges on the basis of progress reports 
received from collegcc. The Conimittee feel that the Commission 
should have made adequate timely preparations for co~lstituting the 
requisite Regional Committees provided for in the scheme. If the 
assessment was to be made on thc hasis of reports. the original 
scheme should not have for the colleges bei~lg visited by 
the Regional Committees for  aswssment of work done under the 
scheme. 

The Committee have been further infornied during evidence that 
"the Standing Coninlittee have now suggested that there should be 
State level Committees". The Committee recommend that the me- 
thod and machinery for assessment of work done by colleges under 
the scheme should be clearly laid down 011 the basis of experience 
and it should be stricly adhered to. 

11.80. In regard to the University Leadership Project the Com- 
mittee observe that after initial selection, till March. 1975, of 25 
Departments relating to 14 universities no new department 
was brought under its purview till March 1976. However. 
against the total releases of Rs. 93.50 lakhs during 1970-71 to 
1874-75, a sum of Rs. 45.10 lakhs in 1975-76 was released for the im- 



plementation of the Project. Further, the Audit test check reveals 
instances of release of "on account" grant without taking into 
account progress of expenditure and:or large unutilised funds. The 
Committee emphasise that this quality improvement programme 
should be given adequate attention and its progress accelerated. 

11.81. The Committee hope that great financial prudence would be 
obsereved in releasing "on account" grants for implementing this 
scheme in future. 

(d) Basic Research Work for Industrial Development 

Audit Paragmph: 

11.81. A sum of Rs. 45 lakhs was provided for a scheme of Basic 
Research for Industrial Developmeni. An expert committee was np- 
pointed by the Commission in May 1971 to consider the question of 
collaboration and inter-linking of universities. research and develop- 
ment laboratories and industry. The Commitlee recommendcd (hIay- 
June  1971) the implementation of a few projects as pilot projects for 
achieving this collaboration. The projects were proposed to bc 
undertaken jointly by the National Physical Laboratory, Indian 
Institute of Technology. New Delhi. Indian Institute of Science, 
Bangalore. University of Madras. Associate Instrument Manufac- 
:urers, New Delhi and Shriram Institute of Industrial Research. New 
Delhi. Proposals were stated to be at the formulation stage even 
a t  the time the Commission submitted its appraisal on Fourth Five 
Year Plan to the Government Planning Commission (October 197.4). 

[Paragraph 48 of the Report of the Comptroller & Auditor Gcwral  
of India for the year 1'175-76. Union Gn\,ernment (Civi!) 

2.p "3-2343 

11.82. The Audit Paragraph has polntcd out that wroposnls under 
the Scheme of 'Bas~c Research W r k  for Industrial Development' were 
a t  formulation stage even at the time the Commission submitted its 
appraisal on Fourth Five Year Plan in October, 1974. Asked whe- 
ther these proposals had since been finalised, the Vice-chairman. 
UGC. s?ated in evidence: 

"Many of the projects that have heen considered by the Ex- 
pert Commit!ee appointed t y  the Comm~ssion 17 &!a?. 1971 
were approved and t h y  were in operation. I may give 
a few examples of such collaborative projects, such as, the 
mini-computer project at  the Jadavpur University, the 
liquifying project at  the Delhi Universitv in Collaboration 
with the N.P.L.. etc. Recently, about a year and a half 



ago, there was a collaborative project between four uni- 
versities on the  bubble-chamber work. This is a process 
which is going on continuously. I t  is not a work which 
will be done a t  one time. On the advice of the Science 
Research Council, the expert panels on the various science 
subjects have been formed to identify the projects of 
industrial relevance and to encourage them. One of the 
abjectives is to see that a t  least one-third of our finance 
for research work is utilised for this purpose." 

11.83. The Ministry of Education and Social Welfare have infor- 
med the Committee subsequently in a written note as  under: 

".. .l'vlany other projects to be considered under this scheme 
did not materialise till March 1974 as a n u m k r  of commit- 
tees working on individaal projects for bringin? about 
callaboration between u i~ i~~ers i t i e s ,  national laboratories 
and use for industries still to finallse Ihe;:. suggestion 
in this regard. 

A sum of Rs, 45 lakhs had been provided for :his programme. 
No Specific scheme was sanctioned by the Cor:m~ission 
to universities or laboratories in this connectio:~. in the 
Fourth Five Year Plan. In the appraisal documeni a figure 
of Rs. 40 lakhs having been spent on the pre~ara:ory steps 
on this scheme by in&vidual universities has oeen estima- 
ted. Hoivever, there has not been any direct expenditure 
by the Commission on thi!: programme. 

In addition to  !his. number of major and minor research pro- 
jects have been appr. ved hy the Commission which will 
bring ou: results that could k further used for industrial 
developmcnt. 

Subsequently since 1974 n larce numbel of malor research 
prolects inc lud in~  a considerable ~ t l rnbcr  of them with 
R&D \.slue and anp l i c . l t~~?  potential have bee)) approved 
on the recomrrendatmn of Sc~ence Panels" 

11.84. The Counc~l of Scien'ific lndustrial Resew-ch was also 
concerned with b a w  research leadlng to application. Asked what 
safeguards are taken to avold duplication of rescarch efforts, the 
Vice-chairman, UGC, stated n reply n cvidence 

"All the CSIR's laboratories are suppc;sed to concentrate on 
basic research which has some application to lndustry or 



otherwise. That is the object of all the laboratories of 
the CSIR. They have got various objectives like import 
substitution but not basic research for its own sake; it 
is not pursued in the national laboratories. I t  is done in 
the universities, science departments, arts and humanity." 

He added: 

"I don't think that there is lnuch of duplication of the work 
that is done by the universities scientists and the national 
laborataries scient'sts. As I have already mentioned, most 
of the miversities' research work is basic research in order 
to advance the frontie~s of kntwledge and leading to HRrD. 
It is the desirc of the Commission that there should be 
collaboration between the CSIR national laboratories and 
the ~n i \~ers i t i e s  in order to  utilisc the talent optimally and 
in fact that is the very idea of the collaboration between 
the universities and the national laboratories because the 
facilities in the national laborator~es are good for applied 
work. T!ie basic work is cionc in $he Universities and the 
reason f,.r this collaboration tn be undertaken is that the 
t a l ~ r l t  i~ ' I  ) ' +  the placcs should he util~sed in an o p t m a 1  
fashion." 

11 85. The Committee regret that the scheme of 'Basic Research 
Work for Industrial Development' conceived in May 1971 did not 
materirlise till M.,rch 1974 as a number of Committees working on 
individual projer ts for bringing ahout collaboration between 
Universities. National Lihoratorie~ and industries could not finalise 
their suggestion in this regard. I t  is, however, heartening that 
subsequent to 1974, a number af major research ~ r o j e c t s  includ- 
ing a considerable number with research and development value and 
application potential have been launched on the recommendations of 
Science Panels of the Commission. 

hi 
(e)  Teacher and Adult Education Programme 

Audit Paragraph: 

11.86. Against an  allocation of Rs 50 l a k h ~  for this scheme during 
the  Foull'k? Plan period the actual expenditure was Rs. 2 lakhs. For 
the Fifth Plan grants :mountinq to Rs. 6.42 lakhs were released by 
the Commission in 1974-75 and 1975-76. A Committee appointed in 
October 1969 by the Commission fctr implementing the scheme had 



made  its recomrnendalion in June 1970. In May 1971 the Commis- 
s ion  decided the pattern of assistance as 75 per cent from the Com- 
mission and 25 per cent from the State Government, sihject to a 
ceiling of Rs. 3 lakhs during Fourth Plan. Thereafter, the schemes 
w w e  to be continued by the universities with assistance from the 
S t a t e  Governments, For want of assurance of future assistance from 
the  States, only a few universities and that too where the scheme 
was already in operation In some form or o t h e ~ ,  came forward for 
implementing the scheme. In August 1973, however, i t  was decided 
that assistance by the Commission would be continued in Fifth Plan 
as  well. 

[Paragaph 48 of the Report c?f the Comptroller and .Auditor 
General of India for the year 1975-763 Znion 

Government (Civil) P. 240) 

(i) Teachel Education 

11.87. As stated in the Audit Paragraph. against the allocation of 
Rs. 3.50 crores, (subsequently raised to Rs, 4 crores) for Teacher 
Education during the Fourth Plan the actual utilisation was only 
Rs. 1.18 crores leaving a spill-over of about Rs. 2.5 crores Asked to 
indicate the reasons for such a wide disparity between the estimates 
and actual expenditure and whether there was proper monitoring of 
the programme, the Secretary. UGC, stated in replv during evidence: 

"As we have mentioned in the final Fourth PIan Appraisal, it 
takes time to visit the univetsities and give the reports. 
The universities halve to consult the State Governments to 
treat the recurring liability as a committed expend!ture 
after the Commission's assistance is received. This time- 
lag occurs. Since in other cases the education is conti- 
nuous process. it does  no^ affect so much. The teacher 
education was taken up on a big way in the Fourth Plan. 
Of cour.se. we have been doing it. But it is a normal 
activity of the university and, therefore, such a thing will 
not happen." 

<(ii) Adult  Education 

11.88. Similarly against an allocation of Rs. 50 lakhs esrmarked for 
Adult Education programmes during the Fourth Plan p e r i d .  the 
actual expenditure Ivas only Rs. 2 lakhs. 

1189. Asked to indicate the reasons for such low expenditure on 
this impwtant programme of adult and continuing education, the 
Ministry have in a written note ststed: 
438 LS-16, 



''The expenditure on the implementation of the programme of 
adult and Continuing Education in the Universities has, 
been rather low for the following reasons. 

(a) The first important step in the implementation of the Adult 
and Continuing Education Programme was the formulation 
of the  guidelines. This took considerable time as various- 
aspects of the programme viz., academic, financial, training 
of personnel etc., have to be looked into and the U.G.C. 
desired to have the advice of experts in the field of adult 
education. I t  was necessary that a good deal of thought 
and attention should go into the formulation of the guide- 
lines as on this would have depended the success of t h e  
programme. 

(b) The involvement of universities has also not been as easy 
task. Traditionally, universities have been concerned with 
teaching and research and the estension of knowledge to 
the community is a new dimension. The Commission 
organized a number of conferences and seminars in order 
that the universit [es may be invo?ved in this programme 
and also in order that they may have a better appreciation 
of the objectives of the schemes. 

(c) In view of the fsct that the scheme was implemented 
towards the end of the Fourth Plan. universities desired 
that the period of assistance be extended u p  to the end of 
the Fifth Plan Period. Consideration of this took some- 
time. 

(d) Universities had to obtain the concurrence of the State 
Governments either for the matching contribution or for 
maintenance of facilities at the end of the period of UGC 
assistance. In a number of cases, the State Governments 
have been slow to respond. 

(e) Universities have also to elicit the co-operation and 
involvment of their faculty as also the right kind of 
response farom the community. 

( f )  In order to make the programme effective, universities 
were advised to first ascertain the needs of the community. 
A survey of needs necessarily takes time. 

(g) I t  is not the main objective of the Commission to achieve, 
the financial targets alone, the main objective is the proper 
utilisation of the ,funds placed a t  the disposal of the Com- 
mission. 



235 - 11.90. According to the  Audit Paragraph, for Adult Educatmn 
Programmes, during the Fifth Plan, grants amounting to Rs. 6.42 
lakhs were released by the  Commission in 1974-75 and 1975-76. The 
Commitee desired to know the  quantum of allocation and actual ex- 
penditure on adult education programmes during the Fifh Five Year 
Plan "p to 197877. The Ministry of Education stated in reply in 
evidence: 

"No separate provision was made for adult education and con- 
tinuing education as it had been included as one of the 
programmes under the miscellaneous scheme for which 
a total provision of Rs. 1.00 crores was made within the- 
overall outlay of Rs. 210.00 crores, which has been r e d u c d  
to Rs. 178.76 crores. 

The expenditure incurred during 1974-75. 1975-76 and 1976-7'1 
is as below: 

1974-75 Rs. 2.72 lakhs. 
1975-76 Rs. 3.70 lakhs 
1976-77 Ks. 0.60 labhs" 

11."1. Considering that a qood n~ twbcr  of universities are no t  
pnl.ticip:tting in the programnie. &he Committee enquired whetlwr 
ccntinunnce of  the scheme \vou!d havc  the desird result i n  a tvrittcn 
note, the Ministry stated in reply: 

"The Commission is not giving low priority to the programme 
of adult education durinq the Fifth Plan Period. In fact, 
the profitamme of adult education .s belng treated as a 
national programme and there IS no constraint of the pro- 
\?ision of funds for the purp:sc during the plan period. 

21 Universities including institutions deemed to be universities 
are presently participatinq in the scheme of continuing 
education. This is considered to be very enrouragmg. 
The impact of the progranme depends not sc, much on tne 
number of universities pur!icipat,ing in the progranirn..: but  
on the quality of the programme, survey of community 
needs and the involvement of the academic community and  
the response o f  the cornmunit\. a t  large." 

11.92. Asked whether the P l a n n i ? ~  Comn~ission had allocated t h e  
amount for adult cducation and tenchcr education without fullg 
re#~lising 1 h e  difficulties which co~*ld b? encountered. the C i ~ a ~ r r n m ,  
University Grants Commission. stated in reply in evidence: 



"These are two completely separate schemes. T h q  are not to 
be treated as one programme. The UGC has always 
treated them as separate programmes. Their entire thrust 
is different. As far  as continuing education is concerned, 
made the policy that it is better to adopt a few uni- 
versities all over the world, the Commission h m  always 
made by the  policy that  it is better to  adopt a few uni- 
versities for experimental purposes, see how the scheme 
develops and then extend i t  to other universmties. I t  is for  
this reason that a scheme which was started in 1971 has  
gradually been extended" 

11.93. The Committee regard it as unfortunate that out of the 
final allocation of Rs. 4 crores for teacher education programme 
during the Fourth Plan, the actual utilisation was only Rs. 1.18 
crores. The Comnuttee are not convinced of the reasons advanced 
during evidence for this sizeable shortfall in utilisation that "it takes 
time to visit universities and give the reports" and that "universities 
have to consult State Governments". The Committee consider that  
these are normal processes which have to be undergone in regard to  
utilisation of all grants from the Commission. They, however, note 
t h e  assurance given during evidence that "such a thing will not 
happen" in future. 

11,94. The Committee arc constrained to learn that against a n  
allocation of Rs. 50 lakhs for Adult Education Programme during the  
Fourth Plan period, the actual expenditure was only Rs. 2 lakhs. This 
is symptomatic of the fact that the programmes launched by t h e  
Commission are not well-planned and the implementation thereof is 
lax. In this context, the  Committee take special note of the remarks 
of the Ministry given in the communicati~n explaining the reasons 
for shortfall in expenditure that "it is not the main objective of the 
Commission to achieve the final targets alone. The main objective 
is the  proper utilisation of funds placed a t  the  disposal of the Com- 
mission." The Commit tee need hardly point out that the objective 
of proper utilisation of funds could not be advanced as a valid 
raison d' etre for dismal failures in the achievements of plan objec- 
tives and programmes. 

( f )  Scheme for Preparation of University Level Books by Indian 
Authors. 

Audit Paragraph 

11.95. In connection with the availability of quality books in 
science and technology the Education Commission noted in 1966 that  



the country had the talent and other resources required to  produce 
&st rate books but it appeared that what was lacking was determi- 
nation and planned effort. They recommended that the Inter 
University Board and the Commission should take a lead in t h e  
matter so that by the end of the Fourth Plan, most of books required 
a t  the undergraduate level and a considerable number a t  the post- 
graduate level were produced within the m i r y .  No ar.;.:on on the  
above recommendation was taken until the Ministry of Educatiou 
and Social Welfare entrusted in 1970-71 to the Commission a scheme 
to encourage Indian authorship in the production of manuscripts of 
quality books. The scheme covered not only science books but also 
other books in humanities and soc'al sciences. Under this scheme 
the Commission was to make available cpportunities and financial 
support to university teachers and other scholars in the preparat~on 
of books of high qualitv. The scheme, however. does not by itself 
provide for publication of the books. A committee of three persc,ns 
is Constituted for each tit!e undertaken under the scheme. This 
cdmmittee is concerned mainlv in ensluing proper standard and 
quality of the manuscript an:l may make suitlble sugpestir,ns to t h e  
author in this reqal-d. The s?.me committee is to evaluate the final 
manuscript and make suitable recommendations for its publication. 
Onlv original writings are to be covered under the  scwrnl. and n o  
translations of available b. oks are permissible. 

11.96. The Ministry of Education an,d Social We'fai-e provided a 
grant of Rs. 41 lakhs to the Comxnis?ic~n during the ve3r 1571-72 1 0  
1975-76 out of which Rs. 3;.94 lakhs including Rs. 1.18 lakhs as admi- 
nistrativc charges u7erc relessed to 5.7 u n  versities and .31 c:ilIegcs 
up to 31st March 1976. Till 30th June. 1976 the Commision had 
cleared 362 projects in .i7arious disciplines after screening by subject 
panels. Fifty-five of these projects were, however, subsequently 
cancelled. Of the remaining projects, t h e  pcs tion as on 1st Ncvem- 
ber, 1976 was as under:- 

- 4 projects completed and books published. 
, - 43 maniiscriptr; completed and evaluated as suita%le f o r  

publication (includinq 4 for which no evaluation was 
considered necessarv) . - 18 projects completed and awaiting evaluation. 

Thc position in respect of tkr? rerwining projects was as under:- 

.- In progress for less than 3 years 105 

-- In progress between 3 and 4 years 52 

- In progress f r r  more than 4 years 83 



11.97. As stated earlier, the scheme does not provide for the publi- 
cation of the approved manuscripts. The Commission, however, 
recommended from 1974-75 approved manuscripts for subsidies under 
@he scheme of the National Book Trust for subsidising university 
level books provided the author approached the Commission in this 
regard. 

[Paragraph 48 of the Report of the Comptroner and 
Auditor General of India for the year 1975-76, 

Union Government (Civil pp 249 - 3 2 1  

11.98. The Education Commission had recommended in 1966 that 
t h e  Inter-University Board and the UGC should take a lead in the 
mat ter  so that by the end of Fourth Plan, most of the books r e q u i r ~ d  
at the undergraduate level and considerable number at the post- 
graduate level were produced within the country The Ministry of 
Education and Social Welfare was asked whether the UGC had ron- 
sidered this recommendation of the Education Commission, and if so, 
:with what resdt .  They have in reply stated as follows: * 

"This recommendation was made by the Education Commis- 
sion in para 16.38 of the report while dealin? with the 
topic of Books in Science. The Commission considered 
together the recommendations relating to Higher Educa- 
tion and not in peace-meal. The Mln;strv of Education 
was informed of the views of the ~ommissioq In it. I c > i ~ i l ~  

No. F.1-66/66 (CDN) dated 24th October, 1967 as follows: 

'I am directed to refer to letter No. F.27-3/65-IU(EC) dated 
29th August, 1966 from the Education Secretary to the 
Chairman, UniversiF Grants Commission, on the above 
subject, and to say that the recommendations made by 
the  Education Commission with regard to higher educa- 
tion have been considered by the University Grants 
Commission.' 

T h e  Commission welcomes . the recommendations of the 
Education Commission and the priorities laid down in the 
report. The Commission is in fuLl agreement with the 
emphasis placed by the Education Commission on imprc- 
vement of the quality cf education and development of 
science, technology and agriculture. The Commission 
extend;; its strong support, in par%x.dar, to the recom- 
mendations pertaining to strengthening of post-graduate 
education and research. The Commission is of thc view 
that in the interest of maintenance of academic standars 



it is of the utmost importance to ensure that the univer- 
sities and colleges have on their staff well qualified 
teachers in adequate numbers. Universities should also 
have well equipped libraries and laboratories, ample text 
books and reading seats, apart from sufficient residential 
arrangement for teachers and students day, homes, health 
centres e k .  Another important need to be met relates 
to provision of adequate scholarships and other forms of 
financial aid to deserving students. The Commission, 
further endorses the recommendations of the Education 
Commission relating to student welfare and requests the 
Government of India t:, place a t  the disposal of the 
University Grants Commission at an early date, a 
separate amount, as already requested, for the implemetl- 
tation of "student welfare programme." 

The Ministq of Educatior. launched in 1968 a massive pro- 
gramme of production of university level books in Indian 
languages facilitating a smooth changeover of the media 
of instruction in higher education from English to Indian 
languages. Under this programme till 197877 grants 
totalling to Rs. 862.32 lakhs were released to enable the 
State Governments concerned to produce university level 

literature. The current years' budget provision for the 
implementation of this scheme is Rs. 125 lakh's and grants 
to this extent are expected to be released in favour of 
the State Governments during the current year. In this 
way Inore than 4,400 books including books on technical 
and scientific subjects by Indian authors were produced 
and an equal number is in the pipeline. The scheme of 
preparation of university level books bv Indian authors 
was initiated by the Ministry as a sipplement to the 
above programme and its implementation was entrusted 
to the UGC. This scheme took shape initially as a "Pro- 
gramme for creation of a code of translators for writing 
of books at the University level." at  a meeting in May 
1969 presided over by thd then Minister of Education 
and attended to by the then Chairman, UGC. A definite 
proposal in this hehall had been approved by the Minis- 
try of Education some time in August 1969 and a formal 
communication in this regard was received in the UGC 
in September, 1969. The Commission appointed ' a 
Committee to draw out the details of the scheme. This 
Committee met in November. 1969 and worked out detail- 
ed scheme which was circulated to various universitieo 



in April 1970. The proposals received under this scheme 
were considered by another committee (appointed by 
the UGC) which held its first meeting in July 1970, 
wherein i t  recommended 43 teacherslexperts for being 
invited to participate in ,this scheme. The fornlal letters. 
in  respect of these 43 projects were issued in September 
1970. The selection committee made further recommen- 
dations for acceptance of another 32 proposals in Novem- 
ber 1970. 

I t  also formulated the detailed terms and conditions for  he 
execution of the approved projects. The conditions were 
approved by the Commission a t  its meeting held in 
February 1971. The implementation of the approved 
projects cf the 1st and 2nd batches was actually taken 
up by the authors concerned during/after March 1971. 

The tenure of these projects as mentioned in the original 
scheme was 3 to 5 years. The stipulation of making 
available most of the books ~ e q u i r e d  at the under- 
graduate level and n considerable number at the post- 
graduate level a t  the end of Fourth Plan. obviously does 
not relate totally to the scheme of 'Preparation of Uni- 
versity level Bocks by Indian Authors'. In fact as far  as 
this scheme is concerned. such a stipulation was not 
practical. Actually by the 31st March. 1974 onlv ten of 
the projets approved under this schenlc cornpGted the 
minimum period of three years and the msnuscripts were 
completed under six of the appro~yed projects. One of 
the completed manuscripts was pub!ished too by the  
author himself by the 31st March. 1974. 

By the end of h'ovember 1977, of the 406 projects approved 
by the UGC under the scheme 'P~epara t  on of Unlversitv 
level Books bv Indlnn Authors' manuscripts of 96 books 
have been completed. Of the remaining, 58 projects dld 
not materialise and had to be cancelled and the other 
252 projects are under different stages of implementation. 
Nineteen titles of the 96 completed manuscripts have 
since been publ~shed." 

11.99. Asked to indicate the nature of financial assistance provided 
for the purpose of producing qualitv books in science and technology, 
the Ministry of Education and Social Welfare have, in a written. 
note stated: 

"These are paid t2 the authors concerned through the univer- 
- sities/wlleges and other institutions who sponsor t h e  



concerned book-writing projects. The nature of financial' 
assistance provided under this scheme is indicated in. 
Clauses 3.2 to 3.8 of the rules of this scheme given in the- 
enclosed brochure. *" 

11.100. Asked to indicate the method of arriving a t  the quantum 
of grant-inhaid for this scheme, the Ministry, in a written nate, 
replied: 

"The quantum of assistance under this scheme is determined 
for individual projects on the basis of the specific provi- 
sions of the rules availed of by the authors concernea." 

11.101. According to the Audit para. the progress of the projects 
undertaken was very slow. The reasons for delay in the completion 
of the projects have been furnished by the Ministry in a written 
note: 

'' (i 

( i i )  

(iii) 

Suspension of work due to the author-supel~isor con- 
cerned go:ng on deputation!visits abrcad or to other insti- 
tutions and or non-at-: ilability of the author-supervisors 
concerned due to other reasons: 

Lack of time on the part  of the author-supervisor due  t o  
teaching and other Uni\?ersi:y/departn~ei~tal duties. 

The author-suexrisor being unablc to secure any suitable - 
person to iroik 3 5  fellon- or i2ke leave from his tezching 
duties and ~vorking himstif in ndditicn t:, his regular 
app intmcnt/dut.es. not ohlc '0 keep !he required pace. 

(iv) Fellow appo'ntcd under the apprm7el hook-writing project 
relinqilishing the  project hefoie co:nplctlon of the manu- 
script. 

(v) Non-availability r f  the fel l~\vshlp pro\-lhions beyond three 
years especially in the case of full-time authors/retired 
teachers workinr under the scheme required the remaining 
work under the apprnved projects to be completed by the 
authors-super\.isors on their own. 

(vi) Difficulties i n  procurement c~f materials and other problems 
not envisaged earlier a t  the time of taking up the project. 

(vii) Death of the author-supervisor before completion of the  
manuscript. 

- - -  - - - - -- - . . - - -  

*Not reproduced. 



242 
The  rules of the scheme have been revised from time to  

time prima~rily with a view to accelerate the progress of 
the  scheme and have the greater number of manuscripts 
under the approved book-writing projects completed 
expeditiously. At times the authors have also been 
addressed demi-officially to ensure expeditious completion 
of the manuscript." 

The scheme does not provide for publication of approved 
unanuscripts. In a written note, the Ministry have explained: 

"Presently the publications of the completed manuscripts have 
to be arranged by the authors concerned through the pub- 
lishers of their choice. Of course, the UGC recommends 
such manuscripts to ?he National Book Trust for subsidy 
towards their publication in the light of the reports of the 
members of the Editorial Committee appointed by the 
UGC for evaluation of the concerned manuscript. Normally 
all the manuscripts completed under this scheme and 
recommended by the UGC are likely to get suitable subsidv 
towards their publications from the National I?or,k l'rust. 
The scheme as at present does not provide for the UGC 
either undertaking publication of the completed manu- 
scripts itself or it providing any assistance towards publi- 
cation of such manuscripts. Obviously that aspect may 
require huge financial investment. Moreover the question 
of sale of the books so published may also be involved." 

11.103. The Committee desired .to know how coordination is 
maintained with the National Book Trust in regard to pnblication of 

'books sponsored under the scheme. In a written note, the Ministry 
.- > b v e  replied: 

"After getting the reports from the members of the Editorial 
Committees appointed for evaluation of the completed 
manuscripts the Commission recommends such manuscripts 
to the  National Book Trust for subsidy in the  light of the 
reports. Copies of such letters to the National h o k  'rrust 
are also endorsed to the concerned authors who have to 
put in the detailed application alongwith their publisher's 
consent and the estimates of publication, to the National 
Book Trust. The National Book Trust when prcviding 
subsidy ensures publication of the manuscript. Out of 96 
manuscript so far  completed under the scheme of 'Prepara- 
tion oi University level Books for the  National B o ~ k  Trust 



we have recommended 32 books for the National Book 
Trust subsidy and they have already sanctioned suitable 
subsidy for 29 of them and the remaining three cases a r e  
under consideration by National Book Trust. Nine of 
these books have come in the market too.' Out of the 
remaining 64 completed manuscripts publication of which 
is being arranged by the authors themselves, ten b o o k  
have come out. The UGC also keeps in touch with the 
authors concerned to know the progress a6out publication 
of the completed manuscripts and obtains f b e  printed 
copies of such books after publication for record-four 
copies for the Ministry of Education and one copy for 
UGC. There is complete coordination between the UGC 
and the National Bo:.k Trust in regard to the manuscripts 
prepared under the scheme and recommended by the UGC 
for subsidy under their scheme and the Nationn! Book 
Trust keeps UGC informed of the development in this 
regard." 

11.104. The objective of the scheme is to encourage Indian 
Authorship in the production of manuscripts of quality books. The 
Committee trust that the Commission have a system of evaluating 
the manuscripts produced under the scheme to see that the assistance 
extended to the author has in fact served the objectives of the 
scheme. 

11.105. The Committee note that of the 242 projects in progress 
as on 1 November, 1976, as many as 52 were between 3 and 4 years 
old and 85 mere in progress for more than 4 years. In view of the 
ract t h t  1he original scheme envisaged a tenure of 3 to 5 years for 
tlrcsc projects. the Committee would like the Commission to keep a 
clocc! watch 3n t5c jmgrcss of each of these projects with n view to 
e n s u e  1I.a; I!.# ~-fc!(-cts I ttually fructify ani  their ronri~lcrion is not 
unduly delayed. 

11.106. The Committee find that the recommendation of the 
Education Commission (1966) that the Inter-University Board of the 
University Grants Commission should take a lead in the matter 
relating to preparation of university level books by Indian authors 
was not specifically and separately considered by the University 
Grants Commission. It  was considered by the Commission together 
with other recommendations relating to higher education. In the 
communication from the Commission to the Ministry of Education 
in October 1967 in which the Commission had indicated its reaction 
to  the recommendations of the Education Commission relating to 
higher education, there is no reference to the recommendation in 



question. It is thus clear that, as pointed out by Audit, this re&- 
mendation of the Education Commission was not specifically consi- 
dered by the University Grants Commission. 

The Committee also find that the scheme of preparation of univer- 
sity level bodrs by Indian authors was initiated by the Ministry of 
Education and Social Welfare as a supplement to the prognamnm 
launched in 1968 of production of university level books in Indian 
bguages and it was only in August 1969 that definite p r o p o d  in 
this behalf was approved by the Ministry of Education and formally 
communicated to the UGC in September 1969. The scheme itself 
could be implemented only after March 1971. The Committee 
regret that the scheme for preparation of university level books by 
Indian authors suggested by the Education Commission in 1966 could 
not be implemented until after March 1971. 

(g) Publicatzon of learned works and doctoral theses 

Audit Paragm ph : 

11.107. The  Comm;ssion was providi~lg assistance since I933 tc, t he  
universities for publication of learned works and doctoral theses. 
During the years 1?66-67 to 1973-74 !he Commission allottcJ Rs 30.05 
lakhs to 78 universities including dceined uni\wsities. Thirteen 
universities to which Rs. 5.3.5 Iakns wrrc allotted did no t ,  howcver. 
draw any amount. Grants  claimed an:] paid to the remaining unnVer- 
sities were Rs. 11.63 lakhs ( i . e .  38.7 per cent of the allocation). 

11.108. With a view to examining the progt.ess of implementation 
of this scheme the Commission had c ~ l l c d  for (March 1973) certain 
information from all the  univer:.itits. No information in this regard 
was  received from nine of t h e m  Information recei~led from the 
remaining u n i v e r s i ? ' ~ ~  ir  1;- ' 'h:lt in :,I1 350 titles were select,ed 
by the  universities fcr publication. Of this, information about the 
pr in t  order in respect of 50 tlt!es was not recei1.7ed. Of the remainin? 
300 titles, order was gixren in respect of one print for 25,333 copies. 
P r in t  order in respect of 225 titles varied between 500 and 1000 
copies, 41 titles between 1,000 and 1,500 copies and 20 titles between 
2,000 and 3,000 copies. The  remaining 13 tilles were printed with 
less than 500 copies. 

11.109. Regarding the position of unsold copies, information 
received by the  Commission in 1974 in~dicated that  not even one out 
of 500 copies of a publication brought ou t  a certain university 
1964-65 was sold. The  same war, the case with three other univeral- 



ties in respect of 1,000, 1,100 and 1,000 copies of their publications 
brought out in 1968, 1969 and 1971 repec t iwly  (January, 1975). 

11.110. The Commission stated (December, 1976) that in order to 
.overcome the deficiencies and weaknesses in the implementation of 
the scheme, new guide- have k e n  framed. 

r+'aragapih 48 of the Report cf the Comptroller & Auditor General 
of India for the year 1975-76, Union Government (Civil), 

pp. 242-2431 

11.111. Explaining the reasons wKy the 13 Universities did not 
.draw the amount allotted to them and why there was a decIine in the  
clrawal of the amount by the remaining universities, the %!inistry of 
Education and Social Welfare have, in a written note stated:- 

"The Universities probably did not receive good proposals from 
the teachers/Research scholars fot wh'ch this amount 
could be uti!ised." 

Asked to indicate the reasons for getting printed 25,333 copies of 
one title. the Ministry have stated in a written note: 

"The book entltled "Modern English Prose" by Professor 
Sarup Sing11 \vas approved bv the Delhi University. Out 
of 25,333 c!~pies printed by the Univer.sity 25.242 were sold 
out." 

11.1 12. The Audit parag-aph has hichliyhted some deficiencies and 
weaknesses in  the  imp1crnc~nt:;t:on of the scheme. and the Commission 
infi)rmed Audit in Decemhr .  1976 th l t  in order t o  overcome these, 
new guidelines had been framed. The C n n m i t t ~ e  des'red to know 
when the gt~id,clincs !<.ere rel~ienred. The Ministn. of Education and 
Socia! Welfare have. in a written n:~:e stated:- 

"The guide1 nes hn\.c. rwently been r ~ ~ - , e w e d  ~ v i t h  the he!p of 
a Cornmittctl and will  be considered by the Commission." 

11.113. The Conmittee note that during the years 1-7 to  
1973-74, the Commission allocated Rs. 30.05 lakhs to 78 universities 
for the scheme of pubficafion of learned works and doctoral theses. 
Whereas 13 universities to which Rs. 5.35 lakhs were allotted did not 
draw any amount, grants disbursed to the remaining universities 
were Rs. 11.3 lakhs, representing 38.7 per cent of the allocation. I t  
is also seen that not even one out of 500 copies of a publication 
brought out in 1,964-65 was sold. It is further noticed that the guide- 
lines had recently been reviewed with the help of a Committee to 
.overcome the deficiencies and weaknesses in the ilnpbmentation 



the scheme and are yet to be considered by the Commission. The 
Committee trust that the University Grants Commission would ~ P P ~ Y  
itself to the difficulties coming in the way of utilising the allocations 
for this scheme and, suitably modify the scheme, if necessary, to 
make it more acceptable. 

(h) Nakionn!. A u : a ~ d  of Prizes to Indian Authors 

Audit Paragraph 
11.114. As a part of its programme to promote Indian aut,horship 

in redation to the working of university level books, the Ministry of 
Education and Social Welfare provided a grant of Rs. 7.87 lakhs 
during 1973-74 to the Commission to be utilised by conferring recog- 
nition a t  the national level to Indian authors producing outstanding 
works in Indian languages (excluding English) and by awalrding 
them prizes valuing Rs. 1C.000 each. The maximum number of 
prizes to be awarded was 100 in a year for the best b ~ o k s  publish& 
within a specified period in any of the Indian languages on subjects 
or branches of subjects taught at university level. The guidelmes 
for the implementation of the scheme were formulated by the Com- 
mission in July,  1973 and entries for the first award were invited 
through press notification in Auguzl'. 1973. In response. abour !J00 
entries were received. Thc Commission stated (December, 1976) that 
the  processing of these entries was delnycd due to late appointment 
of st&. The assessment is espected to be coinple'.ed by hl:trch, 1977 
and award are likely to be announced in 1977-78. 

11.115. The expendrture lncurred on the implementation of t he  
scheme between 1973-74 and 1975-76 was Rs 0 24 lakh which worked 
out to 3 per cent of the grant provided. 

pa ragraph  48 of the Report of the C o m p t r o l l ~  & Auditor Central 
of Indla for the year 1975-76. Union Government (Civil) ,] 

11.116. The Commission informed Audit in December, l97G that the  
processing of entries ~eceived in 1973 was delqyed due to late appoint- 
ment of staff and the assessment was expected to be completed by 
March. 1977 and awards were likely to be announced in 1977-78. 

11.117. Asked to indicate the reasons contributing to delav in the 
processing and assessment. the Ministrv of Education and Socid 
Welfare have, in a written note, stated:- 

'The magnitude of the task could he judged from the attached 
statement* shtwing the discipline-wise and language-wise 

*Not reproduced. --- -- -_ _ _ 



classification of 930 entries received. All the shortcomings 
relating to the entries, etc., have had to be set right before 
the entries were classified language-wise and discipline- 
wise. About 4700 books lreceived under the scheme had 
also to be classified accordingly. 

The Panel on Modern Indian Languages, while considering a 
note and 227 entries received in Literature under the 
scheme felt that this scheme had not perhaps received wide 
publicity in the regional dailies and even members them- 
selves did not know about the existence of this scheme of 
awards for books published during the years 1968-73. The 
Panel was of the view that the entries received by the 
Commission were generallv of a low standard. The Panel 
recommended that this scheme may be re-advertised in 
regional dailies besides the national dailies, and also circu- 
lated by means of demi-official lefter to the Vice- 
Chancellors of the Universities and Principals of the afi- 
liated colleges. In the opinion of  the Panel. a fresh- 
advertisement and proper circulation of the scheme should 
attract outs tan din,^ entries. 

The implementation of the scheme involved intensive labour, 
coordination and fol!ow-up n-hich ~ v a s  - time consuming. 
Experts who are proficient ~ ; o t  only in differen; regional 
languages but also in different subjects had to be identified 
and contacted etc. to evaluate the entl ies received. Rased 
on preliminary evaluation of  entries by these suhiect 
experts in different languaqes. final selection of the prizes 
winning entries mas propcsed to be mnde bv a high level 
committee consisting of subject esperts, languages experts 
and eminent educationists. 

l 'he quest~on of staff required to handle this scheme was then 
taken up wirh the  M i n ~ s t p  of Educat~on -2nd Soclal 
Welfare in August. 1973, but it was in Februarv, 1!C4 that  
staff consisting of I Assistant. 1 LDCiTypist and 1 Peon 
was agreed to by the hlinistry. As the staff ~vr:.; found 
inadequate to handle effectively this scheme and to cope 
with the increased volume of work. the question of ~ d d i -  
tional staff, in order to Fie able to process properly 
approximatelv 930 entries received under the scheme was 
taken up with the Ministry of Education and Socia Welfare 



in August, 1974. The Ministry after protracted correspon- 
dence agreed to in Auguu:., 1975 to  the upgradation of the  
existing posts of 1 Asstt. and 1 LDC/Typist to that of 
Section Officer (Grade 11) and Junior Stenographer to  
handle the scheme as Section Officer oriented work. This 
st.aff could get into position in February, 1976." 

11.118. The Committee desired to know the present position of the 
:scheme. In  a written note, the Ministry of Education and Social 
Welfare replied: - 

"In view of the several difficulties encountered by the Com- 
mission in implementing the scheme. including the vicw 
expressed by one of the subject panels to re-advertise the 
scheme undel- the leading dailies of the country to invit,e 
entries again. the ~ o m m ~ s s i o n  felt that it should no more 
handle this scheme and that t& scheme may be handed 
over to the Ministry of Education & Social Welfare to be 
implemented either directly or through some other agencyi 
agencies. The matter was discussed with the hlinistl-y of 
Education recent!? and i t  has since been %reed that the 
scheme would be taken ovel hy the  Government of India, 
Ministrv of Education & Social Welfare." 

11.119 The Committee find it distressing that tho s c h ~ m e  of 
Wational Award of prizes to Indian Authors" entrusted by the  
Minisfry of Education g; Social Welfare to the UGC for implemen- 
tation in 1973-74 has only now been handed back by the Commission 
to the Ministry of Education and Social Welfare "to hc irnplen~ented 
either directly or  through some other agency/agencies." From 1973 
to-date, the only action taken in  pursuance of the scheme was the 
issue of a Press Notification by the Commission in August, 1973 and 
'the consideration of a note and 227 entries received in literature 
under the scheme" by the Panel on Modern Indian Languages. The 
Panel felt that "this scheme has not perhaps received wide publicity 
in the  regional dailies and even members themselves did not know 
about the  existence of this scheme." The Panel had recommended 
that  this scheme might be readvertised in regional dailies besides 
the national dailies, and also circulated by means of demi-official 
letters to the Vice-Chancellor of the Universities and Principals of 
the affiliated colleges. The delay in the processing and assessment 
uf the entries received in response to the advertisement of the  Corn- 
+ion in August, 1973 is attributed mainly to the shortage of staff 
with the Commission. The Committee regret the Ministry e n t r u s t d  

scheme to the UGC in 1973 without ascertaining whether the  Iat- 



ter would be in a position to handle it. Later, when the Ministry 
was requested by the Commission to make available adequate staff 
to handle the scheme, the Ministry vacillated till as late as February, 
1976. The Committee consider this scheme as a valuable one and 
desire that the Ministry of Education and Social Welfare should take 
concrete steps to implement the scheme without further delay. 



L. ORGANISATION 

Audir Pnragraph 

12.1. The Commission consisl;s of a Chairman. a Vice-chairman 
and ten other members. all appointed by the Cenkal t;overnment 
under Section 5 (1,) of the Act. The Act further provides that two 
of the members shall be chosen from among the officers of the Cen- 
tral C;overnment (at present Sccretary. Ministry of Lducation, 
Social VJeLfare and Culture and Secretary, Department of Expendi- 
ture  in the Ministry of Finance). 11ot less than four shall be chosen 
from teachers of universities and the wmainder from persons who 
have knowledge or experience in agriculture, commerce, forestrv or 
industry c r  are memi>ers of the engineering. legal, medics1 or any 
other learned professior! or are lice-chancellors of universities. 

[Paragraph 48 of the Report of the Conlptroller and Auditor 
General of India for the year 1975-76, Union 

Government (Civid) . 11. 2161. 

12.1. Thc Committee desired to know the method of sele tion f-r 
appointment as a Member of the Cnrr~mission. its Chairman and Vic.e- 
Chairinan. In  a written note, the mini st^ of Educa'ion ?>nrVe 
stated : 

"The Chairman! Vice-Chairmzn and Members of the Commis- 
sion are appointed by the Central Government in ~ c c o r d -  
ance with the procedure prescribed in the Act." 

12.3. Section 6 of the Act ibid lays down the terms and conditions 
of service of members. Based on the experience of the working of 
the -4ct over the  years and in the ligh: of the r~comrnendations of 
the Commjtiee of Members of Parliament on Higher Education 
(Sapru Committee) and the Education Commission (1964-46), the 
Act was amended in 1972 bringing about the following changes: 

(i) The number of members of the Commission was increas- 
ed from 8 to 12, including one Chairman and one Vice- 
Chairman (Prior to the amendment of the Act, there 
was no Vice-Chairman l 

In the years following the p s s i n g  of the Act in 1856. the 
field of higher education in the country had very con- 



sidexably enlarged with corresponding increase in the 
responsibilities of the Commission. The Sapru Com- 
mittee and the Educatior. Committee had accordingly 
recommended expansion of the Commission to cope 
with +he in'creased responsibility of the University 
Grants Commission. The recommendations were ac- 
cepted by Government, hence the increacn in the 
strength of the Commission. 

(ii) The term of Office of the Chairman was r c ~ d u x d  from 6 
years to 5 years and of other members from 6 years to 3 
years, with eligbility for re--appointment or not more 
than one more term, in order to provide for a greater 
degree of rotation and to make it possibe to 11ti1is.- the 
varied experience of learned persons. 

( i i i )  As ;gainst t h e  t h m  existing provision of a casual vacancy 
in the office of Chairman being filled up for the: residue 
of the term of the outgcing Chairman, provision was made 
tha,! if a casual vacancy arises in the office of Chairman 
by reason of his death cr resignation or inability tn dis- 
charge his f u n c t i o ~ s  owing to illness or other incapacity. 
the ViceCnairman ho!ding office as such for the time 
keing, shall ac; as C h i r m a n  and shall. unless any other 
person is appoin+.ed earlier as the Chairman. hold the 
office of the Chairman for the remainder of t he  term of 
office of the person in whose place he is to act. I t  was 
also provid-ed that in case there is no Vice-Chairman at 
the time when +he casual vacancy orcure, the Central 
Government shall appoint any member of the Commission 
to act as Chairman fcr period not esceeding six months. 
This was done because a contingency may arise in which 
i t  mav be difficult to secure the s e n i c m  of an eminen'. 
educationist to serve as Chairman for less than a full 
term. Moreover, bringing of an ouisider as a Chairman 
for a short period also likely to create difficulties. 

( I V )  Under the wigma1 Act, vncancies amongst t n :  mcmbcrs 
of the Commission were filled for the residue r ~ f  the term 
of the out-going members. For the reason given under 
(iii) above, a ~rovis ion was made that such \.acancies 
will be filled for a full term of three years. .\ similar 
provision was made in the case of casual vacancy in the 
affke ~f the Vice-Chairman. 



12.4. The present composition of tha Commission indicates that 
apart from its Chairman and Vice-chairman, the Members are 
eminent educationists of repute or drawn from learned profession. 
The present composition is given below: 

Term upto 

Chairman 

Prof. Satish Chandra . . . . . (upto 14-1-1981) 

Prof. B. Ranlxhandra Rao . . . (upto 1-6-1979) 

I .  Shri P. Sahsnayagsm, . . . [upto 31-5-1rfio) 
Secretary. Ministry of Fducation 8: S. k.. Govern- 

mrnt of India, New Delhi. 

2. Dr. G .  Ramashandran, , . . (upto 9-1 1-19;!lj 
Secretary, Ministry of Finance, Depar~ment of 
Expenditure. Government of India, Ncw 
Delhi. 

5 Prof. R. P. Bambah, Director, . . . (upto20-1-1979) 
Ccntrr for Advanced study in Mathematics, 
Punjab Universit)., Chandigarh. 

4. Prof. S. S. Saluja, Director, . . . 110. 
Institute of Technology, Banaras Hintii~ Unilrr- 
shy, Varanasi. 

5. Prof. i Miss) A. H. Dastur, . . Do. 
Profaor  of Pulit ical Scicnce, Bombay L'ni;.ersitj 
Born bay. 

6. Prof. S.  Gopal. Ex-Chairman, National Book (upro h-2-1979) 
Trust. 

7.Dr.A.S.Chrema,Vicr-Chancellor . . . (uptoz4-1-1($loj 
Punjab Agricultural Cnivcnity . Ludhiana. 

8. Prof. M a q b l  Ahmrd, Hrad of the Department ( ~ p t o  20.10859;9) 
d N'mt Asian Studirs, Aligarh Muslim Univc nit!. 
Aligarh. 

9. Prof. U.  Sf. L'dgaonkar, 'l'ata Ilutitutr of Funtia- Uo 
mental Kaearch, Bombay. 

10. Dr. Chandran L). S.  lkvcncsm, V~tc-Cihancrllor Lh. 
N ) r ~ h  Eutcrn Hill Univmity ,  Shillong. . 

-- - ---. - -- - - -- -- - 
12.5. Sapru Committee (1964) had recommended that U.G.C. 

should have 15 Members of whom a t  least 5 should be full-time 
Members. Asked to indicate the reaction of Government to this 
suggestion of the Committee, the Ministry have, in a written note 
stated: 



"After careful consideration of the recommendations of the 
Sapru Committee and of the Education Commission 
(1964--66) , which had also meanwhile submitted its 
report, Government had decided to increase the member- 
ship of the U.G.C. from nine to twelve including two whole- 
time members (Chairman and Vice-chairman). The U.G.C. 
Act, 1956, was amended in 1972 to incorporate this change 
in the Act." 

12.6. The Sapru Committee had also recommended that the mem- 
bers of the Commission should be of the status of Vice-Chancellors 
and that  serving Vice-Chancellors should not be appointed Members 
of the Commission. Asked to indicate the Government's decis io~ 
on this recommendation of the Sapru Committee, the Ministry have 
in a written note stated: 

"While he recommendations of the Sapru Committee were 
under examination, the Government also had the benefit 
of the recommendations of the Education Commission 
(1!%4-66). The Education Comm@ion had expressed 
opinion that U.G.C. should not be deprived of the services 
of an eminent person merely on the ground that he 
happened to be a Vice-Chancellor. In their view, the 
U.G.C. should consist of 12 to  15 Members, of whom not 
more than li3rd should be officials of Government, a t  
least 113rd from the Universities (including Vice-Chan- 
cellors) and the remaining should be eminent educationists. 
Government had ultimately decided not to debar serving 
Vice-Chancellors from the Membership of the U.G.C." 

12.7. During evidence, the Chairman, University Grants Commis- 
siop expressed his views in the following words: 

"All that I can say is this. When I was interviewed by the 
Review Committee on this matter, I had expressed an 
opinion that what is important for the Commission is to 
strengthen the Academic Wing by taking over for specific 
period experts from the universities rather than increadng 
the number of whole time members. In  my opinion in- 
crease of whole-time members might l e d  to p a k r  
buseaucracy rather than strengthening the academic func- 
tioning of the Commission." 



12.8. The representative of the Ministry of Education stated 
during evidence: 

"In the past, the view of the Government has been that after 
increasing the strength by one-full-time person, uiz., the 
Vice-Chairman. there was no need for yet another fulI- 
time person to ad,d t o  the Commission's non-official or 
rather academic staff, to oversee the whole thing. The 
position has not changed very substantially a t  present. The 
Review Committee was seized of the matter; but it has 

refrained from making any specific recommendation 
regarding the addition of any full-time member. Therefore, 
of late, a t  least as far as I know, Government have not 
considered this matter. If the hon. Committee makes any 
recommendation in this ~ c g a r d ,  Government would cer- 
tainly give i t  serious consideration and come to a conclu- 
sion, but the position in the past, before the submission 
of the Review Committee's report, was that there was no 
need for full-time member$." 

12.9. In regard to composition of the Commission and the pro- 
posed organisational structure, the Review Committee (1977) had 
recommended in paragraph 6.17 of this Report: 

"The number of members of the Commission should be in- 
creased from the present 12 (including chairman and 
vice-chairman) to 18 by adding six members as follows: 

(a) two college teachers (including principals) one of whom 
may, as far as possible, be from a women's college. 

(b) one person from the field of secondary education. 

(c) one expert in the field of rural higher education. 

( d )  one expert in the  field of non-formal education. 

(e) Secretary, Planning Commission, as an ex-officio 
member. 

The Commission's office should have two main divisions to 
deal with (a)  cducatinonal planning and policy and (b) 
administration and grants. 

The planning and policy division should be headed by an 
academician of standing who possesses expertise in plan- 
ning, and should have four senior academicians belong- 



ing to different broad disciplines who should be in charge 
of research an ,evaluation in their respective fields and 
be allotted areas for establishing regular contact with 
universities and colleges. 

The Secretary shwld head the administration division and be 
answerable to the Chairman. The post should be filled 
on a tenure basis preferably by an administrator with 
experience of education or an academician with adminis- 
trative experience. 

The Commission should involve larger number of academi- 
cians in the work of its committees .md give them facilities 
like accommoda:ion for short stay. for efficient function- 
ing." 

12.10. Asked to indicate whether additisn of a few full-time 
members would be helpful tc, cope with the increasing volume of 
work in higher education, the representative of the Ministry of 
Education stated in evidence: 

"I wouM draw your attention first t:, page 89 of the report 
of the Review Committee. That csmmittee has recom- 
mended that the Commission's functions should be 
broadly divided into two major eroups; one would be 
administration and grants; and the other, academic func- 
tioning, including research and evaluation of programmes. 
They have recommended that a number of academic 
people should be drawn by the Commission to head this 
particular group and give direction and guidance t~ the 
Commission from time to time. They have not r e a m -  
mended increasing the number of full-time members. 
Rather than having them, people with academic standing 
drawn from the university system might serve the pur- 
pose. This particular recommendation of the Review 
Committee is yet to be considered by the Empowered 
Committee." 

12.11. A majority s f  members of the Commission are whole- 
time functionaries in their respective spheres. The Review Com- 
mittee nlade the following observations in this Report: 

". . .In the U.K., the members of the University Grants Com- 
mittee spend about one fifth of their time on the work of 
the Commission. As s3me eminent persons who have 
been members of the U.G.C. or h a w  been associated with 



its working told us, the meetings of the Commission- 
generally held once a month-tend to be a hurried affair 
and the agenda is too long, including even some routine 
matters. I t  was, t h e r e h e ,  not always possible to dis- 
cuss in depth the important matters that should receive 
thought and attention of the Commission." 

1212. In terms of the University Grants Commission (Procedure 
at meetings) Regul,ations, 1959, the commission shall meet as often 
as may be necessary, but shall meet at least four times a year. 
Asked to indicate the frequency and duration of the sittings of the 
Commission, the Secretary, University Grants Commission stated 
in evidence: 

"for the last three or four years, the Commission is meeting 
every month. Normally, it is meeting on third Monday 
of every month and transacting its business. Sometimes, 
it has even met twice a month." 

12.13. With the rise in the number of universities from 104 in 1973- 
74 to 115 in l,976-77 and also in the number of colleges recogniscd by 
the Commission from 2974 as on 11-12-1973 to 3267 as on 1-12-1976, 
the volume of work with the Commission must have correspondingly 
increased. It is inconceivable that a whole-time Chairman and Vice- 
Chairman wonld be able to supervise each and every of the varied 
items of work entrusted to the Commission, much loss professional- 
ly contribute to the academic role of the UGC. In the circumstances, 
the Committee recommend that Government may consider what 
positive steps should be taken to make the Commission a dynamic 
and vigor- body capable of shouldering the increashg responsibi- 
lities in the context of the enlargement of the field of higher educa- 
tion. One suggestion that the Committee would like to make is 
reorganisation of the existing pattern of composition of the Com- 
mission wbich, besides the whole-time Chairman and Vice Chair- 
man, should have a few more whole-time members. 

12.14. An autonomous body Like U.G.S. dealing with release of 
huge funds as grants to institutions of higher learning should enjoy 
the confidence of the academic community ae a whole. It is, there- 
fore, desirable that an id-built safeguard is provided against misuse 
of authority by appointing a V i m e  M e &  or in the alternative 
by exposing its functioning to periodic review by an independent 
agency outside the Ministry of Edrrcatioa 
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Annual Reports of U.G.C. 

12.15. Section 18 of the University Grants Commission Act, 1956, 
provides that: i 

"The Com.mission shall prepare once every year in such form 
and at such time as may be prescribed, an annual report 
giving a full account of its activities during the previous 
year, and copies thereof shall be forwarded to the Central 
Government and the Government shall cause the same 
to be laid before both Houses of Parliament.'' 

12.16. The Review Committee (Feb. 1977) in paragraph 6.15 of 
their Report recommended that: 

"There is need to amend this Section to enable the Commis- 
sion to give, in addition to a true and full account of i ts 
activities, an account of what it perceives as the problems 
and perspectives of higher education and the situation 
in respect of standards and coordination so that parlia- 
ment and the nation know from time to time the state of 
affairs in the sphere of higher education and the new 
thinking that is called for." 

12.17. Inviting attention to the above recommendation, the Com- 
mittee desired to know Government's reaction thereto. The Educa- 
tion Secretary replied in evidence: 

"We have not yet taken up that question. But in any case, 
we shall p,ut it up to the Government and we will take 
a final decision." 

12.18. In terms of Rule 4 of the UGC (Budget and Accounts) 
Rules, 1962 framed under Section 25(2) (1) (h) & (i) of the UGC Act, 
1956, the Annual Report should be prepwed and copies thereof for- 
warded to the Central Government not later than the 1st October 
following the year to which it relates. The report may, apart from 
giving true and full account of the activities of the Commission dur- 
ing the previous financial year, also contain such observations and 
suggestions, i f  any, relating to University education in India as the 
Commission may deem fit to make. During evidence, answering a 
question relating to communication of policy decisions of the U.G.C. 
to State Governments, the Secretary, U.G.C. stated that the Annual 
Reports of the Commission were "circulated to every College, every 
Univemty and every State Government whenever there is a policy 



decision." There have been delays in laying the reports of the 
U.G.C. before Parliament a s  the following particulars would show: 

Reporr Date of laying on the Table of 
Lok Sabha 

1972-73 9-12-1974 

'973-74 I 8-5- I 976 

1974'75 25-8- 1976 

1975-76 4-4-1977 

1976-77 . Not laid till  thr end of Frb. 1978 

12.19. The Committee agree with the suggestion made by the 
Review Committee in paragraph 6.15 of their Report February, 1977 
that the Annual Report of the Commission should besides giving 
a true and full account of its activities during the previous year, 
"also present to Parliament its assessment of problems and perspec- 
tives of higher education and of the state of coordination and stan- 
dards in universities' and that 'the annual reports should be circula- 
ted to all universities and State Governments'. The Committee 
desire that the above change may be brought about as early as 
possible. 

12.20. The Committee find that the Annual Report for the year 
1972-73 was presented to Lok Sabha on 91-12 74, Report for the years 
U73-74 on 18-9-76 for the year 1974-75 on 25-8-76 and for She year 
1975-76 on 4-4-77. The Annual Report (1976-77) has not yet bean 
presented. The Committee take a serious view of the considerable 
delays in the presentation of the reports of the Commission to 
Parliament and would like the Ministry of Education and Social 
Welfare to ensure that the Report of the Commission is presented 
to the b k  Sabha not later than 1st October following the year to 
which it relates, as required under Rule 4 of the U.G.C. (Budget & 
Accounts) Rules, 1962. 

12.21. The Committee were informed that the Annual Report of 
the Commission is "circulated to every university, college and e v e v  
State, whenever there is a policy decision." The Comimttee feel that 
if the Annual Reports are to include, as suggested by the Committee 
Ph an earlier paragraph, the assessment of problems and perspectives 
of higher education, in which the State Governments are also invol- 
ved, it would be hdpful if copies thereof are, 8s a matter of c<ruW, 
mode available to d l  State Governmtnts, universities and recognbd 
colleges or institutions 



12.22. The Cmmittee have not been able to examine some of the 
aspects commented upon in the Audit paragraph included in the 
report of the Comptroller and Auditor General of India for the year 
1975-76, Union Government (Civil). The Committee expect, however, 
that the Ministry of Education and Social Welfare will take due note 
of the observations of the Audit so as to take remedial action wher- 
ever necessary. 

NEW DELHT-1 10001 

April 14, 1978. 
- -  - - --- 

Chaitra 24. 1900 (S) 

C. M. STEPHEN, 
Chairman, 

Public Accounts Committee. 



APPENDIX I 

(vide paragraph I .  8) 

No& indicating itrtcr alia th salarent points contaarned in ths report of ths Commitbe or, Standard of 
U n i v m ~  Educat~on and rn steps taken to implanmt th s m  

- -- -- - -- - ----- - -- 
Importa ~ , t  rerommedations ma& by standardr 

Committsa/Education Commission 
-I__------- ---- 
I.  The counrs of study are not rrlatrd to 

well defined educational obicctivrs 
(Rec. y of S.C. and such objectives for 
different s t a m  havc to be Jpecifird and 
course reorga~liscd. (Rec 123, I", 
I +8 EC) and a uniform pattern of edu- 
cation introduced in the country within 
QO vrars (Rec. ro EC) 

2. Opportunities for part-time rdrlration 
(Correspondcncc Coum/Everring C h .  
m) should bc cxtendcd widely (Rcc. 
I 7 SC, Rec. I 3 a d  140 EC Hcc. 204 
Ec) . 

3. There should bc regular progranimes of 
seminars, summer institutes, refresher 
course and research facilitia for Tea- 
chcn for their profesional enrichrnerlt 
(Rec. 27/28/29 SC). 

4. Step should be t d e n  to bring about Em- 
mination Reforms Rec. (94-101 SC. 139 
E.C) 

5. Assistance to coUcgu has bem inadcuuatc 
A certain number of g o d  collrgm 
dtould k given autonomous status. 
A nurnbcr of outrtandng collcgc~ 
all over the country should bc choscn 
similar to C t n t m  of Advanced St~ldy, 
college should be improved by relat- 
ing enrolment with facilsties (Kec. 
102-112 S. C. 161-62 E. C .  Rec. I j n  
E.C.) 

Action taka by VGC 
---- -- 
The National Poli on Education has broadly 

cndorsed this m? in conformitywith this 
policy, action is in progress to spcrify broad 
obiectivcg of various stages and to rr- 
stucturr d r g m  cowes. A schen~c for 
mtructiring c o w  in tcrmq of the guide- 
line3 prescribed by the Commission is 
under inlplementation in the current plan. 

Univcr~ities arc misted to start corrcspn- 
dcnce councg by the Commission. 

The Cammision is irnplrmcnting a sizeable 
programme for faculty devclopmcnt 
through, summer institutes, workshops, 
rrfmher c o q  fellowship and faculty 
awards like National Lecturer-ship, 
National .dusoci.ta, National Fellowships, 
Visiting Profesombipa and career awards. 

Examination Reform is an important pro- 
gramme under implementation. 

Apart from a programme of assisting c o l l ~ e s  
for general development, the Commissaron 

is implementing two rhernrs: 

(i) Colleges Science Irnprovcme~it Pro- 
gramme: and 

(ii) College Social Science and Humanities 
Programme to irnrmvc undrrgraduatr 
education. 

A number of colleges has been rlectcd to 
function aa 'Lead' CoUegn in different 
districts to provide good higher educatiolt 
facilities on the di~trict Icvcl. A number 
of colleges havc alao been rclected/ 
identified to funclion ru autonomous 
cclleges. The Commission in cn- 
couraging the univcnitia to identify 
collegca which would bc givcn autonomow 
Itatlls. 



Academic activitirs like setting up The Scheme of Ccntrrs of Advancrd Study/ 
centres of Advanced Study should be Departments of Spccial Assistancr/ 
strengthened. I t  is necmary to Departmental support for rrsrarrh 
establish Centres of Advanced Study to is one of the major quality improvement 
improve postgraduate education and programmes of the UGC to improve the 
research (SC Rrc. I 17 E.C. Rec. 127). quality of postgraduate tcaching and 

research. 

I t  is necessary to dcvclop a rich and Programmrs to assist univrrsitics a r d  
varird programmr of studrnt servicrs collrgrs for providing studrnt wr\icrs 
through health services, hostels, Day r.g., hwtrls. study crntrrs. hralth 
Study Centres Counselling (Rec. 135 EC), centres arc already bring implrmrntrd. 

Urqcnt steps arc nrccssary to devrlop A major programmr of thr Commision in 
rducational resr~rch and relatr it thr Fifth Flan is support fur rrsrarch 
rffrctivrly to the formulation of projrcts long-trrm and shtlrt-trrm 
rtlucational policirs and improvemrnt covering all areas in humanitics. sccial 
o f  education (Kec. 152 E.C.). scirncirs, sciencrs and cnginterirg and 

trchnolngy. 

Intrr-Univrrsitv collaboration at the Fifth Plan schrmes of setting up Rc gional 
rrginnal and national lrvrl to takr Instrumrntation Crntrrs and Regional 
up cooperative programmr should be 1,ibrary Centres by the IJGC would achieve 
strrngthenrd (Rrc.  147 E.C.). this purpose. 

Affairs of the Univrrsitv of Thr  Commls.ion in consultation with thr 
Calcutta should hr rxaminrd to find Govt. of India and Statr Govts. had 
away out to mrrt  thr rapidly incrrasing appointrd a committrc to look into the 
undrrgraduatr population (Rrc. I 46 rrorgani$ation of Calcutta I'nivrrsity. 
E.C.). T h r  rtport of thc Committcr is under 

ronsidrration. 

Evcry rffort should br madr to built1 Priority is accorded in allocating funds 
up good librarim in univrnitirs and for purchasr of boctk' and journals in all 
rollrgrs (Rrr .  I 35 S . C . ) .  schrmn of the Commiwion. Assistancr 

to provicir library accommodation is a h  
r x t r n d d  to univrnities and roll~gcs 
undrr grnrral drvrlopmrnt programmes. 

Thr  mwt  ~trgc-nt ncrd is to upgradr thr l 'hr scalrs of pay of trachrrs havr brrn 
rrmunrration of trachen substantially rrvisrd twicr on the hasis of rcccmmrnda- 
fRcc. 16 E.C.). tions made by thr UCC. 

F.qualhation of ~lucat ional  drvrlop- Asistancr on a litrral hasis is n\zc1r 
mrnt should br srcured in diffrrrnt availahlc to collrgrs locatrd in barlward 
Statrs and stagrs to rrducr rrgional arras and collrgrs whrr-r rnrolmrnt rf 
irnl)alancr.r, in rdurational dt-vrlop~ncnt S r h d u l r d  Castn!Schrdulrcl Trihrs 
taken (Rw.  59 LC:.). Studrnts is more than 5 0 9 ~ .  Furthrr 

drtails a r t  indicated irr rrply to Point 
4@). 

T h r  UCX should support tunivcnitirs A srhrmr of srtting up u n i v r t ~ i t ~  srri icv 
to organise instrumrnt calibration and and Instrumrntation Centrr has 
rrpair wrvicc: for the grnrral usc of l w n  introducrd by tllr Cx)mrni.uion 
the univrrsitics (Rcc. 193 E.C.). rrctmtly for univrnitics t o  srt up sl~c-11 

Ctntrrs. 



(Vide paragraph 1.19) 

Record note of the discussions held a t  the sitting of the Uniwrsit l~ 
Grants Commission on the 4th May, 1967 

The meeting of the Committee ?ppointed by the University 
Grants Commission to consider the recommendations made by the 
Education Commission was held on 4th May, 1967 in the office of 
the Commission. Bahadur Shah Zafar Marg, New Delhi. The 
following were present: 

1. Prof. D. S. Kothari 
Chairman 
University Grants Commission. 

2. Prof. A. R. Wadia 
Member 
University Grants Commissi m .  

3. Dr. D. M. Sen 
(By special invitation) 
vice-chancellor 

Burdwan University 

4. Shri J. P. Naik 
Adviser 
Ministry of Education. 

5. Shri K. L. Joshi 
Secretary 
University Grants Commissim. 

6. Shri R. K. Chhabra 
Deputy Secretary 
University Grants Commissim. 

7. Dr. D. Shankar Narayan 
Development Officer 
University Grants Commissilm. 

8. Shri L. R. Ma1 
Assistant Education Officer 
University Grants Commissim. 



Dr. D. C. Pavate, Vice-chancellor, Karnatak University, Dr. D. S. 
Reddi, Vice-Chancellor, Osmania University. Nawab Ali Yavar 
Jung, Vice-Chancellor, Aligarh Muslim University and Prof. S. 
Dhawan, Director, Indian Institute of Science, Bangalore, could not 
attend the meeting. 

2. It was pointed out that the Education Commission had dis- 
cussed all the problems relating to higher education threadbare and 
further discussion may not serve any useful purpose. What was 
required to draw up concrete programmes for implementing the 
recommendations. While drawing programmes. the reo~mmenda-  
tions could be modified in the light of the local conditions and 
actual requirements. The problem could be approached in two 
ways-(i) the Go~rernment of India mav give an indication to 
the University Grants Cl3mmission about the resources likely to be 
made available for implementing the recommendations an.? the 
Commission may draw the programmes in the order of priorities it 
considers advisable; ( i i )  the Commission may draw programmes 
according to priorities and then approach the Government fbr 
resources. In the latter case. in the contest of the existin? re- 
sources it may be advisable to draw programmes in away that the 
resources are not s p ~ e a d  over thinly. 

3.  Chairman. University Grants Commission pointed out that the 
t w 3  alternatives indicated abo.i?e were interlinked. It may not be 
possible to decide programmes according to the priorities unles. the 
resources likely to be made available were known and similarly. 
it may not be possible to given an idea of the resources IiKely to 
be made amilable unless and until the programmes and their 
priorities were decided. In fact. both the alternatives have to he 
applied. He further pointed out that the geqeral thinking of the 
University Grants Commission has been on the same lines as 
Education Commission. The University Grants Commission by and 
large, agrees with these priorities laid down in the repoit and in 
fact, in the guide lines, gi\?en to the Visiting Committees appointed 
by the Commission to aqsess t h ~  developmert needs of the Unj- 
versities for the Fourth Plan the same priorities have been indi- 
cated. The Commission has already appointed the following Corn 
mittees for the implementation 'sf the recommendations of the 
Education Commission: 

(i) Committee on 'Autonomous Colleges'. 

(ii) Committee to consider the implemectation of the sciwmc 
of Correspmdence Courses. 



(iii) Committee to consider the facilities that may be provlded 
to students appearing privately in the university 
examination. 

4. The Committee felt that improvement of colleges was a very 
important measure for which resources should be made available 
by the Government during the Fourth Plan. If it was not possible to 
undertake this programme on a large scale a beginning may be 
made with the few colleges which should be improved substantially 
so that they may make an impact on the other institutions. Aris- 
ing out of this, it was pointed out that the country had been having 
too many experiments in the field of education with the result 
that all along there had been a fluid state of affairs. There was a 
good dmeal to support the existence of the intermediate classes 
which had served a distinct purpose. Theoretically, it may look 
advisable to attach intermediate classes to schools. But, wherever, 
this had been done higher educatilon had sufFered immensely. This 
experiment could succeed only if we had a very sound system of 
school education; otherwise, it would be of no use transkrrinp; the 
intermediate classes to schools. 

5. The Committee also discussed the question lof selective admis- 
sions as recommended by the Education Commission. The Com- 
mittee agreed that there should be selective approach for admission 
to higher education. Every student passing matriculationlhirrher 
secondary should n9t proceed to university and only those should 
go who can profit by higher education. However, this policy if 
enforced strictly at present was likely to lead to more social and 
political complications. It did not seem possible t o  check the 
demand for higher education on account of lack of alternatives 
channels of training and employment. If the selective approach 
was to be implemented there should be alternative avenues for 
those who were not allowed to go to the universities. In this con. 
text, the Committee considered the vocationalisation of secondary 
education and agreed that this was a very important reconlmetl. 
dation which should be implemented effectively. 

6. The Committee also felt that there were recommendations in 
the R e p ~ r t  which could be implemented by the universities with- 
out much financial cost e.g, inter-disciplinary studies etc. These 
would avoid duplication of efforts and result in proper utilization 
of the scarce resources in the country. 

7. After considerable discussion, the Committee welcome the 
recommendations of the Education Commission and the priorities 



.hiid down in the Report. The Committee agreed with the emphasis 
glrred on improvement of quality of education, development of 
jeieare, techn~olcgy and agriculture and strengthening of post- 
H u a t e  education and research. The Committee also emphasised 
Wt there should be better teachers and more of them should be 
pnwided in the colleges and universities. The universities should 
bavts well-equipped libraries and labofatories, ample textbooks, 
rwding seats, staff quarters and amenities for students like Day 
Centres, Health Centres, Scholarships and other hancial  aids etc. 
The Committee also endorsed the recommendations of the Education 
CQmmission with regard to student welfare and suggested that it 
may be emphasised on the Government to provide funds which had 
been asked for by the University Grants Commission for student 
w e 4 b e  programmes. 

8. The Committee further decided that a note indicating the 
-me of crucial importance in the light of the recommenda- 
tions of the Education which may be taken up for implemen- 
%tion may he prepared and placed before the Committee again- 



APPENDIX 111 

(Vide paragraph 6.37) 

Cdbgesafilktsd to the Unioersi& of Dclhi recricing rnaintenanre/dtc~rlcf mtr; I ~ T C E I : ~ C Q  
thc University Grants Commission 

I .  Atma Ram Sanatan Dharam College (1959) (Extended Collrge w.e.f. lc~tgdc)..  

**2. Zakir Hussain College (1948). 
3. Dyal Singh College (1959) (Extended College w.e.f 1969-70). 

**4. Daulat Ram College (1960), (Extended Colkpe w.e.f. 19Cti-t!:). 

5. Gyan Devi Salwan College (1970) 

**6. Hans Raj College (1948) (Extended College w.e.f. 1966-67). 

* * 7  Hindu College (1922). 

**8. Indraprastha College for Women (1925) (Extended Collrge w.e.f. 15€6-t>).- 

9. Institute of Home Economics (1969). 

**lo. Janki Devi Mahavidyalaya (1959) (Extended Colltpt. w.e.f. 1c,CE-t7). 

* * I  I .  Jesus and Mary College (1968). 

**12. Kirori Ma1 College (1854) (Extended College w.e.f. 1977-$3). 

**13 Lady Irwin College (1950). 

**rq. Lady Shri Ram College (1956) for Women (Exrendtd Cc,lltgc n .( .f. 1ftC.f 7). 

15. Mata Sundri College for Women (1967) (Extmded College w.e.f. 1971.52) 

16. P.G.D.A.V. Collcge (1957) (Extended College x..e.f. 1973-74). 

17. Rarnjas College (1822) (Extended College w.c.f. 1973-74). 

18. Rao Tula Ram College (1970). 

**19. St. Stephen's College (1922). 

**zo. Shri Ram College of Commerce (1926). 

21. S.G.T.B. Khalsa College (1951) (Extended College w.e.f. 1966-6 5 ) .  

**22. Sri Venkatawara College (1961). 

23. Shyam Lal College (1964) (Extmded College w.r.f. 1968-69). 

Uniunsitr~ Maintained Colleger 

24. College of Vocational Studies (1972) 

**25. Central Institute of Education (1948). 

**26. Dclhi Schml of Social Work (1948). 



47. Deshbandhu College (1952) (Extended Collcgc w.e.f. 1973-74). 

**28. Miranda House (1948) (Extended Collcge w.e.f. 1966-67) 

29. Ram Lal Anand College (1964). 

Colleges Sporuorcd b y  Delhi Administralion 

30. Bhagat Singh College (1967) (Extended College w.e.f. 1970-713 

31.  Bharati Mahila College ( I  971) 

**33 Haqtinapur College (1964) (Extended College w.e.f. 1970-71) 

34. Kalindi Collcge (1967) (Extended Collrgr w.e.f. 1970-71) 

**35 Kamla Nehru College (1964) (Extended College w.e.f. 196667) 

**36 Lakshmibal College (1965) (Extended College w.e.f. 1968-69) 

37. Maitreyi College (1967) (Extended College w.e.f. 1973-74) 

**38. Rajdhani College (1964) (Extended College w.e.f. 1968-69) 

39. Swami Shraddhanand College (1967) (Extcnded College w.e.f. 197'.'-i4) 
b 

40. Shayama Prasad Mukherji Collcge for Women (1969) (Extended Collcge w.e.f- 
1971-72) 

**41. Satyawati Co-rducational Collrge (1972) 

42. Shri Aurobindo College (1972) 

43. Shivaji College (1961) (Extended Collcge w.c.f. 19  jo-'jli 

**These Colleges were not cov:red by any of the reasons indicated in paraprarh 6 . 2 6  
for payment of maintenancr van13 partly out of Plan funds during the Fcurth Fix* 
Y car Plan period, oiz., 

I .  Settlng up of new Colleges. 
2.  Taking over of certain colleges by the Delhi Cnivenity. 
3.  Starting of Evening Classes in some Colleges. 
4. Certain Colkges being brought under the Extended Collcgrs Schrme. 



APPENDIX IV 

Sta~mmt Shnuitag thr Assidant rJ*r the I)mvlnptnml of undrrgmdrratr Education in Arts, Science nnd Commerce Colk,ees in 1976-77 

No. of Collcgcs No. of CNlcgcs NO. of C o l l e g ~  NO. of Colleges 
rrcogniscd c.ligiblc for' which rcceived whose proporals 

undvr Srction axqirrtance for assistance during were m e i d  
z(f )  ofthc. UGC devrloprnrnt of '976-77 and could not 

Art Under-graduate be accepted in 
education in 
Arts, Sciencc, 

'976-77. 
Cornmrrce 

2. Allahahad . . . 6 3 2 . . 

5. Rundclkhand . 9 8 4 I 

ro. Rohilkhand . . 25 I 8 6 . . 













6 Himachal Pradcsh 

. 8 Kerala 

g Karnataka . 

10 .Madhya Pradesh . 

12 Mcghalaya. Manipur & hlizorarn 1 
I1 
111 



16 T a m i l N a d u .  . . . 

17 Uttar Pradah . . 

18 West Bengal . . . 

-.-A - - - -  - - - - - - 
I Represent Developmmt and Improvement of Undergraduate Education in Arts, Science and Commerce Colleges. 
I1 Kepraent E~tablishment of Studrnts Aid Fund in Colleges. 
I11 Represent btablishmmt of Book Bank in Collega. 



APPENDIX VI 

(Vicle paragraph 7.8) 

Guidelines indicating the procedure to be followed in conrvaction 
with the visits of Visiting Committees to Universities 

1. The dates for the visit of the Visiting Committee to the 
Universities/Institutions deemed to be Universities for 
Fourth Plan proposals will be finalised by CDN Section 
and intimated to the Officer assigned for the Committee. 

2. The Officer may finalise the names of the experts for the 
Committee from the list in consultation with the Divi- 
sional Heads concerned and Secretary. 

3. He will be responsible for making all arrangements for 
the visit of the Committee to the University and finalisa- 
tion of the report of the Committee. 

4. Copies of the Fourth Plan proposals received from the 
University alongwith the relevant file will be sent to the 
Officer for further action. 

5. Every member of the Committee may be supplied (i) a 
copy of the Commission's letter dated 30th April. 1966 
(spare copies of which will be supplied by CDN Section), 
(ii) a copy of the Fourth Plan proposals received from 
the University, (iii) list of points for the guidance of 
members and (iv) a copy of T.A. rules. 

6. The Officer may collect relevant data with regard to the 
development schemes of the University already approved 
by the Commission for Fourth Plan period from different 
Sections as also any other point which the Commission 
might desire to be discussed by the Committee. 

7. Durfng the course of the visit, the Visiting Committee 
would hold discussjons with the Vice-chancellor, teachers 
of the University and some students so as to involve them 



in the process of planning for the development of Uni- 
versity. The Committee would also hold special dis- 
cussions about programmes of contact and communication 
between students and teachers as already intimated by 
the Chairman, UGC in his letter dated 28th September, 
1966 to the Vice-Chancellors. The Visiting Committee 
would also examine the progress made by the University 
in the implementation of the recommendations made by 
the Committees appointed by the Commission from time 
to time, e.g.  Review Committees, Examination Reforms 
Committee and Standards Committee, etc. 

8. The Officer may inform the University of the programme 
of the Committee and the lines on which the work of the 
Committee w d d  proceed in the University. He may 
also inform the Members of the Committee of the items 
which the Committee may like to discuss with the Uni- 
versity authorities. For this purpose, a model draft letter 
to be addressed to the Vice-Chancellor of the University 
is enclosed. 

9. The Officer may collect statistical data indicating the prc- 
gress made by the University during the last five years 
as indicated in the enclosed proforma for the use of the 
Members of the Committee. He may also obtain a note 
from the University indicating the progress made by the 
University during the Third Plan period in its develop 
ment programmes, the difficulties experienced by the 
University and the lines on which the development of the 
University is desired for the use of the Members of the 
Committee. 

10. The recommendations of the Visiting Committee in the 
report should be specific and translated in financial 
terms. These should clearly indicate the funds required 
for the continuance of the programmes approved in the 
earlier plans as a l s ~  the allocation proposed for new pro- 
posals. those already approved by the Commission, if any. 

11. Officers should have coordinated information from Sections 
which have indicated to the Universities that particular 
scheme sent by them to the UGC may be placed before 
the Visiting Committee for consideration. 



' 12  The report of the Committee when finalised along with 
the file may be sent back to the CDN Section for further 
action. 

=/ 
Secretary, 



APPENDIX VII 

- -- 
SI. No. Para No. Ministry/Department Ccmclusions/Recommendations 

of Report concerned 
- .  --- - - - - -- - -- - - -- - - - 

1 2 3 4 
- -- - - - - - -- - - -- 

I I 2 1  Education and Social One of the pnmary functions of the University Grants Commis- 
Welfare sion is the dete~rnination and maintenance of standards of teaching, 

examination and research in universities. In pursuance of this 
function, a Committee on Standards of University Education was 
appointed by the University Grants Commission in August 1961. 
The Committee submitted its report in October 1964. The report of 3 
the Committee was considered by the University Grants Commission 
in May 1965. The University Grants Commission merely fonvard- 
ed the report to the universities and the State Governments for 
suitable action. This perfunctory action of the Universi'ty Grants 
Commission in regard to the report of the Committee on Standards 
came in for criticism by the Estimates Committ.ee in their 52nd 
Report (Third Lok Sabha) (April 1966) who recommended that 
"the University Grants Commission should pursue recommendations 
of these expert committees with the State Universities and keep a 
record as to how many recommendations of each expert comrnitteq 
have been implemented." The Public Accounts Committee also, in 
their 114th Report (Foumth Lok S'abha) (1W-70) took note of the 



- A -----Up- 

3 4 
- -- --- - -- -- - -- -- - -- - - - 

reply of the Ministry of Eduxation that some of the recommenda- 
tions of the Standard Committev were under various stages of im- 
plementation. Seven years after the last quoted report of the PAC, 
the Secretary, University Grants Commission has admitted before 
the Committee during evidence in September 1977 that no watch 
was k i n g  kept on the implementation of individual recommenda- 
tions of the Standards Committee and that the University Grants 
Commission "only keep a watch on the schemes rather than on the 
original recomme!ndationsW. The Committee cannot but deplore 
the scant regard shown by the Cniversity Grants Commission to 
the specific recommendations of the Standards Committee! which it 
had itself appointed in pursuance of its basic objectives. 

Education and Social The Report of !he Education Commission, appointed in 1964, was 
Welfare submitted in June 1966. The report inter alia contained suggestions 

and recommendations regarding determination and maintenance of 
standards of teaching, examination and research in universities. The 
University Grants Commission appointed an  Implementation Com- 
mittee (Kothari Committee) to process ,the recommendation of the 
Education Commission. This Committee met in May 1967. Mean- 
while, a conference of Vice-Chancellors was convened in September 
1967. It also considered the implementation of the recornrnenda- 
tions of the Education Commission. The decisions taken at the May 
-1967 meeting of the Implementation Committee and the recom- 
mendations of the conference of Vice-Chancellors were placed be- 



tore the University Grants commission in October and ~ o v e m b e r  
1 W. Thereafter nei'ther the Implementatian Committee met nor 
any systematic watch n u  kept on the implementation of the re- 
commendations of the Education commission. In regard to the 
fate of the various recommendations of \the Education Commission, 
the Canmission informed Audit in October 1976 that the recom- 
mendations of the Education Commission had been "taken into ac- 
count in finalising the Fourth Five Year Plan." 

The Committee take adverse notice of the slipshod manner in 
which the suggestions ad reconimcndations by the Education Com- 
mission at considerable labour and expense spread over more than 
2 years, were handled by the University Grants Commission. The 
minutes of the meeting of the Implementation Committee in May 
1%7 are a vivid testimony of the perfunctory and imbstar~t ia l  ap- 
proach of the Commission to the report of 'the Education Commis- 
sion. The Committee desire the Mmistry of Education and the 
University Grants Commission to devise methods of systcmat.ic 
pregressmg of the recommendations of various expert bodies ap- 
pointed by ,the Government to go into various aspects and problems 
of higher education. No doubt it is a stupendous task as the moni- 
toring would have to be done unjversity-wise, but this work has to 
be undertaken if the appointment of the various expert committees 
has to be purposeful and an impact has to be made on university 
education. 



-- - _ _ ._ -- 

1 2  3 4 * 
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4 1.41 Education and Social The Committee find that although the PAC had ~ecommended as 
Welfare far back as 1970 for the appointment of a committee to review the 

work done by the Commission so far and to chart out a course of 
action for the future and the Government intimated the acceptance 
of the recommendation in a note sent to the Committee in Decem- 
ber 1970, it took the Government 34 years to set up the Review 
Committee (August 1974). I t  took the Review Committee about 2& 
years to submit its report (February 1977). I t  took another 3 
months for the Government to lay the report before Parliament and 
to appoint an E'mpowered Committee to process 'the recomrnenda- 
tions of the Review Committee (July 19'77). The Committee are m- 53 fcrmed that no tirne-limit has been laid down for the Empowered N 

Committee to finalise action on the various recommendations of the 
Review Committee. Despite the assurance given by the Secretary, 
Ministry of Education and Sbcial Welfare during evidence in .Sep 
tember 1977 that "in two months' time the report, (of the Empower- 
ed Committee) will be finalised". the Committee were informed on . 
10th April. 1978 that the report of the Committee is still "under sub- 
mission to Government." The Conunittee are distressed at the 
tardy pace of implementation of the recommendation of the Public 
Accounts Committee which was accepted by Government as far 
back as 1970. They would like Government to prescribe a time- 
bound programme for implementation of such of the recomnlenda- 
t~ons  made by the Review Committee as are accepted by Goy- 
smneut, 



T h e  Committee find that despite the introduction in 1972 of 
Sect~on 12A of the UGC Act, 1956. making the grants out of Central 
dunds to any university conditional on the declaration by the  UGC 
that such university is fit for receiving suh grants and the notifica- 
tion of the Universi'tv Grants Commission (Fitness of certain uni- 
versities for grants) Rules. 1974, there does not appear to be any 
substantial improvement in regard to the prublem of proliferation 
of universities and colleges. The number of universi'ties/deemed 
universities and colleges has increased Prom 103 and 4158 in 19'72-73 
to 115 and 4569 respectively in 197877. The Committee also And 
that, barring temporary ban on release of further grants, the Com- 
mission has not so far withheld the grants to any university. The 
Committee have also noted that the Comrnissrior: has not used Sec- 
tion 12A of the Act as an effective instrumen' against proliferation 

W 
of sub-standard universities and colleges. The Committee are un- 
able to understand why the UGC could not utilise 'the power avail- 
able to them under Section 12A of the Act to prevent mushroom 
growth of universities and colleges without regard to facilities for 
and standards of teaching. 

4 
The Committee find that the University Grants Commission has 

been functioning without rules and regda'tions on some of the very 
important aspects of its working. For instance, the Commit'ee find 
that the draft rules under Section 25 (2) (e) and (f) requiring the 
universities to furnish returns and information relating to (i) finan- 
cial position of the university, (ii) studies undertaken in the uni- 
versity; and (ii) all the rules and regulations relating to the stand- - 



1 2  3 4 _ _ _ I I _ _ - - - _ _ - -  -- . - -- -- 
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ard of teaching and exarninati~u in that university in respect of the 
various branches of learning, proposed by the Commission as far 
back as in 1974, are still under discussion between the various 
Ministries and have not yet been notified. The Committee are sur- 
prised that even though this power was available to the Central 
Government right from 1956, the proposal to frame rules was moot- 
ed only in 1974 and that the rules are yet to take a concrete shape. 
The Committee would like Government to f i n a h  and notify these 
rules without further delay. 

7 1 . 5 8  Education and Social The Committee &o note that although the Commission is being 
Welfare assisted from time to time by outside experts on specified matters 

and Section 26(l) (b) read with Section 9 authorises the Commis- 
sion to make regulations regulating the manner in which and the 
purposes for which persons may be associated with the Commission, 
no regulations have yet been framed and notified in this regard. I t  
is stated thak the question of framing these regulations is under 
consideration elf 'the Commission in consultation with the Govern- 
ment of India The Committee desire that these regulations should 
be framed and notified without further delay. 

The Committee would also like the Central Governmmt/Com- 
mission to examine the need and feasibility of issuing regulations 
under Section 26(l) (e) and ( f )  of the Act defining qualifications 
for appoin'tment as university teachers and minimum standard of 



instructions for the grant of a degree. The Committee have dealt 
with the question of notification of replations under Section 27 of 
the Act separately. 

The Committee also find that some of the rules and regulations 
issued by the Central Government/UGC are more than 10 years old. 
They would like the Central Government/Commission to examine 
these rules in the light of experience and amend or revise thein, if 
necessary. 

The Committee find k t  whereas in 1969-70, the non-plan and 
plan payments of the Comrnissxm were of the order of roughly 
Rs. 9 crores and Rs. 15 crores respectively, in 1975-76, these have 
risen to Rs. 30 crores and Rs. 29 crores respectively. There has heen 
thus over ,the years n disproportionate increase in non-plan expendi- b! 
ture ris-a-vis the plan payments. The Committee recommend that 
the Commissisn should examine how best to reduce the non-plan 
expenditure to keep it to the minimum. 

The Committee weTe informed dur5ng evidence that the expen- 
diture under the cultural and bilateral programmes was 
intended to cover foreign tours of "individual professors and tea- 
chers going in connection with their research work and exchange 
programme between India and other countries" as also that "incur- : 
red by us for the foreign professors coming to India and visiting 
our universities." It  was further stated during evidence that "this 
expenditure includes the items covered under the cultural agree- 
ments the Government of India has with different countries and 
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the programmes as for as it relates to the university system is 
handled by the University Gants Commission." From the informa- 
tion furnished to the Committee, they observe that Chairman and 
Secretary as also Deputy Secretary and Administrative Officers of 
the University Grants Commission have been regularly undertak- 
ing tours under this programme. The Chairman of the University 
Grants Commission has, since 1973-74 and upto December 1977, 
undertaken as many as 13 tours, varying from 2 to 4 per year. I4ur- 
ing the same period, the Secretary, UGC has been on foreign tours 
on as many as 11 times. The Committee expresses its disapproval 
to the frequent tours undertaken by the University Grants Commis- 
sion Secretariat officers at  Commission's expense. The Committee 
would like the Ministry of Education to lay down guidelines for the 
professors a m  teachers undertaking foreign tours under the cultural 
and bilateral exchange programmes ensuring that no single person 
is allowed to take undue advantage under the programme a t  the 
cost of other equally, if not more, qualified and competent p e m m .  
In so far as the non-academics are concerned the tours should be 
drastically curtailed. The Commit& desire that the details of tours 
should be appnded in the Annual Report of the Commission. 

12 4-20 Education and Social I t  has been admitted during evidence and in written replies by 
Welfare the representatives of the Ministry of Education and of the University 

Grants Commission that the initial scheme-wise allocat@n (within 
the ceiling of Rs. 115 crores provided to the University Grants Com- 



mission for the Fourth Plan period) drawn up by the Secretariat 
of the Commission at the instance of the Commission was not for- 
mally approved by the Commission before being transmitted to 
the Ministry of Education on 1 July 1970. It  is also a fact that 
subsequent changes in the allocation for teacher education and 
adult education for the Fourth Plan period were also not sp,ecifically 
approved by the Commission. The Committee consider that in such 
important matters as the allocation of funds for different schemes 
during the Plan period, specific approval of the Commission should 
have been taken not only at  the initial stage but also every time it 
was p,roposed to effect a change in the allocation for individual 
schemes in the light of the progress of the scheme and its capacity 
for absorption of funds during the remaining part of the Plan period. 

The Committee note that although the University Grants Com- 
mission Act, 1956, has been in operation for more than 20 years, the 
Commission has not made and notified regulations under Section 
27 of the Act delegating its powers to the Chairman, Vice-chairman 
or any of its officers. They also note that in the absence of these 
regulations, the Chairman, the Secretary and other officers of the 
Commission are exercising the powers under delegation by a resolu- 
tion of the Commission adopted way back in 1956. An interesting 
feature of this resolution of 1956 is that the Commission has, by 
means of this resolution. au thorised the Chairman to exercise "all 
powers and do all acts and things which may be exercised or done 
by the Commission." The resolution also provide that the Chairman 
may delegate to Secretary or other officers of the Commission "such 
of the Fwers and the functions exercisable by him or under the 

- .  



University Grants Commission Act as he may deem necessary." The 
Committee are informed that the Chairman has, from time to time, 
delegated to the Secretary and other officers of the Commission 
powers and functions exerciseable by him or under the University 
Grants Commission Act- The Committee feel that by means of 
resolution of 1956, the University Grants Commission have, by 
and large. abdicated their statutory powers, functions and respon- 
sibility in favour of Chairman and, under his delegation, the Sec- 
retary and other officers of the Commission. The Cornmitee f e d  
that this position is not only far from satisfactory but also against the 
express intentions of the University Grants Commission Act. The 
Committee would like the Ministry of Education and the University E 
Grants Commission to carefully frame and notify regulations under 
Section 27 of the Act ensuring proper exercise by the Commission 
themselves of the powers and functions assigned to them under the 
Act. 

14 5.17 Education and Sor ial 
Welfare 

From the foregoing information and evidence, it is clear that 
during the Fourth' Plan period. the UGC did not have a system of 
periodical appraisal of the progress of the Plan schemes in the 
sense of a critical review of achievements in regard to various plan 
schemes with reference to targets. whether firm or notional. The 
Commis~ion'~ Secretariat has been. on the request of the Planning 
Commission, compiling and forwarding to the Planning Commisjon 



data and information on the progress of plan schemes from time to 
time on the format suggested by the Planning Commission. A t  no 
stage the Commission had an opportunity to formally consider and 
discuss these 'reviews'. The Committee also note the position taken 
by the Ministry of Education and Social Welfare that the concept of 
targets "did not seem realistic/useful", that the Commission did not 
lay down any physical targets to be achieved in the Fourth Plan 
period and that "no targets can be laid d ~ w n  in advance for the num- 
ber of books. items of equipment etc." The Committee regret that the 
UGC did not care to evolve a regular system of appraisals of the  
various schemes launched during the Fourth Plan period, so as to 
inform itself of the impediments in the way of the implementation 
of the schemes for taking corrective measures. The Committee 
have, later in this report, pointed out the shortfalls in the  achieve- 
ment of targets on the basis of which funds were made available to 
the Commission. At this stage the Committee would only like -to 
point out that had the Commission kept a firmer grip on the imple- 
mentation of the various programmes undertaken during the Fourth 
Five Year Plan, the achievements would have been for more impres- 
sive than what actually have been. 

The Committee are informed that during the Fifth Plan period 
the Commission have introduced the system of appraisals of the 
Plan schemes and one such appraisal was done in December 1976. 
They are also informed that each year the  budget estimates are con- 
sidered by a sub-committee of the Commission which considers them -- ----- -- - - - - - -  -- - - -- - - - - - - - - - -- - - 



with reference to the progress of the scheme and recommends the 
budget estimates therefor. The estimates, as approved by the sub- 
committee, are thereafter considered and adop%ed by the UGC for- 
mally. The Committee trust that a sub-committee of the UGC 
which examines these estimates with reference to the progress of 
the schemes, would apply its mind to the progress of the schemes 
and report to the Commission any laxity in physical perforlnance 
for timely corrective action. 

r 6 5'35 Education and Social The Ministry have sought to explain to the Committee the size- 
Welfare able shortfall in expnditure during the Fourth Plan period (1969- 

74) against plan allocations on "Quality improvement and other 
special programmes" (49.2 per cent) differently a t  different points 
of time. They informed Audit in December, 1976 that since "the 
bulk of the universities and colleges are still not having minimum 
required physical infrastructure facilities.. . . a  major portion is.. . 
made available to these institutions to build up physical facilities." 
During evidence given before the Committee in September, 1977, 
it was stated by the Chairman, UGC that the reasons for "some delay 
in the expenditure on quality improvement programmes" was that 
"the Commission carried out a careful review of all these special 
programmes and therefore, some time was taken in reformulating 
some of these programmes". The Secretary of the Commission attri- 
buted the delay during evidence, to "delay between the initiation 
and response from the universities and colleges". In  a subsequent 



written note received in January, 1978, the Ministry have, justifying 
the excess e x ~ n d i t u r ~  on general development programme a t  the 
expense of quality improve and other special programmes, stated 
that "the basic minimal requirements for the development of the 
various departments in the universities/'colleges etc. could not be 
neglected" and explained further that '%he expenditure on these 
(quality improvement etc.) schemes could not keep pace with the 
allocations made due to various factors." It is also stated in the note 
that the fact of the shortfall in expenditure on quality improvement 
etc. programmes came to notice first in October, 1972. As regard 
action taken thereafter, the note says that "the Commission review- 
ed the progress of these programmes from time to time through 
various expertlstanding committees and took necessary measures 
for effective implementation of the various programmes." a8 

c.r 

The Committee are unable to appreciate the plea advanc- 
ed by the Ministry that excess expenditure on general development 
programme at the expense of quality improvement programme was 
due to the need to build up physical infrastructure facilities in uni- 
versities and colleges. The Committee feel that the higher alloca- 
tion for general development programmes already reflected this 
need and in any case, if further emphasis was to be placed on the 
building up of infrastructural facilities in universities and colleges 
the allocation therefor should have been revised upwards at the time 
of plan appraisal in 1972. 
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18 5.37 Education and Social The Committee are also unable to appreciate the position 
Welfare taken by the Ministry that the expenditure in the form of grants 

released to universities and colleges "depends upon the progress of 
implementation of various projects and not on the provision made 
in the plan/annual budget", as this view would make the entire 
system of planning and budgeting, not only in respect of higher 
education but of all developmental programmes, nugatory. The 
implementation of the various projects and schemes has to be 
oriented to achieve the plan targets and budgetary provisions 
therefor. 

The real reason for the neglect of the quality improvement 
and other special programmes appears to the Committee to be the 
lack of systematic progressing of these programmes by the UGC 
and delays in its appraisals and reformulation in the light of ex- 
perience. Another important reason for excess expenditure on 
general development programmes, the Committee feel, was that the 
money given for buildings, staff, equipment, books and journals 
could be easily spent without much scrutiny at the Commission's 
level, whereas appropriation of grants for quality improvement and 
other programmes needed expertise and effort on the part of the 
Commission, the universities and the colleges to formulate and im- 
plement the schemes. The admission by the Secretary, Ministry of 
Education that "to improve quality is extremely difficult but to 
expand is quite easy" is quite significant in this connection. The 



committee also take note of the analysis made by the Review Corn- 
mittee in their report that the percentage of grants made by the UGC 
during the Fourth Plan period for "capital expenditure on buildings 
and hardwares" against the total UGC grants was as high as 53 per 
cent. 

The Committee need hardly emphasise the importance of 
quality improvement and other special programmes as i t  is through 
these programmes that the UGC can accon~plish its object of pro- 
moting and coordinating university education and disseminating 
and maintaining standards of teaching and examination and research 
in the universities. The Committee, therefore, recommend that  at 
least from now on the Commission should appreciate better their 
responsibility in this regard and so direct its activities as to may 
make for accelerated effort by universities and colleges in the field $3 
of quality improvement and other special programmes. The Com- 
mittee were glad to hear from the Chairman, UGC that now the UGC 
has decided that in any allocation to colleges the components for 
buildings should not be more than one third and that proportions 
have also been laid down for other activities. The Committee would 
like the Commission to ensure that the universities and colleges are 
given clear-cut guidelines in regard to each of these schemes and 
afforded all assistance and expertise needed by them to formulate 
concrete programmes under the various schemes. After these pro- 
grammes are received by the Commission, expeditious action should 
be taken to process, scrutinise and sanction these programmes. A 
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contemporaneous watch should be kept on the implementation of 
the programmes and there should be a system of high level periodi- 
cal appraisals to review the progress of these programmes. Timely 
action should be taken to remove difficulties in the implementation 
of the programme, if any, found during periodical appraisals. 

3 I 6 . 1 7  bhcation and Social The Committee find that out of the development grants totalling 
Welfare 

Rs. 165.39 crores releasd by the UGC during the seven-year period 
from 1969-70 to 1975-76. the share of Central Universities and Deemed 
Universities was 27.2 per cent against 46 per cent share of all the 
Stat Universities put toghether. It  was explained that excessive lb 

expenditure on Central Universities was on account of exclusive fea- 
tures such as grants paid for (i) the medical colleges and hospitals 
attached to two Central Universities, (ii) Campuses development and 
Student amenities. and (iii) schemes having assistance on cent per 
cent basis in the case of Central Universities and sharing basis in 
the case of State Universities. Prom the information furnished by 
Government, it is revealed that even if we exclude from the total 
grants paid to the Central Universities and Deemed Universities the 
grants on account of the above three factors, out of grants totalling 



Rs. 110.65 crores made to the Central Universities, Deemed UnfW9- 
sities and State Universities. the share of Central and Deemed Uni- 
versities was 41 per cent against 59 per cent of the State Universities, 
although the number of CentralIDeemed universities was only 10 as 
against 104 of State Universities. Development grants mtrde during 
the same period to Delhi Colleges have similarly been on the high side 
as compared to grants to 'other colleges'. Out of development grants 
totalling Rs. 37.92 crores to all the colleges, about 10 per cent (Rs. 3.06 
crores) went to Delhi Colleges alone. 

i 

The Committee disapprove this enequitable distribution of grants 
considering the fact that the student coverage of State Universities 
and 'other colleges' is much wider than that of Delhi Colleges. The 
Committee have noted the reasons advanced by the Ministry for low 
intake of development grant by the State Universities and 'other 
colleges' during 1974-75 and 1975-76 and also the measures taken by 
the U.G.C. in the Fifth Five Year Plan to augment their intake. They 
would like UGC to play a positive In creating conditions in which 
i t  should be possible for the  State Universities and Colleges to take 
advantage of the facilities of development grant from the UGC in 
greater measure than hitherto. 

- -  - - - - -- - -- - - - - 
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23 6 31 Education and Sociul The Committee find that there has been considerable dis- 
Welfare parity in the quantum of grants released to State universities 

inter se. During evidence it transpired that the main reason for the 
inter se disparity in the release of grants to the universities is the 
application of the principle of matching grants whereby the release 
of grants from the UGC is conditional on a certain pementage of ex- 
penditure being met by the State Governments/management. The 
Committee would like Government to glve a fresh look to this ~ r i n -  

' ciple so as to modify it in such a manner that i t  does not act as a 
stumbling block for such universities and colleges in States as are 
less advanced educationally and economically and are unable to take 
advantage of the facilities of development grants ava~lable from the 
UGC. 

The Committee consider that it was principally wrong on 
the part of the UGC to have appropriated Plan funds to meet part 
of the maintenance expenditure of Delhi Colleges during the Fourth 
Plan period and of the Ministry of Education and Social Welfsre 
to have acquiesced in this. The ~ o m m i t t k e  do not agree with the 
explanation offered by the Ministry that "from the administrative 
2nd accounting ~ o i n t s  of view it did not seem feasible to maintain 
separate accounts for expenditure chargeable to Plan funds for the 
extended colleges schemes." The Committee have no doubt that if 
definite instructions had been given to the Delhi Colleges to maintain 
separate accounts for extended colleges schemes and evenkg  shifts 



introduced by them and the grants were made conditional the re fa  
i t  should have been possible for them to maintain the accounts 
accordingly. The Committee further note that out of a total 44 col- 
leges which were given grants fm maintenance out of Plan funds 
as many as 22 colleges were not covered by any of the reasons ad- 
vanced by Government for adopting this practice. This shows that 
the Commission had indiscriminately given maintenance grants to 
almost all the Delhi Colleges in existence during the Fourth Plan 
out of Plan funds and the arguments advanced are too facile to be 
accepted. The Commission and the Ministry of Education and 
Social Welfare also did not take the Planning Commission into con- 
fidence before taking such a step. The Committee take adverse 
notice of this unusual practice adopted during the Fourth Plan. The 
Committee hope that it would not be repeated in future. m 

S 
The Committee learn that at present the affiliation of colleges 

1s entirely the responsibility of the respective universities and the 
rules therefor are prescribed in the various statutes under which 
the universities are established and the University Grants Commis- 
sion has not laid down any rules. not even guidelines. The Corn- 
mittee on Governance of Universities was at present studying this 

7 question. The Committee desire that the UGC should make a study 
of the rules for affiliation of colleges prescribed in or under diffe- 
rent university statutes and try to evolve guidelines for affiliation 
which should be commended to the varlous State Governments and 
universities for obsmvance while granting affiliation to colleges in 
future. 

- - - - - -- - -  - -  - -  - -  - - - -- - - - - - 
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26 6.62 Education and Social The Committee note that during 1975-76, out of a total of 

Welfare 4508 colleges, only 3267, i.e. 72 per cent were recognised by the Com- 
mission under Section 2(f) of the UGC Act, 1956. The UGC has 
undertaken a detailed study to determine the reasons for all the 
colleges not being included under Section 2(f) of the UGC Act. The 
Committee observe that this study should be expedited and correc- 
tive action taken. 

The Committee also note that out of 3267 colleges recognis- 
ed by the Commission as on 1-12-1976, only 1649 colleges i.e. one-half 
were not eligible for Development Grants. The Committee wodd  
like the UGC to make a study of this aspect and take such measures 8 
as may be necessary to make a larger number of colleges eligible 
for development assistance from the UGC. 

Out of 1250 applications for Development Grants received 
by the Commission during the three years from 1974-75 to 1976-77, 
grants were released during this period to a .total of 543 colleges 
only. Of the 543 colleges to which grants were released, as many 
as 483 colleges were given grants during 1976-77 whereas during 
1974-75 and 1975-76 only 60 colleges were given such grants. The 
Committee have elsewhere in the report recommended the rationa- 
lisation of procedures of scrutinisation of applications for grants and 
laying down of time-limits for disposal of applications received frqm 
the institutions. The Committee would also like the Commission to 



maintain an even ilow of grants to the colleges and try to avoid 
bunching towards last years of the plan period. 

In the view of the Committee no rationale ar balance appeara 
to  have been observed in releasing grants to colleges as between 
different States or as between different universities, whereas in cer- 
tain States almost all the colleges eligible for Development Grants 
were extended the assistance during 1976-77, in other States even 
one-sixth of the colleges eligible for such grants were not accommo- 
dated. Similarly, there are wide differences in the number of col- 
leges to which grants were released during 1976-77 as between diffe- 
rent universities to which these were affiliated. This corroborates 
the observations made in the Audit para that there was wide dis- 
parity in the grants released to the different colleges. The Com- 
mittee would like the UGC to lay down guidelines ior themselves I 
with a view to bring in a measures of balance in release of grants to 
col!eges as between different States and between different universi- 
ties m d  try to minimise as far as possible, glaring disparities. 

The Committee note that the applications for grants from 
universities and colleges are scrutinised and proccssed in the 
Secretariat of the Commission a t  a different stages. The Committee 
recommend that the procedure of scrutinisation of applications for 
grants should be rationalised and time-limits should be laid down 
for the processing of applications at  each stage so as to streandine 
the work of the Commission. Suitable control mechanisms should . 
be devised to ensure that the time-limits are actually adhered to in - - 
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individual cases. Cases of delays in release of grants of one year or 
more from the date of receipt of application in the Commission 
should be brought to the notice of the Commission with reasons 
therefor for their consideration. 

3 I 6.69 E&Jca&n and Social The Committee also recommend that the Commission should 
Welfare have a system of centralised registration college-wise, university- 

wise and State-wise, of all applications received for grants from 
universities/colleges. The applications should be passed on the con- 
cerned divisions only after registration. I t  should be the responsi- 
b i l~ ty  of the registration authorities to keep a watch on the progress 
of applications and to bring to the notice of the apprcpriate autho- 
rities the delays in the disposal of cases beyond a deterrilimd period. 

The Committee observe that there has been lately quite a 
sizeable growth in the number of colleges. The nur:,ber of colleges 
hss increased from 1004 in 1956 to 3297 in 1969-70 and to 4569 in 
1976-77. Some of these colleges do not have adequate facilities. This 
is bound to cause a deterioration in the standards ot  teaching. Ex- 
pressing concern over the problem, the Estimates Committee had, 
in their 102nd Report (Third Lak Sabha), suggested that "establish- 
ment of such sub-standard colleges should be regulated and controll- 
ed in the interest of maintenance of academic standards.'' Endorsing 
this view of the Estimates Committee, the UGC had informed the  



Estimates Committee in June 1967 that it "proposes requesf,ilg the 
State Government to make a survey of the situation in consultation 
with the universities and suggest wavs and means for improvement" 
and that "on the basis of the survey the Commission will decide the 
steps to be taken to regulate the situation." The hducation Com- 
mission also, in their report (1966) made a specific recommendation 
that the UGC should, in consultation with the State Governments, 
examine the question of classification of colleges in terms of level 
and achievement and make use of it in the allocation of grants to 
colleges under the Fourth Five Year Plan. The Committee find that 
despite the recommendations of the Estimates Committee and the 
Education Com.nission made more than 10 years back. neither the 
proposed survey has been completed nor colleges classified in terms 
of level and achievement. This Committee has been informed that g 
the classification of colleges "is a big ta;k to be taken up by the 
Commission alone" and that "status reports of each college have to 
be prepared with the universities concerned with the help of College 
Development Council." The Committee recommend that the Minis- 
try of Education and Social Welfare should initiatc action in this 
regard forthwith and see that the colleges are classifkd without un- 
due delay and that this classification is used for guidance in alloca- 
tion of grants. 

33 6 82 The Committee welcome the relaxation in rules relating to 
grants to universities and colleges in favour of the institutions in 
educationally backwad areas with effect from Fifth Five Year Plan. 
They feel that if this relaxation had been introduced earlier, it would - - - -- - - - - - - - -- - -_____ --_I_ 
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have by now made some noticeable impact on the development of 
educational facilities in the educationally backward areas. The Corn 
nittee recommend that these relaxations in favour of institutions in 
educationally backward areas should be continued and its impact 
assessed quinquennially. 

34 7 . 1 9  Education and Social The Committee find that during the Fourth Five Year Plan 
Welfare period as many as 10 Universities/Deemed to be Universities were 

not visited by the Visiting Committees. Similarly, during the F'ifth 
Plan period, the Universities/Deemed to be Universities not visited 
by these Committees so far number 10. This shows that the Com- 
mission did not have the benefit of expert appraisals of the Visiting 
Committees in respect of certain universities before deciding on 
grants to these Universities for various schemes. The Committee 
would like the Commission to place the system of Visiting Commit- 
tees on a more regular basis and so organise their work that the 
Commission has the benefit of the Reports in respect of each of the 
Universities for their guidance in the matter of release of grants 
to the University concerned. 

The Committee also find that during the Fourth Plan period 
the Visiting Committees visited 10 Universities for only one day 
each. This obviously is a very short time for the Visiting Committee 
to assess the financial needs of the university spread over fields 
covering a large number of Departments. The Committee would 
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like to emphasise that the visits of the Visiting Committees should 
be meaningful and their Reports should throw up assessments made 
by experts after a thorough examination and of the pro- 
posals submitted by the Universities. The number of days of visit 
should be adequate for the purpose. 

The Committee are informed that it will not be possible for 
any Committee to spend more than 3 days in a University for the 
reason that it will be difficult for experts to spare time at a stretch 
for this type of 'voluntag' work. The Committee recommend that 
in view of the important role of the Visiting Committees and the 
weight attached to their recommendations in finalising the quantum 
of grants to the Universities,the experts on the Visiting Committees 
need not be required to do their work on voluntag bask. It  is , 
worth examination whether the experts appointed on the Visiting 
Committees may be allowed some remuneration in the form of fees 
or honorarium for their services on the Visiting Committees on the 
analogy of the experts appointed by the Union Public Service Com- 
mission on the interview boards for various appointments. This 
would make for the experts discharging their functions as members 
of Visiting Committees more seriously. 

The Committee also feel that the panel of names for appoint- 
ment on the Visiting Committees should be drawn up in accordance 
with well-laid out criteria which should be brought to the notice of 
all the Universities. The panel should also be made a public docu - 
ment so that the academic circles are aware of the names included 

% - -- -. 
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in it or of the changes made in it from time to time. It  should also 
have a determind life cycle. The Commission should adopt a 
method of rotation in the matter of asso iating experts with the 
Visiting Committees. I t  should not be left entirely to the Officers 
of the Commission attached to the Visiting Committee to finalise the 
names oT experts on the Visiting Committees, in consultation with 
the Divisional Heads and/or the Secretary of the Commission. 

38 7'23 Education and Social The Committee a8e informed that as soon as the ~epor t ' s  of 
Welfare the Visiting Committee are finalised, these are placed before the 

Commission in the next meeting for their consideration. The Com- 
mittee, however, note from the information furnished to them by 
the Ministry that in many cases the time lag between the date of the 
visit of the Visiting Committee and the date of consideration by the 
Commission of the relevant Report of the Visiting Committee, was 
as much as nearly 5 years. This indicates that either the report of 
the Visiting Committee could not be finalised earlier or it took the 
Commission a long time to consider the report of the Visiting Com- 
mittee. In either case, the delay is indefensible, The Committee 
would like the Commission to lay down time limit for presentation 
of the report of the visiting Committee and after it is presented, 
for its consideration by the Commission. 

Do. The information furnished to the Committee also reveals 
that the consideration of the Reports of the Visiting Committees by 



the Commission has been, a t  least on some occasions in the past, 
rather purfunctory. To illustrate, a t  its meeting held on the 5 July 
1967, the Commission considered as many as  35 Reports of the Visit- 
ing Committees. The Committee have been told during evidence 
that the  consideration of the Reports of Visiting Committee is now 
a regular feature in the Commission and it takes place during the  
first one or two days of the meeting of the  Commission well known 
programme is fixed for the consideration of the Commission. The 
Committee trust that the Commission is now according due consi- 
deration to the Reports of the Visiting Committees. 

The Committee have been informed that a number of pro- 
jects/schemes were taken up. altogether outside the recommenda- 
tions of the Fifth Plan Visiting Committees. According to the 
Ministry, so long as programmes were within the overall financial 
ceiling prescribed by the Commission, the modifications soupht by 
the Universities we1.e approved by the Commission. The Committee 
consider that the recommendations of the Visiting Committees, which 
were made after proper assessment of financial needs of the insti- 
tutions, would lose their significance if modifications in financial 
allocations were allowed subsequently. No doubt the universities 
primarily are the best judges of the relative urgency in the imple- 
mentation of the p'I'ogrammes but the relative urgency and a p  
proaches can very well be put forwasd before the Visiting Commit- 
tees. Priorities and quantum of assistance to institutions recom- 
mended by the Visiting Committees should normally be adhered 
to and altered only in rare and exceptional cases on considerations 
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of newly emerging needs. Even in that case, the modifications 
sought should be considered by another Visiting/Expert ~om&ttee  
before the Commission takes the final decision in the matter. 

Education and Social The Committee note that in 1961, the University Grants 
Welfare Commission noticed that the State had established in 1955 an Insti- 

tute of Medical Sciences and the Calcutta University already had 
post-graduate departments in bio-chemistry and physiology and 
accordingly the university was advised that pending consideration 
of the scheme by an expert committee, no commitments other than 
those already made (which were of a minor nature) should be made 
towards establishment of another Institute of Basic Medical Science 8 
agreed to earlier in June 1960 on the recommendations of a Visiting 
Committee. The committee recommended in 1962 the inte- 
gration between clinical and non-clinical subjects for execution of 
the scheme. 

I t  is disconcerting to note that the modifications suggested by 
the expert committee were not insisted upon before releasing the 
grants for the new Institute. Not only that, construction of addi- 
tional stores for the Post-graduate Institute of Basic Medi- 
cal Sciences was approved in February 1972 at a cost of 
Rs. 11.50 lakhs. Upto February 1976, the total payments made 
amounted to Rs. 9.00 lakhs. In this connection, it is perti- 
nent to note that the Fifth Plan Visiting Committee had visit- 
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ed Calcutta University in September 1975 5nd according to 
information made awailable to the Committee, the Commission had 
considered the report on Calcutta University on 29 April 19'76, and 
not in June 1976, as contended. In any case, the report was available 
soon after the visit in September 1975 and the payment of grant of 
Rs. 9 la.khs upto February 1976 was against the principles of finan- 
cial prudence. The Committee recommend that the circumstances 
in which release of Rs. 9.00 lakhs was made despite the recommen- 
dations of the expertlvisiting Committees and of the Commission 
itself should be investigated and its outcome reported to the Com- 
mittee. The proposed probe should also cover the issue as to why 
releases in excess of the share of 2prd  assistance were made by the 
Commission in disregard of the prescribed norms. 

The Committee find that the question of the merger of the 
Institute of Basic Medical Sciences with Post-graduate Institute of S 
Medical Education and Research or provision of adequate hospital 
facilities to the Institute of Basic Medical Sciences is still under 
consideration. The Committee would like the question to be finally 
decided so that the University Grants Commission do not have to 
aid and maintain a truncated institution, which the Institute of 
Basic Medical Sciences at  present is without clinical facilities. 

The Committee find that the construction of a library building by 
Kashmir University originally estimated to cost a sum of Rs. 5 lakhs 
has remained incomplete although a sum of Rs. 58.40 lakhs has 
already been spent over this grandiose building upto September, 
1976. . . 
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44 7. 54 Education and The Visiting Committee of the Commission while assessing the  
Social Welfare Fifth Plan requirements of the University observed in November, 

1974 that the building over which Rs. 58.40 lakhs had already been 
spent would, according to university estimates, need another 50 to 
60 lakhs for its completion and when completed the building would 
be completely out of tune with the other buildings on the university 
campus or other university campuses in the  country. The Visiting 
Committee had also indicated that  the building was designed with 
a view to accommodating 20 lakhs books, which no university, ho- 
wever old, possesses in the countrv or is likely to possess in the near 
future and that the building would also not be of great functional 
importance. I t  also stated that the building when completed would 
need centrally heating system which could cost another Rs. 11 lakhs 
for the first floor and mezzaine floor only. On the  above observation 
thr University Grants Commission decided in July 1975 that the 
wssihilitv of utilising a part of the l ~ b r a r y  building for accommodat- 

i n g  social sciences departments for which a provision of Rs. 12 lakhs 
was recommended by the Visiting Committtee separately, could be 
nxnmined and i f  necessary the amount utilised towards the construc- 
tion of the library building. The Kashmir University agreed to this 
proposal. .. .. . .  

Do. The Committee regret that a t  the  time of agreeing may 1973 to 
make available Rs. 16.12 lakhs as i ts  share in the construction of the 
library building of the Kashmir University, estimated to cost & 
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50 lakhs, the UGC &d not make a detailed examination of the n& 
for the library building on such a grandiose scale. They also r e s e t  
that despite the observations of ,the Fifth Plan Visiting Committee, 
grants totalling nearly Rs. 4 lakhs were released during the  5th Plan 
period to Kashmir University for the library building. Though the  
UGC has pegged its share at Rs. 16.12 lakhs, the fact remains that 
, ,' the UGC had initially not acquiesced in the revised programme, 
the Kashmir University would, perhaps, not have launched this 
ambitious programme. '1-he Committee are also averse to the princi- 
ple of diversion of funds from one approved scheme to another, how- 
soever important. Now that the building is nearing completion, the 
Commjttee would like the UGC to ensure that it is fully and properly 
utilised. . . 

The Committee hope that the UGC would hereafter be more 
cautious in extending assistance on such a large scale for building up 
infrastructural facilities in universities and, before agreeing to mak- 
ing available grants, ensure that the facilities proposed to be built up 
are realistic and by and large in line with similar facilities in other 
universities. 

Notwithstanding the reasons ~ndicatcd and explanations 
offered for long delays in the completion of UGC-funanced building 
schemes of colleges/universities leading to cost escalation involving 
further burdens on the Commission, the Committee would like UGC 
to devise a regular system of keeping a watch over the progress of 
such schemes until the production of an acceptable cumpletion certi- 
ficate in respect of the build~ng project. 
- . -- - - - - - - -. -- - -  - - - - - - - -- - 
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The Committee also desire it to be examined whether i t  is feasi- 
ble to entrust all UGC-financed building projects of colleges/univer- 
sities to the State PWDs to whom grant money may be paid by the 
UGC directly. I.: 

47. 8 34 Education and The Committee note that two Delhi-based firms of architects 
Social Welfare have managed to corner over 200 building projects costing Rs. 3.22 

crows in universities and colleges spread over 7 or 8 States. The 
Committee suspect that such cornering of projects costing over 
rupees three mores by the firms would not have been possible with- 
out the connivance of the officers of the Commissiofi concerned with 
the distribution of building grants. According to a note prepared t 
bv the Secretariat of the C~m~rnission in pursuance of a query from 
the Chairman of the Commission on 7 December 1973, the fact that I 

these firms were approaching the universities and colleges with the 
offer that the construction work was awarded to them they would 
be able to secure from the Commission building grants for the 
universities/colleges, came to the notice of the Commission as early 
as November 1969. The Secretariat of the Commission, however, 
could think of nothing else except issuing a press note and a cir- 
cular to the universities (and that too 6 months after, in May 1970). 
No instructions appear to have been issued to the various divisions/ 
sec t i~ns  of the Secretariat dealing with building grants to take 
special care to see that this situation was not allowed to continue. 



Even when a recurrence subsequently came to the notice of the 
Commission in 1972 and thereafter, the Commissiorl was lulled into 
inactivity by Secretariat officers by the citation of the aforesaid 
circuiar of May 1970 as a proof of action taken in the matter and 
no positive steps were taken to remedy the situation and to prevent 
its recurrence in future. 

The Committee also note that despite the desire of the then 
Chairman of the Commission expressed in his note of 4 January 
1974 that "an enquiry may be made from officers who were incharge 
of the College Division as to how these two firms mapaged to corner 
so many construction projects" and a reminder by him on 4 July 
1974 to the Secretary of the Commission to "look into this personal- , 
ly" and submit to him an early report, the Secretary of the Com- 
mission "discussed" this question with only 3 available officers (out 
of 5 officers concerned) and recorded in the Note put up by him to 
Chairman more than 7 months after his query that they "informed 
me that the proposals relating to the construction of the building 
projects were processed as per guidelines circulated to universities 
and colleges." He further recorded: "I may in support of these 
officers submit that we had not taken notice of the name of the firms 
of the architect which prepared the plans and examined them as 
they came through the university concerned." He assured the 
Chairman that "to the best of my knowledge I have no reasor? to 
believe any malafide intention on the part of these officers." The 
Committee, however, consider this view of the Secretary of the - - - - - - - - - - - - - -- - - ---- - - - __ .  - 



Commission as a belatedly poor attempi to defend the officers con- 
cer~ied with the distribution of building grants in the period before 
1974. In order to dispel the strong impression of collusion on the 
part of the  officers of the  Commission with the two architects lead- 
ing to the situation described above, the Committee would like the 
Ministry of Education and Social Welfare to set up an independent 
enquiry committee to investigate into the matter and if, as a result 
of thls enquiry, any of the officers of the Commission, irrespective 
of whell-ter they a re  in the Commission a t  the moment or outside, 
are found to be guilty of gross imegularities and collusion with the 
architects, suitable action should be taken against them. 2 

h3 

49 9.22  Education and Social The Committee find that  the UGC's maintenance expendi- 
Welfare ture 0:-I the 5 Central universities has during the last 7 years (1970- 

71 to 1976-7'7) increased a t  most three fold-from Rs. 7.12 crores in 
1970-71 to Rs. 19.50 crores in 1976-77. I t  seems that the University 
Grants Commission is allowing unbridled expansion in the activities 
of tltest! universities which cast a direct burden on the Central Ex- 
chequer towards their maintenance. The Committee would like 
UGC to exercise greater prudence in agreeing to schemes for further 
expansion and development of these universities so that maintenance 
expenditure on these universities is kept within reasonable limits. 

The Committee a re  informed that UGC has not made any 
comparative study of the maintenance expenditure incurred by S t a t  



universities vis-a-cis Central universities. The Committee would 
suggest that the Commission should compile figures of total grants 
received in each State university from the State Governments as well 
as from the Commission on an yearly basis and publish i t  in their 
Annual Report. Thls would enable the University Grants Commis- 
sion to assess the financial resources of each university and may also 
help them in policy formulations. 

The Committee also observe that there is a wide disparity in 
the per capita maintenance grants on the basis of student enrolment 
as  between the 5 Central universities inter se. The Committee find 
~t interesting to note that whereas in one university the per capita 
maintenance grant on the basis of student enrolment for the year 
1973-74 was as much as Rs. 5,443, in another university with several 2 
disciplines in Humanities and Sciences as  w d l  as professional courses W 

like medical and engineering, it was only Rs. 1072. The explanation 
of the Government for this wide variation in the maintenance ex- 
penditure per student, viz. the comparison of per student expenditure 
among different Central universities would not be meaningful "in 
view of the varying nature of facilities provided", does not appear to 
bc very convincing. The Committee would like the University 
t i ra~l ts  Commission to go into the question of maintenance s a n t s  
to the various Central universities with a view to evolve a basis 
wh:ch, as far as possible, dilutes the glaring disparities. 

52 9 25 -do- From the information furnished to the Committee, they have 
not been able to glean out any reasonable explanation for specid 

----- - --- - -- -- - - - - - - - - - - - - - - --- - -- - 
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treatment being accorded to Delhi colleges in the Central Exchequer 
meeting their maintenance expenditure, except that this practice 
was prevalent even prior to the setting up of the Commission when 
the Ministry of Education was meeting the maintenance expenditure 
of private colleges affiliated to the Delhi University. With effect 
from 1954, however, this work was transferred to the Commission. 
The justification given for this special arrangement that "in view 
of tne special relationship of Delhi colleges with the University" it 
is desirable that "the maintenance grant far both is paid from the 
same source" does not appear to be convincing. In t h ~ s  context, the 
Committee have noted that the maintenance expenditure during 
1976-77 of 55 Delhi colleges totalling about Rs. 9 cmres, working out E 
t o  be about Rs. 17 lakhs per college on an average. Considering 
the fact that these colleges cater for only 2.4 per cenT of the total 
student enrolment, it is on the high side. The Committee also find 
that the maintenance grants to the k l h i  Colleges have increased 
from Rs. 6.17 crores in 1974-75 to Rs. 9.10 crores in 1976-77. The 
Committee would like the UGC to exercise greater control over the 
escalation in  maintenance expenditure of these colleges. 

Education and The Comnittee are informed that at present University 
Social Welfare Grants Commission does not compile information in regard to main- 

tenance grant-in-aid received by the colleges affiliated to the State 
Universities. The Committee feel that there is need for introducing 
a measure of uniformity in the matter of maintenance grant-in-aid 



from the State Governments to the colleges affiliated to the State 
XJniversities. To this end, the Committee would like the University 
Grants Commission to collect the grant-in-a,id rules of different 
State Governments/Union Territories, marshal out their differing 
Eea tures and, in consultation with the State Governments, endeavour 
to evolve a measure of uniformity in that regard. Unless the Uni- 
versity Grants Commision takes an initiative in this matter, there 
would remain marked disparities in the financial viability of college 
affecting relatively their standards of teaching and research. 

The Committee note that the funds likely to be provided in the 
Union Budget are intimated to the UGC by FebruaryIApril each year. 
It is seen that during the Fourth Plan the revised budget estimates 
based on likely allocations intimated by Government to the Commis- 
sion ,,re considered by the Commission 7 to 9 months after the 2 
receipt of such intimation from Government. Though the position 
has improved during 1976 and 1977, the Committee would like the 
Commission to evolve a self-regulatory mechanism whereby the re- 
vised budget estimates (based on dlocation intimated by Government 
to thc Commission are placed before the Commission for approval 
not later than one month from the date of receipt of intimation 
from Government. 

h e  Committee were informed during evidence that t,here is no 
system of obtaining specific approval of the Commission For revised 
allocation to the various activitia of the UGC. The Committee feel 
that the Commission should not absolve itself of its responsibility 
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for laying down inter se priorities as between different schemes and 
allocating funds for each scheme during the year in the light c? the 
final allocations made by Government. They desire that changes in 
allocations to various schemes during the year should be made after 
specific approval of the Commission. 

Education and The Committee find that there hzve been appreciable variations 
Social Welfare between the revised budget estimates and the actuals during each 

year cf the Fourth Five Year Plan. While the Committee consider 
that the conditional nature of grants by the Commission lends itself 
to possibilities of variations between the budget estimates and the 
actual expenditure, the Committee feel that with the experience 
built up by the Commission during the last 24 years of its working, 

should be possible for them to forecast their expenditure a little 
more realistically. In the case of the maintenance grants, the element 
of uncertainty being much Jess, it should be possible for the Cornmis- 
sion tc bring in a more precise estimation of expenditure. The varia- 
tion tc the extent of 12.6 per cent between the revised estimates and 
actuals during 1973-74 in respect of grants to affiliated colleges of 
Delhi University is hardly justifiable. 

Frcm the figures of releases made during the year 1976-77 under 
Plan schemes, it is seen that against the total releases during 11 
months of the year amounting to about Rs. 52 crores, the releases 
during the month of March, 1977 totalied Rs. 18.23 crores. Financial 



prudence calls for w- rpread out of releases throughout the year to 
avoid last. minute rush. It  is particularly important as the UGC do 
not have adequate supervisory inspecting agency and they accept the 
utilisation certificates from the recepient institutions on their face 
value as conclusive proof of proper utilisation of grants. The Com- 
mitt* feel reassured that the UGC are seized of the problem and 
they hope that in future the releases of development grants w ~ u l d  !x 
more cvenly spread out. 

TIP Committee desire that the University Grants Con~mission 
should, in consultation with Comptroller and Auditor G ~ w r a l ,  re- 
vise the form of statement of accounts to provide for sc.hemelpro- 
gramme-wise break up of plan expenditure. 

The Committee regret that despite the simplification of proce- 
dures in regard to certificate of utilisation introduced in consultatioq 
with Audit in October 1970 and the appointment of an officer with 
effect from 11 September 1970 for undertaking visits to universities 
which are in heavy arrears with a view to taking remedial measures, 
the problem of outstanding utilisation certificates continues unabat- 
ed. Thev note that as on 1st April, 1977, utilisation certificates f ~ r  
grants paid upto 1974-75 were outstanding in respect of nearly 5c7,COO 
items, involving over Rs. 100 crores. They also note that despite ad- 
verse notice of the PAC in their !I4th Report (Fourth Lok Sabha), 
nut of the outstandings reported to the PAC (1969-70). os many as 
8568 items involving Rs. 12.33 crores still remain outstanding even 
after a lapse of 7 years. It is clear that this matter has not been 

- - -_ I_ - - -  I_c__- __7 



-- . -- -.- - - - - .- - 

1 2  3 4 
-- - -- - -- - - - - - -. - A , - 

given the attention that i t  deserved. Tne Committee are not satisfied 
with the explanation that the Commission had limited man-power 
which was involved more in day-to-day work of sanctioning of 
schemes and proposals. They would like the Commission to draw up 
a crash programme for liquidating the outstanding utilisation certi- 
ficates. 

Education and The Committee also find that t, utilisation ce r t i f i ca t~  had not 
Social Welfare been issued till October 1976 in respect of grants paid during the 

period 1!)58-59 to 1962-63 to certain universities. The purposes for 
which the grants were released to these universities are stated 
to be post-graduate scholarshps, saiary of additional staff, improve- i! 
ment of salary scales, purchase of science equipment, books and 
~ournals  etc. The items for which grmts were paid could have been 
easlly accounted for. Yet, the Ccmmittee are informed that "D.O. 
cwrespondence had been initiated with the Vice-Chance!lors of the 
defaulting universities concerned requesting them to send the utili- 
sation certificates." Since the universities involved are well-estab- 
lished universities with adequate secretarial manpower, the Corn- 
rnittee EN inclined to think that the Commission had h e n  lax in 
pursuing the matter with the universities at a high level which 
they have now done. The Commitiee hope that the Commission will 
spare no effort in getting the utilisation certificates from the univer- 
sities without any further delay. 



The Committee regard it as a serious matter that as on 1 April 
1976, there was an unspent plus balance of Rs. 11.44 crores in  respect 
of certain universities. Even if the minus balance in  respect of 
these universities as on 1 April 1976 is deducted, i t  would leave with 
the univers~ties a net unspent balance of Rs. 5.77 crores. It is 
surprising that the commission have no break up of these balances 
indicating the years from which these were outstanding. They are  
unable to appreciate the continuation of grants to these universities 
without having unspent plus balances fully accounted for and ad- 
justed or refunded within a reasonable period. The Committee 
would like the UGC to devise an in-built system whereby they 
could call for the refund of the unspent balances if adjustments 
thereof against future grants are not possible within a reasonable 
period. f?? 

w 
The Committee are informed that the UGC is not requiri'ng the 

colleges to furnish to them the information regarding the unspent 
balances lying with them in respect of grants made by the Com- 
mission as is being done by the universities. The Committee doubt 
the of the procedure whereby "any refund required to be 
made by the colleges can, if necessary, be adjusted against future 
qrants payable to them ." They would like the Commission to intro- 
duce a system whereunder colleges assisted by the Commission do 
forward to the Commission details of unspent balances against each 
grant at the end of the financial year. The procedure in regard to 
the wfund of unspent balances by the universities should also be 
made applicable to the colleges. 
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63 10.57 Education and The Committee have been informed during.evidence that certi- 
Social Welfare ficates of the Auditors is the only machinery which the Commission 

has for ensuring that the grant made for a particular scheme has 
been utilised for tnat purpose. This, the Committee feel, is not 
adequate. The Committee suggest that the Commission should not 
re lv  upon the certificate from the Auditor alone and should have, 
in addition, some other independent system also for ensuring that 
the funds released by the Commission are actually utilised for the 
agreed purpose. 

The Commission have themselves been pointing out in their 
Annual Reports that they have occasionally received complaints 
regarding mal-practices in the payment of salaries to teachers. The 
Committee are of the view that in its capacity as donor of develop 
ment grants to the colleges, the Commission can always take active 
interest on complaints received by it of mal-practices in the'pay- ' 
ment of salaries to teachers by the colleges which are receiving 
assistance from the Commission. 

The Committee learn that the U.G.C. has not so far resorted 
to the provision of withholding grants to institutions under Section 
14 of the U.G.C.  Act, even though the Commission have been 
finding it difficult to get information and documents such as utilisa- 
tion certificates from universities and collcges. The Committee feel 



that for dealing with recalcitrant universities . nd colleges, UGC 
should be within their right to use the power available to them 
under Section 14 of the Act. 

The Committee note that the U.G.S. requested the Univer- 
sities in November 1975 to forward certificates of assets by the end 
of March every year indicating that the inventories of permanent 
and semi-permanent assets createdjacquired wholly or m,ainly out 
of the grants given by the U.G.C. were being maintained and kept 
upto date. As the Commission have not been able to furnish to Audit 
the names of institutions from which such certificates were still 
awaited the Committee are led to believe that no proper watch over 
receipt of such certificates is kept in the Commission. The Com- 
mittee urge that a centraked register should be maintained for the 
purpose in the commission and the proforma of the certificate 
should also include whether the assets are being utilised for the 
object for which these were acquired. 

r- The Curmmittee observe that the Commission have been 
keeping with them large funds on which they could have earned 
some interest. They note that at  their meeting held in October 1977, 
the Commission have approved the proposal of investment of sur- 
plus funds and the matter is awaiting sanction of Government. Th2 
Committee would like the Ministry of Education and Social Welfare 
to take an early decision in the matter so that large funds at the 
disposal of the Commkion start earning some interest. 
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68 11.28 Education & Social Welfare The Cornrn~ttee are distressed to note that the scheme of 

Correspondence Courses conceived to overcome the extant educa- 
tional and social problems facing the country, could not be imple- 
mented during the Fourth Plan period with the energy and zeal that 
it dese~ved. As against the target of introducing the scheme in 20 
universities, only 11 universlties could start the scheme and the 
UGC's expenditure by way of grants to the universities for the 
scheme was a bare Rs. 12 lakhs ag~ ins t  the already paltry allocation 
of Rs. 1 crore. Even during the first three years of the Fifth Plan 
the progress of the scheme in terms of involvement of universities 
and student coverage as also the expenditure incurred so far by the 
Commission is none too impressive. The Committee would like the W, 
University Grants Commission to persuade the universities which tu 

have not so far  come forward with the proposals to take steps to 
introduce the scheme as soon as possible. The Committee trust 
that the efforts of the UGC in this direction would bear fruit and 
the number of universlties offering these courses, student coverage 
and expenditure on the scheme would rise conforming to detamined 
targets. 

The Committee note that at present there are wide varia- 
tions in the fees charged by different universities for Correspondence 
Cou~ses at  various levels. The Committee would like the UGC to 
compile full information in this regard from all the universities and 
persuade the universities to bring in a measure of uniformity in 



the matter of fees charged for the Correspondence Courses a t  various 
levels. 

-do- The Committee further note that the UGC had deputed 
expert committee to visit certain universities for evaluating their 
'on-going' programmes and for considering fresh proposals. Only 
6 uniwrsities were visited by these committees between the period 
August 1973 and October 1976. The Committee would like the 
Commission to constitute similar expert commiWees €or visiting alol 
other universities which have ,introduced Correspmdence Courses 
so far. In ,fact before accepting a proposal of a university for in- 
troducing the Correspondence Courses, the schemes received from 
the universities should be got vetted by an expert committee. 

-do- The Committee learn that prior to 1972, different univer- g 
sities were having different guidelines in regard to Correspondence 
Courses and it was only in 1972 that guidelines weTe issued by the 
Commission for post-graduate and under-graduat~ courses. The 
current guidelines are stated to have been formulated on the basis 
of the recommendation of a conference of Directors of Correspon- 
dence Courses in the light of actual experience. These guidelines 
were again reviewed by the Standing Committee on Part-Time and 
Own-Time Education at its meeting held on 12 November 1977 which 
had made a number of suggestions. It  is thus clear that the Com- 
mission had, earlier to 1972, not paid adequate attention to formu- 
late well thought-out guidelines for the introduction of Correspon- 
dence Courses. The Committee feel that i t  should have been done 
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72 11 .32 Education & Social Welfare 

-do- 

before introducing the scheme as far  back as 1962. The Committee 
hope that the Commission would consider the modification suggest- 
ed by the Standing Committee on Part-time and Own-time Educa- 
tion exl~editiously. 

The Committee recommend that the question of compiling 
Correspondence Course lessons in the form of standard books and 
publishing them for the use of students may be considered by the 
Commission. 

The Committee find that the Education Commission in 
their report (1966), considering the value of the Centres of Advanced 
Study, found it necessary "to strengthen and expand the UGC pro- 
gramme of the establishment of Centres of Advanced Study". It 
recommended fifty such Centres O V Q ~  + b ~  next five to ten years. I t  
also recommended that the schelt; s i , - 4d  be extended to areas 
which were till then not covered in the >theme, namely, Agriculture, 
Engineering, Medicine and Modern Indian Languages. The scheme 
as implemented by the UGC. however, actually got reduced to 'te- 
cognition" of university departments on the basis of a "comparative 
evaluation of achievements. facilities. potential, merits of plan of 
work of the departments". In the process of initial selection of uni- 
versitv departments for evaluation, the universities themselves had 
no hand as no applications were invited. The evaluation done by 
the respmtive Subject Panels was placed before a Standing C o w  



mittee whose recommendations were considered by the Commission. 
After approval of the Commission, specific proposals were invited 
from the selected departments. Expert committees were thereafter 
appointed to examine such proposals and final decision, including 
allocation of funds, was made on the basis of the reports of such 
committees. In the wake of these involved procedures and the 
several t i e ~ s  of assessments providing ample scope for subjective 
considerations, it is hardly surprising that no new Centre of Advanc- 
ed Study could be 'recognised' after 1968 and the number of such 
Centres remained pegged at 30 and with the withdrawal of recogni. 
tion in 7 cases with effect from April, 1974, it came down to 23. 

The Committee also find that although in August 1968 the 
Commission had accepted the recommendation of the Standing 
Advisory Committee to replace the scheme of Centres of Advanced 
Study by a scheme of special assistance to selected departments 
having "potentialities to build active schools in a particular branch", 
no action was taken in pursuance of this decision until 1972 when 
concrete action to recognise 26 Departments as Departments of 
Special Assistance was taken. This in action to recognise any new 
Department as Centre of Advanced Study and delaved action in re- 
cognising departments of special assistance resulted in the utilisation 
of only Rs. 4 crores out of an allocation of Rs. 8 crores for the Fourth 
Plan period. In 1977, the scheme under went a further modifica- 
tion in that not all the departments recommended by the Panels for 
recognition as Departments of Special Assistance were recognised as 
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such; some of the departments were recommended for "research 
support only". Thus under the original scheme of Centres of Ad- 
vanced Study, apart from the Centres of Advanced Study, two more 
categories of departments have been included, namely, Departments 
of Special Assistance and departments eligible for research support. 

75 I 1.53   ducat ion 8( Social Welafare The Committee have note been furnished the precise 
reasons why the Standing Advisory Committee for Centres of Ad- 
vanced Study recommended in 1968 that "while it might not be pos- 
sible and to a certain extent desirable, to recognise a large number 
of departments as Centres of Advanced Study. it would be worth- 
while to provide special assistance to selected departments by identi- 
fying departments which have potentialities to build active schools 
in any particular branch as evidenced by their cmtributions to 
teaching and research in recent years." The consideraticns on which 
the Commission accepted this recommendation of the Standing Ad- 
visory Committee in August 1968 have also not been furnished to the 
Committee. Similarly, it is not known why the Standing Committee 
recommended (and the Commission approved) that out of 33 depart- 
ments recommended by the various Science Panels, only 14 be re- 
cognised for support under the programme of Special Assistance and 
19 might be considered for departmental research sup~or t .  

The Committee are thus unable to appreciate the distinc- 
tion made as between the different departments for the purposes 



of grant under the scheme, particularly when the Commission has 
been unable to utilise the funds earmarked for the programme, as 
has happened during the Fourth Plan. The Committee recommend 
that the Commission should give a fresh look to the existing scheme 
in operation to see whether the creation of three distinct categories 
of departments eligible for various levels of grants from the UGC 
is conducive to the purposes of the scheme for Centres of Advanced 
Study as originally envisaged, and commended by the Education 
Commission. 

The Committee have been told during evidence that the 
original allocation of Rs. 16 crores in the Fourth Plan for the scheme 
of Centres of Advanced Study was arrived a t  on the basis of a grant 
of Rs. 20-25 lakhs per Centre for the number of Centres assumed 
'roughly'. No explanation was offered for arriving at the final allo- 
cation of Rs. 8 crores for the scheme. As regards the shortfall in  
utilisation of funds to the extent of 50 per cent it was stated during 
evidence that it was "mainly due to the fact that no new Centres 
came up in the Fourth Plan". The Committee have elsewhere in 
the report already commented upon the ad hoe manner in which 
allocations for new schemes have been made during the Fourth Plan 
period. The Committee would like to point out this as another 
instance of bad planning-financial as well as physical-by the Com- 
mission. 

The Committee note that the College Science Improvement 
Programme initiated by the UGC in 1970-71, was taken up at two 
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levels: (1) in selected colleges to improve the entire science faculty; 
and (2) university leadership projects in any one science subject in 
all the colleges affiliated to a university. The Committee find that in 
respect of the scheme at (1) above, the progress has been un-irnpres- 
sive. The scheme was to be implemented in phases and the first phase 
was to end after three years of the launching of the 
scheme. There were, however, as many as 45 colleges which could 
not complete the first phase of the programme till September, 1976 
and extensions were being granted to them from time to time. The 
Committee recommend that the difficulties of the colleges in com- 
pleting the first phase of the programme should be considered by the FJ Commission and ways and means should be found to get  over them. 

79 11.79 Education & Social Welfare The Committee also find that 79 colleges which started their 
activities up to 1971-72 were to complete their first phase of the pro- 
gramme by March, 1975 and were to be visited by Regional Commit- 
tees for proper appraisal of the work done. The Regional Committees 
had, however, visited only 14 of these colleges in the West and North 
Regions between July and September, 1974. The Commission had 
not constituted any Committee to visit the remaining 65 colleges. It 
was revealed during evidence that the Commission was not able to 
set up Committees for proper a.ppraisa1 of the work done by these 65 
colleges because of "serious shortage of staff" and that it was decided 
to assess the work of these colleges on the basis of progress reports 



received from colleges. The Committee feel that the Commission 
should have made adequate timely preparations for constituting the 
requisite Regional Committees provided for in the scheme. If the 
assessment was to be made on the basis of reports, the original 
scheme should not have provided for the colleges being visited by 
the Regional Committees for as~essment of work done under the 
scheme. 

The Committee have been further informed during evidence that 
"the Standing Committee have now suggested that there should be 
State level Committees". The Committee recommend that the me- 
thod and machinery for assessment of work done by colleges under 
the scheme should be clearly laid down on the basis of experience 
and it should be strictly adhered to. 

dn. In regard to the University Leadership Project, the Committee 
observe that after initial selection, till March, 1975, of 25 Depart- 
ments relating to 14 universities no new department was brought 
under its purview till March 1976. However against the total re- 
leases of Rs. 93.50 lakhs during 1970-71 to 1974-75, a sum of Rs. 45.10 
lakhs in 1975-76 was released for the implementation of the Project. 
Further. the Audit test check reveals instances of release of "on 
account" grants without taking into account progress of ex- 
penditure and/or large unutilised funds. The Committee em- 
phasise that this quality improvement programme should be given 
adequate attention and its progress accelerated. 
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81 11 8, Education & Social Welfare The Committee hope that great financial prudence would be 
observed in releasing "on account" grants for implementing the 
scheme in future. 

do. The Committee regret that the scheme of 'Basic Research 
Work for Industrial Development' conceived in May 1371 did not 
materialise till March, 1973 as a number of Committees 
working on individual projects for bringing about collaboration 
between Universities, National Laboratories and industries could not 
finnlise their suggestion in this regard. It is, however, heartening 
that subsequent to 1974, a number of major research projects includ- 
ing a considerable number with research and development value and 
application potential have been launched on the recommendations of 
Science Panels of the Commission. 

do. The Committee regard it as unfortunate that out of the 
final allocation of Rs. 4 crores for teacher education programme 
during the Fourth Plan, the actual utilisation was only Rs. 1.18 
crores. The Committee are not convinced of the reasons advanced 
during evidence for this sizeable shortfall in utilisation that "it takes 
time to visit universities and give the reports" and that "universities 
have to consult State Governments". The Committee consider that 
these are normal processes which have to be undergone in regard to 
utilisation of all grants from the Commission. They, however, note 
the assur'ance given during evidence that "such a thing will not 
happen" in future. 



do. 

The Committee are constrained to learn that against an 
allocation of Rs. 50 lakhs for Adult Education Programfne during the  
Fourth Plan period, the actual expenditure was only Rs. 2 lakhs. This 
is svmptomatic of the fact that the programmes launched by the 
Commission are not well-planned and the implementation thereof is 
lax. In this context, the Committee take special note of the  remarks 
of the Ministq- given i.1 the comrnuni-ation explaining the reasons 
for shortfall in expenditure that "it is not the main objective of the 
Commission to achieve the final targets alone. The main objective 
is the  proper utilisation of funds placed at the disposal of the Com- 
mission." The Committee need hardly point out that  the objective 
of proper utilisation of funds could not be advanced as a valid 
mison d' etre  for dismal failure in the achievements of plan objec- 
tives and p*rogrammes. w 

0 
c-. 

The objective of the scheme is to encourage Indian Authorship 
in the production of manuscripts of quality b o ~ k s .  The Com- 
mittee trust that the Commission have a system of evaluating 
the m~nuscr ipts  produced under the scheme to see that  the assistance 
estended to the author has in fact served the  objectives of the 
scheme. 

The Committee note that of the 242 projecs in progress an on 
lNovember, 1976, as many as 52 were between 3 and 4 years 
old and 85 were in progess  for more than 4 years. In  view of the 
fact that the original scheme envisaged a tenure of 3 to 5 years for 
these projects. the Committee would like the Commission to keep a 



~1o-c. watch dn the p r o p s q  of each of these pr0jr~2is wl:h a view to 
ensure that the projects actually fructify and their completidn is not 
11:) 1 -1y delayed. i 

87 I I ,106 Education B- Stycia! Yi'elfdre The Committee find that the recommendation of he Education 
Commission (1966) that the Inter-University Board of the 
University Grants Commission should take a lead in  the matter 
relating to preparation of university level books by Indian authors 
was not specifically and separately considered by the University 
Grants Commission. I t  was considered by the Commission together 
with other recommendations relating to higher education. In the 
communication from the Commission to the Ministry of Education 
in October 1967 in which the Commission had indicated its reaction 
to the recommendations of the Education Commission relating to 
higher education, there is no reference to the recommendation in 
question., It is thus clear that. as pointed out bv Audit, this recom- 
mendation of the Education Commission wqs not specifically tonsi- 
dered by the University Grants Commission. 

The Committee also find that the scheme of preparation of univer- 
sity level books by Indian authors was initiated by the Ministry of 
Education and Social Welfare as a supplement to the programme 
launched in 1968 of production of university level books in Indian 
languages and i t  was only in August 1969 that definite proposal in 
this behalf was ap'proved by the Ministry of Education and formally 



communicated to the UGC in September 1969. The scheme itself 
could be implemented only after March 1971. The Committee 
regret that the scheme for preparation of university level books by 
Indian authors suggested by the Education Commission in  1966 could 
not be implemented until after March 1971. 

d t .  The Committee note that during the years 1966-67 to 
1973-74. the Commission allocated Rs. 30.05 lakhs to 78 universities 
for the scheme of publication of learned works and do-toral theses. 
Whereas 13 universities to which Rs. 5.35 lakhs were allotted did pot  
draw any amount, grants disbursed to the remaining universities 
were Rs. 11.63 lakhs, representing 38.7 per cent of the allocation. It 
is also seen thst not even one out of 500 copies of a publication 
brought out in 1964-65 was sold. I t  is further noticed that the guide- 
lines had recently been reviewed with the help of a Committee to 
overcome the deficiencies and weaknesses in the implmentation of 
the scheme and are pet to be considered by the Commission. The 
the scheme trust that the University Grants Commission would apply 
itself to the difficulties coming in the wav of utilising the allocations 
for  this scheme and suitably modify the" scheme, if necessary, to 
m3ke it more acceptable. 

&I. 

The Committee find it distressing that the scheme of "National 
Award of prizes to Indian Authors" entrusted by the Minis- 
try of Education & Social Welfare to the UGC for implementa- 
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lion in 1973-74 has only now been handed back by the Commission 
to the Ministry of Education and Social Welfare "to be implemented 
to-date, the only action taken i n  pursuance of the scheme was the  
issue of a Press Notification by the Commission in  August 1973 and 
"the consideration of a note and 227 entries received in literature 
under the scheme" by the Panel on M ~ d e r n  Indian Languages. The 
Panel felt that "this scheme has not perhaps received wide publicity 
in the regional dailies and even members themselves did not know 
about the existence of this scheme." The Panel had recommended 
that this scheme might be r'eadvertised in regional dailies besides 
the national dailies, and also circulated by means of demi-official m 

W letters to the Vice Chancellors of the universities and Principals of * 
tbc affiliated colleges. The delav in the processing and assessment 
of the  a t r t e s  received in response to the advertisement of the Com- 
mission in August, 1973 is attributed mainly to the shortage of staff 
with the Commission. The Committee regret that the  Ministry 
entrusted this scheme to the UGC in 1973 without as-ertsining 
whether the latter would be in a position to handle it. Later. when 
the Ministrv was requested bv the Commission to make available 
adequate stiff to  handle the scheme. the Ministrv vacilated till as 
late as February 1976. The Committee consider this scheme as a 
valuable one and desire that the Ministry of Education and Ssocid 
Welfare should take concrete steps to implement the scheme without 
further delay. 



90 12.13 Education & Social Welfare With the  rise i n  the number of universities from 104 i n  1973- 
74 to 115 in  1976-77 and also in the number of colleges recognised by 
the  Commission from 2974 as on 1-12-1973 to 3267 as on 1-12-1976, 
the volume of work with the Commission must have correspondingly 
increased. I t  is inconceivable that a whole-time Chairman and Vice- 
Chairman would be able to supervise each and every of the varied 
items 3f work entrusted to the Commission, much less professional- 
ly contribute to the acdemic  role of the UGC. In the circumstances, 
the Committee recommend that Government may consider whst  
positive steps should be taken to make the Commission a dynamic 
and vigorous body capqable of shoulder'ing the increasing responsibi- 
lities in the context of the enlwgement of the field of higher educa- 
tion. One suggestion that the Committee would like to make is 
reorganisation of the  existing pattern of composition of the Com- 
mission which, besides the whole-time chairman and Vice-Chair- 
man, should have a few more whole-time members. 

d ~ .  An autonomous body like U.G.C. dealing with release of 
huge funds as grants to institutions of higher learning should enjoy 
the confidence of the academic community as a whole. It is, there- 
fol'e, desirable that an  in-built safeguard is provided against misuse 
of authorzy by appointing a Vigilance Officer or in the alternative 
by exposing its functioning to periodic review by an  independent 
agency outside the Ministry of Education. 

92 12.19 d ~ .  The Committee agree with the suggestion made by the  
Review Committee in paragraph 6.15 of their Report February, 1977 
that the Annual Report of the Commission should besides giving 

- -- - - - - - - . -- - - -- - -  - - - - - -  - 



- - ---- -- - - - - - - -  - - -  - 

a true and full account of its activities during the previous year, 
'also present to Parliament its assessment of problems and perspec- 
tives of higher education and of the state of coordination and stan- 
dards in universities' and that 'the annual report, should be circula- 
ted to all universities and State Governments'. The Committee 
desire that the above change may be brought about as early as 
possible. 

93 12.20 Education & Social Welfare The Committee find that the Annual Report for the yeah 
1972-73 was presented to Lok Sabha on 9-12 74, Report for the years 
1973-74 on 18-5-76 for the year 1974-75 on 25-8-76 and for the year 
1975-76 on 44-77. The Annual Report (1976-77) has not yet been 
presented. The Committee take a serious view of the considerable 
delays in the presentation of the reports of the Commission to 
Parliament and would like the Ministry of Education and Social 
Welfare to ensure that the Report of the Commission is presented 
to the Lok Sabha not later than 1st October following the year to  
which it relates, as required under Rule 4 of the U.G.C. (Budget & 
Accounts) Rules, 1962. 

do. The Committee were informed that the Annual Report of 
the Commission is "circulated to every university, college and every 
State, whenever there is a policy decision." The Comimttee feel that 
if the Annual Reports are to include, as suggested by the Committee 
in  an earlier paragraph, the assessment of problems and perspectives 



of higher education, in  which the State Governments are also invol- 
ved, it would be helpful if copies thereof are, as a matter of course 
made available to all State Governments, universities and re~ognised 
colleges or institutions. 

do.  The Committee have not been able to examine some of the 
aspects commented upon in the Audit paragraph included in the 
Report of the Comptroller and Auditor-General of India for the year 
1975-76, Union Government (Civil). The Committee expect, however, 
that the Ministry of Education and Social Welfare will take due note 
of the observations of the Audit so as to take remedial action wher- 




